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 LOK  SABHA
 Tuesday,  September  8,  1964/

 Bhadra  1,  886  (Saka)

 ‘The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Escape  of  Mr.  Walcott
 +

 Dr.  L.  M.  Singhvi:
 Shri  Ramanathan  Chettiar:

 *$i,

 |

 Shri  Hari  Vishnu  Kamath:
 Shri  M.  R.  Krishna;
 Shri  K.  C.  Pant:

 Will  the  Minister  of  Olvil  Aviation
 be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  02
 On  the  2nd  June,  964  and  state:

 (a)  whether  the  investigation  to
 further  inguire  into  the  escape  of  Mr.
 Walcott  hag  since  been  completed;

 (b)  if  so,  the  findings  and  the  result
 of  the  investigation;  and

 (c)  if  not,  the  findings  of  the  in-
 terim  report  submitted  some  months
 ago?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  (a)  to  (c).  The
 final  report  of  the  officer  appointed
 further  to  enquire  into  the  escape  of
 Mr.  Walcott  has  been  received  on  the
 Sth  September.  His  interim  and  final
 reports  would  be  considered  and  a
 atatement  containing  the  findings  and
 decisions  of  Government  on  these
 would  be  laid  on  the  Table  of  the
 House  in  due  course.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether,  according  to  the  information
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 available  with  Government,  there  is
 any  evidence  to  establish  that  Mr.
 Walcott  was  a  part  of  an  international
 racket  operating  for  smuggling  pur-
 poses  in  India,  and  whether  there
 operations  were  connected  with-  the
 Murud  incident  also?

 Shri  Kanungo:  The  enquiry  was
 confined  to  the  circumstances  under
 which  the  man  escaped  without  clear-
 ance  from  Air  Control.  The  other
 aspects  were  not  the  subject  matter
 of  this  enquiry.  The  other  informa-
 tion  which  the  hon.  Member  has  ask-
 ed  for  could  be  given  by  the  Home
 Ministry.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  any  information  is  available
 with  Government  now  in  respect  of
 the  circumstances  under  which  he
 got  clearance?  I  am  not  asking
 about  the  findings,  but  what  are  the
 tacts?

 Shri  Kanungo:  Yes.  As  I  said,
 the  officer  has  submitted  his  report
 on  the  5th,  and  the  subject  matter  of
 the  report  and  Government's  findings
 will  be  placed  before  the  House.

 Shri  Hari  Vishnu  Kamath:  Has  the
 enquiry  revealed  that  the  District
 Manager  of  Air  India,  Delhi,  played
 host  to  Mr.  Walcott  just  before  his
 escape,  and  that  he  and  some  other
 officer  or  officers  of  the  Civil  Aviation
 Department  have  been  directly  or  in-
 directly  involved  in  Mr.  Walcott’s
 escape;  and  if  so,  what  action  has
 been  taken  against  them?

 Shri  Kanungo:  No,  Sir.  The  en-
 quiry  has  not  reveajed  anything  that
 the  hon.  Member  has  suggested.

 Shri  Hem  Barua:  Mr.  Walcott,
 after  his  mysterious  escape  fram  this
 country,  made  shabby  statements
 against  India  and  cast  reflections  on
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 our  arrangements  and  some  officers
 also,  at  Karachi.  May  I  know  whe-
 ther  these  accusations  are  being  en-
 quired  into,  and  if  they  have  been
 enquired  into,  what  is  the  conclusion?

 Shri  Kanungo:  As  |  said,  the  en-
 quiry  was  confined  to  the  circum-
 stances  under  whidh  Walcott  could
 get  away  from  the  Delhi  airport,  and
 if  any  officer  had  failed  in  his  duty  to
 prevent  him  or  had  helped  him  in  his
 escape.  That  was  the  limited  purpose
 of  the  enquiry.

 Shri  Hem  Barua:  On  a  point  of
 order.  He  has  not  replied  to  my
 question.  I  wag  very  specific.  He
 has  evaded  it  very  —  skillfully.
 Ministers  have  become  very  skillful
 nowadays.

 Mr.  Speaker:  Order,  order.
 Shri  Hem  Barua:  I  am  sorry  |  used

 the  wrong  word;  it  should  be  “un-
 skillful”.

 Mr.  Speaker:  Order,  order.
 heard  him.  He  will  kindly
 his  seat.

 Shri  Hem  Barua:  May  |  say....

 T  have
 resume

 Mr.  Speaker:  May  I  say?  His  ques-
 tion  is  he  was  entertained  by  an
 official.

 Shri  Hem  Barua:  it  was  his  ques-
 tion,  my  question  was  different.  My
 question  was  this.  Mr.  Walcott,
 after  his  escape  from  India,  made  a
 shabby  statement  against  India,  ac-
 cusing....

 Mr.  Speaker:  Therefore,  he  says
 that  question  was  not  covered  by  the
 terms  of  reference.

 Shri  Hem  Barua:  He  vhas  not  said
 that.

 Mr.  Speaker:
 means.

 Shri  K.  0.  Pant:  Is  it  not  one  of
 the  specific  objects  of  the  enquiry  to
 build  up  a  case  against  Walcott  for
 the  purpose  of  ultimately  getting  him
 extradited  and  tried  in  Indie?

 That  is  what  he
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 Shri  Kanungo:  It  is  not  an  extradit-
 able  offence.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  a  senior  in-
 telligence  officer  belonging  to  the
 Central  Intelligence  Cadre  was  sent
 abroad  to  know  more  about  Mr.
 Walcott  and  his  whereabouts  and  pur-
 sue  this  case?  I  want  to  know  whe-
 ther  the  officer  was  there  for  some
 time,  and  whether  he  hag  submitted
 any  report.

 Shri  Kanungo:  As  |  have  earlier
 said,  this  information  would  be  avail-
 able  from  the  Home  Ministry.

 Shri  8.  M.  Banerjee;  Was  he  not
 sent  abroad?

 Mr.  Speaker:  That  is  not  concern-
 ed  with  this  report,  *

 Shri  S.  N.  Chaturvedi:  Apart  from
 the  terms  of  reference  of  this  enquiry
 committee,  may  I  know  if  Govern-
 ment  has  tried  to  find  out  what  links
 and  connection  Mr.  Walcott  has  in  this
 country  and  how  he  has  been  operat-
 ing  with  such  impunity?

 Mr,  Speaker:  The  report  has  Lees
 received.  The  Government  has_  not
 looked  into  it.

 Shri  8.  N.  Chaturvedi:  No,  Sir.
 Apart  from  the  terms  of  reference,
 I  am  asking  whether  Government  has
 taken  care  to  enquire  into  the  links
 and  connections  of  Mr.  Walcott  in
 this  country  which  had  enabled  him
 to  operate  in  this  country  with  impu-
 nity.

 Shri  Kanungo:  The  enquiry  has
 not  revealed  any  such  thing;  it  was

 fined  to  the  circ  under
 which  he  got  away  (Interrup-
 tions.)

 Shri  Hem  Barua:  What  has  the  en-
 quiry  revealed  then?

 शी  बड़े  :  जो  इनक्वायरी  हुई  है  उसकी
 रिपोर्ट  में,  क्या  यह  बात  सच  है,  कि,  यह
 धाया  है  कि  बालकाट  का  सम्बन्ध  यहां  भी
 था  शौर  इंग्लैंड  के  कुछ  लोगों  से  भी  था  ?
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 मैं  जानना  चाहता  हूं  कि  क्या  शासन  उनके
 खिलाफ  कुछ  एक्शन  लेना  चाहता  है  ?

 Shri  Kanungo:  No.  This  was
 about  the  escape  of  Mr.  Walcott  on
 25th  September,  968  and  as  I  have
 said  the  terms  of  reference  are;  to
 enquire  into  the  circumstances  in
 which  Mr,  Walcott  took  off  in  his
 piper  aircraft  from  the  Safdarjang
 airport  on  25th  September  1963

 He  need  not  read Mr.  Speaker:  Shri all  that  (Interruptions.)
 Sheo  Narain.

 sft  शिव  नारायण:  जो  इनक्वायरी
 टीम  बनी  हुई  है  उस  में  कितने  अफसर  हैं
 आर  किस  किस  कैटेगरी  के  भ्रमर  हैं  ?

 Shri  Kanuago:  There  is  only  one
 officer  enquiring  into  it—Secretary  of
 the  Ministry  of  Communications.

 Shri  Joachim  Alva:  The  hon.
 Minister  denied  that  Mr.  Walcott  was
 the  guest  of  the  district  manager  of
 the  Air  India,  New  Delhi.  How  85  it
 that  as  a  result  of  questions  put,  this
 man  was  transferred  to  Nairobi?  Has
 he  gone  there  or  has  he  refused  to  go
 there?  Is  he  still  in  service?

 Shri  Kanungo:  As  I  said  the  enquiry
 has  not  revealed  anything  of  that
 nature.

 Shri  U.  M.  Trivedi;  Sir,  the  reply
 of  the  hon.  Minister  all  along  has
 shown  a  very  sorry  state  of  affairs.
 Does  he  want  to  suggest  that  the  en-
 quiry  was  of  such  a  nature  that  all
 the  tecedent  and  subseq  con-
 duct  of  Mr.  Walcott  was  scrupulously
 kept  out  of  the  enquiry  that  was
 made  into  the  running  away  without
 clearance?  He  says  that  we  do  not
 look  into  this;  we  do  not  look  into
 that.  Everything  pertaining  to  Mr.
 Walcott  was  scrupulously  kept  out  in
 making  this  enquiry.

 Mr,  Speaker:  That  would  be  a
 Gifférent  discussion  then.
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 Shri  P.  0.  Berooah:  May  I  know
 whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  the  com-
 ments  in  the  monthly  magazine,
 Mother  India,  where  it  has  been  stated
 that  such  is  the  security  arrangements
 under  which  Mr.  Walcott  escaped
 from  this  country  in  recent  months
 twice  that  it  would  not  be  surprising
 if  Mr.  Lal  Bahadur  Shastri  or  some
 of  the  important  personages  are  kid-
 napped  out  of  India?  If  so,  what  is
 the  Government's  reaction  to  it?

 Shri  Kanungo:  As  |  said  earlier,
 this  enquiry  is  confined  to  the  escape
 of  Mr.  Walcott.

 Shri  Hari  Vishan  Kamath;  Sir,  be-
 fore  you  proceed  to  the  next  question,
 may  I  request  you  to  ask  the  Minister
 to  lay  the  report,  unexpurgated,  on
 the  Table  of  the  House  tft  this  session.
 not  in  due  course,  which  may  become
 long  course,  but  in  this  session  itself?

 Mr,  Speaker:  |  hope  the  report
 would  be  laid  during,  this  session,

 Shri  Kanungo:  Yes...  (Interrup-
 tions).

 Shri  Nath  Pal:  It  should  be  unex-
 purgated  (Interruptions).  Sir,
 you  have  been  very  kind  enough  in
 ordering  the  Minister  to  lay  a  copy  of
 the  report  on  the  Table  of  the  House
 during  this  Session.  We  welcome  that.
 We  want  the  unexpurgated  report.
 We  do  not  want  the  kind  of  the
 summary  the  House  was  given  in
 respect  of  the  NEFA  enquiry.  We
 want  the  origine)  report  of  the  Com-
 mittee,

 Mr.  Speaker:  I  cannot  give  a  direc-
 tion  in  thie  respect.  Let  the  Gov-
 ernment  come  up  with  the  report.  If
 some  portions  are  kept  out,  we  will
 See  then.

 Shri  Nath  Pai:  What  is  the  inhibj-
 tion  in  giving  it?

 ’.  Speaker:  Order,  order.  Next
 question.
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 Shortage  of  Wheat  and  Rice
 +

 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  8.  P.  Yadava:
 Shri  Dhaon:
 Shri  Naval  Prabhakar:
 Shri  Balmiki:
 Shri  Harish  Chandra

 Mathur:
 Shri  Krishnapal  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:
 Shri  N.  P.  Yadab:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  Balgovind  Verma:
 Shri  Bibhutj  Mishra:

 /Shri  K.  N.  Tiwary:
 Shri  Mohan  Swarup:
 Shri  Bishwanath  Roy:
 Shri  S.  M.  Banerjee:
 Shrimati  Jyotsna

 Chanda:
 Shri  Achal  Singh:
 Shri  E.  Madhusudan  Rao:
 Shri  Ram  Harkh  Yadav:
 Dr.  Mahadeva  Prasad:
 Shrimati  Ramdulari  Sinha:
 Shri  Dharmalingam:
 Shri  K.  C.  Pant:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  al-
 Most  all  the  States  are  facing  a  criti-
 cal  shortage  of  wheat  and  rice;

 (b)  if  so,  the  reasons  therefor;
 (c)  what  action  Government  have

 taken  in  view  of  the  grave  situation
 arising  out  of  the  shortage;  and

 (d)  the  total  demand  made  by
 States  and  how  the  Centre  is  likely
 to  meet  that  demand?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri  D.
 R.  Chavan):  (a)  and  (b).  There  is  a
 shortage  of  rice  and  wheat  but  the
 extent  of  shortage  varies  from  State
 to  State.  The  shortage  of  wheat  is
 mainly  due  to  two  successive  years
 of  bad  production  while  shortage  of
 Tice  is  due  to  low  market  arrivals.

 (c)  The  import  of  rice  and  wheat
 has  been  stepped  un  and  larger

 #32.

 ।

 SEPTEMBER  8,  964  Oral  Answers  268

 quantities  are  now  being  distributed
 through  fair  price  shops.  The  licens-
 ing  control  on  trade  has  been  tighten-
 ed  up  with  a  view  to  bringing  out
 hoarded  stocks  and  preventing  undue
 rise  in  prices  in  the  open  market.

 (d)  The  requirements  of  each  defi-
 cit  State  are  examined  in  consulta-
 tion  with  the  State  Government  and
 supplies  are  arranged  keeping  in  view
 the  needs  of  the  other  States  and  the
 overall  availability  of  foodgrains  with
 the  Central  Government.

 Shri  Himatsingka;  What  is  the
 total  quantity  of  imported  wheat  and
 rice  in  1963-64?

 The  Minister  of  Food  and  Agri-
 ture  (Shri  C,  Subramaniam):  In
 1963,  the  import  was  round  about  4.5
 million  tons,  and  during  1964,  it  is
 expected  that  it  may  reach  nearabout
 six  million  tons.

 Shri  Himatsingka:  What  is  the
 amount  that  is  being  supplied  to  the
 States  per  month,  roughly?

 Shri  D.  ्.  Chavan:  During  the
 last  five  to  six  months,  about  five  lakh
 tons  per  month  is  the  average  offtake.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  in  some
 zones,  the  price  of  wheat  is  double
 that  of  other  zones  and  if  it  is  so,  may
 I  know  whether  the  Government  will
 reconsider  the  allocation  to  the  diffe-
 rent  zones  according  to  their  require-
 ments?

 Mr.  Speaker:
 for  action.

 Shri  Vidya  Charan  Shukla:  Is  it  a
 fact  that  the  Government  are  consi-
 dering  to  abolish  the  food  zones  in  the
 country  to  facilitate  proper  and  equi-
 table  distribution  of  foodgrains  in  the
 country  and,  if  so,  at  what  stage  is  it
 lying  now?

 Shri  C.  Subramaniam:  That  is  one
 of  the  matters  under  consideration.
 The  zonal  system  cannot  be  disturbed
 in  the  midst  of  a  trade  season.  Dur-
 ing  the  next  harvest  season  we  shall
 review  the  situation  and  take  a  deci-
 sion.

 Shri  R.  8.  Pandey;  May  I  know
 whether  the  Madhya  Pradesh  Govern-

 It  is  a  suggestion
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 meent  has  made  any  representation  to
 get  the  imported  wheat?

 थल  C.  Subramaniam:
 °

 Almost
 e@wery  State  Government  has  made

 @epresentations.

 aft  राम  सेवक  यादव  :  मैं  जानना  चाहता
 हैं  कि  क्‍या  खाद्य  मंत्रालय  को  राज्य  सरकारों
 खे  इस  प्रकार  की  शिकायतें  मिली  हैं  या
 we  प्रकार  के  निवेदन  मिले  हैं  कि  सस्ते
 चले  की  दूकानों  पर  पर्याप्त  मात्रा  में  प्रा वश्य-
 कहा  के  प्रनुसार  अनाज  नहीं  पहुंच  पा  रहा  है।

 श्री  काफ़ी  राम  गुप्त  :  क्‍या  सरकार
 ो  इस  बात  की  जानकारी  है  कि  राजस्थान
 के  देहातों  में  नाज  न  मिलने  के  कारण
 सोग  मारे  मारे  फिरते  हे  कौर  जो  बिलायती
 कं  पहुंचाने  की  व्यवस्था  है  उसके  अनुसार
 कह  वहां  नहीं  पहुंचता  है  t

 श्री  दा०  रा०  चव्हाण:  जैसा  आनरेबल
 बेख़बर  कह  रहे  हैं  वह  सब  हमारी  जानकारी
 ऊँ  नहीं  है,  लेकिन  झगर  उन  के  पास  कोई
 कोसी  कम्पलेन्ट  हो  भोर  वह  उसे  हमारे  पास
 जजों  तो  हम  उस  की  'इन्क्वायरी  करेंगे  t

 Shri  Bade:  Is  it  a  fact  that  in  so
 amany  States  wheat  is  not  given  by  the
 Government  and  50  per  cent  quota  is
 emt  out  and  therefore  the  chief  grain-
 shops  were  lying  empty  without  any
 wain?

 Shri  D,  R.  Chavan:  I  have  already
 @@tated  that  the  di  ds  of  the  States
 are  met  looking  to  the  overall  avail-
 ability  of  foodgrains  in  the  country.

 Shri  Krishnapal  Singh:  Is  the
 Gevernment  aware  that  the  measures
 adopted  by  them  have  totally  failed
 te  control  the  price  with  regard  to
 Fice,  and  that  wheat  is  selling  between
 Ra,  30  to  Rs.  40  a  maund  in  different
 perts  of  Uttar  Pradesh,  and,  if  so,  what
 marasures  have  the  Government  adopt-
 ed  to  control  the  price?

 Mir.  Speaker:  We  have  got  a  food
 -Gebate  and  this  question  can  be  put
 Shen,  and  not  here.
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 Shri  D.  BR.  Chavan:  We  are  meet-
 ing  the  demands  of  the  State  within
 the  overall  availability  of  foodgrains.

 Shri  Basappa:  in  answer  to  part
 (c),  may  I  know  whether  the  State
 Governments  are  cooperating  with
 the  Centre  in  the  matter  of  enforcing
 control  orders  against  hoarding,  etc.,
 and  if  the  Government  are  thinking
 of  a  central  squad  to  see  that  hoard-
 ing  stops  completely?

 Shri  C,  Subramaniam:  Ultimately
 action  will  have  to  be  taken  by  the
 various  State  Governments.  I  do  not
 think  I  have  much  to  complain  against
 the  State  Governments  that  they  are
 non-cooperating.  But  whether  they
 are  doing  it  effectively  and  efficiently
 is  a  matter  of  opinion.

 Shri  P.  RB.  Chakraverti;  In  the  con-
 text  of  the  functioning  of  the  food
 zones  in  the  country,  may  {  know  whe-
 ther  the  Government  has  taken  steps
 to  set  up  a  central  pool  of  foodgrains
 dismantling  the  food  zones?

 Shri  C.  Subramaniam:  The  import
 is  done  by  the  Central  Government.
 They  store  the  grains  and  distribute
 to  the  various  States.  In  that  sense,
 there  ig  a  central  pool  of  wheat  and
 also  rice.

 aft  गजल  प्रभाकर  :  माननीय  मंत्री  जी
 ने  मूल  प्रश्न  के  उत्तर  में  यह  कहा  था  कि
 लाइसेंसिंग  आदेश  को  कड़ा  कर  दिया  गया
 है  V  मैं  जानना  चाहता  हूं  कि  क्‍या  दिल्ली  में
 इसकी  कोई  प्रतिक्रिया  हुई  है,  धौर  कितने
 व्यापारियों  ने  लाइसेंस  रादेश  का  उल्लंघन
 किया  है  t
 Shri  C,  Subramaniam:  I  do  not

 think  I  can  give  the  numbers  imme-
 diately.

 Shri  Ramanathan  Chettiar:  In  view
 of  the  unreasonable  attitude  of  the
 surplus  States  and  in  view  of  the
 difficulties  experienced  by  the  deficit
 States,  may  I  know  whether  the
 Central  Government  is  seriously  con-
 sidering  the  question  of  issuing  a
 directive  to  these  surplus  States  to
 have  the  zonal  restrictions  removed?
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 Mr.  Speaker:  There  ought  not  to
 be  such  reflections  and  insinuations.
 Why  should  he  presume  that  their
 attitude  was  unreasonable?

 Shri  Man  Sinh  P.  Patel;  In  vicw
 of  the  different  habits  of  consumption
 of  rice  and  wheat  in  different  States,
 may  I  know  whether  the  Government
 have  issued  strict  instructions  to  the
 different  States  about  the  quantum  of
 wheat  and  rice  to  be  distributed  in
 different  States?

 Shri  C.  Subramaniam:  As  a  matter
 of  fact,  wheat  is  distributed  only  tn
 the  wheat-consuming  areas  generally.
 But  we  are  also  trying  to  popularise
 wheat  in  the  non-wheat  areas  also.
 Therefore,  to  that  extent  we  distri-
 bute  wheat  to  the  non-wheat  areas
 also  and  try  to  popularise  wheat.

 Shrimati  Jyotena  Chanda:  May  I
 know  from  the  Government  what
 long-term  measures  Government  pro-
 pose  to  take  to  stop  the  shortage  of
 foodstuffs?

 Shri  0,  Subramaniam:  I  think  I
 will  be  dealing  with  this  matter  in
 my  reply  to  the  debate.

 भरी  झंकार  लाल  बेरबा:  में  जानना
 चाहता  हूं  कि  क्या  सरकार  ने  कोई  ऐसा
 सर्वे  कर  लिया  है  कि  साल  में  कितने  गेहूं  भोर
 चावल  की  प्रावश्यकता  होगी,  झकझोर  इसकी
 कमी  के  लिये  किन  किस  देशों  से  बातचीत
 की  हूँ  1

 Mr.  Speaker:  He  wants  to  know
 what  would  be  the  deficiency  and  to
 make  up  that  deficiency  whether  they
 have  had  talks  with  any  countries  crc
 if  so,  what  are  those  countries.

 Shri  C.  Subramaniam:  As  far  as
 wheat  is  concerned,  the  main  import
 is  from  U.S.A.  under  PL  480.  In
 addition  to  that,  we  import  on  corr-
 mercial  account  from  Australia  and
 some  other  countries.  We  are  also
 trying  to  get  rice  under  PL  480  from
 U.S.A.  In  addition,  we  make  pur-
 chases  in  the  South-east  Asian  coun-
 tries  also.
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 श्री  आकार  लाल  बैरवा:  क्या  सर्वे
 किया  ग्रा  है  कि  साल  में  कितने  गेहूं  भौर
 चावल  की  ज़रूरत  है  ?

 झिझक  महोदय:  वह  सब  का  जवाब
 डिबेट  में  देंगे  ।

 Shri  ह  हू,  Ghosh:  May  I  know  if
 the  shortage  in  wheat  is  due  to  short-
 age  in  production  or  due  to  the  wrong
 Policy  of  the  Government  in  giving.
 wheat  to  the  big  chakkis  instead  of
 supplying  wheat  to  the  consumer
 directly  through  the  fair  price  shopsT

 Mr,  Speaker:  Is  this  the  informa-
 tion  he  wants  from  the  Government
 that  their  policies  are  wrong?  That
 comment  he  might  have  to  make,  but
 what’  is  the  information  he  wants?
 Would  the  Government  say  that  their
 information  is  that  their  policies  are
 wrong?

 Shri  Himmatsinhji;  Just  now  the
 hon.  Minister  stated  that  the  Govern-
 ment  were  trying  to  popularise  con-
 sumption  of  wheat.  May  I  know
 what  steps  Government  have  taken
 so  far  to  popularise  consumption  of
 wheat?

 Shri  C.  Subramaniam:  By  prepar-
 ing  various  wheat  products  like
 maida,  suji  and  atta,  and  distributing
 ti  to  the  people,  they  are  becoming
 more  and  more  eccustomed  to  that.

 Shri  D,  N.  Tiwary;  May  I  know
 whether  the  Government  has  _  sent
 any  instructions  to  the  State  Govern- ments  or  the  State  Governments  suo
 motu  heve  issued  instructions  to  the
 District  Magistrates  not  to  supply
 foodgrains  from  ration  shops  to  those
 owning  more  than  one  acre  or  more
 than  two  or  three  acres’  of  land;  sf
 69,  how  the  Government  thinks  that
 those  people  will  get  their  foodstuffst

 Shri  0,  Subramaniam:  We  make
 foodgrains  available  to  the  various
 States  taking  into  consideration  the
 total  availability  of  toodgrains.  Then
 the  State  Governments  have  got  to
 take  the  decision  as  to  how  they  would
 distribute  it  and  to  whom  they  would

 distribute  it.  No  doubt,  we  have  dis-
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 cussions  with  them,  but  ultimately
 it  is  the  State  Government  which  has
 to  take  the  responsibility.

 कम  Mo  त्रिवेदी  :
 झालर  ।

 इस  प्रश्न  के  घंटे  में  जो  लोग  प्रश्न
 करते  हैं  कौर  जिनके  नाम  उन  प्रश्नों  के  सामने
 दिये  रहते  हैं,  उनके  खड़े  होने  पर  भी  श्राप
 उनकी  तरफ  से  अपनी  झाँख  इधर  उधर
 हटा  लेते  हैं  कौर  जिन  लोगों  का  नाम  उस
 प्रश्न  के  सामने  नहीं  लिखा  है  उनको  पुकारा
 ज्ञाता  है।  यदि  हमारे  सवाल  करने  पर  कोई
 ऐतराज  हो  तो  हम  सवाल  ही  न  किया  करें
 क्योंकि  खड़े  होने  पर  भी  हमारा  नाम  नहीं
 पुकारा  जाता  ।

 भ्रध्यक्ष  महोदय  :

 जब  किसी  सवाल  के  सामने  इतने  ज्यादा
 नाम  होते  हैं  कि  सब  को  नहीं  बुलाया  जा
 सकता,  तो  वह  सवाल  सारे  हाउस  के  सामने
 शा  जाता  है  ।  फिर  भी  मैं  कोशिश  करता
 हूं  कि  जिनके  नाम  में  वह  सवाल  है  उनको
 बुलाऊं  ।  लेकिन  जब  सब  को  नहीं  बुलाया
 जा  सकता  तो  और  मेम्बरों  को  एक्सक्यूज
 नहीं  किया  जाता  ।  ऐसी  हालत  में  प्रा पकी
 यह  शिकायत  ठीक  है  कि  मैं  सिंह  सवाल  करने
 वालों  की  तरफ  नज़र  नहीं  करता  बल्कि  सारे
 हाउस  की  तरफ  देखता  हूं  t

 श्री  Ho  सा०  त्रिवेदी:
 क्लिक  बन्द  कर  दिया  जाये  ।

 अध्यक्ष  महोदय  :  इस  पर  भी  सोदा
 जा  सकता  है  t

 श्राप  बैठ  जाएं  ।

 प्वाइंट  साफ

 आप  बैठ  जायें

 ऐसा  है  तो

 Mr.  Speaker:  Next  Question—Shri
 Rameshwar  Tantia.

 Shri  Rameshwar  Tantia:  Question
 No.  33.

 Shri  Kapur  Singh:  Sir,  Question
 No.  56  is  an  allied  question  and  it
 may  also  be  taken  up  along  with  this.
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 Mr.  Speaker:  If  it  is  convenient  for
 the  Minister,  that  too  might  be
 answered  @long  ‘with  ‘this.  If  he
 feels  that  it  is  not  convenient  he
 might  not  answer  it.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  |  think
 it  will  be  slightly  different.

 Mr.  Speaker:  Then  only  Question.
 No.  33  need  be  answered.

 Prices  of  Foodgrains
 +

 (  Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:
 Shri  8.  P.  Yadava:
 Shri  Dhaon:
 Shri  Dinen  B
 Dr.  Saradish
 Dr.  Ranen  Sen:
 Shri  Surendra  Pal  Singh:.
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  S.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Indrajit  Gupta:
 Shri  Kapur  Singh:
 Shri  Vishram  Prasad:
 Shri  R.  G.  Dubey:
 Shri  P.  0.  Borooah:
 Shri  Bagri:

 Shri  Hem  Raj:
 Shri  Kashi  Ram  Gupta:
 Shri  Jashvant  Mehta:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  P.  BR.  Chakraverti:
 Shri  Balmiki:
 Shri  Daji:
 Shri  Basappa:
 Shri  Balgovind  Verma:
 Shri  A.  8.  Saigal:
 Shri  Kolla  Venkaiah:
 Shri  J.  P.  Jyotishi:
 Shri  P.  L.  Barupal:

 Biitacharya
 :
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 Shri  Daljit  Singh
 Shri  M.  L.  Jadhav
 Shri  Kajroikar:
 Shri  Mahananda:
 Shrimati  Renuka  Ray:
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 Shri  Vasudevan  Nair:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 |  Shrimati  Laxmi  Bal: Shri  E.  Madhusudan  Rao:
 |  Shri  H.  C.  Soy:
 l  Shri  B.  K.  Das:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  prices  of  food-
 grains,  especially  wheat  and_  rice,

 ‘have  gone  up  throughout  the  country
 ‘during  the  past  six  months  and  are
 still  rising;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  measures  Government  pro-

 pose  to  take  to  meet  the  deteriorat-
 ing  situation?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Food  and  Agriculture  (Shri  D.
 ‘R.  Chavan):  (a)  The  prices  of  food-
 ‘grains  have  risen  during  the  past  6
 months  though  there  was  some  reces-
 sion  in  the  prices  of  wheat  soon  after
 the  harvest.  During  the  last  three
 -weeks  of  August,  the  rise  in  the  All-
 India  Index  Number  of  wholesale

 ‘prices  of  cereals  was  relatively  small.
 (b)  The  rise  in  the  prices  of  wheat

 thas  been  mainly  due  to  two  succes-
 sive  years  of  low  production  while  of
 rice  due  to  low  market  arrivals.

 (c)  The  more  important  of  the
 steps  taken  to  check  the  rise  in  prices
 are:

 (i)  Increased  imports  and  distri-
 bution  of  foodgrains  through
 Fair  Price  Shops;

 (ii)  Fixation  of  maximum  whole-
 sale  and  retail  prices;

 (iti)  Promulgation  of  anti-hoard-
 ing  States
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 Prices  of  wheat  and  rice  for  the  cul-
 tivators  were  fixed  at  a  lower  rate
 taking  into  consideration  the  rise  in
 the  prices  of  other  commodities;  if
 so,  is  it  a  fact  that  the  cultivators
 this  year  have  kept  more  rice  and
 wheat  with  them  than  in  the  previous
 yearg  and  what  is  the  Government
 doing  about  that?

 Shri  C.  Subramaniam:  The  fixation
 of  price  is  only  for  the  purpose  of
 procurement.  In  the  Southern  Zone
 the  procurement  of  rice  has  been
 Given  up  because  that  was  creating
 distortion  with  regard  to  the  balance
 of  rice  left  over  with  the  trade.  The
 whole  process  of  fixing  fair  prices  to
 the  producer  is  under  consideration
 and,  as  already  stated  in  the  note
 which  I  have  circulated,  a  commit-
 tee  has  been  appointed  to  fix  fair  and
 remunerative  prices  to  the  farmer.
 Later  on,  the  Agricultural  Price  Com-
 mission  will  take  a  comprehensive
 view  of  the  price  structure.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  the  Government  is
 aware  that  in  some  States  the  price
 of  Indian  wheat  is  double  that  of  the
 Australian  wheat  and,  if  so,  has  Gov-
 ernment  examined  the  reason  for  such
 a  big  difference?

 Shri  C.  Subramaniam:  From  956
 onwards  we  are  selling  fmpprted
 wheat  at  the  rate  of  Rs.  87.50  per
 quintal.  During  the  last  eighteen
 months  the  price  of  indigenous  wheat
 has  increased  and  in  some  places  the
 price  js  not  only  twice  but  thrice
 that  of  the  imported  wheat.  That  is
 One  of  the  factors  which  has  increas-
 ed  the  pressure  on  imported  wheat.

 Shri  Surendra  Pal  Singh:  Some
 time  back  the  hon.  Minister  made  8
 statement  that  if  all  the  foodgrains
 produced  during  the  last  season  had es  in  the  :

 (iv)  Tightening  up  of  restrictions
 on  bank  advances  against
 foodgrains;  and

 (v)  Stricter  enforcement  of  licen-
 sing  control  on  trade.

 Shri  Rameshwar  Tantia:  May  I
 tknow  whether  it  is  a  fact  that  the
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 come  into  the  market  there  would  be
 no  food  shortage  today,  and  the
 prices  would  not  have  risen.  In  this
 connection,  may  I  know  if  the  hon.
 Minister  is  convinced  of  the  correct-
 ness  of  the  production  figures  that
 are  supplied  to  him  from  below  and
 that  no  false  reporting  takes  place  at
 the  lower  level.
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 Shri  C.  Subramaniam:  With  regard
 to  production  figures  [  would  not  be
 able  to  say  that  they  are  hundred
 per  cent  correct  but  they  give  us  the
 trend  whether  the  production  is  on
 the  increase  or  not;  if  there  are  some
 deficiencies,  they  would  be  there
 every  year.  Therefore,  while  the
 figures  may  not  be  accurate  even  to
 the  thousand  tons,  the  fact  remains
 that  they  give  an  idea  of  the  trend  in
 production.

 att  Ho  Wo  द्विवेदी:  क्‍या  मंत्री  महोदय
 का  ध्यान  राज  के  समाचार  पत्रों  के  उस
 समाचार  पर  गया  है  जिसमें  कहा  गया  हूँ  कि
 दिल्ली  के  दुकानदारों  ने  गल्ले  की  कीमतों  के
 बारे  में  जो  प्रिया  समझौता  किया  था  उन्होंने
 उसे  मानने  से  इंकार  कर  दिया  है  पौर  वह
 कीमतों  की  सूची  भ्र पनी  दुकानों  पर  नहीं
 लटकायेंगे  ?  झगर  दिल्‍ली  में  भाव  का
 नियंत्रण  नहीं  हो  सकता  तो  सारे  देश  में
 भाव  नियंत्रण  के  लिए  स“कार  क्‍या  करने
 जा  रही  है  ताकि  कीमतें  कौर  ऊपर  न  जायें  ?

 Shri  C.  Subramaniam:  [I  have  seen
 the  press  report  today.  I  should  find
 out  the  actual  position  and  then  take
 some  action  on  that.

 Shri  8.  M,  Banerjee:  I  want  to
 know  whether  it  has  been  brought  to
 the  notice  of  the  hon,  Minister  that
 the  retail  prices  of  wheat,  rice  and
 other  articles  of  food  are  much  more
 than  the  wholesale  prices  and,  if  so,
 what  steps  have  been  taken  by  the
 Government  to  see  that  the  difference
 ‘between  the  retail  and  wholesaie
 price  is  minimised

 Shri  C,  Subramaniam:  First  of  all,
 we  want  to  fix  the  producer’s  price
 and  with  a  reasonable  margin  the
 wholesale  price.  We  have  to  fix  the
 retail  price  with  a  further  reasonabic
 margin.  Then  there  ig  the  further
 question  of  administering  prices  on
 which  we  are  taking  action,  so  that
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 there  may  not  be  a  large  gap  bet-
 ween  the  producer’s  price  and  ulti-
 mately  the  consumer’s  price.

 Shri  8.  M.  Banerjee:  That  is  for
 the  future.  I  am  asking  about  the
 present.

 Mr.  Speaker:  The  hon.  Member
 wag  asking  about  the  margin  between
 wholesale  and  retail  prices;  not  bet-
 ween  producer’s  price  and  wholesale
 price.

 Shri  8.  M.  Banerjee:.  All  that  he
 has  said  is  about  the  future.  What  is
 happening  today?  Is  there  any  appa-
 ratus  with  the  Government  to  narrow
 down  the  difference?

 Mr,  Speaker:  He  has  stated  what
 is  happening  today.  He  has  _  also
 stated  the  steps  he  is  going  to  take.

 Shri  S.  M.  Banerjee:  About  the
 future  he  said  that  a  Committee
 would  be  set  up.  But  what  about
 the  present?

 Mr,  Speaker:  The  hon.  Member  has
 already  stated  by  saying  that  there  is
 a  wide  margin.  Now  it  has  to  be  re-
 duced  for  the  future  for  which  some-
 thing  has  to  be  done.  He  hag  stated
 what  he  is  going  to  do.

 Shri  Kapur  Singh:  Is  it  true  that
 opr  capital-intensive  developmental
 priorities  and  our  fragmentatively  res-
 trictive  land  policies  are  the  real  cul-
 prits  in  this  matter  and,  if  so,  do  the
 Government  propose  to  reconsider  the
 entire  situation  in  the  background  of
 the  present  experience?

 Shri  C.  Subramaniam:  It  is  a  mat.
 ter  of  opinion.  There  can  be  diffe-
 rence  of  opinion  with  regard  to  this.

 Mr.  Speaker:  The  first  one  is  only
 an  opinion  and  a_  suggestion.  The
 second  one,  whether  the  Government
 propose  to  revise  their  policies,  is  the
 only  question.

 Shri  com  Sabramaaiam:  The  second
 question  follows  the  first  question;
 therefore,  if  there  is  difference  of  opi-
 nion  with  regard  to  that.
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 Mr,  Speaker:  The  Government
 have  no  intention.  Government  de  nct
 agree  with  that  opinion.

 Shri  C.  Subramaniam:  I  do  not
 agree  with  that  opinion.

 Shri  Hari  Vishnu  Kamath:  You
 are  helping  him  out.

 Mr,  Speaker:  What  should  I  do?
 Shri  Hari  Vishnu  Kamath:  Is  it

 necessary?  He  is  capable  of  taking
 care  of  himself.

 Mr.  Speaker:  I  did  it  simply  to
 save  time;  there  was  no  other  objec-
 tive.

 Dr.  Ranen  Sen:  The  price  of  rice
 started  going  up  immediately  after
 harvesting.  Now  the  hon.  Minister
 has  said  that  this  is  due  to  the  fact
 that  rice  was  not  being  marketed  at
 the  proper  time.  What  steps  had
 Government  taken  when  prices  start-
 ed  shooting  up  in  certain  parts  of
 eastern  India?

 Shri  J,  8,  Kripalani:  They  were
 asleep.

 Shri  C.  Subramaniam:  As  far  as
 eastern  India  is  concerned,  Bengal  is
 the  main  eastern  State.  There  the
 maximum  and  minimum  prices  had
 been  fixed  and  I  can  tell  the  hon.
 Member  that  more  or  less  that  price
 policy  has  been  successfully  adminis-
 tered  there  in  spite  of  difficulties.

 sit  सूरज  पाण्डेय  :  प्रभी  माननीय  मंत्री
 ने  बतलाया  कि  चावल  के  दाम  इसलिए  बढ़े
 हैं  कि  मंडियों  में  चावल  नहीं  बायां  है  तो  मैं
 यह  जानना  चाहता  हूं  कि  आखिर  चावल
 गया  कहां  ?  क्‍या  सरकार  ने  उन  कारणों
 का  भी  पता  लगाया  है  कि  आखिर  चावल
 मंडियों  में  क्‍यों  नहीं  कराया  कौर  भ्रमर  चावल
 की  चोरी  हो  रही  है  तो  सरकार  उस  को
 बाहर  निकालने  के  लिए  क्‍या  कार्यवाही  कर
 रही  है  ?

 Shri  ca  Subramaniam:  We  have  an
 idea  of  the  production  in  the  country
 particularly  relatively  to  the  previous
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 years,  As  far  as  rice  is  concerncd,  it
 is  accepted  by  almost  everybody  ६७४६
 there  has  been  an  increased  produc- tion  to  the  extent  of  4  million  tonnes
 during  1963-64  when  compared  to
 that  of  1962-63,  Now,  the  marke:
 arrivals  have  been  much  less  than
 what  they  were  during  last  year;
 therefore,  the  entire  marketable  sur-
 plus  has  not  come  into  the  market.
 Our  investigation  shows  that  it  is  held
 by  bigger  producers  in  collusion  with
 dealers.

 Shri  Rama  Chandra  Mallick:  May  I
 know  whether  it  is  a  fact  that  Gov-
 ernment  is  purchasing  paddy  at  Rs.
 25  per  quintal  in  Orissa  and  selling  it
 at  Re,  34  per  quintal?

 Mr.  Speaker:  It  is  information
 he  is  giving.

 Shri  Jashvant  Mehta:  May  I  know
 whether  Government  has  decided  over
 the  price  parity  question  and  price
 stabilisation?  What  steps  is  Govern-
 ment  thinking  of  taking  for  stabilis-
 ing  prices  in  future

 Shri  C.  Subramaniam:  [  have  given
 the  steps  already  taken.  With  regard
 to  the  future  alsa  I  have  indicated
 that  we  are  trying  to  fix  prices  for
 the  producer,  wholesaler  and  the  re-
 tailer,

 Shri  Narasimha  Reddy:  Does  the
 Government  propose  to  fix  fair  prices
 of  dishes  supplied  in  the  hotels  where
 the  hotel  proprietors  have  recently
 been  increasing  the  prices  of  their
 dishes  in  an  unbridled  manner?

 Shri  ह  K.  Deo:  Specially  of  coffee.
 Shri  0.  Subramaniam:  I  do  not

 think  that  this  arises  out  of  the  ques-
 tion  here.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  Government  is  aware
 of  the  fact  that  some  of  the  traders  are
 going  in-the  name  of  producers  and
 are  taking  the  help  of  governmental
 agencies,  such  as,  keting  jeties
 and  State  Warehousing  Corporations,
 to  hoard  foodgrains  thus  bringing  in
 high  rise  in  prices;  if  so,  what  action

 that
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 does  Government  propose  to  take  in
 the  matter?

 Shri  C.  Subramaniam:  Evidently
 the  hon,  Member  is  giving  information
 with  regard  to  the  situation  prevail-
 ing  in  his  State.  I  am  aware  of  such

 a  state  of  affairs  in  Andhra  end  we
 have  to  take  action  taking  that  into
 account.

 aft  यहा पाल  सिंह:  क्‍या  यह  सही  है  कि
 स्टेट  ट्रेडिंग  के  नारे  से  प्राफीटीयर्स  ने  ज्यादा
 होडिग  की  है  हालांकि  स्टेट  ट्रेडिंग  हो  भी
 नहीं  सकी  है  लेकिन  उस  के  डर  से  खाद्यान्नों
 के  दाम  भी  बढ़ें  हैं?  सरकार  इस  मामले  में
 क्या  सोच  रही  है  ?  क्‍या  वह  पूरे  तरीके  से
 स्टेट  ट्रेडिंग  करने  को  तैयार  है  या  जो  व्यक्ति
 प्राफीटीयरिंग  कर  रहे  हैं  उन  को  सख्त  सज़ा
 देने  को  तैयार  है,  दोनों  में  स ेकौन  सा  काम
 होगा  ?
 Shri  C.  Subramaniam:  To  have  more

 comprehensive  State  trading  so  that
 the  private  trade  may  not  play  with
 the  consumers.

 Dr.  Sarojini  Mahishi:  The  apex banks  and  the  district  credit  co-
 Operative  banks  have  been  instructed
 not  to  lend  money  to  the  trading
 community  who  are  inclined  to  use  it
 for  hoarding  purposes.  But  is  it  not  a
 fact  that  financial  assistance  is  given
 to  so-called  agriculturists  on  the  pro-
 duction  of  wareh  receipts?

 Shri  C.  Subramaniam:  There  are
 restrictions  on  credit  availability  for
 the  purpose  of  storing  rice,  wheat  and
 other  foodgrains.  As  far  as  the  ware-
 housing  corporations  are  concerned,
 there  also  we  are  placing  restrictions
 with  regard  to  advance  of  credit
 against  foodgrains,

 Shri  Basappa::  With  regard  to  the
 proposed  Agricultural  Price  Commis-
 sion,  may  I  know  whether  the  Gov-
 ernment  have  considered  the  inclusion
 of  the  representatives  of  farmers  in
 that  Commission?

 Shri  C.  Subramaniam:  What  should
 be  the  ition  of  the  C  ial
 fs  under  consideration.
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 Shri  Dinen  Bhattacharya:  May  I know  whether  the  Government  is

 aware  that  in  West  Bengal  articul-
 arly  rice  is  sold  in  the  open  market above  the  declared  price  ilxed  by  the Government  and,  if  so,  what  steps  the
 Government  is  taking  to  bring  down the  prices?

 Shrimati  Renu  Chakravartty:  He
 says,  ‘No’.

 Shri  C.  Subramaniam:  We  are  sup-
 Plying  rice  through  the  fair  price
 shops

 Shri  Dinen  Bhattacharya:  That  is
 only  in  Calcutta  and  in  a  very  limited
 area,

 Shri  0.  Subramaniam:  ae  parti-
 cularly  for  families  in  the  Calcutta
 city  at  controlled  prices.  No  doubt  in
 the  open  market  it  used  to  be  selling at  a  much  higher  level.  During  the
 recent  weeks,  the  open  market  prices
 also  have  come  down  considerably
 and  in  some  districts  it  is,  more  or  less,
 equal  to  the  controlled  price.

 Shri  Dinen  Bhattacharya:
 (Interruption)

 Mr.  Speaker:  I  have  not  allowed  him
 the  second  question,  |  am  very  sorry
 that  there  is  disappointment  in  tne
 House  and  that  is  natural  because  in
 each  Question  there  are  40  to  50
 names  clubbed  together.  But  we  are
 also  having  the  food  debate  in  tne
 House  which  is  to  continue  for  १8
 hours.

 Shri  Nambiar:  Everybody  will
 get  a  chance  in  the  food  debate.

 Mr.  Speaker:  And  everybody  can-
 not  get  a  chance  in  the  Question  Hour.
 That  is  the  difficulty.

 Shri  D,  0.  Sharma:  Some  are  al-
 ready  getting  the  chance.

 Mr.  Speaker:  All  right.  Shri  0.  ८.
 Sharma.

 Shri  D,  C.  Sharma:  There  is  a  great
 disparity  between  the  prices  paid  to
 the  producerg  and  the  prices  charged
 by  the  traders  and  the  prices  paid  by
 the  consumers.  May  T  know  what
 steps  Government  have  already  taken
 in  order  to  reduce  this  disparity  bet-

 Where?

 not
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 ween  No.  l  and  2  and  No.  2  and  3,
 specially  with  reference  to  consumers?

 -Sbhri  C.  Subramaniam:  We  have
 fixed  the  reasonable  marging  between
 the  producers’  price  and  the  whole-
 salers’  price  and  the  wholesalers’  price
 and  the  retailers’  price.  On  that  basis,
 the  notifications  of  prices  have  been
 made  in  six  or  seven  of  the  States.
 But  we  are  going  to  fix  prices  on  a
 more  comprehensive  scale  for  the
 whole  of  India  at  the  producers’  level,
 the  wholesalers’  leve]  and  the  retail-
 ers’  level  allowing  only  a  fair  margin.

 st  to  ला०  चौधरी:  किन  किन
 राज्यों  में  श्राप  ने  खाद्यान्न  के  मूल्य  निर्धारित
 किये  हैं  ?

 Congestion  in  Calcutta  and  Bombay
 Ports

 +
 Dr.  Ranen  Sen:
 Shri  Vishram  Prasad:
 Shri  Dinen  Bhattacharya:
 Dr.  Saradish  Roy:
 Shri  Surendra  Pal  Singh:
 Shri  Jagdev  Singh

 Siddhaati;
 Shri  Yashpal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  8.  M.  Banerjee:
 Shri  P.  Venkatasubbaiah:
 Shri  P.  0.  Borooah:
 Shri  Bade:
 Shrimati  Savitri  Nigam:
 Shri  Yamuna  Prasad  Mandal:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  P.  C.  Barman:
 Shri  C.  K.  Bhattacharyya:
 Shri  Kapur  Singh:
 Shri  Solanki:
 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
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 '  Shri  Hukam  Chand
 Kachhavatya:

 Shri  Krishnapal  Singh:
 Shri  Mohammad  Elias:
 Shri  D.  N.  Tiwary:

 Will  the  Minister  of  Transport  be
 Pleased  to  state:

 (a)  whether  there  was  recently  a
 congestion  of  ships  in  Calcutta  and
 Bombay  ports  for  several  days  affect-
 ing  delivery  of  foodgrains  from  ships;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  steps  taken  or  proposed  to

 be  taken  to  improve  the  _  situation;
 and

 (d)  the  amount  of  loss  sustained  in
 foreign  exchange  by  way  of  demur-
 rage  at  these  two  ports?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-300/64].

 Dr,  Ranen  Sen:  In  the  statement  I
 find,  among  the  various  reasons,  it  is
 stated  that  there  was  a  fall  in  output
 of  foodgrain  labour  engaged  in  bag-
 ging.  My  question  is:  Has  the  attention
 of  the  Minister  been  drawn  to  a
 statement  issued  by  important  Con-
 gress  leaders  of  the  trade  unions  of
 the  port  and  dock  workers  of  Cal-
 cutta  that  the  output  of  labour  did
 not  deteriorate  but  on  the  other  hand
 it  is  the  bungling  made  by  the  Dock
 Labour  Board  in  respect  of  labourers
 that  was  responsible  for  this  catas-
 trophe  in  the  Calcutta  port?

 Shri  Raj  Bahadur:  There  was  2
 slight  decline  in  the  output  per  capita
 of  the  labour,  and  I  think  that  it  would
 be  too  much  to  ignore  that  fact.  If  I
 may  be  permitted  to  say,  in  the  case
 of  Bombay,  whereas  the  average  dis-
 charge  per  day  in  the  month  of  April
 was  2,334  tons,  it  came  down  to  655
 tons  in  the  month  of  May.  I  have
 quoted  the  figure  for  only  one  of  the
 days.  I  would  not  like  now  to  go  into
 all  the  figures  for  all  the  days.

 Dr.  Ranen  Sen:  I  was  asking  about
 Calcutta,
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 Shri  Raj  Bahadur:  I  do  not  have  the
 figures  with  regard  to  Calcutta  here
 with  me.

 Dr,  Ranen  Sen:  Is  it  a  fact  that  the
 condition  of  the  labour  in  the  Calcutta
 dock  is  worse  than  that  of  the  labour
 in  the  Bombay  dock?

 Shri  Raj  Bahadur:  I  think  the  only
 difference  there  is  that  we  have  not
 been  able  to  introduce  the  incentive
 echeme,  so  far  ag  the  dock  labour  is
 concerned  in  the  port  of  Calcutta.
 That  is  not  because  we  do  not  want
 it.  We  have  been  trying  for  it,  but  we
 have  got  to  make  the  unions  and  their
 representatives  agree  to  that.  We  hope
 that  the  negotiations  that  are  at  pre-
 sent  taking  place  will  result  in  the
 introduction  of  the  incentive  scheme
 very  soon.  Apart  from  that,  we  have
 already  asked  the  people  concerned  to
 provide  for  some  sort  of  a  bonus  for
 an  output  beyond  a  certain  datum  line
 or  level,  even  pending  that,

 oft  विश्राम  प्रसाद  :  हस  स्टेटमेंट  में  यह
 लिखा  है  कि  बम्बई  में  30  लाख  रुपया  भ्र ौर
 कलकत्ता  में  70  लाख  रुपया  डेमेज  के  तौर
 पर  देना  पड़ा  ।  मैं  यह  जानना  चाहता  हूं  कि  क्या
 इस  को  दृष्टि  में  रखते  हुए  सरकार  बन्दरगाहों
 पर  मकेनिकल  सिस्टम  आफ  झनलोषडडिंग  को
 इस्तेमाल  करना  चाह्ती  है  या  नहीं  t

 aft  राज  बहादुर:  मैकेनिकल  सिस्टम
 साफ़  भ्रनलोडिंग  की  प्रावश्यकता  है,  इस  में
 कोई  सन्देह  नहीं  है।  लेकिन  इस  सिलसिले  में
 यह  भी  देखना  पड़ेगा  कि  लेबर  को  कोई  ज्यादा
 तकलीफ़  न  हो  भौर  भ्रनएम्प्लायमेंट  न  बढ़े  ।
 दोनों  में  सामंजस्य  लाना  पडेगा।

 Shr}  Surendra  Pal  Singh:  In  respect
 of  the  Calcutta  port,  at  page  4  of  the
 statement,  it  hag  been  stated  that:

 “Bore-tide  restrictions  resulted
 in  detentions  at  Sandheads  from
 the  7th  to  the  l4th  in  the  months
 of  June  and  July.”

 and  that.  also  had  caused  congestion. In  this  connection,  may  I  know  whe-
 ther  it  is  not  a  fact  that  for  the  past
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 few  years,  bore-tides  have  become
 more  intense  and  frequent  in  the  river
 in  Calcutta,  and  if  so,  what  remedies
 have  been  sought  to  remove  this  diffi-
 culty?

 Shri  Raj  Bahadur:  Bore-tide  is  an
 essentially  unavoidable  feature  in  any
 riverine  port.  It  is  impossible  to  save
 a  riverine  port  completely  from  this
 trouble  of  bore-tides.  Even  0,  tne
 only  remedy  is  to  provide  for  sufficient
 head  of  water,  and  that  would  be
 available  only  when  the  Farrakka  bar-
 rage  comes  in.  Even  despite  that,  we
 have  been  trying  to  maintain  the  level!
 of  the  output.

 श्री  प्रकाश बीर  शास्त्री  :  क्या  सरकार  को
 कुछ  इस  प्रकार  के  पत्र  या  ज्ञापन  प्राप्त  हुए  हैं
 कि  बम्बई  बन्दरगाह  में  जहाज़ों  से  अनाज  को
 उतारमे  का  ठेका  ग़लत  ढंग  से  दिया  गया  था
 कौर  जिन  ठेकेदारों  को  यह  ठेका  दिया  गया  था,
 उन  की  प्र सावधानी  के  कारण  सरकार  को
 लाखों  रुपये  की  तनि  हुई;  यदि  हां,  तो
 सरकार  ने  इस  सम्बन्ध  में  क्या  जानकारी  ली
 है  कौर  कया  कार्यवाही  की  है  ?

 श्री  राज  बहादुर:  ठेकेदारों  की  नियुक्ति
 फूड  मिनिस्ट्री  के  द्वारा  होती  थी  कौर  चूंकि-
 उन  के  ख़िलाफ़  शिकायतें  थीं,  इस  लिए  ब
 ठेकेदारी  का  सिस्टम  खत्म  कर  दिया  गया  है
 कौर  उस  की  जगह  कब  डिपार्टमेंटल  यह  काम
 होता  है  ।

 शी  कक्षपाल सिंह  :  कया  यह  सही  है  कि
 शुरू  में  मकेनाइजेंशन  का  नाम  लिया  गया,
 लेकिन  जब  समय  पर  केन  नहीं  पहुंच  सके,  तो
 लेबर  ने  प्रोटेस्ट  किया  भ्र ौर  इस  कारण  कब्जे-
 स्टीवन  हो  गया  ?  क्‍या  सरकार  सही  तौर  पर
 बता  सकती  है  कि  नाज  उतारने  के  लिए
 कितनी  जगह  चाए  धौर  कितनी  जगह  उस
 के  पास  है  ?

 भी  राज  बहादुर:  जहां  तक  क्रेन  का
 ताल्लुक  है,  उस  के  बारे  में  कभी  कोई  मुश्किल
 नहीं  हुई।  सवाल  य  था  कि  जहां  जून,  जुलाई
 के  महीने  में,  जब  कि  बहुत  ज्यादा  वर्षा  होती.
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 है  तौर  वैसे  ही  बम्बई,  कलकत्ता  शादी  बन्दर-
 गाहों  पर  काम  करना  मुश्किल  होता  है,
 औसतन  कौन,  साढ़े  तीन  ध्रौर  चार  लाख
 टन  प्रदान  भ्राता  था,  व.  उस  मौके  पर  लगभग
 सवा  पांच,  साढ़े  पाच  लाख  टन  गेहूं  कौर  पचास
 हज़ार  टन  चावल  कराया  शौर  जुलाई  में  साठ
 लाख  टन  के  करीब  गेहूं  कौर  पत्रास  ६जार
 टन  चावल  पाया  ।  लेकिन  मैं  बताना  चाहता  हूं
 कि  बम्बई  और  कलकत्ता  भौर  दूसरी  बन्दरगाहों

 “की  भ्राउटपुट  से  मालूम  होता  है  कि  अधिक  से
 अधिक  मात्रा  में  प्रसाद  उठाया  गया  |  बम्बई
 में  प्रप्रैल  में  122  हज़ार  टन  अनाज  उठाया
 गया  ।

 ही  Ho  Mo  fired  :  ये  फ़िगर  स्टेटमेंट
 में  दिये गए  हैं  t

 भरी  राज  बहादुर  :  मैं  कूलर  बन्द  राहों  का
 “भ्राउटपुट  बताना  या  ता  हूं  ।  प्रारंभ  में  360
 हज़ार  टन,  जून  में  534  हजार  टन,  जुलाई  में
 577  एजाज़  टन  कौर  भ्रमित  में  594  हजार
 टन  गिला  उठाया  गया,  अर्थात्‌  लगभग  छः
 लाख  टन  के  करीब  गल्ला  उठाया  गया,  जो  कि
 रिकार्ड  फ़िगर  है  ।

 the
 away

 Shri  K.  D.  Malaviya:  Why  is
 .stevedore  system  not  done
 -with?

 Shri  Raj  Bahadur:  Stevedores  are
 performing  many  _  functions.  They
 provide  labour  for  loading  and  un-
 loading.  They  also  act  as  some  sort
 of  financiers  or  people  who  pay  on
 behalf  of  the  shippers  and  shipping

 ‘companies  the  labour  charges.  They
 also  take  deliveries  and  discharge  a
 number  of  other  functions.  The
 system  cannot  be  brushed  away  by
 one  stroke  of  the  pen.  As  a  matter

 -of  fact,  the  entire  lot  of  shipping  com-
 panies,  Indian  and  foreign,  have  to
 be  persuaded  to  accept  some  alterna-
 tive  service.  Otherwise  this  is  the
 age-old  system  operating  in  all  coun-

 ‘tries  pt  a  few  co  ist  coun-
 tries.  +

 Shri  हू,  0.  Malaviya:  Has  not
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 Ceylon  done  away  with  the  stevedore
 system?

 Mr.  Speaker:  He  has  answered  the
 question.

 Shri  Mohammad  Elias:  What  is
 the  reason  for  the  Government  abo-
 lishing  the  contract  system,  decasua-
 lising  all  labour  and  taking  depart-
 mentally  all  the  workers?  Because
 this  is  the  main  reason  fof  the  bung-
 ling  in  the  Calcutta  Port.  All  the
 employees  are  recruited  by  the  steve-
 dores  and  contractors....

 Mr.  Speaker:  He  is  arguing.
 Shri  Raj  Bahadur:  I  think  it  is  a

 matter  of  a  practica]  and  realistic  ap-
 praisa]  of  the  situation.  The  ship-
 ping  companies  employ  labour.  They
 employ  labour  today  through  steve-
 dores.  Stevedoregs  not  only  discharge
 the  function  of  providing  labour  but
 also  do  a  number  of  other  functions
 on  behalf  9f  shipping  companies.  This
 is  8  situation  where  we  cannot  all  of
 a  sudden  ask  the  shipping  companies
 to  do  away  with  the  stevedores.

 Then  there  is  the  Dock  Labour  Board
 On  which  are  represented  the  labour
 unions,  the  stevedores  and  the  ship-
 ping  companies.  The  Chairman  of
 the  Port  Trust  is  the  Chairman  of  the
 Dock  Labour  Board.  The  whole
 thing  is  working  according  to  a  sys-
 tem.  Labour  is  not  exploited  and
 cannot  be  exploited  by  the  stevedores
 that  way.

 Shri  P.  Venkatasubbaiah:  Is  it  a  fact
 that  due  to  the  hesitancy  of  Govern-
 ment  to  come  to  a  quick  decision  re-
 garding  handling  cargo  by  mechani-
 cal  means  or  by  labour  is  the  reason
 for  the  congestion  in  the  ports?

 Shrj  Raj  Bahadur:  There  is  no  ques-
 tion  of  hesitancy  or  any  such  thing  on
 the  part  of  Government  in  introduc-
 ing  the  mechanised  method  for  hand-
 ling  foodgrain  cargo  or  other  cargo.
 The  question  is:  when  we  have  a
 definite  system  of  working  through
 manual  labour,  can  we  dispense  with
 all  that  all  at  once  and  evolve  a  re-
 gular  aystem,  protecting  the  interests
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 of  labour  by  providing  them  with  al-
 ternate  employment  in  case  they  are
 displaced  by  mechanisation,  and  tak-
 ing  other  necessary  steps?

 Shri  Thirumala  Rao:  With  regard
 to  part  (c)  of  the  question,  the  hon.
 Minister  was  pleased  to  say  that  ships
 are  being  diverted  to  Madras  and
 Kandla.  Have  they  considered  the
 desirabjlity  of  diverting  them  to
 minor  and  intermediate  ports  like
 Tuticorin,  Visakhapatnam  and  Kaki-
 nada,  and  if  so,  with  what  results?

 Shri  Raj  Bahadur:  T  think  the
 Food  Ministry  has  taken  into  account  a
 number  of  factors,  the  hinterland  in
 which  the  distribution  has  to  he
 made,  rail  and  other  transport  facili-
 ties  for  the  purpose,  and  in  the  light
 of  these  how  the  distribution  should
 be  fashioned  out,

 Shri  8.  C.  Samanta:  Is  it  nota
 fact  that  ships  carrying  imported
 foodgrains  from  outside  ere  half  un-
 foaded  at  Haldia  port?  I  want  to
 know  whether  there  was  labour
 trouble.

 Shri  S.  C.  Samanta:  I  want  to  know
 whether  there  was  any  labour  trouble
 at  Haldia,  and  whether  semi-skilled
 labour  was  imported  from  Calcutta
 to  meet  the  shortage  there.

 Shri  Raj  Bahader:  So  far  as  the
 question  of  the  lightening  of  these
 tood  vessels  at  Haldia  is  concerned,  it
 can  only  be  undertaken  in  the  fair
 weather  when  the  anchorages  can  be
 made  there.  We  have  to  take  into
 account  the  particuler  factors  invol-
 ved  in  it.  So  far  as  labour  is  con-
 cerned,  at  least  IT  do  not  remem-
 ber  that  there  was  any  labour  trouble
 in  Haldia.  For  that  matter,  |  think
 ‘We  may  congratulate  the  Member
 from  that  region.

 Shri  Indrajit  Gupta:  The  statement
 speaks  about  the  unusually  heavy
 arrival  of  ships  in  Calcutta  port.
 That  is  one  of  the  causes  of  conges-
 tion.  May  I  know  from  the  Minister
 whether,  in  view  of  the  admitted
 shortage  of  berthing  facilities  in  Cal-
 cutta  port  and  the  complicated  berth-

 968  (Ai)  LSD—2.
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 ing  system  which  obtains  there,  he
 has  looked  into  the  allegations  which
 have  been  made  about  the  bungling
 of  the  port  authorities  there  to  per-
 mit  so  many  ships  to  be  bunched  up
 together  without  having  the  berthing
 facilities  to  accommodate  them,  in-
 stead  of  arranging  for  thieir  diver-
 sion  to  other  ports?

 Shri  Raj  Bahadar:  In  Calcutta  there
 is  absolutely  no  difficulty  about  berth-
 ing  of  food  vessels.  Although  four
 berths  are  reserved,  as  many  as  ten
 food  vessels  at  a  time  have  been
 berthed.  Against  an  average  of  20
 food  vessels,  33  were  handled  in  the
 month  of  June.  So,  there  can  be  no
 question  of  bungling,  unless  my  hon.
 friend  ig  so  much  fascinated  by  this
 word  to  use  it  over  and  over  again
 in  any  context  whatsoever.

 Shri  Indrajit  Gupta:  [  seek  your
 Protection.  It  is  his  statement  which
 says  that  there  was  an  unusually
 heavy  arrival  of  ships.

 Shri  Raj  Bahador:  So  fat  as  the
 is  erned,

 the  Calcutta  port,  or  for  that  matter
 any  port,  has  not  so  far  been  respon-
 sible  for  it,  because  fhe  regulation  of
 the  arrivals  or  the  loading  at  the
 other  end  of  ships  is  not  in  the  hands
 of  the  port  authorities.  They  load
 at  their  convenience  and  they  come.
 The  question  is  one  of  practical  reali-
 ties.  A  much  larger  quantity  of
 foodgrains  came  in  the  monsoon
 months  which  is  the  worst  period  for
 us.  I  do  not  think  Calcutta  port  can
 be  held  responsible  for  that  at  all.

 dt  gear  we  कछवाय  :  जो  मशीनें
 मंगाई  जा  रही  हैं  सामान  उतारने  के  लिए  इन
 पर  कितना  पार्चा  होगा  कौर  इनके  फलस्वरूप

 जो  मजदूर  बेकार  होंगे  उनकी  संख्या  कया  है  ?

 थी  राज  बहादुर:  पम्प  लाये  जा  रहे  हैं।
 जो  पुराने  पम्प  हैं  उन  में  कुछ  खराबी  है।  इसके
 अलावा  उनकी  केपेसेडी  श्री  कम  है  ।  उनके
 रास्ते  जो  कुछ  फारेन  एक्सचेंज  मार्च  होगा,
 उसका  बन्दोबस्त  किया  जाएगा  |
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 tt  हुकम  रद  कछवाय  :  कितने  मजदूर
 बेकार  होंगे  ?

 शौ  राज  बहादुर:  गल्ला  निकालने  के
 रास्ते  पम्प  लगाये  जाते  हैं।  मजदूरों  का  उस  में
 डिसप्लेस  होने  का  सवाल  पैदा  नहीं  होता
 है  t

 Shri  Kapur  Singh:  Since  recurrent
 arge-scale  food  imports  are  now  a
 vermanent  feature  here,  do  Govern-
 nent  propose  to  instal  automation
 tevices  to  ensure  rapid  unloading  and
 oo¢  clearance  at  these  ports?
 ‘Shri  Raj  Bahadur:  I  have  already

 inswered  that  question.  Automation
 ind  mechanisation  are  very  neces-
 ‘ary  steps.  We  propose  to  mechanise
 yur  ports  as  early  as  possible,  but
 consistently  with  the  question  of  em-
 »loyment  potential  which  is  provide-
 2d  for  the  people.

 Shri  Kapur  Singh:  Automation
 arrangements  are  different  from
 nechanisation.

 sit  wo  ल।०  द्विवेदी:  कया  यह  सच  है
 कि  स्टीबेडोज्  झपने  रेट  समय  समय  पर  बढ़ाते
 रहे  हैं  भ्र ौर  मजदूरों  को  उसका  प्रतिफल  नहीं
 देते  हैं?  ज़मींदारों  को  तो  आपने  कलम  की
 नोक  से  खत्म  कर  दिया,  कया  श्राप  इन  स्त्री-
 बेडोज  को  खत्म  नहीं  कर  सकते  हैं  ?

 श्री  राज  बहादुर  :  जहां  तक  इनका  सम्बन्ध
 है,  इनके  रेट्स  वगैरह  को  डाक  लेबर  बोर्ड
 के  नियंत्रण  में  रखा  जाता  है।  इसके  भ्रतिरिक्‍्त
 बिना  शिपिंग  कम्पनियों  की  मर्जी  के  वे  रेट्स
 बढ़ा  नहीं  सकते  हैं  -  शिपिंग  कम्पनी  और  डाक
 लेबर  बोर्ड  जितना  तय  करते  हैं,  वही  वे  ल ेसकते
 हैं  ।  वे  खाली  इंटरमिडियरीज़  नहीं  हैं,  यड़
 वहम  मैं  निकाल  देना  चाटता  हूं  ।  प्रखर  वे
 खाली  इंटरमिडियरीज़ होते  तो  मैं  मान  लेता  ।
 लेबर  के  भ्र लावा  दूसरे  शौर  काम  वे  करते  हैं  जो
 शिपिंग  कम्पनियां  या  शिव  अपने  बाप  नहीं
 कर  सकते  हैं  ।

 थनी  Ro  to  मालवीय  :  मैं  जानना  चाहता
 हैं  कि  सीलोन  में  स्टीवेडोर  सिस्टम  को
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 हटा  दिया  गया  है  या  नहीं  हटा  दि यादु गया
 हे?

 श्री  राज  बहादुर:  सीलोन  में  हटा  दिया
 गया  है  |  बढ़  एक  दूसरा  कंट्री  है,  इस  रास्ते'
 उसके  बारे  में  मैं  कुछ  नहीं  कहना  चाटता ।

 एक  माननीय  सदस्य:  क्‍यों?

 श्री  राज  बहादुर:  इसलिए  नहीं  कहना
 चाहता  कि  सीलोन  में  जो  पोर्ट  ट्रबल्श  हैं,  व.
 मेरे  ख्याल  में  सर्वविदित  हैं

 भ्रध्यक्ष  महोदय  :  मैंने  न  सवाल  की:
 इजाज़त  दी  है श्रौर  नन  ही  जवाब  की  ।

 Shri  P.  R.  Chakraverti:  In  the  con-
 text  of  the  experience  gained  by  the
 abolition  of  the  contract  system  in
 Calcutta  port,  may  I  know  whether
 Government  has  now  given  up  the
 idea  of  introducing  mechanical  load-
 ing?

 Shri  Raj  Bahadur:  We  have  not
 given  up  the  idea  of  mechanical  loac
 ing;  it  has  to  be  adopted  and  inte
 duced  by  regular  and  _  systematic
 stages.

 State  Trading  in  Foodgrains
 Shri  Vishram  Prasad:
 Dr.  Saradish  Roy:
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava:
 Shri  P.  Venkatasubbaiah:.
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  8.  C.  Samanta:
 Shri  Dhaon:
 Shri  Yashpal  Singh:
 Shri  D.  C.  Sharma:
 Shri  S.  M.  Banerjee:
 Shri  P.  C.  Borooah:
 Shri  P.  R.  Chakraverty.
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 Shri  Bade:
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 Shri  J.  क्,  Jyotishi:
 Shri  Vishwa  Nath

 Pandey:
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 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  steps  are  being  taken
 by  Government  for  state  trading  in
 foodgrains  in  the  country;  and

 (b)  if  so,  the  main  outlines  there-
 of?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  and  (b).  There  is
 no  proposal  to  introduce  full-scale
 state  trading  under  which  the  ‘pro-
 curement  of  the  entire  marketable
 surplus  of  the  foodgrains  in  the
 country  and  its  distribution  will  be
 taken  over  by  the  Government.  Gov-
 ernment  are  already  procuring  food-
 grains  in  the  surplus  pockets  and  dis-
 tributing  both  procured  grains  as
 also  grains  imported  from  abroad
 through  net-work  of  fair  price
 shops  at  fixed  prices.  A  Foodgrains
 Trading  Corporation  is  being  set  up
 to  help  Government  in  acquwring  as
 large  a  proportion  of  the  marketable
 surplus  as  possible  and  in  distribut-
 ing  it  to  the  consumers  at  reasonable
 prices.  It  will  start  functioning  in
 January  1965.

 ह, ड  विधान  प्रसाद  :  स्टेट  ट्रेडिंग  कारपो-
 रोशन  जो  आपका  सैट  भय  चौराहे,  उस  से
 किस  तरह  से  गल्ला  कंज्यूमर्स  को  री जने बल
 रेट्स  पर  मिला  करेगा  ?
 The  Minister  of  Food  and  Agricut-

 ture  (Shri  C.  Subramaniam):  This  ”
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 this  Corporation.  It  wil]  have  the
 two-fold  objective  of  ensuring  a  rea-
 sonable  price  to  the  producer  and
 also  a  fair  price  to  the  consumer.

 भी  विभास  प्रसाद:  जो  राज  दिल्ली
 में  8  रुपये  मन  गेहूं  भौर  पूर्वी  उत्तर  प्रदेश  में
 40  रुपये  मन  बिक  रहै  ऐसा  न  होकर  कया

 स्टेट  ट्रेडिंग  कारपोरेशन  के  ज़रिये  भाष  सारे
 देश  में  प्राइस  स्टे बेला इज़  कर  सकेंगे  ?

 Shri  C.  Subramaniam:  Yes,  Sir;
 these  disparities  will  be  largely  re-
 moved.

 Dr.  Ranen  Sen:  The  answer  given
 by  the  hon.  Minister  indicates  that
 the  Government  would  not  procure
 the  total  amount  of  rice  or  wheat
 produced  ir  India  for  distribution  in
 in  the  cou..ry.  If  that  is  so,  has  it
 not  been  brought  to  the  notice  of  the
 Government  that  a  little  amount  of
 procurement  through  the  State  Trad-
 ing  Corporation  would  not  avoid  the
 disaster  that  was  felt  this  year  and
 in  the  future  also?

 Shri  C.  Subramaniam:  No,  Sir;  it
 will  not  be  a  small  quantity;  it  will
 be  a  considerable  quantity  so  that  it
 would  be  able  to  influence  the  prices.

 Shri  Indrajit  Gupta:  The  hon.  Min-
 ister  has  stated  just  now  and  earlier
 also  that  the  foodgrains  corporation
 would  commence  its  operation  from
 the  next  year  harvest.  Under  the
 prevailing  conditions,  unless  some
 system  is  evolved  to  advance  credit
 to  the  farmers,  how  can  they  get
 foodgrains  as  they  would  be  already
 sold  to  the  mahajans  and  big  mer-
 chants  who  were  already  advancing
 credit  and  to  whom  they  were  pledg-
 ing  their  grains  in  advance.

 Shri  C.  Subramaniam:  When  the
 Corporation  comes  into  existence,
 and  even  before  that,  we  are  mak-
 ing  arrangements  in  the  various
 States  for  the  purpose  of  purchasing
 foodgrains,  especially  rice,  from  the
 various  States.  I  do  agree  that  later
 on  advancing  of  money  to  the  var-

 one  of  the  objectives  of  blishin,  fous  prod  s  will  have  to  be  done.



 295  Written  Answers

 But  all  that  can  come  into  effect  only
 after  the  Corporation  gets  into  posi-
 tion,

 Shrimati  Renu  Chakravartty:  May
 I  know,  out  of  the  marketable
 surplus  that  will  be  coming  into  the
 mandies  and  bazars,  what  will  be
 the  amount  of  procurement,  and
 whether  this  procurement  or  buying
 in  the  open  market  will  go  on  with
 the  harvest  of  rice  which  in  many  of
 the  States  will  begin  by  the  end  of
 November  or  at  the  beginning  of
 December?

 Shri  C,  Subramaniam;  That  is  why
 I  said  other  ad  hoc  arrangements  are
 being  made  for  the  purpose  of  this
 rice  and  the  rice  harvest  which  would
 be  coming  before  January.  Other  ar-
 rangements  are  being  made  for
 the  purpose,

 Shrimati  Renuka  Barkataki:  While
 the  Government  have  decided  to  in-
 troduce  State  trading  in  foodgrains,
 especially  for  procurement,  may  I
 know  whether  the  Government  is
 aware  of  the  fact  that  some  of  the
 States  which  have  alreadv  introduc-
 ed  this  State  trading  have  decided  to
 give  up  State  trading  because  of
 some  technical  difficulties?

 Shri  C.  Subramaniam:  As  a  matter
 of  fact,  some  of  the  States  are  com-
 ing  forward  to  introduce  State  trad-
 ing  to  a  greater  extent.  Where  the
 States  are  not  willing  to  enter  the
 field,  the  Corporation  will  come  into
 existence  to  cover  the  entite  roun-
 try.

 Shrimati  Barkataki:  My
 was  whether—

 Mr.  Speaker:  The  Question  Hour
 is  over,

 question
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 Second  Shipyard
 Shri  Sarenadra  Pal  Singh
 Sart  A,  है,  ह! ल
 Shri  Imbtchibava:
 Shri  Nambiar:
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 Shri  Rameshwar  Tantia;
 Shri  B.  P,  Yadava:
 Shri  Bishanchander  Seth:
 Shri  Dhaon;
 Shri  M.  L,  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  Subodh  Hansda,
 Shri  S,  C,  Samanta:
 Shri  P.  C.  Borooah:
 Maharajkumar  Vijaya  Ananda;
 Shri  Vidya  Charan  Shukla:
 Shri  Mantyangadan:

 Shree  Narayan  Das;
 Shri  P.  R,  Chakraverti:

 Indrajit  Gupta
 Yashpal  Singh
 Sham  Lal  Saraf;
 Basappa:

 Shri  Onkar  Lal  Berwa:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Vasudevan  Nair:
 Shri  Basappa:

 |  Shri  Veerappa:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that

 and  other  high  officials  of  his  Minis-
 try  visited  Japan  in  the  middle  of
 June,  964  with  a  view  to  holding
 high-level  talks  with  some  Japanese
 ship-builders  regarding  the  setting
 up  of  a  shipyard  at  Cochin  with  their
 collaboration;  and

 (b)  if  so,  what  has  been  the  out-
 come  of  those  talks?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  Negotiations  were  conducted
 with  the  Mitsubishi  Teavy  Industries
 Ltd.  on  specific  terms  and  conditions
 demanded  by  them  for  collaboration
 and  notes  stating  respective  positions
 taken  by  either  side  thereupon  were
 exchanged.  Representatives  <f  Mit-
 subishi  Heavy  Industries,  later  came
 to  Delhi  in  August  when  negotiations
 were  further  advanced  and  a  written
 reply  is  now  expected  from  them
 shortly.  [t  is  hoped  that  ah  agree-
 ment  will  be  concluded  soon.
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 Interim  Relief  to  Air  India  Employees
 Shri  D.  C.  Sharma;
 Shri  BL  हू,  Das:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  s&s.  C,  Samanta:
 Shri  Vishwa  Nath  Pandey:

 |  Shri  A,  s.  Saigal:
 ,  Shri  Indrajit  Gupta:

 [
 Shrt  Yashpal  Singh:
 Shri  Mohammad  Elias:

 *37

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  air  traffic  at  Santa
 Cruz  airport,  BomBay  was  partly  dis-
 rupted  on  the  28th  June,  964  by  the
 refusal  of  the  Air  India  employees  to
 work  overtime  in  view  of  the  arbi-
 trary  decision  over  the  quantum  of
 interim  relief  to  the  employees  with-
 out  consulting  the  Union;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  (a)  and  (9).  There
 were  delays  to  Air-India  flights  at
 Santa  Cruz  on  28th  June  964  on
 account  of  a  section  of  employees
 following  the  ‘work  to  rule’  and  ‘no
 overtime  work’  directive  issued  by
 the  Air  Corporations  Employees
 Union.  This  directive  was  issued  by
 the  Union  on  the  question  of  interim
 relief.  The  decision  on  that  question
 was  taken  after  discussions  with  the
 Union  though  no  negotiated  settle-
 Ment  could  be  reached,  The  question
 along  with  other  demands  has  now
 been  referred  to  the  National  Indus-
 trial  Tribunal  for  adjudication,

 Movement  of  Coarse  Grain

 Shrimati  Savitri  Nigam:
 <  Shri  M.  L.  Dwivedi:

 Shri  8,  C,  Samanta:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state  whether
 the  decision  regarding  the  free  move-
 ™ment  of  coarse  grain  has  been  im-
 plemented  by  various  States?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  Ex-
 cepting  the  Government  of  Maha-
 rashtra,  all  other  State  Governments
 who  had  imposed  restrictions  on  the
 movement  of  coarse  grains  have  re-
 ported  that  they  have  removed  those
 restrictions,  except  the  partial  res-
 trictiong  imposeg  with  the  concurrence
 of  the  Government  of  India  on  the
 movement  of  gram  by  the  States  of
 Punjab  and  Uttar  Pradesh  and  on
 the  movement  of  gram  and  barley  by
 the  State  of  Rajasthan.

 Distribution  of  Fertilisers
 Shri  Dhaon:
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:
 Shri  B,  P.  Yadava:

 *39,  <  Shri  Yashpal  Singh:
 Shri  Indrajit  Gupta:
 Shri  Kapur  Singh.
 Shri  Vishram  Prasad:

 [  Shri  Bibhuti  Mishra:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  are  considering  a  proposal  to
 set  up  a  Central  Marketing  Corpora-
 tion  to  streamline  fertilisers  distri-
 bution  arrangements

 (b)  if  so,  when  it  is  likely  to  he
 introduced;  and

 (c)  whether  Governmerit  are  con-
 sidering  a  propesal  to  reduce  ferti-
 liser  prices  for  the  agriculturists?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  to
 (c).  The  proposal  to  set  up  a  Cen-
 tral  Marketing  Corporation  has  been
 under  consideration.  It  has  been  re-
 cently  decided  to  constitute  a  Com-
 mittee  on  Expert  level  to  examine  the
 long-term  and  the  short-term  pro-
 blems  of  the  distribution  of  fertilisers,
 their  pricing  and  the  role  of  the  dis-
 tributing  and  promotion  agencies,
 and  other  connected  matters,  The
 proposed  Committee  will  mine  the
 question  of  setting  up  a  Centra
 Marketing  Corporation,  pricing  of  fer-
 tilisers  etc,
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 Sugar
 Shri  S.  M,  Banerjee:
 Shri  Nambiar;
 Shri  M,  N,  Swamy:
 Dr.  Saradish  Roy:
 Shri  Imbichibava,
 Shri  P,  Kunhan;
 Shri  Karni  ,Singhji:
 Shri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *40.

 (a)  whether  it  is  a  fact  that  scar-
 city  and  high  price  of  sugar  continue
 in  various  parts  of  the  country  des-
 pite  Government's  measures  to  com-
 bat  them;  and

 (b)  if  so,  the  further  steps  Govern-
 ment  propose  to  take  in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  The
 shortage  of  sugar  is  due  to  fall  in
 production,  The  price  of  sugar  _  is
 fixed  by  Government  on  the  basis  of
 costs  of  production.

 (b)  Measures  to  step  up  production
 of  sugar  in  1964-65.  season  are  under
 consideration,

 “Nationalisation  of  Rice  Mills

 f
 Shri  A,  हू,  Gopalan,
 Shri  Nambiar:
 Shri  Imbichibava:
 Shri  Shashi  Ranjan;
 Shri  Bishanchander  Seth:
 Shri  Onkar  Lal  Berwa:
 Shri  Dhaon;
 Shri  B.  P,  Yadava:
 Shri  Rameshwar  Tantia:
 Shri  P.  Venkatasubbaiah:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey:

 *4l.4  Shrimati  Savitri  Nigam:
 Shri  P,  0,  Borooah:
 Shri  Kapur  Singh:
 Shri  Solanki.
 Shri  Buta  Singh:
 Shri  Narasimha  Reddy:
 Shri  P,  R.  Chakraverti:
 Shri  Daji:
 Shri  Kolla  Venkatah:
 Shri  Basappa:
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 Shrimati  Renu  Chakra-
 vartty:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 |

 Shri  Sham  Lal  Saraf:

 (a)  whether  Government  are  con-
 sidering  the  nationalisation  of  rice
 mills  in  the  country;

 (b)  whether  any  decision  to  this
 effect  has  been  taken;  and

 (c)  if  so,  the  features  thereof?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  C.  Subramaniam):  (a)  to
 (c),  There  is  at  present  no  proposal
 to  nationalize  rice  mills.  The  State
 Governments  have  however  been  aa-
 vised  to  give  preference  to  coopera-
 tive  societies  in  the  matter  of  setting
 up  of  new  rice  mills.  It  is  proposed  to
 install  six  modern  rice  milling  units
 in  the  public  or  cooperative  sector  for
 purposes  of  pilot  study  and  evalua-
 tion.  These  units  are  expected  to
 give  an  increased  outturn  to  the
 extent  of  8—l0  per  cent,  On  the  basis
 of  the  evaluation  study  further  deci-
 sions  will  be  taken,

 दिल्ली  -को  सहकारों  समितियां

 :

 हरि  विष्णु  कामत:
 श्री  विश्राम  प्रसाद:
 हरी  स०  मो०  बन्दों:
 शी  Bo  Ato  दीजेगा  हू
 कोसती  सा वित्रों  लीग:
 हो  स०  To  सामन्त :

 +
 42.4  श्री  सुबोध  हंसवा :

 थी  यवापाल  सिंह: न

 /

 क्या  सासुवाघिक  बिकास  तथा  सहकार
 मंत्री  2  जून,  964  के  तारांकित  प्रश्न
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 संख्या  20  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  संघ  राज्य  क्षेत्र
 में  सटकारी  समितियों  के  गठन,  कार्यकरण
 तथा  वित्तीय  स्थिति  सम्बन्धी  परिनियत
 जांच  इस  बीच  पूरी  हो  गई  है  ;  शौर

 (ख)  यदि  हां,  तो  उसके  क्‍या  परिणाम
 निकले  ?

 सामुदायिक  विकास  तथा  सबका र  मंत्रालय
 में  उपमंत्री  भी  ब०  स०  मूर्ति)  :  (क)
 ती  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  t

 राज्य  मुख्य  मंत्रियों  का  सम्मेलन

 प्रकाशकों  शास्त्री:
 श्री  यशपाल  सिंह:
 शनी  जगदेव  सिंह  सिद्धान्त  :
 डा०  नेग  सेन:

 #434  श्री  जसवन्त  मेहता:

 शो  नरसिम्हा  रही:
 शी  Zo  Zo  पुरी  +
 श्री  क०  ना०  तिवारी:

 श्री  नि०  to  भास्कर:
 भरी  प्रोफेसर  लाल  बरवा  :

 |  शमी  शिव  चरण  गुप्त:
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 भी  राम  हाल  यादव:
 शी  to  weer:
 श्री  To  मा०  तिबारी:
 शी  किशन  पटनायक  :
 श्रीमती  रेणु  कार्यो,  :

 क्या  खाद्य तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्या  जून,  964  में  हुए  राज्यों
 के  मुख्य  मंत्रियों  के  सम्मेलन  में  देश  की  खाद्य
 स्थिति  पर  भी  विचार  किया  गया  था  ;

 (ख)  यदि  हां,  तो  खाद्य  समस्या  को
 हल  करने  के  लिये  तथा  कृषि  उत्पादन  बढ़ाने
 के  लिये  क्‍या  निर्णय  किये  गये  थे  ;

 (ग)  निर्णयों  को  लागू  करने  के  लिये
 क्या  कदम  उठाये  गये  हैं,  भ्रथवा  उठाने  का
 विचार  है  ;  और

 (घ)  क्या  अन्य  देशों  का  सहयोग  भी
 लिया  जायेगा  ?

 खाद्य  तथा  कृषि  मंत्री  (श्री  चि०.
 सुब्रह्मण्यम)  :  (क)  जी  हां  :

 (ख)  कौर  (ग).  सम्मेलन  में  लिये
 गये  निर्णयों,  ग्रोवर  उन  पर  की  गयी  कार्यवाही
 बताने  वाला  एक  विवरण  सभा  के  पटल  पर
 रखा  जाता  है  ।  [पुस्तकालय में  रखा  गया।
 देखिए  संख्या  एल०  ‘o=3002/64]

 (a)  जी,  हां  t

 Conference  of  Ministers  of  00-
 operation

 Shri  ह  Venkatasubbaiah:
 Shri  Vishram  Prasad:
 Shri  Yashp4l  Singh:
 Shri  ह  C.  Borooah:

 cy  <  Shri  D.  D.  Mantri:
 Shri  Onkar  Lal  Berwa:

 |  Shri  Gokulananda  Mohanty:
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 Shri  Rama  Chandra  Mallick:
 Shri  D,  J.  Naik:
 Shri  C.  M.  Kedaria:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  a_  conference  of  the
 State  Ministers  of  Co-operation  was
 held  in  June,  964  at  Hyderabad;

 (b)  if  so,  the  subjects  discussed
 and  decisions  taken  at  the  conference;
 and

 (c)  the  steps  proposed  to  be  taken
 to  those  decis

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Marthy):

 (a)  Yes,  Sir.

 (b)  The  subjects
 Credit,  Cooperative  Marketing  and
 Processing,  Consumers  Cooperatives
 in  urban  areas,  Cooperative  Farming,
 Approach  to  the  problems  of  the
 weaker  sections,  Cooperative  Ad-
 Mnistration  and  _  inter-relationship
 between  Community  Development
 and  Cooperation.  Copies  of  the  recom-
 mendations  made  by  the  Conference
 have  already  been  placeq  in  the
 Parliament  Library.

 discussed  were:

 (c)  Most  of  the  recommendations
 are  being  processed  by  the  State
 Governments  and  Union  Territories
 for  implementation.  Recommenda-
 tions  requiring  consideration  at  the
 Central  level  are  being  processed  in
 consultation  with  other  Ministries
 and  the  Planning  Commission,  some
 of  the  recommendations  have  already
 been  implemented.

 Election  Commission

 Shri  Yashpal  Singh:
 Shri  Rameshwar  Tantia:
 Shri  Dhaon:
 Shri  Bishan  Oharder  Seth:

 45.4  Shri  B.  P.  Yaddva:
 Shri  Sureadranath  Dwivedy:
 Shsi  Vidya  Charan  Shukla:
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 Shri  P.  R.  Chakraverti:
 Shri  P.  0,  Borooah:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  the  Election  Commis-
 sion  have  asked  for  powers  for  pro-
 duction  of  documents  as  are  given  to
 Commissions  appointed  under  the
 Commissions  of  Enquiry  Act;

 (b)  if  so,  when  this  request  was
 made;  and

 (c)  the  action  taken  on  the  request?
 The  Minister  of  Law  and  Social

 Security  (Shri  A.  छू,  Sen):  (a)  to  (c).
 In  the  opinion  given  by  the  Election
 Commission  to  the  Governor  of  Orissa
 on  the  30th  May,  1964,  on  the  ques-
 tion  as  to  whether  Shri  Biren  Mitra,
 a  Member  of  the  Orissa  Legislative
 Assembly,  has  become  subject  to  any
 disqualification  for  being  a  Member
 of  the  said  Assembly,  the  Election
 Commission  has  observed  that  it  is
 desirable  that  the  Election  Commis-
 sion  should  be  vested  with  the  powers
 of  a  commission  under  the  Commis-
 sions  of  Enquiry  Act,  1952,  such  as
 the  power  to  summon  witnesses  and
 examine  them  on  oath,  the  power  to
 compel  the  production  of  documents, the  power  to  issue  commission  for  the
 examination  of  witnesses,  etc.  The
 Election  Commission  has,  by  a_  letter
 dated  the  I5th  July,  1964,  drawn  the
 attention  of  Government  to  the
 aforesaid  observation.  The  question
 raised  by  the  Election  Commission  is
 under  the  consideration  of  Govern-
 ment.

 Elections  in  Orissa
 Shri  Surendranath  Dwivedy:
 Shri  Jagdev  Singh  Siddhanti:
 Shri  Prakash  Vir  Shastri:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  whether  any  further  consulta-
 tion  has  been  held  by  the  Central
 Government  with  the  Government  of
 Orissa  for  holding  the  next  general
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 elections  to  the  State  Legislature  and
 Parliament  simultaneously;

 (b)  the  amount  of  expenditure
 incurred  on  the  last  elections  to
 Orissa  State  Legislature  and  also  on
 Parliamentary  elections,  séparately;
 and

 (c)  the  total  expenditure  for  the
 State  incurred  when  these  elections
 were  held  together  in  19577,

 The  Minister  of  Law  and  _  Social
 Security  (Shri  A.  K.  Sen):  (a)  No,
 Sir.

 (b)  The  expenditure  incurred  on
 the  last  general  elections  to  the  State
 Legislative  Assembly  in  96l  was
 approximately  Rs.  3  lakhs,  The
 expenditure  on  Parliamentary  elec-
 tions  in  962  was  approximately  Rs.
 -17,84,000..

 (c)  The  total  expenditure  for  both
 the  elections  held  together  in  957
 was  Rs,  34,89,293.

 Seizure  of  Foodgrains  in  Delhi
 Shri  P.  C.  Borooah:

 ्य  Shri  Naval  Prabhakar
 Shri  Krishna  Pal  Singh
 Shri  8.  M.  Banerjee
 Shri  Shree  Narayan  Das

 |  Shri  Hari  Visheu  Kamath
 Will  the  Minister  of  Foed  and

 Agriculture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  about

 2  lakh  maunds  of  foodgrains  had
 been  seized  by  the  Delhi  Administra-
 tion  from  alleged  hoarders  and  smug-
 giers  of  grains  on  the  29th  July,  964
 in  the  course  of  raids  on  a  number  of
 godowns  made  in  consultation  with
 the  Ministry  of  Home  Affairs;  and

 (b)  if  so,  what  further  steps  have
 been  taken  to  unearth  such  hoardings
 of  foodgrains?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam);  (a)  No,
 Sir.

 (b)  Does  not  arise.

 +48.  शी
 तथा  कृषि  मंत्री
 किः

 (क)  क्‍या
 पंजाब,  हिमाचल
 को  मिला  कर  एक
 रहा  हे  ;

 (ख)  यदि

 गेह  के  कोन

 नवल  प्रभाकर:  क्‍या  eer
 यह  बताने  की  कृपा  करेंगे

 यह  सच  है  कि  दिल्ली,
 प्रदेश  तथा  उत्तर  प्रदेश

 खाद्य  जोन  बनाया  जा

 हां,  तो  इसके  कब  तक  बन
 जाने  की  संभावना  है  ;  कौर

 (ग)  दिल्ली  तथा  हिमाचल  प्रदेश  में
 इसका  क्या  प्रभाव
 है?

 er  तथा
 सुब्रह्माण्यम )  :

 गव  पड़ने  की  संभावना

 कृषि  मंत्री  (भी  fo
 (क)  जी,  नहीं

 (ख)  कौर  (ग).  प्रश्न  ही  नहीं  उठते  ।

 अस् दरगाहों  पर  साधा सों  का  रखा  जाना
 #  Ag.  oft  झोंककर  लाल  बरवा :  क्‍या

 खाद्य  तथा  कृषि
 करेंग  कि  :

 (क)  क्‍या

 मंत्री  यह  बताने  की  कृपा

 यह  सच  है  कि  बम्बई,
 कलकत्ता  तथा  मद्रास  जैसे  विभिन्न  बन्दरगाहों
 में  खाद्यान्नों  को
 रही  है  ;  भौर

 (ख)  यदि

 रखने  में  बड़ी  कठिनाई  हो

 हां,  तो  इस  सम्बन्ध  में
 सरकार  का  क्‍या  कार्यवाही  करने  का  विचार
 है?

 साथ  तथा
 सुब्रजान्यन)

 (=)  प्रश्न

 चि  मंत्री  (ली  fire
 :  (क)  जी,  नहीं

 ही  नहीं  उठता  ।

 हिपाइबा'  Distribution

 J  Dr.  L  M.  Singhvi:
 |  Shri  Chandak

 Will  the  Minister  of  Food  snd
 Asriculture  be

 (a)  whether
 received  any

 pleased  to  state:
 Government  have

 complaints  regarding
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 certain  serious  shortcomings  in  the
 distribution  of  sugar  for  the  last  two
 months’;  and

 (b)  if  so,  the  broad  features  there-
 of  and  the  action  taken  to  relieve  the
 position?

 The  Minister  of  Food  and  Agricul-
 dure  (Shri  C.  Subramaniam):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Corporation  for  Development  of
 Tourism

 |

 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  Bishanchander  Seth:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  Surendra  Pal  Singh:
 Shri  D.  C.  Sharma:
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  8,  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Hem  Baj:
 Shri  Sham  Lal  Saraf:
 Shri  P.  B.  Chakraverti:

 [  Shri  K.  0.  Pant:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  ‘that  Gov-

 er  mt  are  idering  a  plan  to
 establish  a  Corporation  to  develop
 tourism  in  the  country;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  the  stage  at  which  the  matter
 stands  at  present?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  (a)  to  (c).  On  the  basis
 of  a  recommendation  made  by  the
 Ad  Hoc  Committee  on  Tourism,  it
 has  been  decided  to  set  up  corpora-
 tions  under  the  Indian  Companies
 Act  for  handling  various  activities  of
 a  commercial  and  quasi-commercial
 nature  connected  with  tourism.  The
 preliminary  details  regarding  the
 scope  and  functions  and  the  financial
 estimates  of  the  proposed  corpora-
 tions  have  been  worked  out  and  after
 they  have  been  finalised,  it  is
 expected  that  the  corporations  will
 be  set  up  before  the  end  of  this  year.

 *5l,

 |
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 Prices  of  Mustard  Seeds  and  Oil
 Dr.  Saradish  Roy:

 (  Shri  Dinen  Bhattacharya:
 Dr.  Ranen  Sen:
 Shri  Sarkar  Murmu:
 Shri  Vishram  Prasad:
 Shri  S.  M.  Banerjee:

 (  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 price  of  mustard  seeds  in  U.P.  and
 Punjab  has  boosted  up  recently;

 (b)  whether  it  is  also  a  fact  that  as
 a  result  thereof  the  price  of  mustard
 oil  has  gone  up  in  eastern  States;  and

 "52.

 (c)  the  steps  taken  by  Government
 to  check  the  rise  in  price?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)
 Prices  of  mustard  seeds  have,  of  late
 risen  in  U.P.  and  Punjab  as  well  as
 in  other  States.

 (b)  Prices  in  the  Eastern  States  have
 risen  in  sympathy  with  the  upward
 trend  in  other  States  including  U.P.
 and  Punjab.

 (c)  The  steps  taken  by  the  Govern-
 ment  are:  tightening  of  margin
 requirements  on  advances  by  sche-
 duled  banks,  banning  of  forward
 trading  and  restricting  the  exports
 of  oilseeds  and  vegetable  oils.

 Old  Age  Pension  Scheme

 |

 Shri  Surendrapal  Singh:
 Shri  Nambiar:
 Dr.  Saradish  Roy:
 Shri  P.  Kunhan:
 Shri  M.  N.  Swamy:

 |  Shri  Yashpal  Singh:
 |  Shrimati  Savitri  Nigam:

 Shri  M.  L.  Dwivedi:
 Shri  S.  C,  Sam&nta:
 Shri  D.  C.  Sharma:
 Shrj  Solanki
 Shri  Narasimhan  Reddy:
 Shri  P.  हू,  Deo:
 Shri  Subodh  Hansda:

 |  Shri  Bagri:
 Will  the  Minister  of  Social  Security

 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  there
 is  a  rethinking  on  the  part  of  the
 Government  of  India  regarding  the
 introduction  of  Old  Age  Pension
 Scheme;

 (b)  if  so,  what  are  the  reasons  for
 the  delay  in  the  introduction  of  this
 scheme;  and

 (०)  the  areas  which  are  likely  to
 be  covered  by  this  scheme?

 The  Minister  of  Law  and  Social
 Security  (Shri  A.  K.  860):  (a)  to  (c).
 No.  The  entire  question  of  evolving
 a  proper  and  practicable  scheme  of
 Old  Age  Pension  is  under  study.  It
 is  expected  that  the  matter  will  be
 finalised  early.
 Nitrogenous  Fertilizers  for  Farmers

 Shri  D.  C.  Sharma:
 Shri  Rameshwar  Tantia:
 Shri  B.  P.  Yadava:

 5A.  <  Shri  Dhaon:
 Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  sub-
 sidise  the  sale  of  nitrogenous  fertili-
 zers  to  farmers  as  one  of  the  measures
 to  boost  food  production  in  the  coun-
 try;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subrar-eniam):  (a)  and
 (b).  The  question  of  effecting  reduc-
 tion  in  the  prices  of  nitrogenous  Pool
 fertilizers  is  reviewed  from  time  to
 time.  In  pursuance  of  this  policy,  the
 prices  of  all  the  nitrogenous  fertilizers
 supplied  by  the  Central  Fertilizers
 Pool  were  reduced  in  December,  1961.
 Subsequently,  in  order  to  boost  the
 consumption  of  calcium  Ammonium
 Nitrate  and  Urea  the  price  of  the  for-
 mer  was  further  reduced  by  Rs.  32.00
 per  tonne  from  5th  October,  962  and
 that  of  the  latter  was  reduced.  by
 Rs.  00.00  per  tonne  from  ist  Janu-
 ary,  1964,
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 mi  के  मूल्य
 श्री  प्रकाश बीर  शास्त्री:

 शी  यशपाल  सिह  :
 #55,  शी  जावेद  सिह  सिद्धांतों:

 श्री  प्र०  Wo  बता:
 श्री  म०  ला०  जाधव  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  गाने  के  मूल्य  बढ़ाने  के  लिये
 राज्य  सरकारों  द्वारा  भेजे  गये  प्रभ्यावेदन  पर
 सरकार  ने  भ्रन्तिम  निर्णय  कर  लिया  है  ;

 (ख)  केन्द्रीय  सरकार  द्वारा  निश्चित
 किये  गये  मूल्यों  के  परिणामस्वरूप  गन्ने  तथा
 चीनी  के  उत्पादन  पर  जो  विपरीत  प्रभाव
 पड़ेगा  उससे  बचने  के  लिये  क्या  कोई  कार्यवाही
 विचाराधीन  है  ;

 (ग)  क्‍या  बिहार  तथा  उत्तर  प्रदेश  के
 अतिरिक्‍त  प्राय  किन्हीं  राज्य  सरकारों  ने
 भी  गन्ने  की  कीमत  बढ़ाने  के  सम्बन्ध  में
 केन्द्रीय  सरकार  को  लिखा  है  ;  कौर

 (घ)  यदि  हां,  तो  उन्होंने  क्‍या  विशेष
 कारण  बताये  हैं  ?

 खाद्य  तथा  कृषि  मंत्री  (भी  fro,
 सुबरहाष्यम)  :  केन्द्रीय  सरकार  ने
 9.  4  प्रतिशत  शौर  इससे  कम  की  उपलब्धि
 तथा  प्रत्येक  On  प्रतिशत  की  प्रति रिक्त
 उपलब्धि पर  4  पैसे  प्रति  क्विन्टल की  दर  से
 बढ़ौत  देने  की  व्यवस्था  के  साथ,  गन्ने  का
 न्यूनतम  मूल्य  4.  96  पैसे  प्रति  क्विन्टल
 घोषित  किया  है  ।  कुछ  मामलों  में  इस
 मूल्य  में  कारखानों  से  गन्ने  के  भ्रनुवित  मोड़
 को  रोकने  के  लिये  परिशोधन  किया  जा
 सकता  है  t

 (ख)  यह  सेन  आयोग  के  विचारार्थ
 विषय  में  है  t

 (ग)  जी,  नहीं  t

 (a)  प्रश्न  ही  नहीं  उठता  |
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 Fair  Prices  of  Foodgrains
 Shri  Yashpal  Singh:
 Shri  Shashi  Ranjan:
 Shri  P.  Venkatasubbaiah:
 Shri  P.  C.  Borooah:
 Shri  B.  K.  Das:
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  S.  C.  Samanta:
 Shri  P.  R.  Chakraverti:

 56.  <  Shri  K.  N.  Tiwary:
 Shri  Yogendra  Jha:
 Shri  Kolla  Venkaiah:
 Shri  P.  R.  Patel:
 Shri  Bade:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  A,  N.  Vidyalankar:
 Shri  Gokulananda  Mohanty:
 Shri  D.  M.  Tiwary:

 {  Shri  Chandak:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pieased  to  state:

 (a)  whether  it  is  proposed  to  set  up
 a  high  level  technical  agency  for
 determining  a  fair  and  economic  price
 to  the  producer  and  reasonable  price
 to  the  consumer;

 (b)  if  so,  what  will  be  the  criteria
 for  selection  of  members  of  the  com-
 mittee;  and

 (c)  whet  will  be  the  precise  func-
 tions  of  the  committee?

 The  Minister  of  Foog  and  Agricul-
 ture  (Shri  C.  Subramaniam):  (a)  to
 (c).  It  is  proposed  to  set  up  a  techni-
 cal  agency  for  determining  for  food-
 grains  fair  and  economic  price  to  the
 producer  and  reasonable  price  to  the
 consumer.  Its  composition  and  terms
 of  reference  etc.  are  under  considera-
 tion.

 Delhi  Milk  Scheme

 (  Shri  P.  C.  Borooah:
 Shri  Surendra  Pal  Singh:

 °57.~  Shri  Vishram  Prasad:
 Shri  Rishang  Keishing:
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 Shri  Mohan  Swarup:
 Shri  P.  K.  Deo:
 Shri  R.  Barua:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  in  July,  964  Govern-
 ment  had  appointed  a  team  of  seven
 experts  to’  study  the  working  of  ihe
 Delhi  Milk  Scheme;

 (b)  if  so,  the  terms  of  reference  of
 the  expert  team;  and

 (९),  whether  the  team  hag  since  sub-
 mitted  its  report,  and  if  so,  what  are
 its  findings?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  0,  Subramaniam):  (a)  Yes.

 (b)  To  examine  the  working  of  the
 Delhi  Milk  Scheme,  with  a  view  to
 improving  its  day-to-day  functioning
 and  to  make  recommendations  to
 Government  regarding  the  future  set-
 up  of  the  Scheme  and  its  efficient
 functioning.

 (c)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-3003/64].

 Tourism

 |

 Dr.  L.  M.  Singhvi:
 Shri  Ramanathan  Chettiar:
 Shri  Bameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  Bishanchander  Seth;

 *58.  4  Shri  8.  P.  Yadava:
 Shri  Dhaon:
 Shri  P,  Venkatagubbaish:
 Shri  Hem  Raj:
 Shri  Basappa:

 |  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Transport  be

 pleased  to  state:
 (a)  whether  the  growth  of  tourist

 trade  in  retrospect  and  in  prospect
 was  sidered  at  the  ting  of  the
 Tourist  Development  Council  held  in
 Srinagar  in  July,  1964;

 (b)  if  so,  the  main  conclusions  and
 recommendations  emerging  from  the
 deliberations;
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 (c)  whether  the  set-back  in  the
 tourist  traffic  to  Kashmir  this  year
 ‘was  analysed  and  evaluated  and  if  so,
 the  result  thereof;  and

 (d)  what  steps  are  proposed  to  be
 taken  to  promote  inland  as  well  as
 international  tourist  for  the  benefit  of
 the  country.

 The  Minister  of  Transport
 Raj  Bahadur):  (a)  Yes  Sir.

 (b)  and  (d).  8  statement  giving
 the  information  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-3004/64).

 (c)  This  point  though  not  on  the
 agenda,  was  also  discussed.  As  a  re-
 sult,  a  publicity  campaign  in  conjunc-
 tion  with  the  J.  &  K.  Government
 through  advertisements,  write  ups  in
 the  press,  radio  programmes,  cinema
 slides  has  been  undertaken.  The

 J.  &  K.  Government  have  also  agreed
 to  give  certain  concession  on  accom-
 modation  in  house  boats  and  trans-
 Port  service  in  the  valley.

 (Shri

 It  is  expected  that  the  results  of
 the  efforts  would  be  known  by  the
 end  of  October,  1984,  It  it  learnt  relf-
 ably  that  the  Amarnath  Yatra  has
 ‘been  a  great  success;  the  number  of.
 Pilgrims  apart  from  the  Sadhus  being
 more  than  6,000  and  is  regarded  as  a
 record  figure.

 Crimes  in  Aeroplanes
 (  Shri  Rameshwar  Tantia:

 |  Shri  Bishanchander  Seth:
 |  Shri  B.  P.  Yadava:

 Shri  Dhaon:
 Shri  Shree  Narayan  Das:
 Shri  Ramachan@ra  Ulaka:

 (Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  09  on  the
 2ist  April,  964  and  state:

 (a)  whether  the  Government  of
 India  have  completed  the  study  of  the
 International  Convention  on  Crimes
 occurring  on  board  the  aeroplanes;

 +59.
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 (b)  if  so,  the  important  features  of
 the  said  Convention;  and

 (c)  whether  the  question  of  sinning
 this  Convention  has  been  considered
 by  Government?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  (a)  to  (c).  The
 Convention  ig  still  under  examination.

 Sugar  Marketing  Board
 Shri  Yashpal  Singh:

 $60,  Shri  Onkar  Lal  Berwa:
 Shri  K.  N.  Pande:

 Will  the  Minister  of  Food  and  Agri-
 oaiture  be  pleased  to  state:

 (a)  whether  the  constitution  of  the
 Sugar  Marketing  Board  has  been  fina-
 lised;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  when  it  will  come  into  exis-
 tence?

 The  Minister  of  Food  ana  Agricul-
 tare  (Shri  C.  Subramaniam):  (a)
 No,  Sir.  It  is  still  under  consideration.

 (७)  Does  not  arise.
 (c)  After  the  constitution  has  been

 finalised,

 Rice  Mill  Machines

 Shri  Ram  Harkh  Yadav:

 Shri  M.  Rampure:
 |  Shri  Shree  Narayan  Das:
 |  Shri  Shinde:
 |  Shri  है.  N.  Tiwary:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  Government  have  de-
 puted  a  delegation  of  experts  to  pur-
 chase  rice  milling  machines  in  Europe;
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 (b)  if  so,  the  constitution  thereof;

 (c)  the  expenditure  involved  there-
 by;  and

 (d)  the  achievement  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D,  R.  Chavan):  (a)  Yes.

 (b)  The  delegation  consisted  of
 Dr.  P.  K.  Kymal,  Technical  Adviser  to
 the  Government  of  India,  Department
 of  Food,  Dr.  Dorris  D.  Brown,  Ford
 Foundation  expert  and  Shri  V.  S.  T.
 Mudaliar,  a  representative  of  the  co-
 operative  rice  milling  industry  in
 India.

 (c)  Approximately  Rs.  15,000,  in
 Indian  currency  and  Rs.  3,500  in
 foreign  currency.

 (d)  The  delegation  studied  on  the
 spot  the  combinations  of  the  different
 modern  equipments,  assessed  their
 technical  efficiency,  selected  six  units
 that  are  designed  to  give  an  increase
 in  outturn  of  rice  from  paddy,  nego-
 tiated  prices,  arranged  for  trial  run-
 ning  of  the  mills,  and  training  of
 Indian  technici  and  di  d  about
 the  progr  of  devel  t  of
 the  improved  equipments  in  India.

 Community  Development  Programme

 7i.  Shri  Daljit  Singh:  Will  the
 Minister  of  Community  Development
 and  Cooperation  be  pleased  to  state
 the  total  amount  spent  on  the  Com-
 munity  Development  Programme  in
 Delhi  during  1962-63,  and  1968-647

 The  Deputy  Minister  in  the  Minis-
 try  of  C  ity  Dev  and
 Cooperation  (Shri  B.  S.  Marthy):

 1962-63  1963-64
 Total  amount
 spent  on  C.D.
 Programme  5,24,000  5,73,000
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 Survey  of  Rivers

 .  J  Shri  A.  V.  Raghavan:
 ‘Shri  Pottekkatt:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 conduct  a  survey  of  the  rivers  im
 Kerala  to  explore  the  possibilities  of
 increasing  fishery  wealth;

 (b)  the  rivers  selected  for  survey
 during  this  year;  and

 (c)  the  amount  sanctioned  for  this
 project?.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 D,  है,  Chavan):  (a)  to  (c).  Informa-
 tion  is  being  collected  from  the  Gov-
 ernment  of  Kerala  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Landless  Agricultural  Labourer  in
 Kerala

 73  Shri  A.  V.  Raghavan:
 Shri  Pottekkatt;

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  progress  made  under  the
 scheme  for  settlement  of  landless  agri-
 cultural  labourers  on  Bhoodan  and
 Gramdan  lands  in  Kerala;

 (b)  whether  the  implementation  of
 the  scheme  has  been  delayed  due  to
 the  non-finalisation  of  the  Rules;  and

 (c)  if  so,  the  steps  taken  to  finalise
 the  Rules?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foog  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  to  c).  The
 Government  of  Kerala  have  prepared
 draft  Rules  for  the  implementation
 of  the  scheme  for  settlement  of  land-
 less  agricultural  labourers  on  bhoodan
 lands  in  consultation  with  the  State
 Bhoodan  Yagna  Committee.  The
 Rules  are  under  the  scrutiny  of  the
 State  Government  and  will  be  fina-
 lised  soon.  The  State  Government  has
 prepared  the  Bhoodan  Yagna  Bill  to
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 facilitate  distribution  of  bhoodan  lands
 to  landless  agricultural  labourers.

 West  Coast  Road

 व  S  Shri  Pottekkatt:
 |  Shri  A.  झ,  Raghavan:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  the  progress  made  in  forming
 the  bye-pass  road  at  Tellicherry,
 Mahe  and  Badagara  on  the  West
 Coast  Road;

 (b)  the  estimated  cost  of  land
 acquisition  and  whether  the  same  has
 been  completed;

 (c}  the  amount  so  far  paid;  and
 (d)  when  the  work  will  be  com

 pleted?
 The  Deputy  Minister  in  the  Minis-

 try  of  Transport  (Shri  Mohiuddin):
 (a)  No  substantial  progress  in  form-
 ing  the  bye-pass  roads  at  Tellicherry,
 Mahe  and  Badagara  has  been  achiev-
 ed  due  to  limited  funds.  The  present
 position  of  these  bye-passes  is  as  fol-
 lows:—

 Tellicherry  Bye-pass:  Due  to  cer-
 tain  representations  from  the  local
 people,  the  alignment  of  the  bye-pass
 could  not  be  finalised  for  a  long  time.
 The  alignment  hag  since  been  fixed.
 An  estimate  for  land  acquisition  has
 just  been  received  from  the  State-
 Government  and  is  under  examination
 of  the  Government  of  India.

 Badagara  Bye-pass:  The  alignment
 was  fixed  in  December  1960.  Due  to
 representations  from  the  local  people,
 the  land  width  had  to  be  reduced
 from  50  ft.  to  00  ft.  with  some
 minor  changes  in  the  alignment.  The
 lang  acquisition  has  been  started.

 Mahe  Bye-pass:  This  ig  not  in  the
 programme.

 (b)  The  estimated  cost  of
 acquisition  is  as  follows:

 Tellicherry  Bye-
 pass—Rs.  35,65,700

 Badagara  Bye-
 pass—Rs.  7,56,900

 land
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 Mahe  Bye-pass—Not  in  the  pro-

 gramme.
 The  land  acquisition  has  not  been.

 completed  as  explained  in  part  (a)  of
 the  answer.

 (c)  A  compensation  of  Rs.  91,885.64
 has  been  paid  in  the  case  of  the  Bada-
 gara  bye-pass.  No  compensation  has-
 been  paid  in  respect  of  the  other  bye-
 pass.

 (d)  Depending  on  the  availability
 of  funds,  the  Tellicherry  and  Badagara
 bye-passes  wil]  be  completed  during
 the  4th  Plan  period,

 Air  Facilities  to  Tourist  Centres
 76,  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Civil  Aviation  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 offer  greater  air  facilities  to  some  of
 the  tourist  centrés;

 (b)  if  so,  the  broad  features  of  the
 proposal;  and

 (c)  the  estimateq  expenditure  on
 the  above  project?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  and  (b).  Govern--
 ment  have  decided  to  set  up  a  Civil
 Aviation  Development  Fund  from
 which  subventions  could  be  paid  to:
 the  Jndian  Airlines  Corporation  for
 operating  services  which  Government
 consider  necessary  in  the  interest  of
 tourist  promotion,  which  may  not  be
 justified  on  purely  commercial  con-
 siderations.

 (c)  It  is  too  early  to  forecast  any
 estimate.

 Shortage  of  Gur
 77,  Dr.  L.  M,  Singhvi:  Will  the

 Minister  of  Foog  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  has  been  an  acute  shortage
 of  gur  in  the  country  during  the  last
 6  months;

 (9)  if  so,  the  reasons  therefor;  and.
 (c)  the  extent  of  fluctuations  in  the

 price  of  gur  during  the  last  six  months.
 and  the  reasons  therefor?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 9.  है,  Chavan):  (a)  There  has  been
 no  acute  shortage  of  gur  in  the  coun-
 try.
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 (b)  Does  not  arise.
 (९)  The  wholesale  prices  of  gur

 prevailing  in  the  important  mandis
 during  the  last  six  months  are  given
 below:—

 Market  Month-end  wholesale  prices  in  Rs.  per  Quintal

 March  April  May  June  July  August
 7964  7964  7964  २964  7964  7964

 Julluadur  87.50  95.00  II0,00  II0.09  770.00  407.55
 Pie  +  80.00  73.00  86.95  90.00  I0I.95  99.95

 uzaffarnagar  65.25  73.40  85.05  75.55  705.95  98.75
 Calcutta  86.00  89.60  88.40  88.40  94.45  96.45
 Ahmedabad  II3.0§  II3.0§  776.00  II8.95  36.00  I36.Co
 Kolhapur

 82.00  83.05  97.00  95  00  97.00  97.
 akapalle  $4.25  63  .70  79.75  80.65  97.50  95.

 Madras  70.05  64.95  82.50  85.05  80.00  85.

 The  fluctuations  are  mainly  due  to  Seasonal  Supply  and  demand  position.
 दिल्ली  में  डबल  रोटी  का  मूल्य

 78.  शो  मिल  प्रभाकर  :  कया  लास
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 डबल  रोटी  के  दाम  १२  प्रतिशत  बढ़  नये  हैं;
 शौर

 ष)  यदि  हां,  तो  इसको  रोकने  के
 लिये  सरकार  ने  क्‍या  कार्यवाही की  है  ?

 ae  तथा  कृषि  मंत्रालय  में  उपमंत्री
 नमी  दा०  co  wat)  :  (क)  धौर  ख).
 दिल्लो  में  गत  दो  महीनों  में  प्रसिद्ध  मौकों

 -की  डबल  रोटी  की  निर्माण  कीमतों में  लगभग
 ४  प्रतिशत  धौर  उपभोक्ता  द्वारा  दी  जाने
 बाली  खुदरा  कीमतों  में  ७  से  १२  प्रतिशत
 की  वृद्धि  हुई  है।  यह  वृद्धि  ज़मीरे,  बसा
 पर  दुग्धचूर्ण  की  कीमतों  में  वृद्धि  होने  के
 कारण  ई  थी  ।  हास  हो  में,  भाटे  की
 उपलब्धि  बढ़ाने  के  लिये  मैदा  का  उत्पादन
 प्रतिबंधित  करना  पड़ा  ।  इसके  फलस्वरूप,
 बेकरियों  को  मेदा  को  सप्लाई  स्थगित  करनी
 पड़ी  ।  वेकरियीं  को  कुछ  भेदा  की  सप्लाई
 करने  के  प्रबन्ध  किये  जा  रह  हैं  ।

 New  Aerodromes
 Shri  Mohan  Swarup:

 1  <  Shri  0.  0.  Mantri;
 Shri  R.  Barua:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 a  decision  to  construct  new  aerodromes
 in  the  country;

 (b)  if  so,  how  many  and  where;

 have (c)  whether  any  estimates
 been  prepared;  and

 (a)  if  so,  the  broad  features  of  the
 proposals?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  to  (d).  The  construc-
 thon  of  a  fair-weather  airstrip  at
 Khajuraho  for  tourist  promotion  hes
 been  sanctioned.  An  estimate  for  the
 construction  of  an  airstrip  at  Hassan
 for  the  same  purpose  has  also  been
 prepared.  The  question  of  construct-
 ing  civil  aéfodromes  at  other  places
 for  tourist  promotion  as  well  as  to
 meet  domestic  air  transport  require-
 ments  is  under  examination.
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 Agro-Industrial  Labour  Services  Co-
 operatives

 (  Shri  Rameshwar  Tantia:
 Shri  B,  ए,  Yadava:

 80.  <  Shri  Bishanchander  Seth:
 Shri  Ramachandra  Ulaka:

 (  Shri  Dhuleshwar  Meena
 Will  the  Minister  of  Community

 Devel  and  Cooperati
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  scheme  to  organize  agro-
 industrial  labour  services  cooperatives
 for  the  weaker  section  of  the  com-
 munity:

 (b)  if  so,  what  are  its  main  objects
 and  aims;  and

 (c)  whether  this  scheme  was  con-
 sidered  at  the  recent  annual  confer-
 ence  of  State  Ministers  of  Coopera-
 tion  at  Hyderabad  and  if  so  what  deci-
 sions  were  taken  thereon?

 Tht  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B,  Ss.  Murthy):  (a)
 and  (b),  The  matter  is  under  consi-
 deration.

 (c)  At  the  Annual  Conference  of
 State  Ministers  incharge  of  Coopera-
 tion  held  at  Hyderabad  in  June,  1964,
 certain  broad  approaches  were  discus-
 sed  for  tackling  the  problems  of  the
 weaker  sections.  The  matter  is  being
 further  exuinined  in  consultation  with
 Planning  Commission.

 Purchase  of  Caravelle  Aircraft
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:

 8l.  <  Shri  B,  P.  Yadava:
 Shri  Dhaon:

 {  Maharajkomar  Vijaya  Ananda:
 Will  the  Minister  of  Civil  Aviation

 be  pleased  to  state:

 (ay  whether  it  is  a  fact  that  Indian
 Airlines  Corporation  signed  a  contract
 with  the  Sud  Aviation  of  France  for
 the  purchase  of  Caravelle  aircraft;

 (b)  if  so,  how  many  Caravelle  air-
 craft  have  so  far  been  acquired;  and
 968  (Ai)  LSD—3,
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 (c)  whether  with  the  purchase  of
 this  aircraft  Indian  Airlines  Corpora-
 tion  is  expected  to  meet  the  growing
 requirement  of  traffiq  on  the  trunk
 routes?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  The  Indian  Airlines
 have  placed  an  order  with  Sud  Avia-
 tion  of  France  for  the  purchase  of  a
 4th  Caravelle  aircraft  which  is  due  to
 be  delivereg  in  November,  1964, .

 (b)  Three,  excluding  the  one  on
 order.

 (c)  Four  Caravelle  aircraft  are  in-
 adequate  to  meet  fully  the  growing
 demand  of  traffic  on  the  trunk  routes.

 Production  of  Subsidiary  Foods
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:
 Shri  8,  P,  Yadava:
 Shri  Dhaon:

 |  shri  Surendra  Pal  Singh:
 t  Shri  Daljit  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  written  to  the
 State  Governments  to  forward  detail-
 ed  schemes  to  the  Centre  for  achiev-
 ing  rapid  increase  in  the  production  of
 subsidiary  foods;

 (b)  if  so,  the  reaction  of  the  State
 Governments  thereupon;  and

 (c)  what  are  the  main  suggestions
 made  by  the  State;  and  how  far  these
 have  been  accepted  by  the  Centre?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  Shah-
 mawaz  Khan);  (a)  to  (c).  In  the  con-
 text  of  the  current  price  situation  and
 the  need  to  secure  a  repid  increase  in
 the  production  of  subsidiary  foods
 like  fruits,  vegetables,  milk,  meat,
 eggs  and  fish,  it  was  decided  to  take
 up  Special  Dev  t  Progr
 which  are  quick  maturing  and  would
 increase  supplies  at  places  with  mar-
 keting  facilities.  The  schemes  under
 the  programme  relate  to  among  other
 items  to  intensification  of  fruit  and
 vegetable  production  around  40  citles,
 Promotion  of  fruit  cultivation  for  ex-

 82.
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 port  purposes,  intensive  cattle  deve-
 lopment  programme,  slaughter  houses,
 intensive  development  of  poultry,  pig-
 gery  and  sheep  and  development  of
 fisheries  including  the  provision  of
 harbour  facilities,  approach  roads,
 development  of  cold  storages  and
 Processing  facilities,  arrangements  for
 refrigerated  transport,  etc,  The
 schemes  would  be  implemented  by  the
 States  as  centrally  sponsored  schemes
 and  the  entire  cost  in  the  remaining
 two  years  of  the  Third  Plan  would
 be  met  by  the  Central  Government  by
 way  of  loans  and  grants.  Most  of  the
 states  have  sent  their  schemes  and
 they  are  being  sanctioned.

 Employees  State  Insurance  Scheme
 88.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Social  Security  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  major
 extension  of  the  Employees  State
 Insurance  Scheme  is  under  considera-
 tion  of  the  Central  Government;  and

 (b)  if  so,  what  main  changes  are
 contemplated?

 The  Minister  of  Law  and  Social
 Security  (Shri  A,  K,  Sen);  (a)  Yes.
 The  scheme  is  being  extended  to
 Ahmedabad  in  Gujarat  State  from  the
 4th  October,  984  which  will  benefit
 over  2  lakhs  workers.  It  is  also  pro-
 posed  to  extend  the  scheme  to  Poona,
 Nanded,  Amalner,  Khopoli  in  Maha-
 rashtra  State  and  Hooghly  in  West
 Bengal  during  the  year  1964-65.

 (b)  During  the  Fourth  Plan,  it  is
 contemplated :—

 (i)  to  cover  employees  and  their
 families  in  areas  with  an  insur-
 able  population  of  500  and  above
 and  not  yet  covered;

 (ii)  te  provide  hospitalisation
 facilities  for  families;  and

 (iii)  to  extend  the  scope  of  the
 Act  to:—

 (a)  smaller  factories  not  now
 and
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 (b)  shops,  commercial  estab-
 lishments  and  transport  com-
 panies  in  selected  centres.

 Delhi  Milk  Scheme
 84,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Feed  and  Agriculture
 be  pleased  to  state:

 (ay  whether  it  is  a  fact  that  the
 milk  supply  of  Delhi  Milk  Scheme
 from  U.P.  region  is  likely  to  be  con-
 siderably  reduced  as  a_  result  of  a
 scheme  of  cooperative  dairies  having
 been  started  by  the  U.P.  Government
 in  the  Districts  of  Meerut  and  Buland-
 shahar;  and

 (b)  if  so,  what  steps  are  being
 taken  by  the  Delhi  Milk  Scheme  to
 make  up  the  deficit  from  other
 sources?

 The  Deputy  Minister  in  the  Ministry
 of  Feod  and  Agriculture  (Shri  Shab-
 nawaz  Khan):  (a)  No.

 (b)  Does  not  arise.
 Afro-Asian  Shipping  Corporation
 85.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Afro-Asian  Economic  Council  has  put
 forward  a  proposal  to  set  up  an  Afro-
 Asian  Shipping  Corporation  for  the
 mutual  benefit  of  under-developed
 countries  of  the  two  continents;  and

 (b)  if  so,  what  are  Government's
 reactions  to  the  proposal?

 The  Minister  ef  Transport  (Shri
 Raj  Bahadur):  (a)  Government  have
 no  information  on  the  formation  of  an
 Afro-Asian  Shipping  Corporation,  No
 such  proposal  has  been  made.

 (b)  Does  not  arise.

 Imported  Wheat  Cargoes  at  Kandla
 Port

 86.  Shri  Ramanathan  Chettiar,  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  bottleneck  in  the  clearance  of
 imported  wheat  cargoes  at  Kandla
 Port  during  the  last  two  months;
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 (b)  if  so,  the  measures  taken  to
 ensure  expeditious  clearance  of  the
 wheat  shipments;

 (०)  the  demurrage,  if  any,  paid
 by  Government  for  the  detention  of
 ships  for  want  of  loading  facilities
 during  June,  July  and  August,  1964;

 (9)  how  far  the  late  deliveries  of
 the  foodgrains  affected  the  fiour  mill-
 ing  industry  in  ecarcity  areas  like
 Rajasthan;  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  to  issue  wheat  quota  to  the
 mills  in  Rajasthan  from  nearby  areas
 in  order  that  their  capacity  is  not
 allowed  to  remain  idle?

 The  Deputy  Mintster  im  the  Ministry
 of  Food  and  Agriculture  (Shri  9.  B.
 Chavan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  During  June  the  ship  demurrage
 incurred  was  about  Rs.  25,000  and  in
 July  Rs.  50,000.  No  ship  demurrage
 was  incurred  in  August,  1964.

 (d)  There  are  three  roller  flour  mills
 in  Rajasthan.  One  of  them  has  start-
 ed  functioning  regularly  only  from
 August,  1964.  In  the  case  of  other
 two  mills  during  months  of  June,  July
 and  August,  1964,  one  is  reported  to
 have  been  closed  only  for  two  days
 and  the  other  for  4  days  in  June,  Il
 days  in  July  and  7  days  in  August.

 (e)  Allotments  are  generally  made
 from  nearby  depots  provided  adequate
 stocks  are  available,

 कार्य  प्रेमियों  का  हम्दो  में  क्र का दामन

 छह  शक  Mo  fred:
 श्रीमती  सावित्री  लिखा:
 शी  स०  Wo  स

 87.  )  भी  प्रकाश घिर  शास्त्री:
 शी  querer  लि  :
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 |  भी  अगले  1...  सिद्धान्त  :

 |  भरी  सुबोध  हंस या:
 0  We  Fo  देव  :

 क्या  विधि  मंत्री  या  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  केन्द्रीय  अधिनियमों.  के

 f  नदी में  छपने  से  प  ,ले  उन  पर  विधि  विशेषज्ञों
 के  सुझाव  ले  लिये  गये  थे  ;

 ु)  यदि  क्,  तो  जिन  विशेषज्ञों  की
 रब  ली  थी  उनके  नाम  क्‍या  हैं  ;  भोर

 शव)  कया  अनूदित  अधिनियम  सभा-
 पटल  पर  रखे  जायेंगे  ?

 लिपि  तथा  सामाजिक  सुरक्षा  मंत्रो

 धी  ao  go  सेन)  :  (क)  से  (ग).
 केन्द्रीय  प्र धि नियमों  को  हिन्दी  में  दो  बार
 प्रकाशित  किया  जाता  है  ।  पहली  बार  ये
 केवल  साधारण  जानकारी  के  लिए  हिन्दी  में
 तब  प्रकाशित  किए  जाते  हैं  जब  इस  मंत्रालय
 के  भुजबल  प्रनुभाग  के  श्रह्टें  विधि  पदाधिक/री
 इनका  अनुवाद  कर  बैठे  हैं  ।  इस  अवस्था  में
 अन्य  श््न्प  विधि  विशेषज्ञों  की  राव  लेना
 श्रावश्वक  नहीं  समझा  जाता.  |

 बे  घनु वद  राजभाषा  (विधायी)  आयोग
 के  समक्ष  रखे  जाते  हैं  ।  आयोग  में  विभिन्न
 भावा  वर्षों  से  लिये  बजे  विधि  विशेषज्ञ
 हैं  -  प्रयोग  राज्य  सरकारों  से  परामर्श  करके

 अनुदानों  को  प्रति  रूप  देता  है  ।  ये  अनुवाद
 'राज लावा  प्रीमियम  की  धारा  ५  के  भ्र धीन

 राष्ट्रपति  के  प्राधिकार  से  सम्यक्  प्रकाशित
 किये  जाएंगे  ।  ये  प्राधिकृत  मूल  पाठ  संसद
 के  ६र  एक  सदन  के  समता  रखे  जा  सकेंगे  ।

 Indebtedness  in  Rural  Areas

 Jf  Shri  s.  M,  Banerjee:
 |  Shri  Hem  Raj:

 Will  the  Minister  of  Coumunity
 Devi  and  Cooperation  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No,  93  on  the  2nd
 June,  964  and  state:

 (a)  the  further  steps  taken  to  reduce
 the  burden  of  indebtedness  in  rural
 areas;

 (b)  whether  any  scheme  has  been
 chalked  out  in  this  regard;  and

 (c)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Community  Development  and  Co-
 operation  (Shri  8,  8,  Murthy):  (a)  to
 (c).  There  is  nothing  further  to  add
 to  the  reply  given  to  Starred  Question
 No.  93,  as  the  detailed  report  of  the
 All-India  Rural  Debt  and  Investment
 Survey  1961-62  conducted  by  the
 Reserve  Bank  is  still  awaited,

 Unemployment  Insurance  Scheme

 (  Shri  8,  M,  Banerjee:
 Shri  Balmiki:

 [  Shrimati  Jyotma  Chanda:
 Will  the  Minister  of  Social  Security

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 scheme  of  unemployment  insurance  is
 likely  to  be  introduced;

 (b)  if  so,  the  main  features  of  the
 scheme;  and

 (c)  when  the  scheme  is  likely  to
 be  implemented?

 The  Minister  of  Law  and  Social
 Security  (Shri  A.  K,  Sen):  (a)  No  Sir,
 excepting  that  certain  benefits  in  the
 event  of  retrenchment  and  lay-off  have
 been  made  available  to  industrial
 workers  and  that  other  proposals  to
 help  workers  in  weaker  units  with
 Textile  Industry,  who  are  facing
 difficulties  on  account  of  closures,  are
 under  consideration;

 (b)  and  (c),  Do  not  arise.
 Locusts  Breeding

 90.  Shrimati  Savitri  Nigam;  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  any  warning  has  been
 given  to  India  by  London  Anti-Locusts
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 Research  Centre  that  there  are  chances
 of  locusts  breeding  in  India  in  the
 coming  months;  and

 (b)  ig  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  Shah-
 nawaz  Khan):  (a)  Yes,  Sir.

 (b)  Limited  locust  breeding  was
 anticipated  in  monsoon  months  in
 the  Scheduled  Desert  Area.  The  Sche-
 duled  Desert  Area  comprises  of  parts.
 of  Rajasthan,  Punjab  and  Gujarat  and
 is  the  centre  of  locust  activity  in
 India.  Even  before  the  receipt  of
 warning  from  Desert  Locust  Informa-
 tion  Service,  London  (a  part  of  Anti-
 Locust  Research  Centre)  on  the  3rd
 July,  1964,  the  Government  of  India
 issued  instructions  for  control  opera-
 tions  to  the  staff  working  in  the
 Scheduled  Desert  Area  by  the  30th
 May,  1964,  The  staff  duly  equipped
 with  vehicles,  application  equipment
 and  insecticides  has  ‘been  posted  at
 strategic  places  to  control  localized/
 scattered  breeding  where  necessary.

 There  is  no  possibility  of  locust
 breeding  in  areas  other  than  Schedul-
 ed  Desert  Area.  The  State  Govern-
 ments  are,  however,  regularly  being
 informed  of  the  locust  situation  in  the
 country  through  the  Fortnightly
 Locust  Situation  Bulletins.

 Agricultural  Research
 Shri  Onkar  Lal  Berwa
 Shri  B,  P.  Yadava:
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:
 Shri  Dhaon:

 co  ९  Shri  Mohan  Swarup:
 Shri  D,  D.  Mantri:
 Shri  Sham  Lal  Saraf:
 Shri  P.  R,  Chakraverti:
 Shri  A.  N,  Vidyalankar,

 |  Shri  R.  Barua:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 foreign  team  of  experts  has  stated  in
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 its  report  that  90  per  cent  of  workers
 engaged  in  agricultural  research  in
 India  are  unaware  of  the  problems  in
 the  field  in  which  they  were  working;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  methods  adopted  to  remove
 the  defects  pointed  out  by  the  foreign
 experts?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan);  (a)  No,  However,
 during  their  informa]  discussions  with
 the  Vice-President  of  the  Indian
 Council  of  Agricultural  Research  and
 Special  Secretary  to  the  Government
 of  India,  Ministry  of  Food  and  Agri-
 culture  (Department  of  Agriculture)
 the  foreign  members  of  the  Review
 Team  expressed  the  view  that  about  90
 per  cent  of  the  workers  engaged  in
 Agricultural  research  seem  to  be  un-
 aware  of  the  problems  in  the  field
 in  the  areas  in  which  they  were  work-
 ing.

 (b)  and  (c).  The  percentage  of  wor-
 kers  who  are  not  aware  of  the  pro-
 blems  in  the  field  may  not  be  as  high
 as  90  percent.  Most  of  the  States
 have  provided  liaison  between  re-
 search  and  extenston  officers  through
 six  monthly  and  annual  meetings  held
 at  state  level  when  research  program-
 mes  are  reviewed  and  fresh  program-
 mes  formulated  by  research  workers
 in  consultation  with  the  Joint  Directors
 and  Regional  Officers  in-charge  of
 Extensi  The  proble  which  the
 experts  of  Government  of  India  come
 across  during  their  visits  to  the  field
 in  the  different  states  are  brought  to
 the  notice  of  the  research  section  or
 Particular  institutions  which  may  be
 suitably  equipped  to  handle  the  pro-
 blem.  The  Government  of  India  has
 been  corresponding  with  the  State
 Departments  of  Agriculture,  bringing
 to  their  notice  the  problems  in’  the
 fleld  as  well  as  solutions  which  have
 been  successfully  adovted  elsewhere
 and  which  mav  be  apovlicable  to  the
 state  in  question.  In  the  pronosals  of

 b} derable
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 strengthening  of  the  extension  set  up
 in  the  states  at  all  levels  is  envisaged.
 With  this  strengthening  the  liaison
 between  research  and  extension  will
 become  closer  and  the  research  wor-
 ker  will  be  in  a  better  position  to  be-
 come  aware  of  the  problems  of  the
 farmers  in  a  more  specific  and  parti-
 cularised  manner  than  he  is  at  present.

 Social  Security  Schemes  in  Rural
 Areas

 Shri  B,  P.  Yadava:
 8.  <  Shri  Rameshwar  Tantia:

 [  Shri  Dhaon:
 Will  the  Minister  of  Social  Security be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  to  extend  the
 social  security  schemes  in  the  rural
 areas  in  the  country;

 (b)  whether  Government  are  also
 considering  to  conduct  a  survey  of  all
 rural  industries;  and

 (c)  if  so,  when  the  work  on  the
 survey  is  likely  to  be  taken  in  hand?

 The  Minister  of  Law  and  Social
 Security  (Shri  A,  K,  Sen):  (a)  The
 programmes  of  Khadi  and  Village Industries  Commission  mainly  cover
 rural  areas.  Two  new  schemes  of  Old
 Age  Pension  and  Relief  and  Assis-
 tance  for  handicapped  persons,  which
 will  cover  the  entire  country  includ
 ing  the  rural  areas,  are  also  under
 consideration.

 (b)  and  (c),  No  decision  has  yet been  taken  in  this  respect.
 Credit  Requirements  of  Agriculturists

 Shri  Laxmi  Dass:
 Shri  Namblar:

 98.  <  Dr,  Saradish  Roy:
 Shri  Imbichibava:
 Shri  P,  Kunhan:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 Pleased  to  state:

 (a)  whether  anv  official  or  unoficma:
 estimate  of  the  total  annual  credrt  r- the  Fourth  Plan  a  si
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 quirements  of  agriculture  in  ‘the
 country  has  been  made;

 (b)  if  so,  the  details  thereof;  and
 (c)  how  much  Government  agencies

 provide  at  present?
 The  Deputy  Minister  in  the  Ministry

 of  Community  Development  and  Co-
 operation  (Shri  B.  S,  Murthy):  (a)  and
 (b).  The  All  India  Rural  Debt  and
 Investment  Survey  (provisional  esti-
 mates)  of  the  Reserve  Bank  of  India,
 1961-62,  indicates  that  the  total  bor-
 rowings  of  cultivating  families  in  the
 country  during  96l-62  were  of  the
 order  of  Rs,  030  crores  and  those  of
 all  rural  families  were  of  the  order
 of  Rs,  230  crores.  The  exact  amounts
 utilised  for  agriculture  are  not  known.

 (c)  ‘State  Governments  have  given
 taccavi  loans  direct  to  cultivators  for
 agricultural  development  of  the  order
 of  Rs.  22  crores  and  Rs.  2l  crores  res-
 Pectively  in  96l-62  and  1962-63.
 Besides  this,  cooperatives  advanced
 Rs.  244  crores  in  96l-62  and  Rs,  278
 crores  in  1962-63,

 Nellore  Rice
 94.  Shri  P.  Venkatasubbaiah:  Wil)

 the  Minister  of  Feod  and  Agriculture
 be  pleased’  to  state:

 (a)  whether  the  rice  merchants  of
 Andhra  Pradesh  have  represented  to
 the  Central  Government  seeking  per- mission  to  export  Nellore  rice  outside
 the  South  Zone;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto?

 The  Deputy  Minister  in  the  Ministry of  Food  and  Agriculture  (Shri  D,  R.
 Chavan):  (a)  No,  Sir.

 (९)  Does  not  arise.
 National  Shipping  Board

 hri  Yashpal  Singh: Shri  Indrajit  Gupta: 95  |  Shri  Vidya  Charan  Shukla:
 Shri  M.  R.  Krishna:

 Will  the  Minister  of  Tramsport  be
 pleased  to  state:
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 (a)  whether  the  Chairman  of  the
 National  Shipping  Board  has  resigned;
 and

 (b)  if  so,  the  reasons,  given  by  him?
 The  Minister  of  Transport  (Shri

 Raj  Bahadur):  (a)  Yes,  Sir.
 (b)  Broadly  speaking  it  was  for

 reasons  of  a  personal  nature.

 Hindustan  Shipyard
 96.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Tramsport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  negli-
 gence  on  the  part  of  Hindustan  Ship-
 yard  Ltd.  caused  a  loss  of  Rs.  9  lakhs
 on  reconditioning  of  electrical  equip-
 ment  required  for  a  vessel  under
 construction;

 (b)  if  so,  whether  any  enquiry  has
 been  made  to  fix  responsibility  for
 this;  and

 (c)  if  so,  the  result  thereof?
 The  Minister  of  Transport  (Shri

 Raj  Bahadur):  (a)  to  (c).  Electrical
 machinery  imported  for  a  ship  under
 construction,  were  found  to  be  damag- ed  due  to  long  storage  when  the  cases

 tain:  it  were  opened  for  fitment.
 This  machinery  had  to  be  repaired
 involving  a  cost  of  Rs.  8.2  lakhs.

 A  Committee  of  Directors,  appoint- ed  by  the  Board  of  Directors  of  the
 Hindustan  Shipyard  Ltd.  to  investi-
 gate  into  the  circumstances  that  led to  the  deterioration  of  the  electrical
 machinery  and  to  fix  responsibility, reported  that

 (i)  normal  attention  as  per  prac- tice  prevailing  in  the  Hindu-
 sten  Shipyard  at  that  time, was  paid  for  the  storage  of
 this  Machinery;

 Gi)  it  was  not  possible  to  fix  res-
 Ponsibility  for  the  damages
 having  regard  to  the  circum-
 stances  prevailing  at  that
 time.

 The  Committee  also  suggested  cer- tain  measures  to  be  followed  for  safe
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 storage  of  such  heavy  machinery,  in
 future.  These  are  being  implemented. \
 Reports  of  Commissioner  of  S.C.  and

 ST.

 (  Shri  Indrajit  Gupta:
 gi.  4  Shri  Yashpal  Singh:

 |  Shri  Kapur  Singh:
 Will  the  Minister  of  Soctal  Secu-

 rity  be  pleased  to  state:

 (a)  whether  the  reports  of  the
 Commissioner  of  Scheduled  Castes
 and  Scheduled  Tribes  for  the  years
 1962-63  and  1963-64  have  not  so  far
 been  presented  to  Parliament;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  being  taken  to  expe-
 dite  their  presentation?

 The  Minister  of  Law  and  Social
 Security  (Shri  A.  K.  Sen):  (a)  to  (c).
 The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  has  sub-
 mitted  his  report  for  the  year  1962-63,
 to  the  President.  As  this  report  has
 not  been  printed  yet  it  has  not  been
 possible  to  place  copies  of  this  report
 on  the  Tables  of  the  Lok  Sabha  and
 Rajya  Sabha.  Steps  are  being  taken
 to  expedite  the  printing  of  this  report.

 The  report  of  the  Commissioner  for
 the  year  I963-64  expected  to  be  sub-
 mitted  to  the  President  on  or  about
 30th  September,  1964,

 Autonomous  Body  for  Social  Welfare
 Work

 S  Shri  Indrajit  Gupta:
 ‘|  Shri  Yashpal  Singh:

 Will  the  Minister  of  Secial  Seeu-
 rity  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  create
 an  autonomous  body  for  social  wel-
 fare  work;  १

 98.

 (b)  if  so,  the  reasons  therefor;  and
 (c)  when  a  decision  in  the  matter

 is  likely  to  be  taken?
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 The  Minister  of  Law  And  Secial
 Security  (Shri  A.  K.  Sem):  (a)  There
 is  already  the  Central  Social  Welfare
 Board  which  enjoys  autonomy;

 (b)  and  (c).  Do  not  arise.
 Rice  Production

 99.  Shri  B.  G.  Dubey:  Will  the
 Minister  of  Feod  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  23
 blocks  have  been  selected  in  Punjab
 for  the  implementation  of  the  pro-
 gramme  of  intensive  cultivation  of  rice
 during  1964-65,  to  increase  its  produc-
 tion;  and

 (b)  how  the  scheme  is  progressing
 and  whether  Government  propose  to
 extend  this  scheme  to  other  States?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  scheme  was  launched  only
 during  the  Kharif  season  of  the  cur-
 rent  year.  It  is,  therefore,  too  early
 to  assess  the  results.  Similar  schemes
 have  also  been  introduced  in  the  other
 States.

 Air  India  Boeing  707-320B

 100.  J  Shri  R.  G.  Dubey:
 Vv  Shri  Jashvant  Mehta:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Air
 India’s  new  boeing  707-320B  arrived
 here  on  the  29th  May,  1964,  after  a
 non-stop  flight  from  London;  and

 (b)  how  this  new  Boeing  compares
 with  the  existing  ones?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  Yes,  Sir.

 b)  The  new  aircraft  has  the  Pratt
 &  Whitney  JT3D-3B  Turbofan  engines
 installed,  which  have  higher  take-off
 thrust  rating  by  500  lbs.  per  engine.
 Together  with  the  improved  features
 like  full  length  leading  edge  ffap,
 modified  wing  tips  and  main  flap  of
 larger  area  the  higher  rated  thrust
 engines  enable  the  aircraft  to  take-off
 and  land  at  lesser  runway  length  than
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 707-437  by  about  0  per  cent  to  48  per
 cent,  depending  upon  the  temperature
 conditions.

 In  cruise  conditions,  due  to  the
 higher  cruise  thrust  availability  of
 P&W  JT3D-3B  engines,  the  aircraft
 can  attain  a  given  speed  earlier  than
 107-437  and  on  long  sectors  like
 London-New  York,  this  results  in  a
 lower  flight  time  by  about  5  to  20
 minutes.

 Another  important  feature  of  the
 aircraft  is  its  comparatively  lower
 fuel  consumption,  due  to  the  charac-
 teristic  advantage  of  Turbofan  engine
 over  the  pure  jet  or  bypass  engine.
 Consequently,  for  a  given  mission,  the
 fue]  consumption  for  this  aircraft  is
 about  0  per  cent  less  than  the  707-
 437  with  its  Rolls  Royce  Conway  508
 engines,  or  alternatively  it  can  fly  for
 a  longer  distance  than  707-437  at  an
 equal  take-off  gross  weight.

 New  Dethi-London  Air  Service
 Via  Moscow

 Shri  RB.  G.  Dubey:
 Shri  8.  0.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  Onkar  Lal  Berwa:

 l0l.

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 start  an  air  service  between  New
 Delhi  and  London  via  Moscow;  and

 (b)  if  so,  whether  there  have  been
 any  talks  between  Russia  and  India
 in  ‘this  matter?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  Yes,  Sir.  Air  India
 have  plans  to  operate  two  flights  per
 week  between  New  Delhi  and  London
 via  Moscow.  The  first  such  service
 will  operate  ex  New  Delhi  on  October
 2,  1964,

 (b)  Inter-airline  discussions  between
 Air  India  and  Aeroflot  were  held  in
 Moscow  in  June,  964  when  agree-
 ment  was  reached  for  the  operation
 of  this  service  by  Air  India.
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 Grow  More  J  00d  Campaign
 102,  Shri  P.  6.  Borooah:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  special  fertiliser  quotas
 had  been  allotted  to  various  States/ Union  Territories  for  the  current  crop,
 as  a  part  of  the-  grow-more-food-
 campaign  and  if  so,  to  what  extent;

 (b)  whether  some  of  the  States
 have  failed  to  lift  their  quotas  of
 fertilisers  in  due  time  and  if  so,  which
 ones,  and  the  reasons  therefor;  and

 (c)  whether  similar  quotas  are  being
 allotted  for*the  coming  kharif  crops
 also  and  if  so,  to  what  extent  and
 what  are  the  assessed  requirements  of
 each  State/Union  Territory  in  this
 respect?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Kh&an):  (a)  In  adition  to
 quarterly  allotments  made  in  favour
 of  the  State  Governments  in  the  usual
 course,  additional  quotas  were  sanc-
 tioned  to  some  State  Governments
 vide  Appendix  ‘A’  of  the  statement
 laid  on  the  Table  of  the  House
 (Placed  in  Library.  See  No.  LT-3005|
 64]  to  meet  the  increaseq  require-
 ments  of  their  agricultural  prog-
 rammes,  In  addition,  allotments  were
 also  made  vide  Appendix  ‘B’  to  meet
 the  special  requirements  of  Jute,
 cotton,  tobacco,  tea  coffee  and  rubber.

 (b)  In  a  few  cases  very  small
 quantities  have  not  been  lifted  by  the
 State  Governments.  The  quantities
 not  lifted  and  the  reasons  therefor
 are  shown  in  Appendix  ‘C’  of  the
 statement.

 (c)_As  usual,  allotments  will  be
 made  on  quarterly  basis  in  future  also.
 The  requirements  as  assessed  by  the
 State  Governments  for  the  next  two
 quarters  viz  O-tober-December  964
 and  January-March  965  are  given  in
 the  Appendix-‘D’  of  the  statement.

 भूमिहीन  किसान
 i03.  श्री  बागड़ी  :  क्‍या  खाद्य  तथा

 कृषि  मंत्री  यद  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  भूमिहीन  किसानों  की
 संख्या  कया  है;
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 (0)  इन  किसानों  को  बसामे  के  लिए
 सरकार  के  पास  कितने  एकड़  भमि  है  ;
 कौर

 (ग)  उनके  पुनर्वास  के  लिये  क्या  कदम
 उठाये  जा  रहे  हैं  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उप-मंत्री
 घी  श्ाहनवाज्ञ  खां):  क)  द्वितीय  खेतीहर

 मज़दूर  जांच  के  अनुसार देश  में  खेत  हर  मन-
 दूर  परिवारों  की  संख्या  63  लाख  थी  जिनमें
 से  लगभग  57  प्रतिशत  भूमिहीन  थे  ।

 (ख)  भारत  सरकार  द्वारा  नियुक्त
 परती  भूमि  सर्वेक्षण  तथा  सुधार  समिति  ने
 250  एकड़  तथा  इससे  बड़े  खण्डों  में  लगभग
 0.8  लाख  एकड़  भूमि  का  पता  लगाया  है
 अनुमान  है  कि  इस  क्षेत्र  का  लगभग  दो-
 तिहाई  भाग  सरकार  की  सम्पत्ति  है।
 पुनर्वास  हेतु  भूमि  का  पता  लगाने  के  लिए
 कई  राज्यों  में  250  एकड़  से  छोटे  भू-खण्डों
 में  परती  भूमि  के  सर्वेक्षण  तथा  वर्गीकरण  का
 कार्य  शुरू  किया  गया  है  इसके  भ्र ति रिक्त
 भूदान,  ग्राम दान  तथा  निर्धारित  सीमा  से
 ऊपर  की  कुछ  फालतू  भूमि  भी  उपलब्ध
 होगी  v  उस  क्षेत्र  के  विषय  में,  जो  कि  खेती
 मज़दूरों  के  पुनर्वास  के  काम  में  लाया  जा
 सकता  है,  ठीक  ठीक  ग्रनुमान  उपलब्ध  नहीं
 है  1

 (ग)  तीसरी  पंच-वर्षीय  योजना  के
 भन्तगंत  खेतीहर  मज़दूरों  के  पुनर्वास  हेतु  एक
 केन्द्रीय  प्रायोजित  योजना  के  लिए  7  करोड़
 रुपये  की  व्यवस्था  की  गई  थी  ।  इसी  कार्य
 के  लिये  राज्य  परियोजनाओं  में  3.63
 करोड़  रुपये  की  प्रति  व्यवस्था  की  गई  थी  ।
 प्रनुपृचित  जातियों  तथा  प्ननुसूचित  ख़ादिम
 जातियों--जिनमें  अधिकतर  ब्रेतीहर  मज़दूर
 ही  भाते  हैं--की  कल्याण  सम्बन्धी  योजना पों
 में  भी  भूमि  पर  पुनर्वास  की  व्यवस्था  मौजूद
 है  1

 पता  चला  है  कि  तीसरी  योजना  के  प  ले
 दो  वर्षों  में  जिला  भ्रधिकारियों  ने  ल्षेतीहर
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 मजदूरों  में  लगभग  i3  लाख  एकड़  भूमि
 बांटी  है।  खेती:र  मज़दूरों  के  लिये  मकानों
 के  लिये  स्थान हेतु  5  करोड़  रुपयेकी  व्यवस्था
 की  गई  है  ।

 ग्रामीण  निर्माण-कार्यक्रम  द्वारा,  जिस
 पर  कि  तीसरी  योजन  की  प्रविधि  में  लगभग
 25  करोड़  रुपये  खर्च  होने  की  सम्भावना  है,
 अतिरिक्त  कार्य  भ्र वसर  प्रदान  करने  से  भी
 खेतीहर  मज़दूरों  के  पुनर्वास  में  काफी  स  ॥यता
 मिलेगी  t

 गाय-भैंसों  के  साथ  निकलता

 L04.  शी  हकम  चंद  कछवाय  :  क्‍या
 wre  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  कलकत्ता  में
 प्रति  वर्ष  लगभग  दो  करोड़  रुपये  की  गायें
 कौर  भैंसे  दूरे  राज्यों,  विशेषकर  पंजाब  से,
 मंगाई  जात॑।  हैं,  कौर  वे  बूचड़खाने  में  भेजने
 से  प  ले  बहुत  ही  बुरी  .।लत  में  रखो  जाती
 हैं  भौर  उन्हें  दुहा  जाता  है  ;

 (ख)  क्‍या  सरकार  के  पास  इस  प्रकार
 की  कुछ  शिकायतें  भाई  हैं  कि  गाय,  भैंसों  के
 ये  व्यापारी  लोग  दूध  दुहने  का  बड़ा  ही  बेरहमी
 का  तरीक  अपनाते,  हैं  कौर  उनके  बछड़ों
 को  भूखा  मार  डालते  हैं  ;  भौर

 (ग)  यदि  हां,  तो  क्‍या  सरकार  ऐसी
 गाय  भैसों  को  बचाने  की  किसी  योजना  पर
 विचार  कर  रही  है  ?

 ere  तथा  कृषि  मंत्रालय  में  उप-मंत्री
 (भी  झाहनबाख  मां)  :  (क)  से  (ग)
 सम्बन्धित  राज्य  सरकारों  से  जानकारी
 इकट्ठी  की  जा  रही  है  भ्र ौर  मिलते  ही  सभा
 पटल  पर  रख  दी  जायेगी

 Hindu  Religious  Endowment
 Commission

 105.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Law  be  pleased  to  state:

 (a)  whether  all  the  State  Govern-
 ments  have  now  responded  to  the
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 urgent  reminders  of  the  Central  Gov-
 ernment  for  the  finalisation  of  their
 views  on  the  report  of  Hindu  Reli-
 gious  Endowment  Commission;  and

 (b)  the  names  of  States  who  are
 still  the  defaulters?

 The  Deputy  Minister  in  the  Minmis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  No,  Sir.

 (b)  Kerala  and  West  Bengal.

 Conference  of  Food  Ministers  of
 Southern  States

 106.  Shri  Maniyangadan:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  a  conference  of  the
 Food  Ministers  of  the  Southern  States
 was  held  at.Madras  to  consider  the
 question  of  fixation  of  prices  of  rice
 and  other  foodgrains;  and

 (b)  if  so,  the  decision-arrived  there-
 at?

 'The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  Sir.

 (b)  The  decisions  were  that  maxi-
 mum  prices  of  rice  both  at  wholesale
 and  retail  levels  should  be  fixed  and
 the  Government  should  exercise  its
 powers  to  enforce  these  prices  and  to
 take  drastic  action  against  the  pro-
 fiteering  elements  in  the  trade.

 Japanese  Method  of  Cultivation
 Shri  Ram  Harkh  Yadav:

 10%,  <  Shri  Onkar  Lal  Berwa:
 |  Shri  Gokaran  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  report  of  the
 Japanese  Survey  Team  of  Agriculture
 Experts  who  recently  visited  India
 has  been  received  by  Government;

 (b)  if  so,  the  main  recommenda-
 tions  thereof;

 (c)  whether  Government  propose  to
 open  four  more  units  in  different  parts
 of  the  country  to  popularise  the
 Japanese  method  of  cultivation;  and
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 (d)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.
 (c)  and  (d).  Yes,  four  more  Japa-

 nese  demonstration  farms  are  pro-
 posed  to  be  established  at  Bap-
 atla.  District  Guntur  (Andhra
 Pradesh),  |Changamanad,  District
 Ernakulam  (Kerala),  Khopoli,  Dis-
 trict  Kolaba  (Maharashtra)  and
 Mandya  (Mysore).  The  details  in  res-
 pect  of  these  farms  have  not  yet  been
 finalised.

 Scarcity  Conditions  in  Gujarat  and
 Rajasthan

 (  Shri  Solanki:
 108.  Shri  Kapur  Singh:

 4  Shri  Narasimha  Reddy:
 [  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  278
 on  the  2nd  June,  964  and  state:

 (a)  the  latest  scarcity  conditions  in
 Gujarat  and  Rajasthan;  and

 (b)  whether  there  has  been”  any
 serious  loss  to  our  cattle  wealth  or
 human  lives  as  a  result  of  famine?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  As  a  result  of
 the  failure  of  monsoon  jn  1963,  4
 districts  in  Rajasthan  and  5  districts
 in  Gujarat  were  affected  with  scar-
 city  conditions.  Circumstances  have
 changed  this  year.  There  have  been
 good  rains  all  over  the  two  States
 from  the  beginning.  of  the  current
 Monsoon  season.

 Crash  of  Flying  Club  Plane

 209  JS  Shri  Solanki:
 ae  Shri  Narasimha  Reddy:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  a  plane  belonging  to
 Madhya  Pradesh  flying  club  crashed
 near  Bhopal  on  the  5th  July,  1964;
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 (b)  if  so,  the  cause  of  the  accident;
 and

 (c)  the  details  of  casualties?
 The  Minister  ef  Civil  Aviation

 (Shri  Kamungo):  (a)  Yes,  Sir.
 (b)  The  accident  is  still  under  in-

 vestigation.
 (c)  The  student  pilot,  who  was  the

 sole  occupant  of  the  aircraft,  was
 killed.

 Working  of  Co-operatives

 J  Shri  P.  R.  Chakraverti:
 ‘|  Shri  P.  C,  Borooah:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  a  study  group  has
 been  appointed  to  examine  the  work-
 ing  of  co-operatives  in  the  intensive
 agricultural  programme  areas;

 l26,

 (b)  the  constitution  of  the  working
 group  and  its  termg  of  reference;  and

 (c)  when  the  report  will  be  sub-
 mitted?

 The  Depaty  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House,  [Placeq  in  Lib-
 द.  See  No,  LJ-3006/64].

 (c)  By  about  the  end  of  January,
 1965.

 Gedown  for  FertRisers

 गा,  {  Shei  P.  R  Chakraverti:
 Vv  Shei  ह  0.  Boreosh:

 Will  the  Minister  of  Feod  and
 Agriculture  be  pleased  to  state  whe-
 ther  the  State  Governments  have
 been  asked  to  build  a  godown  for
 fertilizers  and  seeds  for  every  four
 or  five  villages?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
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 Sheahnawaz  Khan):  The  State  Gov-
 ernments  have  been  asked  to  con-
 struct  godowns  at  various  levels  such
 as  village.  Mandi  &  Railheads  in
 the  districts  selected  for  intensive
 cultivation  programme  with  a  view
 to  bringing  supplies  within  easy  reach
 of  farmers,  It  is,  however,  not  neces-
 Sary  to  build  a  godown  for  every
 four  or  five  villages.  It  would  main-
 ly  depend  upon  other  considerations
 such  as  means  of  communication,
 quantum  of  supplies  required  to  be
 stocked  etc.

 Selsure  ef  Kkanduari  im  U.P.
 ‘1.  Shri  8.  N.  Chaturvedi:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  stocks  of  Khand-
 sari  sugar  in  Uttar  Pradesh  were
 seized  in  pursuance  of  any  policy  of
 the  Central  Government;  and

 (b)  if  so,  whether  it  is  the  policy
 of  Government  to  stop  free  deals  of
 all  kinds  of  sugar  manufactured  in
 the  country?

 The  Deputy  Minister  in  the  Minis-
 try  of  Feog  and  Agriculture  (Shri
 D.  RB.  Chavan):  (a)  The  stocks  were
 frozen  and  not  seized  by  the  Uttar
 Pradesh  Government  in  consultation
 with  the  Central  Government.

 (b)  The  policy  is  formulated  ac-
 cording  to  circumstances  prevailing
 from  time  to  time.  The  policy  at
 present  being  adopted  is  indicateg  in
 the  Sugar  Control  Orders  issueq  by
 Government.

 Agricultural  Research
 Ha  Shri  s.  N.  Chaturvedi:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Indian  Council  of
 Agricultural  Research  has
 a  committee  to  study  the  problems
 arising  out  of  the  indiscriminate  use
 of  pesticides,  insecticides  and  fungi-
 cides;  and

 (9)  if  so,  the  terms  of  reference  of
 the  committee?

 ppointed
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 The  Deputy  Minister  in  the  Minis-
 try  of  Food  ang  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  terms  of  reference  of  the
 Committee  are  as  follows:—

 To  study  the  reports  of  the  Com-
 mittee  of  Scientists  appointed  by  the
 President  of  the  United  States  of
 America,  the  Committee  appointed  by
 the  Ministry  of  Agriculture,  Food
 and  Fisheries,  U.K.  and  other  pub-
 lished  materia]  about  hazards  to
 human  health  and  wild  life  on  ac-
 count  of  the  use  of  chemical  insecti-
 cides  and  pesticides  in  agriculture
 and  forestry  and  make  recommenda-
 tions  on  the  following:—

 (i)  whether  use  of  particular  in-
 secticides  and  pesticides  should
 be  prohibiteq  entirely  or  except
 for  some  special  purposes  and
 under  prescribed  conditions;

 (ii)  what  should  be  the  future  pro-
 gramme  for  the  manufacture
 and  import  of  chemical  insec-
 ticides  and  pesticides  in  the
 light  of  the  recommendations
 under  (a);

 (iii)  what  other  steps  such  as  inten-
 sification  of  research  on  biologi-
 cal  control  should  be  taken  to
 reduce  damage  caused  by
 insects  and  pests  in  the  event  of
 it  being  necessary  to  restrict
 the  use  of  some  chemical]  in-
 secticides  and  pesticides;  ang

 (iv)  any  other  relevant  matter.
 Committee  on  Panchayati  Raj

 114,  Shri  Kashi  Ram  Gupta:  Will
 the  Minister  of  Community  Develop-
 ment  and  Cooperation  be  pleased  to
 state:

 (a)  whether  the  report  of  the  study
 team  on  Panchayati  Raj  set  up  by
 the  Government  of  Rajasthan  has
 been  ex:  ed  by  Government;

 (b)  whether  Government  propose
 to  advise  other  State  Governments  to
 study  the  recommendations  of  this

 steam  for  application  of  the  same  -to
 their  States;  and
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 (c)  the  main  features  of  the  Report
 and  whether  the  Government  of
 Rajasthan  have  decided  to  accept  the
 report  in  toto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 and  (b).  A  copy  of  the  report  has
 recently  been  received  from  the
 State  Government  and  is  under
 examination.  Further  action  on  the
 recommendations  of  the  study  team
 will  be  taken  after  the  examination
 is  completed.

 (c)  A  statement  showing  the  main
 features  of  the  report  thas  been  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-8007/64].  The
 report  is  under  consideration  of  the
 State  Government.

 Prices  of  Foodgraing
 15,  Shri  Karni  Singhji:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  how  the  rise  in
 prices  in  India  of  wheat,  rice  and
 sugar  compared  with  rise  in  prices
 in  countries  like  Japan,  China,
 Ceylon,  Burma,  UXK.,  U.S.A.  and
 U.S.S.R.  during  the  last  five  years?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R,  Chavan):  The  following  State-
 ments  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-3008|64].

 (i)  Index  numberg  of  wheat  prices
 in  India  and  certain  foreign
 countries  during  the  years  959
 to  1963,

 (ii)  Index  numbers  of  Rice  Prices
 in  India  and  certain  foreign
 countrieg  during  the  years  959
 to  1963,

 (iii)  Retail  prices  of  sugar  in  India
 and  certain  gelecteq  foreign
 countries  during  the  years  959
 to  1963.

 Import  of  Foodgrains
 ‘116.  Shri  RB.  8.  Pandey:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantity  of  foodgrains  !m-
 ported  by  our  country  during  the
 period  from  959  to  62;
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 (b)  the  value  of  such  imports;  and
 (c)  whether  there  has  been

 decrease  or  increase  in  imports  of
 foodgraing  as  compared  to  4958
 figures?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  and  (b):

 Quantity  Approxi- in  mate
 Year  ‘ooo  Metric  C  &  F  value

 Tons  in  crores
 of

 rupees

 7959  3868  I4I°4I
 960  5337  192°84.
 7967  3495  72956
 7962  3640  141  09

 (c)  There  has  been  an  increase.

 C.  D.  Programme  in  Delhi  Region
 Shri  Hem  Raj:

 nt.  Shri  Bibhut!  Mishra:
 |  Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Institute  of  Public  Adminis-
 tration  undertook  a  survey  of  the
 Co  ity  Devel  it  Programme
 of  the  Delhi  Region;

 (b)  if  so,  what  are  the  conclusions
 of  the  survey;  and

 (c)  whether  Government  propose
 to  lay  a  copy  thereof  on  the  Table?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  8.  Murthy):  (a)
 Yes,  Sir;  ag  part  of  a  study  cf  the
 public  perception  of  and  support  to
 the  programmes  of  Government  in
 general,  with  particular  reference  to
 five  specific  types  of  Government  pro-
 gtammes,  viz,  Community  Deveiop-
 ment,  Health,  Police,  Postal  and  the
 Delhi  Transport  Undertaking.
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 (b)  The  final  report  of  the  study
 presenting  and  interpreting  all  the
 relevant  data  is  not  ready  yet.

 (c)  Does  not  arise  now,  in  view  oi
 (b)  above.

 राजधानी  में  लोगो  के  व्यापारी

 118.  श्री  सोकार  लाल  बैरवा:  क्‍या
 ere  तथा  कृषि  मंत्र!  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  राज-
 धामी  में  चीनी  के  व्यापारियों  की  संख्या  घटा
 दी  गई  है  ;

 (ख)  यदि  हां,  तो  पहले  चीनी  की
 कितनी  दुकानें  थीं  और  कब  कितनी  हैं  ;

 (ग)  क्या  वर्तमान  दुकानें  दिल्‍ली  की
 जनसंख्या  की  मांग  को  पूरा  करने  के  लिये
 पर्याप्त  हैं  ;  और

 (ख)  यदि  नहीं,  तो  शेष  जनसंख्या  की
 मांग  पूरा  करने  के  लिये  सरकार  ने  क्या  प्रबन्ध
 किया  है  ?

 wre  तथा  कृषि  मंत्रालय  में  उपमंत्री
 ी  To  to  wart)  :  (क)  जो,

 हां ।
 (@)  थोक  व्यापारियों  की  संख्या  220

 से  घटा  कर  64  प्रौढ़  खुदरा  ब्याज  रों  की,
 ५१५८  से  4778  कर  दी  गई  है  t

 (ग)  जी,  हां  ।

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 फसलों  को  हामी
 (भी  बाल्मीकी:

 i29.4  of  इल जीत  सिंह:
 थी  मधुसूदन  राय:

 क्या  खाद्य  तथा  कृषि  मंत्री  यार  बताने  की
 कृपा  करेंगे  कि:

 (क)  जुलाई  i964  में  भ्रधिक  वर्षा  के
 कारण  क-करा  फसलों  को  अधिक  हासि
 पहुंची  है  ;
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 (ख)  खरीफ  को  कोन-कौन  सी  फसलों
 को  भारी  हानि  पहुंची  है  ;  प्रो

 (ग)  भ्रनुमानतः  कुल  कितनी  हानि  हुई
 है?

 wre  तथा  कृषि  सेंट्रल  में  उपमंत्री
 (श्री  शाहनवाज़  खां):  (क)  से  (ग).  उपलब्ध
 जानकारी  का  एक  विवरण  सभा  पटल  पर

 रखा  गया  है  [पुस्तकालय  में  रखा  मया।
 देलिए  ता  L.T.  3009/64]

 Alr  Fares  for  Tourist  Class

 120.  Shri  Daljit  Singh:  Will  the
 Minister  of  Civil  Aviation  be  pleased
 to  state:

 (a)  whether  the  Air  India  Inter-
 national  introduced  lower  air  fares
 for  tourist  class  with  effect  from  3807
 April,  1964;  and

 (b)  if  so,  how  these  compare  with
 the  similar  fares  charged  by  other
 international  air  lines?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  and  (b).  Lower  air
 fares  for  both  first  and  economy  class
 service  were  introduced  with  effect
 from  April  l,  964  for  travel  between
 the  U.S.A.  and  Canada  on  the  one
 hand  and  Europe,  Middle  East,
 Africa  and  the  areas  comprised  of
 India,  Pakistan  and  Ceylon  on  the
 other.  These  lower  air  fares  are
 being  applied  by  all  Members  of
 International  Air  Transport  Associa-
 tion  including  Air  India.

 River  Port  near  Gauhati

 Shri  P.  R.  Ohakraverti:
 Shri  ्.  0.  Breoeah:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  work  on  the  construc-
 tion  of  Sadilapur  river  port  near
 Gauhati  has  started;

 (b)  whether  there  is  any  foreign
 collaboration  in  this  project  and  what
 will  be  cost  involved;

 Shri  D.  D,  Puri:
 १  ९2  a
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 (c)  whether  the  Central  Govern-
 ment  would  be  exercising  any  super- vision  during  construction  period  to
 eusure  execution  of  the  project  as
 per  approved  details  and  in  time;

 (d)  when  the  project  is  likely  to
 be  completed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohiuddin):
 (a)  to  (d).  A  proposal  for  construc-
 tion  of  a  river  port  at  Sadilapur  has
 been  receied  from  the  State  Gov-
 ernment  and  is  under  technical
 examination  in  the  Ministry  of
 Transport.

 Irrigation  and  Water  Supply  Schemes
 122.  Dr.  P,  S.  Deshmukh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  irri-
 gation  and  water  supply  schemes  in-
 volving  an  outlay  of  even  Rs,  5,000
 are  required  to  be  submitted  to  the
 Central  Government  for  technical
 approval;

 (b)  if  so,  whether  it  leads  to  consi-
 derable  delays;  and

 (c)  whether  there  was  a  proposal
 that  the  limit  should  be  Rs.  5  lakhs
 870  whether  that  proposal  has  been
 accepted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foed  and  Agriculture  (Shri
 Shahnawas  Khan):  (a)  to  (c).  Feasi-
 bility  and  relative  priorities  for
 irrigation  schemes  costing  upto
 Rs.  5  lakhs,  which  are  classified  as
 minor  irrigation  schemes,  are  consi-
 dered  at  the  Annual  Plan  Discussions
 with  the  State  Government  represen-
 tatives.  Once  the  Schemes  are
 approved  at  these  Discussions  and
 Plan  provision  made,  the  States  are
 themselves  competent  to  sanction
 these  and  technical  approval  of
 individual  Schemes  is  not  insisted
 upon  by  the  Ministry  of  Food  and
 Agriculture.
 Water  Supply  Schemes:

 (a)  All  Drinking  Water  Supply
 Schemes  are  technically  approved  by
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 the  Ministry  of  Health  before  these
 are  includeg  in  the  National  Water
 Supply  ang  Sanitation  Programme.

 (b)  Normally  sanction  is  issued  by
 the  Health  Ministry  in  about  six
 weeks.  Delays  occur  only  when
 States  furnisi:  incomplete  proposals.

 (c)  Yes,  there  was  a  proposal  that
 rural  water  supply  schemes  costing
 upto  Rs.  5  lakhs  be  allowed  to  be
 implemented  by  States  without  a
 second  scrutiny  by  the  Centre  but  it
 was  not  accepted  because  some  of
 the  States  do  not  have  a_  weil
 organised  Public  Health  Engineering
 Department  and  Central  scrutiny  by
 experts  is  desirable;  while  others
 appreciate  Central  help  and  guid-
 ance  provided  in  the  process  of
 scrutiny,

 Rural  Education  Campaign

 123,  Shri  K.  N.  Tiwary:  Will  the
 Minister  of  Community  Development
 and  Cooperation  be  pieased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  fourth
 Conference  of  the  All  India  Pan-
 chayat  Parishad  Plan  for  rural
 education  campaign;  and

 (b)  if  the  steps  taken  by  the
 Centra]  Government  on  the  recom-
 mendation  of  the  Conference?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy):  (a)
 and  (b).  The  Fourth  Conference  of
 the  All  India  Panchayat  Parishad
 has  recommended  that  the  General
 Council  of  Parishad  may  set  up  a
 small  committee  to  work  out  a  com-
 prehensive  programme  for  the  All
 India  Panchayat  Parishad.  The  Plan
 for  rural  education  campaign  is  to  be
 worked  out  in  detail  by  this  Com-
 mittee.  The  recommendations  of  the
 Committee  on  the  subject  would  be
 considered  by  the  Government  on
 receipt.
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 Santa  Cruz  Airport

 24  Shri  D.  J.  Naik:
 “Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  trans-
 mission  testing  tower  belonging  to  a
 private  Engineering  Company  on  the
 eastern  side  of  Santa  Cruz  Airport  is
 a  dangerous  obstruction  for  flying  of
 Jet  aircraft;  and

 (b)  if  80,  the  steps  taken  to  remove
 the  tower?

 The  Minister  of  Civil  Aviation  (Shri
 Kanango):  (a)  and  (b).  The  trans- mission  testing  tower  belonging  to  a
 private  Engineering  Company  on  the
 eastern  side  of  the  Santa  Cruz  airport
 which  constituted  flying  hazard  has
 since  been  dismantled  ang  removed.

 Tourists  Centres

 Shri  Bibhuti  Mishra:
 *125,  Shri  K.  N,  Tiwary:

 l  Shri  R.  8,  Pandey:

 Will  the  Minister  of  Transport  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  448  on  the
 29th  March,  964  ang  state  the  pro-
 gress  made  in  the  matter  of  develop
 ment  of  Tourist  Centres  in  the
 country?

 The  Minister  ef  Transport  (Shri  Raj
 Bahadur):  In  addition  to  the  places
 mentioned  in  reply  to  Unstarred
 Question  No.  446  answered  on  the
 29th  March,  964  the  Working  Group
 have  since  visited  Gulmarg  to  prepare
 a  Master  Plan  for  its  integtated  deve-
 lopment  as  a  winter  sport  centre,

 The  Report  of  the  Working  Group
 on  Kovalam  hag  since  been  accepted
 by  the  Government  of  Kerala  and  is
 under  examination  of  the  Planning
 Commission.  A  copy  will  be  placed
 in  the  Library  of  the  Sabha  when  the
 Report  is  finalized.
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 Implementation  of  these  Master
 Plans  and  integrated  development  of
 other  selecteq  tourist  areas  have  been
 included  in  the  draft  Fourth  Five  Year
 Plan  for  the  Development  of  Tourism.

 Food  Situation  in  Gujarat
 126,  Shri  P.  R.  Patel:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  he  was  in  Ahmedabad
 on  the  2lst  and  22nd  July,  1964;

 (b)  whether  representations  were
 made  to  him  by  the  Gujarat  Govern-
 ment  and  different  associations  about
 restrictions  on  inter-State  movement
 of  wheat  and  gur  which  have  resul-
 ted  in  high  prices  in  Gujarat  and  have
 obliged  the  Gujarat  people  to  pay  i00
 Per  cent  more  for  gur  of  worst  qua-
 lity,  useless  for  human  consumption;
 and  ad  a

 (c)  what  are  hig  reactions  thereto?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  9.  R.
 Chavan):  (a)  Yes,  Sir.

 (b)  and  (e),  Yes,  Sir,  representa-
 tions  were  made  about  restrictions  on
 inter-State  movemento  of  wheat  and
 gur  and  the  high  prices  of  gur  Res-
 trictions  on  movement  of  gur  have
 been  withdrawn  with  effect  from  27th
 July,  1964,  It  is  not  advisable  to  dis-
 turb  the  wheat  zones  at  present.

 Mangalore  Port
 127,  Shri  Basappa:  Will  the  Minister

 of  Transport  be  pleased  to  state:
 (a)  whether  there  ig  likelihood  of

 getting  World  Bank  aig  for  the  deve-
 lopment  of  Mangalore  Port;  and

 (b)  if  so,  the  efforts  being  made  in
 this  direction?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  There  igs  no  proposal
 at  present  to  seek  World  Bank  aid  for
 the  development  of  Mangalore  Port.

 (b)  Does  not  arise.
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 Scarcity  Areas  of  Mysore

 128.  Shri  Basappa:  Will  the  Minister
 of  Food  ang  Agriculture  be  pleased
 to  state:

 (a)  whether  Government  of  Mysore
 have  sought  any  help  from  Centre  to
 overcome  the  difficulties  of  the  scarcity
 areas  of  Mysore;  and

 (b)  if  so,  the  nature  and  quantum
 of  help  asked  for  and  provided  to
 them?

 The  Deputy  Minister  in  the  Ministry
 of  Food  ang  Agriculture  (Shri  Shah-
 nawaz  Khan):  (a)  and  (b),.  Yes.  The
 Government  of  Mysore  has  sent  a
 scheme  involving  an  outlay  of  Rs,  40
 crores  for  implementation  during  the
 remaining  period  of  Third  Five  Year
 Plan  to  secure’  speedy  rehabilitation
 of  drought  affecteq  are  as  in  the  State
 by  intensifying  various  developmental
 activities  such  ag  soil  conservation
 measures,  minor  irrigation  works  and
 diversification  of  agriculture.

 The  Ministry  of  Food  and  Agri-
 culture  had  sent  a  Technical  Team  to
 examine  the  problem  on  the  spot.  On
 the  basig  of  the  recommendations  in
 the  Team’s  Report  the  Government  of
 Mysore  are  drawing  up  a  pilot  scheme
 for  compact  areas  in  two  taluks  (viz
 Madhugiri  and  Pavagada)  in  Tumkur
 district.  For  the  present  it  is  con-
 sidered  advisable  to  concentrate  on
 the  implementation  of  the  pilot  scheme
 which  will  throw  up  valuable  data  to
 form  the  basis  for  its  2xtension  to
 other  drought-affected  areas,

 However,  considering  the  State  Gov-
 ernment’s  requirements  for  intensi-
 fication  of  agricultural  production
 programmes  in  the  State  including
 drought-affected  areag  additional  Cen-
 tra]  assistance  of  Rs,  265  lakhs  has
 been  sanctioned  to  the  State  Govern-
 ment  during  the  current  financie*
 year,  1964-05,
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 के  खाय  यंत्री कृत  फीस
 i29.  si  पन्नालाल  बारुपाल:  क्या

 लाश  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  सूरतगढ़,
 राजस्थान,  का  केन्द्रीय  कृषि  फार्म  कुछ  समय
 से  घाटे  में  चल  रहा  है;

 (ख)  यदि  हां,  तो  जब  से  यट  फार्म  बना
 है,  तब  से  प्रति  वर्ष  कितना  घाटा  रहा है ;  कौर

 (ख)

 Written  Answers  354

 (ग)  यह  घाटा  होने  के  क्या  कारण  हैं  ?

 ere  तथा  कृषि  मंत्रालय  में  उप  मंत्री  भी
 बाहनबाज़  ला):  (क)  फार्म  के  वार्षिक
 लेखे  के  अनुसार  प्रतिवर्ष  कुल  लाभ  होता  है
 परन्तु  मशीनों  तथा  भवन  भारी  के  मूल्य-हास
 की  कटौती  करके  तथा  'पूंजी  खाता”  पर  4
 प्रतिशत  वार्षिक  की  दर  से  ब्याज  लगाने  से
 लेखे  के  अनुसार  कुछ  वर्षों  में  हुई  हानि  प्रदर्शित
 होती  है  ।

 फसल  वर्ष  कुल  लाभ  शुद्ध  लाभ  शुद्ध  हानि
 (पहली  जुलाई  से  तीस  जून  तक)  रु०  %o  रु०

 ‘1956-57  3,112,434,  2,70,837
 1957-58  ‘1,58,621  5,08,945
 ‘1958-59  12,23,499  1,70  203
 1959-60  10,35,192  _—  2,24,559
 960-6l  16,83,964  2,83,827
 1961-62,  12,43,233  6,23,136
 1962-63,  12,64,803  5,92,855f
 1963-64  +14,05,820  5,9,080tT

 लेखा  परीक्षा  हो  रही  है  नभिनुमान  लेखे  को  भ्रन्तिम  रूप  दिया  जा  रहा  है  1  ६

 (ग)  कारण  ये  हैं  —_—

 (a)  प्र पर्याप्त  तथा  भ्र नियमित  सिंचाई।

 (2)  धर गर  नदी  की  बाढ़  से  फसलों
 को  हानि  t

 (3)  गर्मी  के  मौसम  में  वर्षा  की  कमी
 तथा  कई  वर्षो  में  सर्दी  के  मौसम  में  वर्षा  का  न
 होना  ।

 (4)  963-64  4  सख्त  पाला  पड़ना  ।
 Sugar  Industry

 Shri  P.  ए  Borooal:
 Shri  Mohan  Swarup:
 Shri  M.  Rampure:
 Shri  BR.  Barua:
 Shri  Bibhati  Mishra:

 [a

 D.  D,  Mantri:
 Shri  8.  N.  Kureel:

 Shri  Vishwa  Nath  Pendey:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:
 968  (Al)  LSD—4.

 (a)  whether  Government  have  ap-
 Pointed  a  Committee  to  inquire  into
 the  working  of  the  sugar  industry;
 and

 (b)  if  so,  its  terms  of  reference?
 The  Deputy  Minister  in  the  Ministry

 of  Foog.  and  Agriculture  (Shri  D,  BE.
 Chavan):  (a)  Yes,  Sir.

 (b)  The  Commission  shall  make  an
 enquiry  into—

 (l)  the  determination  of  the  price,
 and  system  of  distribution  of
 sugar;

 (2)  the  policy  regarding  licensing
 of  new  sugar  factories  and  the
 expansion  of  existing  sugar
 factories.

 Congestion  at  Calcutta  Port

 131.  S  Shri  P.  हू.  Deo: |  Shri  Solankt:
 Will  the  Minister  of  Transport  be

 pleased  to  state:—
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 (a)  whether  prevalence  of  bores  in

 the  Hooghly  has  led  to  congestion  in
 the  Calcutta  Port;

 (b)  what  immediate  steps  were
 taken  to  relieve  the  congestion;  and

 (c)  what  were  the  consequential
 effects  due  to  the  congestion  in  the
 Calcutta  Port?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  Occurrence  of  bores  in
 a  tidal  river  like  the  River  Hooghly
 ig  @  normal  feature.  The  frequency
 and  the  intensity  of  the  bore-tides  in
 the  River  Hooghly  have,  of  late,  in-
 creased  due  to  the  progressive  ‘fall  in
 the  heag  water  supply.  During  bore-
 tide  periods,  restrictions  have  to  be
 imposed  to  a  greater  or  lesser  extent,
 depending  upon  the  strength  of  the
 bores,  in  making  use  of  the  riverside
 jetties  numbering  ten  and  moorings
 numbering  46,  A  temporary  shortage
 of  berthing  capacity  is  thus  created
 ang  vessels  seeking  entry  into  the
 Port  of  Calcutta,  when  dock  berths
 are  occupied,  have  to  be  detained  at
 Sandheads,  leading  to  congestion  there.
 In  June  1964,  the  number  of  vessels
 detaineq  at  Sandheads  during  the
 ‘bore--tide  period  from  the  7th  to  the
 4th  fluctuated  between  2  to  18,  The
 number  of  vessels  normally  detained
 at  Sandheads  during  bore-tides  is
 generally  less,  The  reasons  for  a  lar-
 ger  number  of  vessels  waiting  at
 Sand-heads  in  June  964  was  due  to
 the  fact  that  the  Port  had  to  deal
 with  as  many  as  52  deep  laden  vesels
 during  that  month  against  an  average
 of  30  per  month  during  the  preceding
 three  months,  The  number  of  deep
 laden  food  ships  handled  by  the  Port
 in  June,  964  was  33,  against  an
 average  of  20  in  the  proceeding  three
 months.  It  takes  longer  time  to  dis-
 charge  dep  Jaden  vessels  and  there-
 fore  the  berths  inside  the  docks
 continued  to  be  occupied  in  June,
 964  by  th  ships  for  longer  periods,
 with  the  result  that  the  number  of
 vessels  which  could  be  brought  to
 Port  and  berthed  had  to  be  restrict-
 ed.

 (b)  The  congestion  of  vessels  at
 Sandheads  can  be  avoideq  during
 bore-tide  periods  if  more  berths  are
 provided  in  the  Port,  This,  is  how-
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 ever,  not  an  economically  feasible
 solution,  nor  is  it  possible  within  a
 short  time  to  provide  additional  berths, Other  steps  which  were  feasible  had, therefore,  to  be  taken.  One  such  step
 was  to  improve  the  labour  output  so
 that  vessels  occupying  berths  inside
 the  docks  could  be  loaded  and  un-
 loaded  more  quickly  and  detention  to
 vessels  waiting  for  berths  reduced.  A
 scheme  providing  incentives  to  shore
 labour  for  higher  output  nas  already
 been  introduced  and  is  working  satis-
 factorily.  The  drawing  up  of  a  simi-
 lar  scheme  ag  far  as  labour  employed
 on  ships  is  concerned  was,  therefore, taken  in  hand  on  an  urgent  basis.

 (c)  Whenever  there  is  congestion,
 the  turn-round  of  ships  is  adversely
 affected,  As  far  ag  chartered  vessels
 are  concerned,  demurrage  becomes
 payable  by  the  charterers  for  idle
 time  calculated  according  to  the  terms
 of  the  charter.  There  have  been  re-
 presentations  from  the  Liner  opera-
 tors  also.

 ‘Kalio  Kand’  Herb
 Shri  P,  K.  Deo:

 1382,  <  Shri  Krishnapal  Singh:
 Shrimati  Laxmi  Bai:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Mr.  Rasiklal  Vaidya,
 Chairman  of  the  Jamnagar  Medical
 Plants  and  Garden  Committee  has
 discovered  a  wonder  herb  ‘“Kalio
 Kand”  found  in  Jesur  Mountains  in
 Gujarat,  which  once  taken  by  a  per-
 son  enables  him  to  go  without  food  for
 days  together;  and

 (b)  if  so,  whether  any  enquiry  has
 been  made  in  this  regard  and  how  far
 it  will  be  able  to  solve  the  food
 problem  of  the  country?

 The  Deputy  Minister  in  the  Ministry
 of  Foog  and  Agriculture  (Shri  D.  R.
 Chavan):  (a)  No.  It  is  understood.
 that  Shri  Rasiklal  Vaidya,  Chairman
 of  the  Medicinal  Plants  and  ‘Garden
 Committee  constituted  by  the  Govern-
 ment  of  Gujarat  was  shown  the  root
 of  Kalio  Kand  by  some  villagers  dur-
 ing  the  tour  of  the  Committee  in
 Gujarat.  It  was  reported  by  the
 villagers  that  this  root  was  eaten  by
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 sadhus  at  an  interval  of  about  one
 week  during  which  time  they  do  not
 take  any  food.  The  claim  has  not  been
 tested.  re

 (b)  No,

 33.'Shri  N.  Sreekantan  Nair;  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  a  scheme  for  the  new
 Neendakara  Bridge  on  Nationa]  High-
 way  No,  47  has  been  finalised;

 (b)  if  so,  when  the  work  is  sche-
 duled  to  begin  ang  when  it  is  expec-
 ted  to  be  completed;  and

 (c)  what  is  the  cause  of  delay?
 The  Deputy  Minister  in  the  Ministry

 of  Transport  (Shri  Mohiuddin):
 (a)  Yes,  Sir.

 (b)  The  plans  and  estimates  for  the
 work  have  been  scrutinised  and  the
 sanction  to  take  up  its  execution  is
 expected  to  be  issued  shortly.  The
 work  ig  expected  to  be  completed  in
 about  three  years  after  its  commence-
 ment,

 (०)  Delay  was  due  to  preparation
 of  plans  ang  estimates  and  in  the
 finalisation  of  the  technical  details.

 Sinking  of  a  Cargo  Vessel

 JS  Shri  Vishwa  Nath  Pandey:
 ‘|  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Panamian  cargo  vessel  “Union  Atlan-
 tie”,  carrying  iron  ore  from  Calcutta
 and  Cocanada  sank  in  the  Bay  of
 Bengal;  east  of  Madras  Port  on  the
 2\st  June,  1964;  and

 (b)  if  so,  the  causes  of  its  sinking
 and  the  loss  suffered?

 The  Minister  of  Transport  (Shri  Raj
 Bahadur):  (a)  The  distress  message
 broadcast  by  8.8.  “Union  Atlantic”
 Wag  picked  upon  the  20th  June,
 1964,  All  the  38  survivors  of  the

 1384,
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 vessel  mainly  consisting  of  Chinese
 nationals  were  picked  up  by  the
 British  steamer  “MADAN”  and  land-
 ed  at  Colombo  on  June  23rd.  It  is
 presumed  that  the  Union  Atlantic
 must  have  ultimately  sunk  as.  there
 are  no  subsequent  reports  from  any
 ships  at  sea,

 (b)  The  probable  cause  of  the  sink-
 ing  of  the  vesse]  may  be  the  flooding
 with  water  of  the  No.  ]  lower  hold  on
 account  of  springing  a  leak.  She  had
 a  total  cargo  of  8,500  tons  of  iron  ore
 which  is  a  total  loss.

 Cropping  Patterns

 135,  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  a  study
 of  the  cropping  patterns  of  India  has
 been  undertaken  by  the  National
 Council  of  Applied  Economic  Re-
 search,  Delhi;  and

 (b)  if  so,  when  the  report  will  be
 submitteq  to  Government?

 The  Deputy  Minister  in  the  Mintstry of  Foog  and  Agriculture  (Shri  Shah.
 nawaz  Khan):  (a).  Yes.

 (b)  The  Council  is  a  private  re-
 search  organisation  and  is  undertaking the  study  on  its  own  initiative.  The
 question  of  its  making  a  report  to  the
 Government,  therefore,  does  not  arise.

 C.  D.  Blocks
 Shri  Vishwa  Nath  Pandey:

 36  Shri  Hem  Raj:
 ’)  Shri  Vishram  Prasad:

 Shri  R.  Barua:
 Will  the  Minister  of  Community

 Development  and  Cooperation  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  work-
 king  group  set  up  by  his  Ministry  has
 suggesteq  that  community  develop-
 ment  blocks  be  classified  on  the  basis
 of  availability  of  water  resources  in
 order  to  facilitate  an  extensive  ap-
 proach  for  agricultural  production;
 and



 Written  Answers 359

 (b)  if  so,  when  the  suggestion  is
 likely  to  be  implemented?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  and  Co-
 operation  (Shri  B.  S,  Murthy):  (a)  The
 Working  Group  has  suggested  classi-
 fication  of  Blocks  in  three  broad  cate-
 gories.  One  of  these  categories  is  of
 Blocks  where  intensive  programmes  of
 crop  cultivation  could  be  taken  up,
 for  which  it  has  suggested  assured
 water  supply,  $.९.,  assured  irrigation
 or  assured  rainfal]  as  the  criterion  of
 selection.

 (b)  The  State  Governments  and
 Union  Territories  have  been  requested
 to  keep  this  suggestion  in  view  while
 selecting  Blocks  under  Intensive  Agri-
 cultural  Areag  programme.

 निर्वाचन  क्षेत्रों  का  परिसीमन

 भरी  विश्वनाथ  पाण्डेय  :
 शी  दलजीत  सिंह  :

 क्या  बिधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  गत  जनगणना  के  भ्राधार  पर  राज्य
 विधान  मंडलों  तथा  लोक-सभा  के  चुनावों  के
 लिए  निर्वाचन  क्षेत्रों  के  परिसीमन  के  लिये
 गठित  परिसीमन  आयोग  ने  3  जुलाई,
 964  तक  क्या  प्रगति  की  है?

 विधि  तथा  सामाजिक  सुरक्षा  मंत्री (भी
 Wo  कु०  सेन):  निर्वाचन  क्षेत्रों  का परिसीमन
 करने  में  परिसीमन  आयोग  द्वारा  की  गयी
 प्रगति  इस  प्रकार  है  —

 (i)  परिसीमन  ब्रा योग  ने  केरल  ध्रौर
 मध्य  प्रदेश  राज्यों  में  शौर
 गोवा,  दमन  कौर  दीव  तथा
 पांडीचेरी  के  संघ  राज्य  क्षेत्रों
 में  संसदीय  तथा  सभा  निर्वाचन
 क्षेत्रों  का  परिसीमन  पूरा  कर
 लिया  है,

 (ii)  ore  प्रदेश  के  सम्बन्ध  में  परिसीमन
 आयामों  की  मसौदा  प्रस्थान-
 जाएं  25  फरवरी,  964  को
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 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 Written  Answers  360

 प्रकाशित  की  गयी  थीं  ।  छः  जिलों  के
 सम्बन्ध  में  झापक्तियां  और  सुझाव
 सुनने  के  लिए  अब  तक  दो  सार्वजनिक
 बैठकें  हो  चुकी  हैं  7  शेष  4  जिलों  के
 सम्बन्ध  में  भ्रापत्तियां  कौर  सुझाव  सुनने
 के  लिए  सार्वजनिक  बैठकें  शीघ्र  की
 जायेंगी  भ्र ौर  परिसीमन  पूरा  कर  दिया
 जायेगा,

 मद्रास  और  उड़ीसा  राज्यों  के  सम्बन्ध
 में  परिसीमन  भ्रायोग  की  प्र स्थापनाएँ,
 क्रमश:  23  जूस,  1964  कौर  I7
 अगस्त,  964  को  प्रकाशित  की  गयी
 हैं  ।  जनता  से  प्राप्त  झ्रापत्तियों  भौर
 सुझावों  पर  उचित  समय  पर  होने  वाली
 सावंजनिक  बैठकों  में  विचार  किया
 जायेगा,

 मैसूर  के  सम्बन्ध  में  परिसीमन  झ्रायोग
 की  प्रस्थापना एं,  बंगलोर  सिटी  कार-
 पोरेशन  और  हुबली-  धारवाड़  कार-
 पोरेशन  को  छोड़कर,  सहयोजित  सदस्यों
 से  परामर्श  करके  तैयार  की  गयी  हैं  t
 इन  दो  कार्पोरेशनों  के  हलकों  का  राज्य
 सरकार  पुन बेठन  कर  रही  है,

 महाराष्ट्र  कौर  पंजाब  राज्यों  तथा
 हिमाचल  प्रदेश  के  संघ  राज्य  क्षेत्र  के
 सम्बन्ध  में  'प्रस्थापना एं  तैयार  हो  गयी
 हैं  कौर  सहयोजित  सदस्यों  के  साथ
 विचार  चिम  करने  के  पश्चात्‌
 प्रकाशित  की  जायेंगी,

 जहां  तक  अरन्य  राज्यों  और  संघ  राज्य
 क्षेत्रों  का  सम्बन्ध  है,  प्रां कड़े  इकट्ठे
 करने,  नशे  तैयार  करने  धौर  सह-
 योजित  सदस्यों  के  साथ  बिचार  विमर्श
 के  लिए  भ्र स्थायी  प्रस्थापना एं  तैयार  करने
 का  प्रारम्भिक  कार्य  चल  TT  है,
 परिसीमन  आयोग  ने  दिल्‍ली  के  संघ

 राज्य  क्षेत्र  के  लिए  संसदीय  निर्वाचन
 क्षेत्रों  को  पुनः परिसीमित  करने  कह
 काम  कभी  हाथ  में  नहीं  लिया  दे  ॥
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 Fertilizers  for  Tobacco

 138.  Shri  Kolla  Venkaiah;  Will  the
 Minister  of  Foog  and  Agriculture  be
 pleased  to  state:

 (a)  the  quantities  of  Ammonium
 Sulphate  and  other  chemical  manures
 allotted  to  various  States  to  be  used
 for  Virgina  tobacco  fields  and  for

 «other  crops  during  ‘1964-65;
 (b)  how  the  quotas  of  States  are

 fixed;  and

 (९)  the  quantities  delivered  to
 various  States  by  the  end  of  June,
 1964?

 The  Deputy  Minister  in  the  Mints-
 try  of  Foog  and  Agriculture  (Shri
 ‘Shahnawar  Khan):  (a)  and  (c).  A
 ‘total  quantity  of  10,000  tonnes  of  Sul-
 phate  of  Ammonia  was  allotted  to
 Andhra  Pradesh  or  use  on  tobacco
 crop.  As  the  allotment  was  made  on
 3-7-1964  (the  question  of  supply  till
 30-6-1964  does  not  arise).  A  state-
 ment  showing  the  allotments  made  in
 favour  of  various  States  and  other
 ‘users  excepting  tobacco  growers  in
 Andhra  Pradesh  and  the  quantities
 supplied  till  30-6-1964  is  laid  on  the
 ‘Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-300/64).

 (b)  The  quotas  of  different  States
 are  fixed  after  taking  into  account  the
 tollowing  factors:—

 (i)  demands  received  from  the
 States;

 (ii)  total  supplies  available  by
 way  of  indigenous  production
 and  imports;

 (iii)  carry-over  stocks  already
 available  with  the  States;

 {iv)  past  performance  of  the  States
 in  lifting  quotas  allotted  to
 them;  and

 (v)  need  for  popularisation  of  a
 fertiliser  planned  for  produc- tion  in  a  particular  State,
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 Cattle  Insurance  Scheme

 f  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena;

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  72l  on
 the  24th  March,  964  and  state:

 139

 (a)  whether  the  pilot  model  scheme
 prepared  on  cattle  insurance  has  since
 been  considered  by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  Shah-
 nawaz  Khan):  (a)  and  (b).  The  pilot
 model  scheme  on  Cattle  Insurance  is
 still  under  consideration.

 Federation  of  Consumer  Co-operatives

 40  Shri  Ramachandra  Ulaka:
 v  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2]]  on  the  28th
 April,  964  and  state:  ;

 (a)  whether  the  comments  of  the
 State  Governments  on  the  proposal!  for
 setting  up  of  the  Federation  of  Con-
 sumers  Cooperatives  have  since  been
 received;

 (b)  if  so,  the  nature  thereof;  and

 (c)  the  decision  taken  thereon?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development  ang  Co-
 operation  (Shri  B.  Murthy):  (४)
 Yes.

 (b)  A  statement  indicating  the  State.
 wise  position  is  placed  on  the  Table
 of  the  House.  [Placeqd  in  Library.
 See  No,  LT-30/64).

 (९)  It  hag  been  decided  to  set  up
 State  Federations  in  States  iaving
 either  0  or  more  wholesale  stores  or
 where  the  annual  turn-over  of  the
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 existing  wholesale  stores  exceeds
 Rs.  50  lakhs.  Two  State  Federations
 have  already  been  registered  in
 Mysore  and  Madhya  Pradesh.

 Purchase  of  Agricultural  Commodities

 141  {  Shri  Ramachandra  Ulaka:
 “Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Community
 Development  and  Cooperation  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  226  on  28th
 April,  964  and  state:

 (a)  whether  the  scheme  for  outright
 purchases  of  agricultural  produce
 from  farmers  by  co-operative  market-
 ing  societies  has  singe  been  considered
 by  Government;  and

 (b)  if  so,  the  nature  of  decision
 taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development  and
 Cooperation  (Shri  B.  S.  Murthy);  (a)
 Yes,  !

 (b)  The  scheme  will  be  introduced
 in  200  selected  marketing  societies  in
 1964-65,  and  another  300  societies  in
 1965-66.  The  scheme  will  be  on  a
 pilot  basis  for  a  period  of  three  years.
 Selected  marketing  societies  wil]  un-
 dertake  outright  purchases  of  agric‘i-
 tural  poduce  to  meet  losses,  if  any.
 arising  out  of  this  transaction.  Every
 selected  society  will  create  a  price
 fluctuation  fund  by  allocating  10%  of
 its  annual  net  profit.  Government  will
 contribute  at  the  rate  of  20  per  cent
 of  the  value  of  agricultural  produce
 purchased  under  the  scheme  during  the
 preceding  year  by  the  cooperatives.
 This  contribution  will  be  in  respect
 of  selected  societies  but  will  be  kept
 in  each  state  in  an  account  with  the
 State  cooperative  marketing  society.
 The  scheme  has  been  circulated  to  th
 State  Governments  for  t
 tion.

 imp
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 Teachers  Constituencies

 J  Shri  Ramachandra  Ulaka: ae:
 ‘\  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to  Star-
 red  Question  No.  280  on  the  ist
 May,  964  and  state:

 (a)  whether  the  proposal  in  regard
 to  the  implementation  of  the  recom-
 mendations  made  by  the  Election
 Commission  to  abolish  teachers  cons-
 tituencies  has  since  been  considered
 by  Government;  and

 (b)  if  so,  the  result  tereof?
 The  Minister  of  Law  and  Social

 Security  (Shri  A.  K.  Sen):  (a)  The
 matter  is  still  under  consideration  of
 the  Government.

 (b)  Does  not  arise.

 ferry  quant
 झा  गुलज़ार:

 M34  कल  रामचंद  मलिक  :

 क्या  झ्र सं निक  उदयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  जनवरी  से  भ्रमित,  i964  तक
 कितनी  विमान  दुर्घटनायें  हुईं  ;

 (ख)  उन  दुघंटनाओ्रों  में  कितने  व्यक्ति
 मरे  ;

 (ग)  क्‍या  मरने  वाले  व्यक्तियों  के
 उत्तराधिकारियों  को  कोई  मुआवजा  दिया
 गया  है  ;  शौर

 (घ)  भविष्य  में  ऐसी  दुर्षेटनापों  की
 रोकथाम  के  लिये  क्या  कदम  उठाये  गये
 हैं?

 अ्रसंनिक  उड्डयन  मंत्री  बनी  कानूनगो):
 (क)  कौर  (ख).  भारत  में  जनवरी  से  भ्रमित,
 964  तक  भारत  में  रजिस्टर्ड  i9  वायुयान

 और  6  ग्लाइडर  दुर्घटनाग्रस्त  हुए  जिनके
 परिणामस्वरूप  4  व्यक्तियों  की  मृत्यु  हुई  tL
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 (7)  सूचना  अभी  उपलब्ध  नहीं
 है

 (घ)  सभी  वायुयान  दुर्घटनाओ्रों  भौर
 श्र  य  खतरनाक  घटनाओं  की  जांच  की  जाती
 है श्ौर  ऐस  जांच  से  पता  चलने  वाली  कमियों
 को  दूर  करने  के  लिये  कार्यवाही  की  जाती
 है  1

 पंजाब  में  निर्वाचन  सम्बन्धी  याति कायें

 144.  शनी  गुलाम:  क्या  बिधि  मंत्र।
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  1962  में  विधान  सभा  शौर
 लोक-सभा  के  लिये  हुए  निर्वाचनों  के  सम्बन्ध
 में  कितनी  याचिकायें  पंजाब  में  निर्वाचन
 न्यायाधिकरण  के  पास  भेजी  गई  ;

 (ख)  सितम्बर,  i964  तक  कितनी
 याचिकाओं  पर  निर्णय  हो  गये  हैं,  कितनी
 विचाराधीन  हैं  ;  घौर

 (ग)  विलम्ब  के  क्‍या  कारण  हैं  ?

 विधि  तथा  सामाजिक  सुरक्षा  मंत्री  (भी
 झ०  कु०  सेन):  (क)  पंजाब  विधान
 सभा  के  लिए  हुए  निर्वाचन  के  सम्बन्ध  में
 56  शौर  लोक-सभा  के  लिए  हुए  निर्वाचनों

 के  सम्बन्ध  में  6  निर्वाचन  याचिकायें  निर्वाचन
 न्‍्यायाधिकरणों  को  निर्दिष्ट  की  गईं  V

 (ख)  पंजाब  विधान  सभा  के  लिए
 हुए  निर्वाचनों  के  सम्बन्ध  में  निर्वाचन
 याचिकायें  1 सितम्बर,  964  को  लम्बित
 थीं  ।  पंजाब  विधान  सभा  के  लिए  हुए
 निर्वाचनों  के  सम्बन्ध  में  शेष  45  निर्वाचन
 याति कायें  और  लोक-सभा  के  लिये  हुए
 निर्वाचनों  के  सम्बन्ध  में  6  की  6  निर्वाचन
 याचिकायें  उस  तारीख  से  पहले  ही  निपटा
 दी  गयी  थीं।

 (ग)  विलम्ब के  कारण  साधारणतया
 ये  हैं  :  निर्वाचन  न्यायाधिकरण ों  द्वारा
 पारित  वाद कालीन  झा देशों  के  सम्बन्ध  में
 उच्च  न्यायालय  में  फाइल  की  गई  रिट
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 याचिकाश्रों  में  निर्वाचन  न्यायाधिकरण ों  के
 समक्ष.  प्रतिम  रूप  से  कार्यवाहियों  को  रो-
 बने  की  मजूरी,  निर्वा/चन  न्‍्योयाधिकरणों  के
 समक्ष  कार्यवाहियों  में  पूछा  के  लिए  साक्षियों
 की  बहुत  बड़ी  संख्या,  निर्वाचन  न्यायाधिकरण ों
 के  सदस्यों  के  रूप  में  नियुक्त  जिलाधीशों  की
 बदली  और  न्यायाधिकरण  के  काम  के  लिए
 पर्याप्त  समय  दे  सकने  में  निर्वाचन  न्यायाधीश-
 करणों  के  सदस्यों  की  भ्र समर्थता  t

 Bye-Elections
 145,  Shri  Bade;  Will  the  Minister

 of  Law  be  pleased  to  state:
 (a)  the  number  of  bye-elections

 for  Parliament  as  well  as  for  State
 Legislatures  pending  in  the  country;
 and

 (b)  when  thy  are  proposed  to  be
 held?

 The  Minister  of  Law  and  Social
 Security  (Shri  A,  K.  Sen):  (a)  Bye-
 elections  are  due  to  be  held  to  fill  four
 vacancies  in  the  House  of  the  People,
 076  vacancy  in  the  Council  of  States,
 ten  vacancies  in  the  State  Legislative
 Assemblies  and  four  vacancies  in  the
 State  Legislative  Councils.

 (b)  Bye-elections  to  fill  the  one
 vacancy  in  the  Council  of  States  and
 two  vacancies  in  the  Legislative  Coun-
 cils.  are  in  progress.  Bye-elections  to
 fill  the  other  vacancies  will  be  held  as
 soon  as  practicable  in  October  and
 November.

 Viscount  Service  to  Mohanbari

 Ms.  S  Shri  ठ.  N.  Hazarika:
 vu  Shrimati  Jyotsna  Chanda:

 Will  the  Minister  of  Civil  Aviation
 be  pleased  to  state:

 (a)  the  reasons  for  which  the  Vis-
 count  service  to  Mohanbari  (Dibru-
 grah)  has  been  suspended;

 (b)  whether  it  is  a  fact  that  a  lot
 of  inconvenience  has  been  caused  to
 the  travelling  public  for  non-availabi-
 lity  of  the  Viscount  service  in  Dibru-
 garh;

 (c)  whether  it  is  also  a  fact  that  the
 Mohanbari  Aerodrome  is  under  re-
 pairs;  and
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 (d)  if  so,  whether  the  Viscount  Ser-
 vice  could  not  be  operated  from
 Chabua  Air  strip  till  the  Mohanbari
 is  made  serviceable?

 The  Minister  of  Civil  Aviation  (Shri
 Kanungo):  (a)  The  Viscount  service
 to  Mohanbari  had  to  be  suspended  as
 the  runway  is  under  repairs.

 (b)  and  (c).  Yes,  Sir.
 (d)  For  security  reasons,  Chabua

 Aerodrome  is  not  available  for  the
 purpose.

 Cattel  Feed  Mills
 142,  Shrimati  Jyotsna  Chanda:  Wi)!

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  with  the  aid  of  the  Food  and
 Agriculture  Organisation  cattle  feed
 mills  in  India;

 (b)  if  so,  how  many  mills  will  be
 set  up  and  where;  and

 (c)  the  number  of  such  mills  in
 existence  at  present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawazs  Khan):  (a)  and  (b).  The
 Food  ang  Agriculture  Organisation
 does  not  itself  provide  any  economic
 aid;  it  only  undertakes  to  sponsor
 worthwhile  projects  for  consideration
 by  interested  Government  Organisa-
 tions.  The  Oxford  Committee  for
 Famine  Relief  has  agreed,  on  an  ap-
 proach  from  the  Food  and  Agriculture
 Organisation,  to  provide  equipment
 valued  at  $302,500  for  a  cattle  feed
 mixing  plant  at  Anand  in  Gujarat
 State.  Schemes  similar  to  the  one  at
 Anand  were  received  from  Andhra
 Pradesh  and  Madras  and  forwarded  to
 the  Food  and  Agriculture  Organisa-
 tion.  They  have  advised  that  as  it  is
 difficult  to  find  donors  for  such  large
 schemes,  smaller  ones  may  be  spon-
 sored  if  so  desired.  The  matter  is  re-
 ceiving  consideration,

 (c)  None,  under  government  con-
 troL  so
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 Bombay-Agra  Nationa]  Highway
 48,  Shri  M.  L,  Jadhav;  Will  the

 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  very  heavy  traffic  in  Maharashtra
 region  on  the  Bombay-Agra  Road,  a
 National  Highway  and  a  number  of
 accidents  take  place  in  this  portion
 of  the  road;  and

 (b)  if  so,  the  measures  that  have
 been  taken  to  maintain  this  road  in
 order  to  meet  the  needs  of  heavy  vehi-
 cular  traffic?

 The  Deputy  Minister  in  the  Minis-'
 try  of  Transport  (Shri  Mohiuddin):
 (a)  The  intensity  of  traffic  on  Bom-
 bay-Agra  Road  (NH  8)  between  Bom-
 bay  and  Thana  is  about  38,000  tons
 per  day,  and  beyond  Thana  it  is
 about  10,000  tons  per  day  in  Maha-
 rashtra.  Due  to,  heavy  traffic  the
 number  of  accidents  are  comparatively
 high.

 (b)  Out  of  73  miles  of  this  National
 Highway  in  Maharashtra  86  miles  is double  lane  and  87  miles  is  single
 lane  in  width  of  pavement.  Improve-
 ment  works  consisting  of  widening  of
 formation  width,  widening  of  pave-
 ment,  strengthening  the  existing  sur-
 face,  construction  of  missing  bridges,
 construction  of  diversions  around
 crowded  towns  such  as  Bhusawal  and
 Dhulia  and  some  villages,  and  con-
 version  of  some  of  the  level  crossings
 into  over-bridges  have  been  taken  up.
 Their  cost  in  all  is  about  Rs.  390
 lakhs.  Some  of  these  works  have
 been  completed,  and  others  are  in  pro-
 gress.  A  four  lane  expressway  has
 recently  been  thrown  open  to  traffic
 between  Sion  and  Thana  in  order  to
 provide  relief  to  the  most  heavily
 trafficed  section.  Maintenance  and
 repairs  are  carried  out  regularly
 every  year.

 Konkan  Steamer  Service
 149,  Shri  Kajrolkar:  Will  the

 Minister  of  Transport  be  pleased  to
 state:
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 (a)  whether  it  is  a  fact  that  the  dis-
 pute  between  the  Maharashtra  State
 and  the  Bombay  Steam  Navigation
 Company  regarding  Konkan  Steamer
 service  has  been  settled;

 (b)  if  so,  whether  Konkan  coastal
 steamer  service  will  run  regularly;

 (c)  whether  any  other  company  is
 going  to  run  the  Konkan  service;  and

 (d)  if  so,  the  particulars  thereof?

 The  Minister  of  Transport  (Shri
 Raj  Bahadur);  (a)  There  is  no  dis-
 pute  as  such  but  negotiations  are
 still  going  on  and  nothing  final  has
 yet  emerged.

 (b)  As  usual,  the  steamer  service  is
 being  maintained  except  during  the
 monsoon  months.

 (c)  and  (d).  Messrs  Chowgule
 Steamships  Ltd.,  Goa  have  been  per-
 mitted  to  build  three  new  ships  for
 the  Konkan  service.  The  first  of  these
 ships  is  expected  to  arrive  in  Novem-
 ber,  1964.  The  details  of  services  to
 be  maintained  by  this  Company  have
 not  yet  been  worked  out.

 Agricultural  Production
 150.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  expenditure  incurred  by
 Government  in  the  First’and  Second
 Five  Year  Plans  and  during  1961-62,
 1962-63.  and  1963-64  on  agricultural
 production;  and

 (b)  how  much  land  was  under  cul-
 tivation  in  1950,  at  the  end  of  First
 and  Second  Plan  periog  and  on  the
 3lst  March,  1963?

 ‘The  Deputy  Minister  in  the  Minis-
 try  of  Foed  ang  Agriculture  (Shri
 Shalinawaz  Khan):  (a)  The  estimates
 of  expenditure  incurred  by  the  Cen-
 tral  and  State  Governments  and  Union
 Territories  on  agricultural  produc-
 tion  and  allied  programmes  such  as
 minor  irrigation,  animal  husbandry
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 and  fisheries  during  Ist  and  2nd  Five
 Year  Plans  and  the  first  three  years
 of  Third  Plan  are  as  under:—

 Expenditure incurred
 Period  (Rs.  in  Crores)

 Le  First  Five  Year  Plan  206
 2.  Second  Five  Year  Plan  271

 Third  Five  Year  Plan
 396I-62  84  *
 1962-63  9
 1963-64,

 (anticipated)
 335  *

 *Provisiona’
 (b)  Period**  Cultivated

 area
 (Net  area  sown

 plus  current
 fallows)

 (In  000  acres)
 (i)  ‘1950-51  319,816
 प)  1955-56  (At  the  end

 of  ist  Pla:  3475755
 (iii)  I960-67  (At  the  end  of

 the  Second  Plan)  357  223
 (iv)  1961-62,  360,  554
 The  date  for  the  year  1962-63.  have

 not  yet  become  available.
 **(July-June)

 Delhi  Milk  Scheme

 151  {  Shrt  Shiv  Charan  Gupta
 [Shri  Chandak

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  daily  capacity  of  the  plant
 of  Delhi  Milk  Scheme  to  pasturize
 and  to  distribute  milk  in  Delhi;

 (b)  what  has  been  the  utilisation
 of  this  capacity  during  1960,  96l,
 962  and  963  respectively;

 (c)  the  capital  investment  in  this
 project

 (0)  the:  profit  ang  loss  in  this  case
 during  the  above  years;  and

 (e)  the  prospects  of  meeting  re-
 quirements  of  Delhi  from  this  source
 in  97l,  976  and  96l7



 37:  Written  Answers

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  The  daily
 capacity  is  3,750  maunds  or  1,36,360
 litres  on  single  shift  basis.

 (b)  The  utilisation  of  the  capacity
 was  as  follows:—

 November,  959
 to  March,  96  37.7%

 1961-62  74%
 1962-63  96.85%

 (c)  Capital  investment  in  the  Delhi
 Milk  Scheme  as  on  31-3-1963,  was  as
 under:—
 (i)  Assets  other  than

 the  buildings,  at  Rs.
 79.02  lakhs cost

 (3)  Buildings,  &  Air
 Conditioning  Plant  70.83  lakhs

 (d)  The  Scheme  has  been  running
 at  a  loss.  The  losses  were  as  under:—

 Rs.
 959-6l  5.02  lakhs
 1961-62  416  lakhs
 1962-63  0.64  lakhs

 The  above  losses  are  arrived  at
 after  providing  for  interest  on  capi-
 tal,  Interest  on  the  capital  adjusted
 during  these  years  is:—

 Rs.
 1959-61,  4:39  lakhs
 1961-62.  4.38  lakhs
 1962-63  6.34  lakhs

 (e)  The  plant  is  planned  for  an
 optimum  capacity  of  7,000  maunds  of
 milk  per  day,  which  was  expected  to
 be  attained  by  1966,  The  capacity  is
 proposed  to  be  expanded  to  12,000,
 maunds  eventually.  Even  then  the
 requirements  of  Delhi  will  continue
 to  be  met  only  partially  as  at  present.

 Working  Group  on  Anima]  Husbandry
 152.  Shri  Man  Sinh  P.  Patel:  Will

 the  Minister  of  Foog  and  Agricul-
 ture  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  report  of  the  Working
 Group  on  Animal  Husbandry  and
 Dairy  Co-operatives;  and
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 (b)  if  so,  the  action  being  taken

 by  Government  thereon?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  Yes.

 (b)  The  report:  received  by  the
 Government  is  under  examination.

 Sugar  Supply  for  Industries
 i53.  Shri  Sham  Lal  Saraf:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  foreign  exchange
 earning  industries  like  fruit,  vege-
 table  and  other  food  preserves  have
 suffered  because  of  low  production
 for  want  of  adequate  supplies  of
 sugar  during  the  past  year  or  so;
 and

 (b)  if  so,  the  steps  taken  to  restore
 the  normal  supplies  of  sugar  to  these
 industries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  (a)  Yes,  to  some  ex-
 tent  due  to  the  overall  shortage  of
 sugar  in  the  country.

 (9)  ()y  The  State  Governments
 wherever  necessary  were  requested
 to  supply  requisite  quantities  of
 sugar  to  the  fruit  and  vegetable  pre-
 servation  industries.

 (2)  Supply  of  sugar  was  specially
 arranged  for  the  manufacture  of
 fruit  and  vegetable  products  for  the
 supplies  to  the  Army.

 (3)  For  the  purpose  of  manufactur-
 ing  fruit  products  for  export,  a
 special  quota  of  sugar  was  made
 available  to  the  manufacturers  for
 export,

 (4)  In  the  peak  fruit  season  in  1964,
 on  a  representation  from  the  Fruit|
 Vegetable  Canning  Industry,  the
 Central  Government  allotted  quotas
 of  sugar  direct  from  the  centre  to  the
 fruit  preservation  industry  for  two
 months  (May-June  and  June-July)  to
 meet  the  shortfall]  between  the  actual
 requirement  of  the  industry  and  the
 quantity  supplied  by  the  State  Gov-
 ernments.



 373  Written  Answers  BHADRA  1%,  886  (SAKA)  Written  Answers  374

 Pathankot-Srinagar  Air  Service

 154,  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Civil  Aviation  be  pleased
 to  state:

 (a)  whether  a  regular  passenger
 air  service  run  by  the  Indian  Air-
 lines  Corporation  between  Pathankot
 and  Srinagar  till  recently  has  Leen
 stopped;

 (b)  whether  Government  are  aware
 of  the  hardships  it  entails  and  in-
 convenience  it  has  been  causing  to
 the  travelling  public  in  general  and
 the  tourists  in  particular  enroute
 Kashmir  and  back,  particularly
 during  the  bad  weather  or  the  break-
 down  of  the  Jammu-Srinagar  road;
 and

 (c)  if  so,  whether  Government  pro-
 pose  to  restart  this  service?

 The  Minister  of  Civil  Aviation
 (Shri  Kanungo):  (a)  The  service  was
 not  operated  after  September,  1961,

 (9)  and  (c),  Pathankot  airfield  is
 not  available  for  operation  of
 scheduled  services  at  present.

 Export  Quota  of  Sugar
 155.  Shri  Chandak:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  export  quotas  of  sugar  fixed
 for  1962,  963  and  1984;

 (b)  the  quantity  actually  exported
 during  1962,  963  and  upto  3lst  July,
 964  and  their  F.0.B.  values;  and

 (c)  the  amounts  of  freight  conces-
 sion  granted  by  the  Railways  for
 carring  the  sugar  from  the  mills  to
 the  ports?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri

 D.  BR.  Chavan):  (a)  and  (b),  The
 information  is  as  under:

 Quantity  Quantity  Estimated
 sold  for  shipped  f.o.b.

 Year  export  (lakh  value
 (lakh  tonnes)  (Rs.  per
 tonnes)  tonne)

 7962  4.24  3-73  397
 7963  4537  4.79%  676
 73964  2.32  2.0788  842

 (upto
 /31-7-64)

 'Includes  50,000  tonnes  shipped
 against  l962  sales,

 **Includes  2,460  tonnes  shipped
 against  963  sales.

 (c)  No  concession  was  granted.
 Regional  Conference  of  Legal

 Education

 156,  JS  Shri  Vishwa  Nath  Pandey:
 vu  Shri  Ram  Harkh  Yadav:

 +  Will  the  Minister  of  Law  be  pleas-
 ed  to  state:

 (a)  the  part  played  by  the  Indian
 delegation  to  the  Second  Regiona:
 Conference  of  Legal  Education  held
 recently  in  Singapore;  and

 (b)  whether  the  Conference  fina-
 lised  the  constitution  for  the  estab-
 lish  t  of  a  Re  L  Centre  for
 Research  and  Teaching  in  law  for  the
 South-East  Asian  countries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jaganatha  Rao):
 (a)  and  (b).  The  Government  of
 India  did  not  sponsor  any  delegation
 to  the  Conference  and  no  report  has
 been  received  by  the  Government  in
 regard  to  the  proceedings  of  the  Con-
 ference  or  the  conclusions  arrived’
 thereat.

 कृषि  विकास

 57.  शी  श्लोक  लाल  बाबा:  कया
 खास तथा  हथि  मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  ने  कृषि
 विकास  के  लिए  शझ्रौद्योगिक  लाइसेंस  प्रणाली
 चालू  की  है  ;  और

 (ख)  यदि  हां,  तो  इसकी  रूपरेखा
 क्‍या  है?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्री
 छह  शाहनवाज़  खां)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  होता  ny

 भूकम्प  सम्बन्धी  झनुसस्थान
 i58.  शी  तन  सिह:  क्या  सेनिक

 _उड़ान  मंत्र;  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  भूकम्प  के  सम्बन्ध  में

 अनुसन्धान  करने  के  लिए  कितनी  भूकम्पीय
 'चेघशालाएं  कार्य  कर  रही  हैं  ;

 ख)  क्‍या  भूकम्प  कराने  से  पूर्व  उसकी
 जानकारी  हो  सके,  इस  विषय  में  भी  कोई
 अनुसन्धान  किया  गया  है  ;  और

 (ग)  यदि  हां,  तो  उसका  क्‍या  परिणाम
 रहा  ?

 ....सैनिक  उड्डयन  संत्री  भी  कानूनगो):
 (क)  भूकम्प-विज्ञान  से  सम्बद्ध  मल  प्रां कड़ों

 को  इकट्ठा  करने  के  लिए  इस  समय  देश  में
 i9  भूकम्पीय  वेधशालाएं  हैं  ।  इन  आंकड़ों

 का  उपयोग  प्ननुसन्धान  के  लिए  भी  किया
 जाता  है  ।

 (=)  नहीं

 (ग)  प्रश्न  नहीं  उठता  V
 Shortage  of  Jute

 158.  Shri  P.  6.  Sen:  Wil)  the  Minis-
 ter  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  shor-
 tage  of  40  per  cent  of  jute  production
 this  year  is  expected;  and
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 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 Shahnawaz  Khan):  (a)  and  (b).
 There  have  been  a  few  reports  of
 localised  damage  to  the  jute  crop
 due  to  excessive  rains  and  floods  in
 parts  of  Assam,  Bihar,  Uttar  Pradesh,
 Orissa  and  West  Bengal,  However,
 it  is  not  possible  at  this  stage  to  give
 a  quantitative  estimate  of  the  pro-
 bable  loss,  if  any.  A  quantitative
 estimate  of  jute  production  in  the
 country  this  year  will  be  available
 from  the  all-India  Fina]  Estimate  of
 jute,  1964-65.  which  is  expected  to  be
 ready  sometime  in  December.  1964.

 Dum  Dum-Calcutta  Helicopter
 Service

 160.  Shri  Brij  Raj
 Will  the  Minister  of
 be  pleased  to  state:

 Singh—Kotah:
 Civil  Aviation

 (a)  the  stage  of  the  proposal  for
 operating  Helicopter  Service  between
 Dum  Dum  airport  and  Calcutta  City;

 (b)  whether  this  service  is  going
 to  be  in  the  private  sector;  and

 (c)  when  it  will  start?
 The  Minister  of  Civil  Aviation

 (Shri  Kanungo):  (a)  to  (c).  The
 economics  of  helicopter  operations
 between  Calcutta  City  and  Dum  Dum
 Airport  are  still  under  examination.

 National  Highway  No.  3

 36l.  Shri  S.  B.  Patil:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 National  Highway  No.  3  was  includ-
 ed  in  the  Third  Five  Year  Plan  pro-
 gramme;

 (b)  if  so,  the  total  outlay  for  the
 same;  and

 (c)  whether  it  would  be  possible
 to  spend  the  entire  amount  provided
 for  during  the  remaining  period  of
 the  Plan?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  (Shri  Mohtuddin):
 (a)  Yes,  Sir.

 (b)  A  programme  of  works  costing
 Rs.  53  lakhs  with  an  expenditure
 ceiling  of  Rs,  75  lakhs  has  been
 approved  for  the  improvement  of  this
 National  Highway  in  the  Third  Five
 Year  Plan  period.

 (c)  As  the  works  were  sanctioned
 recently,  no  expenditure  has  so  far
 been  reported.  Expenditure  to  the
 tune  of  Rs,  50  lakhs,  however,  is
 likely  to  be  incurred  during  the
 remaining  period  of  the  current  Pian.

 Postal  Ballots  at  General  Elections
 162.  Shri  H.  N.  Mukerjee:  Will  the

 Minister  of  Law  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  certain

 officers  and  men  of  the  Indian  Mer-
 chant  Navy  represented  some  time
 back  to  the  Chief  Election  Commis-
 sioner  that  facilities  should  be  given to  them  for  sending  in  postal  ballots
 at  the  general  elections;  and

 (b)  if  so,  whether  any  decision  has
 been  taken  in  the  matter?

 The  Minister  of  Law  and  _  Social
 Security  (Shri  A.  K.  Sen):  (a)  Yes,
 Sir,

 (b)  The  Election  Commission  is  of
 the  view  that  a  mere  extension  of
 postal  ballot  facilities  to  our  mer-
 chant  seamen  would  not  be  sufficient,
 even  if  it  were  practicable.  Further,
 such  extension  is  not  possible  with-
 out  attracting  claims  for  similar
 facilities  from  the  other  classes  of
 persons  similarly  situated,  for  inst-
 ance,  Railwaymen,  R.M.S.  travelling
 staff,  Airlines  staff,  etc.  who  are  more
 numerous  and  are  not  given  this
 privilege.

 Development  of  Cooperative  Sector
 163,  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Community
 Devel  it  and  Cooperation  be
 pleased  to  state:

 (a)  to  what  extent  various  States
 have  been  able  to  utilise  the  plan
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 financial  provision  and  achieve  the
 physical  targets,  year-wise,  in  Third
 Five  Year  Plan  on  the  development
 of  cooperative  sector;

 (b)  the  impact  of  agricultural  ;ro-
 gramme  under  Third  Five  Year  Plan
 on  the  food  production  of  each  State;,
 and

 "(c)  the  estimated  and  actua]  in--
 crease  in  agricultural  food  output?

 The  Deputy  Minister  in  the  Minis-
 try  ef  Community  Development  and’
 Cooperation  (Shri  B.  S.  Murthy):  (a)
 A  statement  showing  the  utilisation
 of  financial  provision  during  the  first
 three  years  of  the  Third  Plan  is
 laid  on  the’  Table  of  the  House.
 [Placed  in  library.  See  No.  LT-302/
 64].  Information  on  the  achievement
 of  physical  targets  included  in  the
 Plan  is  being  collected  and  will  be-
 laid  on  the  Table  of  the  House.

 (b)  and  (c).  Although  the  inputs
 in  Agriculture  eg.,  consumption  of
 chemical  fertilisers,  area  under  minor
 irrigation  etc.  are  showing  a  steady
 increase  from  year  to  year,  produc-
 tion  of  foodgrains  during  the  last
 four  years  hag  fluctuated  between  78°
 and  8l  million  tonnes.  The  main
 factor  responsible  for  this  situation
 has  been  adverse  weather,  affecting
 production  in  a  country  where  less
 than  one-fifth  of  the  cropped  area

 has  assured  irrigation  facilities.  A
 statement  showing  the  production  of
 foodgrains,  Statewise,  during  the
 years  96-6l  to  1963-64.  is  enclosed.

 22.00  hrs.

 Re.  MOTION  FOR  ADJOURNMENT
 UNAUTHORISED  LANDING  OF  TWO  FOREI-

 GNERS  IN  A  PLAN  AT  Murup

 Mr,  Speaker:  J  had  held  over  this
 Adjournment  Motion  till  today.  I
 refer  to  the  motion  tabled  by  Shri
 Nath  Pai.  Now,  is  Mr.  Hathi  here?
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 Shri  Rane  (Buldana):  Shri  Hathi  is
 just  now  going  to  make  a  statement
 in  the  Rajya  Sabha  on  this  very  sub-
 ject.  He  will  be  taking  two  to  three
 minutes  to  come  to  this  House.

 Mr,  Speaker:  I  will  wait.  When
 he  comes  I  will  take  it  up.

 Shri  Nath  Pai  (Rajapur):  I  did  not
 quite  follow.

 Mr.  Speaker:  Let  Mr.  Hathi  come
 ‘and  I  will  take  up  your  motion  at  that
 time.

 RE.  POINT  OF  ORDER  (Query)
 Shri  9.  C.  Sharma  (Gurdaspur):

 Gir,  on  a  poitt  of  order.  I  sent  a
 Starred  Question  on  this  very  subject
 to  the  Lok  Sabha  and  I  got  the  reply
 from  the  Lak  Sabha  Secretariat  that
 “we  cannot  admit  your  question  noted
 ‘above  as  it  attracts  the  provisions  of
 clause  7  of  rule  41(2),  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 the  Lok  Sabha”,  I  again  wrote  to
 the  Lok  Sabha  why  my  question  had
 been  disallowed.  But  today,  I  find
 that  a  Calling  Attention  Notice  on
 the  same  subject  has  been  admitted,  I
 cannot  imagine  that  there  can  be  two
 different  rules;  one  set  of  rules  for
 some  Members  and  another  set  of
 rules  for  some  other  Members.

 Mr.  Speaker:  Order,  order.  That
 sort  of  reflection  should  not  be  made:
 that  there  are  different  rules  for  diff-
 erent  persons.  I  take  strong  objection
 to  that.  I  cannot  tolerate  it.  There
 ought  to  be  some  [imit.

 Shri  9.  C.  Sharma:  Here  is  the
 question...

 Mr,  Speaker:  Let  me  examine  it,
 and  I  will  then  answer  it.  If  he  is
 not  satisfied,  then  he  can  raise  that
 objection,

 Shri  D.  C.  Sharma:  Here  is  a  Call-
 ing  Attention  Notice
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 Matter  of  Urgent

 Public  Importance
 Mr.  Speaker:  I  will  look  into  the

 papers.  I  would  request  the  hon.
 Member  to  just  ‘meet  me  and  we  will
 discuss  it.  I  will  see  how  it-has  been
 disallowed.

 Shri  Mohammad  Elias  (Howrah):  I
 had  also  sent  a  Calling  Attention
 Notice  in  respect  of  Andaman  and
 Nicobar  Islands.  I  have  not  been  in-
 formed  whether  it  has  been  admitted
 or  not,

 Mr,  Speaker:  I  will  send  the  infor-
 mation.  He  might  sit  down.

 Shri  D.  0.  Sharma:  What  is  the  7€-
 ply  to  my  point  of  order,  Sir?

 Mr.  Speaker:  There  is  no  point  of
 order.  I  will  examine  it.

 Shri  D.  C.  Sharma:  There  is  a  point
 of  order.  I  have  got  this.

 Mr,  Speaker:  I  have  said  J  will  get
 it  examined,  What  further  can  I  say?
 I  cannot  remember  all  the  facts.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  The  Home  Minister  is  here
 now.  Shri  Hathi  has  not  come.

 Mr.  Speaker:  Shri  Hathi  has  to
 come.  Shri  P.  C.  Boroah.

 2.04  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  INTRUSION  OF  CHINESE  PATROL
 INTO  SIKKIM

 Shri  P.  0,  Borooah  (Sibsagar):  Un-
 der  Rule  197,  I  call  the  attention  of
 the  Minister  of  Defence  to  the  fol-
 lowing  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make
 a  statement  thereon:

 “The  reported  intrusion  by  a
 Chinese  patrol  into  Sikkim  on  the
 27th  August,  1964.”
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 The  Minister  of  Defence  ‘Prodaction
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  Mr.  Speaker,  Sir,  it  is  a
 fact  that  a  Chinese  patrol  intrduded
 into  Sikkim  on  27th  August  1964.
 At  6.30  p.m.  on  that  day,  a  Chi-
 nese  patrol  of  three  men  was  seen
 at  a  place  50  yards  inside  Sikkim.
 The  place  is  about  900  yards  north-
 west  of  Nathu  La  ang  about  4  miles
 north-east  of  Gangtok.  An  Indian
 patrol  was  sent  immediately  to  investi-
 gate  and  to  intercept  the  Chinese
 patrol  but  the  latter  withdrew  into
 darkness  across  the  border  on  geeing
 the  Indian  patrol.  A  protest  has  been
 lodged  with  the  Chinese  Government
 about  this  intrusion,

 On  the  same  evening  at  about  7.5
 p.m.,  our  troops  at  Nathu  La  saw  8
 powerful  light  falling  on  a  hill  feature
 in  Tibetan  territory  about  500  yards
 north  of  Nathu  La.

 A  white  tent  and  20  yaks  were  seen
 for  the  first  time  on  the  other  side
 near  Nathu  La.

 Some  other  Chinese  activity  was
 also  noticed  earlier.  In  June,  our
 patrol  at  Tangkarla  (ll  miles  east
 north  east  of  Chunthang)  observed
 two  bunkers  and  three  Chinese  sold-
 iers  in  blue  uniforms,  about  a  mile
 away  on  the  other  side  of  the  border.
 Recently  on  20th  August  one  that-
 ched  hut,  four  stone  pillars  and  two
 bunkers  were  seen  about  a  mile  away
 from  the  border,  about  17  miles  east  of
 Gangtok.

 The  Chinese  have  been  concentrat-
 ing  their  troops  and  developing  com-
 munications  and  air-fiilds  all  along  the
 Indian  borders.  They  are  consolidat-
 ing  their  positions  and  improving
 their  logistic  capacity.

 Shri  P.  com  Borooah:  May  I  know
 whether  the  Central  Government  have
 lodged  any  protest  against  this  intru-
 sion  with  China  ang  if  not,  whether
 the  Sikkim  Maharaja’s  declaration  to
 establish  independent  foreign  relations
 has  encouraged  the  Chinese  to  make
 this  intrusion  into  Sikkim?

 Calling  Attention  BHADRA  wy,  886  (SAKA)  to  Matter  of
 Urgent  Public  Importance

 Shri  A.  M.  Thomas:  It  is  well-
 known  that  under  the  Anglo-Chinese
 Convention  of  890  between  Great
 Britain  acting  for  the  Government  of
 India  and  China,  the  boundary  bet-
 ween  Sikkim  and  Tibet  is  clearly  re-
 cogniseg  by  both  sides  and  it  is  the
 responsibility  of  the  Government  of
 India  to  safeguard  that  border  and
 also  the  integrity  and  independence  of
 Sikkim.
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  We  have  also  got  the  949  or
 950  treaty.

 Shri  A.  M.  Thomas:  I  may  add  that
 a  protest  note  had  been  lodged  on
 the  5th  September.  We  have  referred
 to  this  incident  and  we  have  said  that
 we  consider  this  intrusion  with  great
 concern  and  we  also  consider  that  this
 intrusion  is  a  calculated  violation  of  a
 well-recognised  boundary.  We  have
 lodged  a  strong  protest  note.

 श्री  प्रकाश बीर  शास्त्री  (बिजनौर  )  :
 अध्यक्ष  महोदय,  रक्षा  मंत्रालय  के  प्रवक्ता  ने
 गंगटोक  के  पास  जो  चीनी  दस्ता  देखा  गया
 उस  के  सम्बन्ध  में  भ्र पना  एक  वक्तव्य  देते
 हुए  बतलाया  है  कि  गंगटोक  से  4  मील  दूर
 यह  चीनी  दस्ता  देखा  गया  ।  गंगटोक  से
 नाथूला  पास  35  मील  दूर  पड़ता  है  t
 i4  मील  दूर  यह  दस्ता  देखा  गया  इस  का

 स्पष्ट  पश्रभिप्राय  यह  है  कि  वह  21  मील
 इन्दर  चला  पाया  जिस  में  उसे  कई  रेंजेज
 पार  करने  पड़े  |  मैं  जानना  चाटता  हूं
 कि  हस  समाचार  में  कितनी  वास्तविकता
 है  t

 दूसरी  चीज  यह  कि  जैसा  प्रभी  श्राप  ने  बत-
 लाया,  चीनी  गतिविधियां/सिक्किम  की  सोमानी
 में  बढ़  रही  हैं  पौर  चीन  के  इरादे  ठोक  नहीं
 मालूम  पड़ते  ।  इन  तमाम  स्थितियों  को
 देखते  हुए  क्‍या  रक्षा  सम्बन्धी  तैयारियां  पहले
 की  भ्र पे क्षा  कुछ  बढ़ा  दी  गई  हैं।  यदि  हां,
 तो  उस  का  विवरण  क्‍या  है  V

 ‘Shri  A.  M.  Thomas:  What  I  have
 stated  in  my  statement  is  the  correct
 thing.  I  may  also  add  that  we  have,
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 (Shri  A.  (M.  Thomas]
 of  course,  strengthened  our  forces
 on  that  side  and  we  are  taking  all
 precautions.

 sit  प्रकाझबीर  शास्त्री  :  मेरा  प्रश्न
 यह  नहीं  था  1  मैंने  बड़ा  स्पष्ट  प्रश्न  किया
 था  v  रक्षा  मंत्रालय  के  प्रवक्ता  ने  अपना  यह
 वक्तव्य  दिया  है  कि  गंगटोक  से  4  मील
 दूर  चीनी  दस्ता  देखा  गया  ।  इसका
 अभिप्राय  है  कि  वह  2i  मील  सिक्किम
 के  इन्दर  भा  गया  ।  मैं  जानना  चाहता  हूं
 कि  इस  समाचार  में  क्‍या  सारांश  है  मंत्री
 जी  सच  कहते  हैं  या  रक्षा  मंत्रालय  का
 प्रवक्ता  सच  कहता  है।  बहुत  से  समाचार-
 पत्तों  में  यह  समाचार  प्रकाशित  हुमा  है  ।
 बाप  चाहें  तो  मैं  उदाहरण  दिखला  सकता
 हैं।  मुख्य  पृष्ठ  पर  यह  समाचार  निकला
 कौर  सभी  समाचारपत्न ों  में  यह  समाचार
 निकला  |

 Shri  A.  M.  Thomas:  I  have  stated
 that  a  Chinese  patrol  of  three  men
 was  seen  at  a  place  50  yards  inside
 Sikkim.  This  place  is  about  900
 yards  north-west  of  Nathu  La  and
 about  4  miles  north-east  of  Gangtok.
 That  is  the  correct  position.

 डा०  रास  मनोहर  लोहिया  :  (फरूखाबाद  ):
 भ्रध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का  प्रश्न
 है।  श्री  प्रकाशवीर  शास्त्री  ने  पूछा  है  कि
 रक्षा  मंत्रालय  सच  बोल  रहा  है  या  रक्षा
 मंत्री  जी सच  बोल  रहे  हैं  ।  दोनों  में
 परस्पर  विरोध  है  t

 अध्यक्ष  महोदय  :  दोनों  में  कोई  फर्क
 नहीं  है।  उन्होंने  भी  कदा है.  कि  24  मील
 उस  जगह  से  थे  ।

 शो  प्रकाधबोर  शास्त्री  :  इस  का
 अभिप्राय  यद  है  कि  वह  2  मील  भ्रन्दर  चले
 जाये  थे।

 Bo  राम  मनोहर  लोहिया:  उन्होंने
 i4  मील  कटा  था  क्या  ?

 Matter  of  Urgent
 Public  Importance

 शी  प्रकाश बोर  शास्त्री:  गंगटोक  से
 4  मील  दूर  होने  का  स्पष्ट  अभिप्राय  यह

 है  कि  वह  21  मील  इन्दर  चले  जाये  t
 सरकार  सही  स्थिति  क्‍यों  नहीं  बतलाती  ?
 में  जानना  चाहता  हूं  कि  सही  स्थिति  क्‍या
 है  v

 Blo  रास  मनोहर  लोहिया  :  उन्होंने
 गज  कहा  है,  मल  कहां  कहा है।  यातो
 मेरे  सुनने  में  गलती  हुई  है  ।

 प्रत्यक्ष  महोदय  :  एक  के सुनने में
 तो  फर्क  है  ही।  मुझे  ऐसा  सुनाई  दिया
 कि  उन्होंने  कटा  है  मंगटोक  से  4
 मील  ।

 To  राम  मनोहर  लोहिया  :  §  750
 गज  Vee

 Mr.  Speaker:  Would  the  hon.
 Minister  give  the  distances  again?

 Shri  A.  M,  Thomas:  Yes,  Sir.  The
 intrusion  has  taken  place  at  a  place
 50  yards  inside  Sikkim,  so  that  there
 has  been  intrusion  into  Sikkim  terri-
 tory.  That  place  is  about  900  yards
 north-west  of  Nathula  which  is  in
 Sikkim  and  also  about  4  miles  north
 east  of  Gangtok.  I  do  not  think  there
 is  any  discrepancy.

 Mr.  Speaker:  There  is  no  discre-
 pancy  at  all.

 To  रास  मनोहर  लोहिया  :  प्रत्यक्ष
 महोदय,  में  आपका  ध्यान  इस  जोर  दिलाना
 चाहता  हूं  कि  रक्षा  मंत्रालय  ने  बतलाया  कि
 बह  दस्ता  प्रकार  देखा  गया  और  उसका
 फासला  गंगटोक  से  .4  मील  पड़ता  था  ।
 गंगटोक  से  सरहद  35  मील  है,  तो  इस
 तरह  यह  दस्ता  २१  मील  इन्दर  पाया,
 और  मंत्री  जी  इस  वक्त  बिल्कुल  दूसरी  बात
 बोल  रहे  हैं

 अध्यक्ष  महोदय  :  व  भी  तो  गंगटोक
 से  14 मील  कहते  हैं।
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 Blo  राम  मनोहर  लोहिया  :  जी  नहीं ।

 Shri  A.  M.  Thomas:  I  may  state...
 (Interrupiion).  I  do  not  understand

 the  use  of  these  interruptions  and  ex-
 citement.  The  intrusion  has  been
 from  Chumbi  Valley.  There  has  been
 concentration  of  Chinese  troops
 in  the  Chumbi  Valley.  It  is  from
 Chumbi  Valley  that  the  intrusion  has
 taken  place  into  Sikkim.  I  have  given
 the  distances.  I  do  not  know  what
 is  the  discrepancy  there.  Unneces-
 sary  furore  is  being  created.

 डा०  राम  मनोहर  लोहिया:  यह
 सब  कहने  की  जरूरत  नहीं  है  ।  मैं  एक
 बात  कह  देना  चाहता  हूं।  जब  कभी  इधर
 से  कुछ  होता  है  तो  आप  डांटते  हैं।  जब
 मंत्री  बदतमीजी  करते  हैं  तो  उनको  भी
 मापकों  डांटना  चाहिये  |

 झध्यकष  महोदय  :  मुझे  सुनने  भी
 नहीं  देना  -चाहते  ।  वे  कोन  से  शब्द  हैं
 जिन  पर  आपको  एतराज  है  ।

 डा०  राम  मनोहर  लोहिया  इनको
 “झ्रननेसेसरी  फरार”  कहने  की  क्‍या  जरूरत
 थी?

 अ्रध्यक्ष  महोदय  :  यह  बात  तो  मेरी
 समझ  में  नहीं  पायी  ।

 Wo  रास  मनोहर  लोहिया:  वह  इस
 तरह  बोलेंगे  तो  हम  भी  इस  तरह  बोलना
 शुरू  करेंगे  फिर.

 अध्यक्ष  महोदय  :  तो  हम  इस  पीलिया-
 मेंट  को  बन्द  कर  देंगे  जब  इस  तरह  प्राय
 बोलना  शुरू  कर  देंगे  ।  पार्लियामेंट  में  तो
 इस  तरह  काम  नहीं  चल  सकता  ।

 यह  फासला  आपने  गंगटोक  से  कितना
 बताया  था  ?

 Shri  A.  M.  Thomas:  It  is  4  miles.
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 अध्यक्ष  महोदय  :  शास्त्री  जी  ने  कहा
 कि  आपने  14 मील  नहीं  का।  यह  तो
 दूसरी  बात  है  कि  उसका  व?  मतलब  क्‍या
 समझते  हैं  ।

 श्री  प्रकाशइबीर  शास्त्री  :  सरकार
 इस  बात  को  छिपाना  क्‍यों  चाहती  है.

 झिझक  महोदय  :  मुझे  यह  बतलाएं
 कि  फासले  में फर्क  कौनसा  है  ?  वह  बार-
 बार  इस  बात  पर  जोर  दे  रहे  हैं  कौर  यह
 कहा  जाता  है  कि  इस  बारे  में  गलत  बयान
 किया  जा  रहा  है।  जो  फासला  मिनिस्ट्री
 ने  बताया  कौर  जो  यहां  बतलाया  गया  उसमें
 फर्क  कौनसा  है?

 थमी  प्र कात बीर  शास्त्री  :  इन्होंने
 बतलाया  कि  वे  लोग  सिक्किम  की  सीमा  में
 डेढ़  सौ  गज  इन्दर  भरा  गये  और  मंत्रालय
 के  प्रवक्ता  ने  बताया  कि  गंगटोक  से  4
 मील  की  दूरी  पर  देखे  गये  ।  इसका
 प्र भि प्राय  यह  है  कि  वे  21  मील  इन्दर  प्रा
 गये  ।  क्‍या  50  गज  कौर  2  मील  में
 अन्तर  नहीं  है  ?

 अध्यक्ष  महोदय  :  यह  तो  यह  भी
 मानते  हैं  वे  गंगटोक  से  4  मील  की  दूरी
 पर  थे  ।  फिर  कौन  सा  फक॑  है।

 To  राम  मनोहर  लोहिया  :  उन्होंने
 दो  फासले  बतलाए  हैं,  एक  डेढ़  सौ  गज़  शौर
 दूसरा  900  गज  t

 Shri  U.  M.  Trivedi  (Mandsaur):
 The  obvious  discrepancy  that  has
 arisen  in  his  statement  is  this.
 After  having  admitted  that  the
 Chinese  forces  or  the  Chinese  intru-
 ders  were  seen  l4  miles  from  Gang-
 tok,  how  does  he  reconcile  this  with
 the  fact  that  the  border  from  Gang-
 tok  is  35  miles  away?  Yet  he  main-
 tains  that  they  had  intruded  only  50
 yards  into  the  Sikkim  border.  Can
 he  tell  us  how  these  two  statements
 can  be  reconciled?
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 Shri  A.  M.  Thomas:  As  ]  have  al-
 ready  said,  the  Chumbi  Valley  is  pro-
 truding  somewhere  into  the  area  of
 Bhutan  and  Sikkim.  We  can  ascer-
 tain  the  situation  only  after  having  a
 look  at  the  map  so  that  we  can  know
 exactly  where  the  Chumbi  Valley  pro-
 trudes  into  the  area  of  Sikkim  and
 Bhutan.

 Dr.  L.  M.  Singhvi  (Jodhpur):  Sir,
 would  you  direct  the  Minister  to  give
 us  a  cartographic  assistance  in  the
 matter?

 Mr,  Spe&ker:  I  would  request  the
 hon.  Member  to  sit  with  the  Minis-
 ter  and  have  a  look  at  the  map.  Then
 perhaps  it  would  be  better  understood.
 Now  Shri  Kachhavaiya.

 Shri  U.  M.  Trivedi:  They  have  in-
 truded  into  our  territory.  Chumbi  for
 all  practical  purposes  is  under  the
 control  of  India  but  the  narrow.....

 Mr.  Speaker:  Order,  order.  आपके
 सवाल  का  जवाब  तो  झा  गया  |  में
 ने  श्री  कछवाय  को  बुलाया  है  1

 Shri  U.  M.  Trivedi:  It  is  very  im-
 portant.

 Mr.  Speaker:  I  know  that.
 sit  हुकम  चन्द  कछवाय  (देवास  )  :

 मैं  यह  जानना  चाहता  हूं  कि  जो  चीनी  दस्ता
 सीमा  में  पाया  था  उस  का  मुख्य  उद्देश्य  क्या
 था  ?  क्‍या  सरकार  ने  इसके  जानने  की
 कोशिश  की  ?

 भी  .वि भाम प्रसाद  (  लालगंज  )
 मंत्री  महोदय  ने  बताया  है  कि  वह  डेढ़  सौ
 गज  भीतर  चले  भाये  थे  भौर  गंगटोक  से
 14 मील  की  दूरी  पर  थे।  मैं  जानना  चाहता

 हूँ  कि  गंगटोक  बार डर  से  कितने  मील  दूर
 है  ।  और  चाइनीज  कितनी  मील  दूरी
 तक  चले  जाये  थे  ?

 _अध्यक्ष  अयोग्य  :  सारी  आउं डरी
 स्कवायर  नहीं  है  ।

 शी  बिश्लामप्रसाव  :  शास्त्री  जी  कहते
 हैं  कि  27  मील  भीतर  चले  जाये,  मंत्री  महोदय
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 कहते  हैं  कि  डेढ़  सौ  गज  भीतर  जाये  थे  ।
 मैं  जानना  चा  ता  हूं  कि  गंगटोक  से  बाउंडरी
 कितने  मील  दूर  है।

 भ्रध्यक्ष  महोदय  :  डिफेंस  प्वाइंट्स
 से  फासला  डिफरेंट  हो  सकता  है  ।  उन्होंने
 कहा  है  कि  नक्शे  में  दिखायेंगे।

 श्री  बड़े  (खरगोन):  ये  चाइनीज  पंद्रह
 सिक्किम  के  अन्दर  करा  गये  इसकी  सूचना
 आपको  कब  मिली  और  आपने  कब  अपने
 आदमी  भेजे  ?

 Shri  A.  M,  Thomas:  The  intrusion
 took  place  on  the  27th  of  August.  It
 was  at  6.30  p.m.  on  that  day  that  we
 saw  these  three  men  at  a  place  50
 yards  inside  Sikkim.  Usually,  on  the
 very  same  day  or  on  the  next  day  we
 get  information.  We  have  lodged  a
 protest  on  the  5th  of  September  after
 verifying  further  facts.

 शो  बड़े:  समझ  में  नहीं  भाया  t

 अध्यक्ष  महोदय  :  दूसरे  दिन  हमें
 इत्तिला  मिल  गई  थी  ।

 Shri  8.  M.  Banerjee  (Kanpur):
 From  the  statement  of  the  hon.  Min-
 ister  it  appears  that  the  Chinese  sold-
 iers  are  concentrating  on  the  Sikkim
 border.  I  want  to  know  whether  it
 is  a  fact  that  not  only  on  the  Sikkim
 border  but  in  the  Ladakh  area  also
 they  are  concentrating  troops  and
 building  roads.  If  it  ig  true,  what
 steps  have  the  Government  taken  to
 counteract  this  offensive?  Can  they
 assure  the  House  that  all  such  offen-
 sives  will  be  ably  met?

 Mr.  Speaker:  Shri  Banerjee  will
 Tealise  that  we  are  discussing.......

 Shri  S.  M,  Banerjee:....  the  con-
 centration  of  Chinese  troops.

 Mr,  Speaker:  That  is  not  the  sub-
 ject.  The  subject  is  “intrusion  into
 Sikkim”  and  not  the  concentration  of
 forces,  wherever  it  be.
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 Shri  S.  M.  Banerjee:  Sir,  I  would
 not  argue  with  you  on  that.

 Mr.  Speaker:  I  am_  putting  it  to
 him  so  that  he  will  realise  my  diffi-
 culty,

 Shri  S.  M.  Banerjee:  In  my  humble
 submission,  there  are  two  questions. One  is  about  linking  by  roads.  Be-
 cause  that  is  disallowed,  I  suggest
 that  the  Minister  may  throw  some
 light  on  it.

 Mr.  Speaker:  He  might  be;  but  I  do
 not  allow  it.

 Shri  Ss.  M.  Banerjee:  Have
 Bone  back  from  those  50  yards?

 they

 Shri  A.  M.  Thomas:  They  have
 gone  back  from  that  place.  Imme-
 diately  after  hearing  of  the  intrusion
 we  rushed  to  the  area  and  we  saw
 these  three  men  50  yards  inside  our
 territory.  When  our  patrol  went
 there  they  disappeared.

 Shri  P.  K.  Deo  (Kalahandi):  May I  know  if  the  infiltration  of  Chinese
 troops  in  Sikkim  and  further  con-
 centration  in  large  numbers....

 Mr.  Speaker:  Order,  order.  There  is So  much  of  noise  that  I  cannot  follow
 the  proceedings.

 Shrimati  Renu  Chakravartty:  It  is
 mainly  from  the  other  side.

 att  हुकम  चन्द  कछवाय  :  बहुत  दिनों
 में  मिले  हैं,  इसलिये  शोर  हो  रहा  है  V
 Shri  P,  K,  Deo:  I  wanted  to  know

 if  it  is  a  fact  that  the  infiltration  of
 the  Chinese  troops  into  Sikkim  and
 the  large  concentration  of  Pakistani
 troops  at  Tetulia  in  East  Pakistan  are
 not  the  forerunners  of  any  pincer
 movement  of  the  Peking-Pindi  clique just  to  isolate  Assam  and  attack  this
 strategic  corridor  that  connects  India
 with  Assam.

 Mr.  Speaker:  Shri  Kapur  Singh.
 Shri  Kapur  Singh  (Ludhiana):  4

 would  like  to  know  whether  this
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 somewhat  unpleasant  Chinese  activity
 and  any  other  evidence  that  might  be
 available  on  the  subject  portend  any
 imminent  interference  in  the  present
 status  of  Sikkim  and  other  Himalayan
 States;  if  so,  what  steps  are  Govern-
 ment  taking  in  the  matter?
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 Mr.  Speaker:  That  could  also  be
 a  matter  of  opinion.

 Shri  A.  M.  Thomas:  We  are  not
 aware  of  the  Chinese  intentions,  as
 you  have  correctly  said,  but  all  the
 same  we  are  taking  all  precautions.

 Shri  Hari  Vishnu  Kamath:
 Is  it  a  fact  that  since  the  assassi-
 nation  of  the  Bhutanese  Pre-
 mier,  Shri  Jigme  Dorji,  some  months
 ago  there  has  been  not  only  a  fairly
 heavy  military  buildup  in  the  Chumbi
 Valley  to  which  the  hon.  Minister  re-
 ferred  in  his  own  statement  but  also
 the  construction  of  supply  bases  and
 fuel  dumps  on  the  Sikkim-Tibet
 border;  if  so,  is  the  Government  pre-
 pared  to  reiterate  the  firm  declaration
 made  by  the  late  Prime  Minister,  Shri
 Jawaharlal  Nehru,  that  any  aggression
 against  Sikkim—now  that  they  have
 come  2l  miles  or  5  miles  inside
 Sikkim—will  be  treated  as  aggression
 against  India  and  will  be  dealt  with
 as  such  and,  if  so,  why  have  they
 not  already  taken  sterner  action?

 Shri  A.  M,  Thomas:  We  stand  by
 that  declaration,  I  have  already  made
 it  clear  that  it  is  our  responsibility
 also.

 Mr.  Speaker:  Does  Government  think
 that  it  is  necessary  to  reiterate  that?

 Shri  A.  M.  Themas:  I  do  not  think
 ‘80,  because  we  stand  by  that.

 Shri  Hari  Vishnu  Kamath:  Do  they
 stang  by  that  or  are  they  resiling
 from  it?

 Mr.  Speaker:  They  say  that  they
 are  standing  by  it;  there  is  no  need
 to  reiterate  that.
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 Public  Importance
 Shri  Hem  Barua  (Gauhati):  On  a

 previous  occasion  in  one  of  her  notes
 China  informed  India  that  China
 considers  both  Sikkim  and  Bhutan
 as  sovereign  States  and  refuses  to
 acknowledge  India’s  special  relations
 with  either  of  these  States.  In  that
 context  may  I  know  whether  _  this
 armed  intrusion  of  the  Chinese  into
 Sikkim  is  a  forewarning  of  an  attack?
 As  my  hon,  colleage,  Shri  Kamath,
 asked,  may  we  know  it  from  Shri
 Nanda  who  is  the  second  man  in  com-
 mand  now  whether  Government  are
 prepared  to  tell  us  that  any  attack  on
 Gikkim  will  be  considered  as  en
 attack  on  India  and  that  India  is  pre-
 pared  to  undertake  the  necessary  pre-
 cautions?
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 Shri  A,  M.  Thomas:  I  do  not  think
 that  there  should  be  any  doubt  in
 regard  to  this  matter.  In  fact,  it  is
 because  it  is  our  responsibility  that
 we  have  lodged  this  protest  with  the
 Chinese  Government.

 Shri  Hem  Barua:  Sir,  my  question
 has  not  been  replied  to.  I  pointed  to
 a  very  significant  fact,  namely,  that
 China  refuses  to  acknowledge  our
 special  relations  with  Sikkim  and
 Bhutan.  In  the  light  of  that......

 Mr.  Speaker:  That  is  what  China
 has  done.  The  Government  has
 stated  its  own  position.  China  does
 not  admit  it.  What  should  the  Gov
 ernment  do  then?

 Shri  Hem  Barua:  Therefore  China
 is  not  treating  our  protest  note  with
 respect.  It  is  going  to  throw  it  into
 the  waste  paper  basket  so  far  as
 Sikkim  is  concerned.

 oft  यशपाल  सिह  (कराना  )  :  क्‍या
 मैं  यह  जान  सकता  हूं  कि  पिछले  साल  इसी
 झादरणीय  सदन  में  यह  बात  कर  दी  गई
 थी  कि  जिस  तरीके  से  नेफ़ा  में  हम  लोग
 मजबूर  रहे  हैं  उसी  तरीके  से  ६म  कोई  डैफनिट
 प्रॉमिस  सिक्किम  के  मुताल्लिक  नहीं  कर
 सकते  शौर  क्‍या  यद  उसी  रोग  स्टेटमेंट  का
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 परिणाम  नहीं  है  कि  चीनी  सैनिक  बड़ी
 आज़ादी  कौर  बेफिक्री  के  साथ  सिक्किम  के
 अन्दर  गश्त  लगा  कर  और  इनफौरमेशन
 ले  कर  वापिस  चले  गये  ?

 Shri  A.  M.  Thomas:  I  do  not  think
 any  answer  is  necessary  to  that  ques-
 tion,

 Shri  Hari  Vishnu  Kamath:  God
 forbid,  I  hope  the  NEFA  debacle  will
 not  be  repeated  elsewhere.

 RE;  MOTION  FOR  ADJOURNMENT
 —contd.

 UNAUTHORISED  LANDING  OF  TWO  FOR-
 EIGNERS  IN  A  PLANE  AT  MURUD

 Mr.  Speaker:  Shri  Hathi.

 Shri  Nath  Pai  (Rajapur):  Sir,
 before  you  call  Mr.  Hathi,  I  want  to
 make  a  submission.  Mr.  Hathi  has
 given  a  statement  which  I  have  stu-
 died.  I  thought  it  is  my  turn  now.

 Mr.  Speaker:  All  right.
 listen  to  him.

 I.  will

 Shri  Nath  Pai:  May  I  make  a  sub-
 mission  that  the  statement  which  the
 hon.  Minister  of  Home  Affairs  has  cir-
 culated....

 Mr.  Speaker:  I  want  to  just.......
 Shri  Nath  Pai:  On  the  admissibility

 of  my  motion?

 Mr.  Speaker:  Yes.

 Shri  Nath  Pai:  Yes,  Sir,  I  will  do.
 This  is  a  totally  unconvincing  docu-
 ment  that  has  been  circulated  inas-
 much  as  it  does  not  add  anything  to
 the  knowledge  we  have  on  this  Wal-
 cott  affair.  May  I  submit  to  you,
 Sir,  that  Mr.  Philby  is  no  other  than
 Mr.  Walcott  with  whom  the  House,  I
 think,  is  slightly  acquainted.

 Mr.  Speaker:  Leaving  aside  the
 statement  that  has  been  put  on  the
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 Table  of  the  House,  the  point  is  whe-
 ther  in  view  of  the  No-Confidence
 motion  that  has  been  now  definitely
 fixed  for  discussion  this  motion  is  ad-
 missible.

 Shri  Nath  Pai:
 you  that  this  is  a  very  specific  matter
 of  urgent  public  importance  and  I
 availed  myself  of  the  very  first  op-
 portunity  after  the  President  issued
 the  summons  for  Lok  Sabha  to  assem-
 ble  here  of  serving  this  notice.  So
 far  as  I  understand--if  I  might  quote
 one  commentator  from  this  House—
 Mr.  More  in  hig  commentary  on  the
 Rules  of  Procedure  quoting,  I  think,
 Many  precedents,  sfates  that  the  ad-
 mission  of  a  censure  motion  by  itself  is
 not  a  bar  to  the  discussion  under  ad-
 journment  motion  of  a  specific  matter  of
 urgent  public  importance.  The  cen-
 sure  motion  or  the  No-Confidence
 motion,  when  you  will  be  pleased  to
 allow  to  be  debated  in  the  House,
 will  be  dealing  with  the  massive,
 monumental  and  Himalayan  failures  of
 the  present  Government.  Here,  I
 shall  be  content  with  focussing  atten-
 tion  on  a  single  incident.  That  is  the
 whole  purpose  why  you  ang  your  pre-
 decessors  have  provided  for  this  rule
 of  procedure  whereby  a  Member  ts
 allowed  to  raise  before  the  House,  a
 matter,  a  specific  issue,  of  urgent  pub-
 lic  importance.  My  motion  satisfies
 all  the  tests  which  you  and  your  pre-
 decessors  have  laid  down.  It  is  an
 urgent  matter  of  great  public  impor-
 tance  ang  the  Member  had  exercised
 the  caution  which  ig  required  by  serv-
 ing  a  notice  at  the  first  instance.

 May  I  here  recall  that  when  I  first
 wrote  to  you,  you  were  pleased  to
 reply  by  saying  that  you  had  not
 heard  that  the  Lok  Sabha  had  been
 summoned  by  the  President.  I  had
 the  pleasure  to  wait.  Then,  you  had
 further  said  in  your  letter  that  you
 had  read  in  papers  that  the  Lok  Sabha
 was  being  summoned  but  you  had  not
 been  officially  informed.  After  that
 I  gave  the  notice.  Sir,  I  plead  with
 you  that  the  House  should  not  be—I
 do  not  know  the  mildest  word  that
 I  can  use—deprived  of  this  right  which
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 TI  hope  is  not  your  intention.  I  know
 you  are  perhaps  handicapped  by  the
 admission  of  the  No-Confidence
 motion.  Nonetheless,  I  very  honestly
 and  sincerely  plead  with  you  that  the
 House  and  the  country  must  be  allow-
 ed  to  discuss  the  matter  which  signa-
 lises,  symbolises,  the  total  failure  of
 the  Government  on  security  issue.

 Here  I  have  one  thing  to  point  out
 as  to  why  I  am  very  serious  about  it.
 I  may  like  to  point  out  the  reply  of
 Mr  .Nanda  that  he  gave  last  year  when
 the  Walcott  affair  was  raised  by  me.
 It  has  been  my  sad  and  unpleasant
 duty  to  raise  this.  This  is  their  attitude,
 The  present  episode  arises  out  of  this
 attitude  and  it  is  this  attitude  which
 need  to  be  exposed.  May  I  quote  one
 sentence  from  Mr.  Nanda:

 “It  is  exactly  by  playing  to  the
 gallery  like  this  that  he  is  trying
 to  exploit  the  situation.”

 Mr.  Walcott  has  disappeared  and
 helped  to  ridicule  the  whole  security
 apparatus.  That  was  the  Govern-
 ment’s  reply,  Then,  he  said:

 “Since  this  is  the  real  position,
 let  him  wait  for  some  better  occa-
 sion  for  using  his  well-known  and
 admirable  power  of  eloquence.”

 Later  on,  Mr.  Raj  Bahadur  speaking
 on  the  same  motion  says:

 “I  do  not  know  from  where  he
 got  this  cock  and  bull  tory  to
 palm  it  off  here.”

 The  Member  who  discharges  his  duty is  being  ridiculed  in  the  House.  He
 is  to  be  accused  that  he  is  playing  to
 the  gallery.  I  had  warned  them
 already.  You  may  make  fun  of  me.
 But  Mr.  Walcott  has  already  told  the
 world  that  he  will  land  in  India
 wherever  he  likes  and  he  proved  it.
 Is  it  not  a  matter—even  if  you  are
 pleased  to  allow  me  to  speak  on  the
 No-Confidence  motion  which  I  do
 not  think  because  my  Party  has  to
 decide  speakers—of  great  public
 importance  for  Parliament,  the  coun-
 try  and  the  press,  all  those  who  have
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 (Shri  Nath  Pai]
 been  exercised  by  this  massive  humi-
 liation  of  India,  that  a  wanted  crimi-
 nal  lands  on  the  coast  of  India  which
 is  only  a  few  miles  from  the  Naval
 Headquarters  of  India.

 Mr.  Speaker:  He  has  argued  his
 case,

 Shri  Nath  Pai:  May  I  conclude  by
 saying,  as  I  said  on  that  occasion,  let
 us:  not  treat  the  security  matters  as
 matters  of  prestige  of  the  Party.  We
 are  all  involved  in  it  and  I  plead  with
 you  that  the  fact  there  is  a  motion
 expressing  lack  of  confidence  in  this
 Government  should  not  come  in  the
 way  of  me  in  trying  to  focus  attention
 on  the  second  occasion  on  the  same
 case  about  which  warnings  had  been
 issued  by  Parliament,  the  Press  and
 everybody  concerned.  The  Govern-
 ment  has  failed  in  its  basic  duty  of
 ensuring  security  of  this  country.
 In  these  circumstances,  I  plead  with
 you  that  you  may  exercise  your  dis-
 cretion  in  favour  of  a  Member  to
 discharge  his  duties.  Moreover,
 Murud  comes  in  my  district,  and  I
 hope  that  I  shall  not  be  heard  telling
 my  people  that  ‘Well,  there  is  the  hon.
 Member  representing  that  particular
 village’,  and  I  think  that  he  also  will
 agree  with  me  in  spite  of  party  affi-
 liations,  that  the  people  should  not
 have  to  be  told  that  procedure  came
 in  the  way  of  the  discussion  of  this
 matter.  Procedure  is  important,  but
 {  think  that  security  is  more  impor-
 vant.

 Mr,  Speaker:  Two  or  three  pointe
 iave  been  urged  by  Shri  Nath  Pai.

 ‘The  first  is  that  it  is  the  second  inci-
 lent  that  has  taken  place,  and  it  is  a
 ‘eflection  on  our  competence  to  have
 yroper  security  measures,  and  we  have
 iot  been  able  to  keep  a  watch,  and
 Mr,  Walcott  managed  to  land  again
 ind  then  fly  away.  I  agree  with  the
 ton.  Member  here  that  it  is  a  matter
 f  very  urgent  public  importance.
 ‘here  is  no  doubt  about  it,  and  that  is
 rhy  [  have  allowed  it  to  be  raised  here,
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 But  then  there  are  other  rules  which
 I  cannot  override.  The  objection  of
 Shri  Nath  Pai  is  that  the  debate  that
 has  been  fixed  is  a  general  debate  in
 which  many  issues  would  be  raised,
 but  this  is  a  question  which  requires
 special  attention  or  special  focus.
 There  too,  I  agree  that  this  is  a  sub-
 ject  which  must  receive  special  atten-
 tion.  When  I  took  this  up  yesterday,
 I  held  it  over  simply  for  this  reason.
 If  the  debate  on  the  no-confidence
 motion  had  been  on  some  particular
 grounds  or  particular  subjects  or
 issues  that  were  to  be  raised,  and  this
 was  not  included  in  that,  then,  cer-
 tainly,  I  would  have  allowed  a  sepa-
 rate  discussion  on  this.

 Shri  Nath  Pai:  When  you  held  it
 over,  you  were  pleased  to  say  that
 Shri  Hathi  was  going  to  make  a  state-
 ment,  and  in  view  of  that,  you  were
 holding  it  over.

 Mr.  Speaker:  I  also  said  that  I
 would  see  in  what  form  the  no-con-
 fidence  motion  was  admitted.  I  said
 that  too.  The  form  in  which  the  no-
 confidence  motion  is  admitted  is  so
 comprehensive  that  every  failure  on
 the  part  of  the  Government  can  be
 discussed  on  that.  Therefore,  the
 Member  has  perfect  liberty  and  all
 opportunity  to  bring  up  this  issue  also
 and  draw  the  attention  of  the  Govern-
 ment  to  their  failures.

 Shri  Nath  Pai  has  said  that  his  party
 has  not  decided  the  spok  d
 that  he  might  not  have  the  chance.
 It  is  a  discussion  that  the  House  must
 have,  and  it  is  not  necessary  that  a
 particular  Member  must  have  the
 chance.  But,  even  then,  I  woulq  see
 that  he  gets  the  chance,  and,  therefore,
 he  need  not  be  afraid  of  that;  he  will
 have  that  chance.

 Then  again,  it  is  possible  that  he
 may  not  raise  it  but  seme  other  Mem-
 ber  may  raise  it,  and  it  might  be  dis-
 cussed  here.  If  Government.  do  not
 answer  on  the  specific  issue,  then,  of
 course,  there  is  some  legitimate
 ground  that  I  should  fix  g  separate
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 discussion  on  that.  But  I  would  ask
 the  hon.  Minister  that  he  should  be
 careful  that  when  he  replies  to  the
 debate,  he  must  see  that  this  issue  is
 answered  in  its  full  importance;  keep-
 ing  in  mind  the  importance  §  and
 urgency  of  it,  complete  answers  must
 be  given  about  this  issue.

 Therefore,  when  the  rule  says  that
 a  motion  cannot  anticipate  a  discus-
 sion,  I  have  to  see  under  that  rule
 whether  there  is  probability  of  that
 opportunity  being  provided  to  the
 Members.  In  the  present  case,  it  is  not
 only  a  probability  but  a  certainty  be-
 cause  the  date  has  been  fixed.  An
 adjournment  motion  is  only  a  special
 weapon  to  have  discussion  on  a  par-
 ticular  subject  for  which  there  is  no
 urgent  opportunity,  or  for  which
 other  opportunities  are  barred  or  are
 not  available.  But  now  that  a  general
 opportunity  is  available  so  near  at
 hand,  I  am  sorry  that  7  cannot  allow
 it,  and  the  hon.  Member  shall  have
 to  wait.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  On  a  point  of  order:  May
 I  invite  your  attention  to  the  fact
 that  two  sets  of  rules  have  been  pro-
 vided  for  discussion  of  adjournment
 motions,  and  anether  for  no-confidence
 motions?  At  the  outset,  may  I  submit
 in  all  humility  and  with  all  respect
 to  the  weighty  observations  you  have
 just  now  made.  that  you  and.  your
 predecessors  hive  held  that  in  the
 new  set-up,  adjournment  motions  are
 not  ह. ड  motions  of  jure,  are
 not  tantamount  to  motions  of  censure?
 Therefore;  the  House  in  its  wisdom
 has  provided  separate  rules  of  proce-
 dure  for  adjournment  motions.  If
 you  scrutinise  chapters  IX  and  XVII,
 you  will  gee...

 Shri  Thirumala  Rao  (Kakinada):  He
 is  practically  reopening  the  whole
 thing  after  your  ruling.

 Shri  Nath  Pai:  It  is  a  point  of  order
 and  he  ig  quite  in  order  in  saying
 what  he  is.

 Shri  Hari  Vishnu  Eamath:  Chapter
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 IX  deals  with  adjournment  motions
 and  Chapter  XVII  with  no-confidence
 motions.  You  will  be  pleased  to
 see  that  so  far  as  a  no-confidence
 motion  is  concerned,  the  rules  do
 not—-If  I  may  use  the  word  with  all
 respect  again—accord  the  same  impor-
 tance  to  it  as  far  as  its  priority  is  con-
 cerned  as  the  rules  do  to  an  adjourn-
 ment  motion,  because  the  rule  for  the
 latter  says  that  if  the  motion  is  held
 to  be  in  order.  and  if  consent  has  been
 given  to  it,  it  shall  be  taken  up  at
 6.00  hours  the  same  day  or  if  you  so
 direct  at  an  earlier  hour  (the  same
 day)  at  which  the  business  of  day
 may  conclude.  It  has,  however,  hap-
 pened  in  this  House  on  one  or  two
 occasions  that  it  was  taken  up  the
 next  day.

 As  far  as  a  no-confidence  motion
 is  concerned,  the.  House  has  itself  pro-
 vided  that  it  may  be  discussed  within

 ‘ten  days  from  the  date  on  which
 leave  is  asked  for  and  it  is  admitted.
 Therefore,  the  rules  themselves  give
 more  importance  to  adjournment
 motions.

 May  I  add  before  I  close  that  this
 issue  as  you  have  rightly  said,  should
 be  brought  up  during  the  discussion
 on  the  no-confidence  motion  and  you
 have,  more  or  less,  guaranteed—if  I
 may  use  that  ward—an  opportunity
 fer  my  colleague,  Shri  Nath  Pai,  to
 speak  on  it?  But  may  I  again  humbly
 submit  that  if  this  issue  is  raised  du-
 ring  the  discussion  on  the  no-confi-
 dence  motion  it  will  be  lost  in  a  wel-
 ter  of  other  issues.

 Mr.  Speaker:  Let  us  see.

 Shri  Hari  Vishnu  Kamath:  There-
 fore,  it  will  not  acquire  the  importance
 it  should  otherwise  have.

 Mr,  Speaker:  I  have
 swered  it.

 already  an-

 Shri  Hari  Vishnn  Kameth:  And
 particularly  during  the  emergency,  the
 security  issue  must  have  paramount
 importance  and,  therefore,  this  ad-
 a  motion  must  be  admitted.



 399  Re;  Motion

 Shri  Nath  Pai:  You  have  mentioned
 a  rule  at,  I  think,  page  31,  that  is  when
 you  said  ‘anticipate  a  matter  :.
 The  full  rule  is  like  this  which  I
 know  that  you  know  by  heart—I  am
 not  venturing  to  challenge  your
 memory.  But  it  is  laiq  down  like
 this:

 “the  motion  shall  not  anticipate
 a  matter  which  has  been  pre-
 viously  appointed  for  considera-
 tion”.

 Mr.  Speaker:  He  should  read  fur-
 ther.

 Shri  Nath  Pal:  ;  am  coming  to  that.
 I  will  not  quite  out  of  context

 Mr.  Speaker:  “In  determining  whe-
 ther  a  discussion  is  out  of  order  on  the
 ground  of  anticipation,  regard  shall
 be  had  by.  the  Speaker  to  the  probabi-
 lity  of  the  matter  being  “anticipated
 being  brought  before  the  House  with-
 in  a  reasonable  time”.

 Shri  Nath  Pai:  May  I  use  the  same
 word  which  you  used  yesterday?
 When  a  question  wag  raised,  you  dis-
 missed  it  on  a  plea  which  I  found
 convincing  that  the  whole  thing  was
 hypothetical.  May  I  venture  to  sug-
 gest  to  you  that  your  assumption  that
 this  matter  might  be  coming  up  is  in
 the  realm  of  8  hypothetical  assump-
 tion,  because  this  is  not  a  matter  that
 has  been  appointed.

 Mr.  Speaker  :  What  matter  has  been
 appointed?  2

 Shri  Nath  Pai:
 dence.

 Mr,  Speaker:  For  some  commis-
 sions  or  omissions.

 It  is  lack  of  confi-

 Shri  Nath  Pal:  7  cannot  fathom  in-
 to  the  mind  of  the  mover  of  the  mo-
 tion.

 Mr,  Speaker:  It  is  all  comprehen-
 sive,  all-pervasive,  everything—failure
 of  the  Government.

 Shri  Nath  Pai:  May  I  plead  with  you
 to  bear  with  me?
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 Shri  Nath  Pai:  You  have  been  8
 Judge.  May  |  point  out  to  you  that
 the  no-confidence  motion  will  be
 dealing  generally  with  policies?  A
 motion  of  censure,  if  it  is  strictly  ad-
 hered  to  by  all,  will  deal  with  the
 failure  of  Government  and  the  general
 policies  of  Government.  The  sub-
 ject  of  my  motion  is  a  specific  ins-
 tance,  a  definite  instance,  a  positive
 instance,  and  it  has  not  been  appoint-
 ed.  If  you  want  me  to  confine  myself
 to  the  second  sentence,  may  I  also
 make  gq  counter-plea  to  you  that  the
 second  gentence  has  to  be  read  in  the
 context  of  the  first,  that  the  word
 “appointed”  has  got  some  relationship
 to  the  first  part?

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  If  I  understood  you  aright,
 you  saiq  that  in  the  context  of  the  no-
 confidence  motion  being  debated  with-
 in  a  period  of  ten  days,  almost  all  ad-
 journment  motions  stand  automatical-
 ly  ruled  gut  because  they  can  be  taken
 up  in  the  course  of  the  no-confidence
 motion  debate.  If  we  adhere  to  this,
 then  I  am  afraid

 Mr.  Speaker:  I  have  not  said  that.
 Shrimati  Renu  Chakravartty:  Thai

 ig  what  I  understood.  More  or  lest
 it  works  out  that  way,  and  that  i:
 what  worries  me.  If  in  the  course  o/
 the  next  ten  days,  very  urgent  hap-
 penings  take  place  which  may  lead  tc
 very  much  greater  loss  of  life  anc
 property  and  which  have  to  be  taker
 up  immediately,  then,  in  such  a  situa-
 tion  will  you  still  apply  the  same  rule
 saying  that  this  can  be  taken  up  at  the
 time  of  the  no-confidence  motion?

 Mr.  Speaker:  Each  case  will  depend
 upon  its  own  circumstances.

 Shrimati  Renu  Chakravartty:  Tha‘
 particular  interpretation  that  if  a  no-
 confidence  motion  is  outstanding,  ther
 almost  automatically  the  adjournment!
 motions  stand  ruled  out

 Mr.  Speaker:  I  am  not  putting  dowr
 any  general  proposition.

 Shrimati  Renu  Chakravartty:  Stich
 a  position  should  never  be  taken  up.
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 Shri  S.  M,  Banerjee  (Kanpur):
 Whatever  Shri  Kamath  has  said,  I
 support.

 Re:  Motion

 Mr.  Speaker:  Is  his  support  neces-
 sary?

 Shri  Hari  Vishnu  Kamath:  I]  wel-
 come  his  support.

 Mr.  Speaker:  He  welcomes  it,  I  also
 welcome  it,  but  the  question  is  whe-
 ther  it  is  necessary.

 Shri  8.  M,  Banerjee:  It  is  -  ecessary
 because  I  sill  hold  that  this  motion
 should  be  admitted,  and  I  have  argu-
 ments  for  that.  The  rule  clearly  says
 that  the  motion  shall  not  anticipate  a
 mutter  which  has  been  previously  ap-
 pointed,  and  that  in  determining  whe-
 ther  a  discussion  is  out  of  order  on  the
 ground  of  anticipation,  regard  shall
 be  had  by  ihe  Speaker  to  the  proba-
 bility  of  the  matter  anticipated  being
 brought  before  the  House  within  a
 reasonable  time.  Your  decision  is
 based  on  some  anticipation  that  this
 House  mighf:  discuss  this  Murud  affair.
 I  know  you  are  correct,  and  that  when
 the  Governinent  agrees,  everything
 can  be  anticipated.  We  also  antici-
 pate  many  things,  but.  my  submission
 is  only  this,  that  even  though  this
 rule  is  there,  this  House  is  supreme
 and  it  can  change  the  rule.  Some-
 thing  may  happen  tomorrow,  a  train
 disaster  may  happen  tomorrow,  and
 ‘we  are  unable  to  raise  it.

 Mr,  Speaker:  He  has  had  his  say.
 Shri  8,  M.  Banerjee:  For  the  no-

 confidence  motion  a  definite  date  has
 been  fixed.  It  ig  not  coming  up  be-
 fore  the  Hcuse  before  4  O’  Clock  in
 any  case.

 Mr.  Speaker:  I  know  when  it  is
 coming  up.  Shri  Mukerjee.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  My  submission  is  that  on  the
 ground  of  anticipation  of  a  debate
 which  is  likely  to  follow,  it  would  not
 be  fair  to  bar  discussion  by  way  of  an
 adjournment  motion  of  what  Shri
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 Nath  Pai  has  sought  to  bring  before
 the  House.  My  reason  is  that  during
 the  course,  of  discussion  on  the  no-
 confidence  motion,  questions  would  be
 brought  up  by  Members,  who  would
 stress  the  question  of  the  lack  of  confi-
 dence  of  the  House  in  the  Ministry.
 This  matter  is  a  much  wider  thing  be-
 cause  even  those  who  do  continue  to
 have  a  great  deal  of  confidence  in  the
 Ministry  are  perturbed  by  reports
 which  seem  to  indicate  that  our  secu-
 rity  arrangements,  about  which  we
 should  be  very  careful  all  the  time,
 have  some  lacunae,  which  Shri  Nath
 Pai  seeks  to  plug.  His  discussion  is
 intended  to  have  an  emergency  im-
 portance,  recognised  by  Government, by  the  holding  of  a  discussion  by
 way  of  an  adjournment  motion.  It
 may  remotely  be  a  suggestion  of  a
 bit  of  a  serious  criticism  of  the  de-
 fault  which  Government  appears  to
 have  committed,  but  it  is  not  tanta-
 mount  to  an  expression  of  ‘lack  of
 confidence  in  the  Ministry.  There-
 fore,  it  appeals  to  the  interests  of  the
 majority  of  Members  of  this  House
 irrespective  of  parties,  particularly
 because  it  turns  on  the  question  of
 security.  Therefore,  it  cannot  be
 brought  under  the  ambit  of  the
 comprehensiveness  of  the  no-confi-
 dence  motion.

 Dr,  L.  M.  Singhvi  (Jodhpur):  My
 brief  submission  is  this.  As  a  matter
 of  principle  we  feel,  even  those  of  us
 who  do  not  extend  our  support  to  the

 tion  of  no-confid  feel,  that  this
 matter  should  be  allowed  to  be  raised
 as  an  adjournment  motion  because
 an  adjournment  motion  belongs  en-
 tirely  to  a  different  class.  It  is  dis-
 tinguishable  from  g  no-confidence  mo-
 tion  altogether  in  the  quality,  in  the
 approach,  in  the  procedure  itself.  We
 feel  that  while,  as  you  very  rightly
 observed  a  no-confidence  motion
 would  be  of  a  very  comprehensive
 character,  of  an  almost  epic  charac-
 ter,  this  is  only  of  an  episodic  charac-
 ter,  and  we  would  request  that  in  the
 larger  interests,  in  the  long-term
 interests  of  procedure  itself,  this  ad-
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 journment  motion  ought  to  be  pro-
 tected  front  the  inroads  of  any  mo-
 tion  of  no  confidence.

 श्री  बड़े:  (1रोना:  अध्यक्ष जी,
 एड जन मेंट  मोशनसखशर  मोशन  नहीं  हो
 सकती  है,  यह  भ्रार्गुमें:  नाथपाई  जी  ने  दी
 है,  जब  कि  नो-कॉन्फिडेंस  मोशन  सैंशर
 मोशन  है।  इसके  बारे  में  आपने  कोई  रूलिंग
 नहीं  दिया  है  कि  श्राप  इससे  सहमत  हैं  या
 नहीं  हैं।  यदि  श्राप  इससे  सहमत  हैं  तो
 एडजनेमैंट  मोशन  जो  के  इतने  महत्व  की
 है  उसको  एडमिट  कर  लेना  चाहिये  |  इलाज
 बाल कट  जाता  है  श्र  भाग-  जाता  है  और
 इसको  काक  एंड  बुल  स्टोरी  कड  कर  शासक
 दल  की  तक  से  हंसी  उड़ाई

 जाती  है.

 अध्यक्ष  सहोदर  :  श्राप  फैक्ट्स  में
 न  जायें  v

 ओर  बड़ें  :  वाल कट.  काण्ड  को  लेकर
 जो  अशान्ति  शासन  के  बारे  में  फैली  हुई
 है  उसको  देखते  हुए  पालियामेंट  कौर  आपका
 दोनों  का  यह  कत्तव्य  है  कि  एडजनंमेंट  मोहन
 को  मंजूर  किया  जाये

 Shri  Kapur  Singh  (Ludhiana):  After
 listening  carefully  to  all  that  has
 been  said  in  the  House,  and  parti-
 cularly  your  own  weighty  observa-
 tions,  I  conclude  that  the  matter  boils
 down  to  this,  that  because  a  no  confi-
 dence  motion  has  been  given  and  has
 been  permitted,  and  because  it  is  a  no
 confidence  motion,  this  Murud  affair
 might  conceivably  be  discussed,  or  it
 is  in  all  likelihood  going  to  be  dis-
 cussed,  and  therefore,  the  adjourn-
 ment  motion  should  not  be  allowed.
 [  feel  that  this  is  spinning  the  thread  a
 little  too  ‘fine.  If  the  thread  is  to  be
 spun  too  fine,  it  should  be  spun  too
 fine  against  the  other  side  and  ४0
 against  this  side.

 Shri  A.  K.  Gopalan  (Kesergod):
 [  can  understand  an  adjournment

 tion  being  dismissed  be  it  is
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 not  a  matter  of  urgent  public  im-
 portance.  If  you  feel  that  it  is  a  mat-
 ter  of  urgent  public  importance,  and
 if  it  is  not  allowed  only  because
 there  is  a  no  confidence  motion
 moved,  then  it  is  a  very  dangerous
 Precedent,  and  the  very  purpose  of
 the  adjournment  motion  will  be  de-
 feated.

 Shri  U.  M.  Trivedi  (Mandsaur):
 One  thing  I  would  like  to  submit  most
 respectfully  to  you.  You  have  ad-
 mitted  that  this  is  a  matter  of  urgent
 public  importance,  There  is  no  dis-
 pute  about  it.  The  only  reason  why
 you  have  not  been  pleased  to  al-
 low  this  motion  to  be  discussed
 now  is  that  it  is  likely  fhat
 this  matter  may  come  up  for  dis-
 cussion  as  the  no-confidence  motion
 igs  a  very  wide  issue,  and  it  might  be
 discussed  on  account  of  the  very  width
 of  the  question.  But  the  possibility
 still  remains  that  it  may  not  be
 discussed.  Hypothetically  we  cannot
 come  to  this  conclusion  that  it  will
 have  to  be  discussed.  Although  you
 have  extracted  a  promise  from  the
 Minister  that  he  will  make  reference
 to  it  in  making  his  reply  to  the  no
 confidence  motion,  yet  it  still  stands
 to  reason  that  because  this  adjourn-
 ment  motion  has  already  been  on  re-
 cord,  has  already  been  there  before
 ‘the  no  confidence  motion  was  even
 moved,  and  since  it  can  be  taken  up
 a  little  earlier  than  the  no  confidence
 motion,  in  all  propriety  it  would  be
 necessary  that  thig  motion  be  discus-
 sed  before  the  no-confidence  motion.

 Dr.  M.  S.  Aney  (Nagpur):  May  I
 submit  one  point  for  your  considera-
 tion?  The  point  is  this.  If  the  sub-
 ject  matter  of  the  adjournment  mo-
 tion  is  discussed  along  with  the  no
 confidence  motion,  the  Members  of
 the  House  will  not  be  able  to  form  a
 separate  judgement  of  that  particular
 issue.  Therefore,  it  will  affect  their
 right  of  voting  on  a  matter  which  is  of
 urgent  public  importance  also.  By
 mixing.  it  up  with  the  no  confidence
 motion,  you  will  be  depriving  the
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 Members  of  their  right  of  considering
 separately  and  exercising  their  vote
 on  this  particular  question.  I  want
 you  to  consider  this  in  giving  your
 ruling.

 Mr.  Speaker:  So  far  as  I  could
 see  there  is  no  judgement  that  is
 given  in  the  adjournment  motion.
 What  is  the  judgment  that  is  to  be
 given....  (Interruptions.)
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 Shri  Daji  (Indore):
 given  before  the  House.

 Opinion  is

 Mr.  Speaker:  So,  they  express  their
 opinion,  Our  venerable  Dr.  Aney
 said  this.  It  is  rather  an  opportunity
 for  the  House  to  expressa  defi-
 nite  opinion.  They  can  do  so  in
 the  no-confidence  motion  whether
 there  have  been  failures  or  not.

 Shri  S.  M,  Banerjee:  But  there  are
 those  who  do  not  support  the  no-con-
 fidence  motion.

 Mr.  Speaker:  Mr.  Banerjee  has  spo-
 ken  and  he  must  allow  me  to  speak
 now.  I  am  rather  a  little  surprised
 though  I  have  all  respect  for  the
 Members  who  have  spoken  because
 they  are  alj  eminent  men  and  they
 gave  very  good  reasons  also.  |  admit
 that.  I  still  do  not  find  how  to  get
 over  this  provision  of  law.  All  the
 reasons  that  have  been  given  have  not
 convinced  me.  But  I  have  also  to
 bow  to  the  wishes  of  the  opposition.
 Therefore,  the  only  thing  that  I  can
 do  is  that  during  the  period  of  no-con-
 fidence  motion  discussion,  I  will  set
 apart  24  hours  so  that  this  matter  may
 be  specifically  discussed.

 Shri  Hari  Vishnu  Kamath:  How
 wil}  that  work  out  in  actual  practice?

 Mr.  Speaker:  24  hours  only  for  this
 I  can  do  that.  I  cannot  take  it  sepa-
 rately  and  admit  the  adjournment
 motion.

 Shri  Wari  Vishna  Kamath:  2b  hours
 plus  the...

 Mr.  Speaker:  The  “plus”  is  not  set-
 tled.
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 Shri  Thirumala  Rao:  I  am  doubtful

 whether  we  cai  parce]  out  time  like
 that.

 Mr.  Speaker:  That  can  be  done;  we
 have  done  so  several  times.  We  have
 said  that  a  particular  motion  or  issue
 will  be  discussed  for  such  anq  such
 hour  ang  we  will  pay  special  atten-
 tion  to  it.  It  will  be  a  discussion  on
 the  general  motion  of  ‘o-confidence

 eee  (Interruptions.)  Qirder,  order.
 I  have  given  my  ruling  and  the  deci-
 sion  whatever  it  was  and  I  am  sorry
 it  cannot  be  re-opened,

 Shrimati  Renu  Chakravartty:  Your
 decision  is  that  24  hours  will  be  taken
 out  of  the  no-confidence  motion  time
 and  allotted  for  this  specific  discus-
 sion.

 Shri  Hem  Barua  (Gauhati):  We
 have  objection  to  that  part  of  your
 ruling.

 Mr.  Speaker:  If  he  has  objection
 to  that  part  also,  then  we  will  pro-
 ceed  with  the  no-confidence  motion
 without  taking  any  time  from  out  of
 it  for  this.  Papers  to  be  laid  on  the
 Table......  (Interruptions.)

 An  Hon,  Member:  It  means  you
 have  virtually  admitted  this  adjoum-
 ment  motion.

 2.5i  hrs.

 PAPERS  LAID  ON  THE  TABLE

 EXCHANGE  OF  NOTES  BETWEEN  INDIA
 AND  CHINA

 The  Deputy  Minister  in  the  Minls-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  On  behalf  of  Sardar  Swaran
 Singh  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  papers:—

 (i)  Note  given  by  the  Ministry  of
 External  Affairs,  New  Delhi
 to  the  Embassy  of  China  in
 India,  on  the  5th  September,
 1964,
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 {Shri  Dinesh  Singh]
 (ii)  Note  given  by  the  Ministry  of

 External  Affairs,  New  Delhi,
 to  the  Embassy  of  Ching  in
 India,  on  the  5th  September,
 1964,  in  reply  to  the  Chinese
 Foreign  Ministry’s  note  gated
 the  7th  July,  1964,

 {iii)  Note  given  by  the  Ministry
 of  Foreign  Affairs,  Peking,  to
 the  Embassy  of  [India  in
 China  on  the  7th  July,  1964.

 [Placed  in  Library,  See  No.  LT-
 2994/64].
 STATEMENT  RE:  GOVERNMENT'S  DECI-

 SION  NOT  TO  CONSTITUTE  A  HIGH
 POWERED  COMMITTEE  TO  GO  INTO  THE
 WAGE  STRUCTURE  OF  THE  EMPLOYEES
 OF  THE  Two  Arr  CORPORATIONS
 The  Minister  of  Civil  Aviation

 (Shri  Kanungo):  I  beg  to  lay  on
 the  Table  a  Statement  regarding
 Government’s  decision  not  to  consti-
 tute  a  high  powereq  committee  to  go
 into  the  wage  structure  of  the  em-
 ployees  of  the  two  Air  Corporations
 as  announced  by  the  Minister  of
 Transport  in  Lok  Sabha  on  the  24th
 March,  1964,  and  to  set  up  a  National
 Industria]  Tribunal  to  adjudicate  on
 the  charter  of  demands  of  the  em-
 ployees  of  Air-India.  [Placed  in  Lib-
 rary,  See  No,  LT-2995/64].

 NOTIFICATIONS  UNDER  MOTOR  VEHICLES
 Acr

 The  Minister  of  Transport  (Shri  \
 Raj  Bahadur):  I  beg

 <I)  to  re-lay  on  the  Table—
 (i)  a  copy  each  of  the  following

 Notifications  under  sub-sec-
 tim  (3)  of  section  33  of  the
 Motor  Vehicles  Act,  989:—

 (a)  Notifieation  No.  F.2]64|62-
 PR(T)  publisheq  in  Delhi
 Gazette  dateq  the  24th  Oc-
 tober,  1968,  making  certain
 further  amendments  to  the
 Delhi  Motor  Vehicles  Rules,
 1940,
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 (b)  The  Inter-State  Transport
 Commission  (Amendment)
 Rules,  1964,  published  in
 Notification  No,  S.O.  869
 dated  the  4th  March,
 1964,

 [Placed  in  Library,  See  No.  LT-
 2785/64).

 (ii)  a  copy  of  the  Merchant
 Shipping  (Form  of  Passenger
 Ships’  Survey  Certificates)
 Rules,  1964,  publisheg  in  No-
 tification  No.  G.S.R.  589  dat-
 ed  the  llth  April,  964  under
 sub-section  (3)  of  section  458
 of  the  Merchant  Shipping
 Act,  1958,

 {Placed  in  Library,  See  No.  LT-
 2944/64).

 (II)  to  lay  on  the  Table  a  copy  of
 Notification  No.  F.2  (76)  /60-62|-
 Transport,  publisheg  in  Delhi  Gazette
 dated  the  27th  February,  1964,  mak-
 ing  certain  further  amendments  ६0
 the  Delhi  Motor  Vehicles  Rules,  1940,
 under  sub-section  (3)  of  section  33
 of  the  Motor  Vehicles  Act,  1989.

 [Placed  in  Library,  See  No.  LT-
 2996/64).

 NoriricaTIonN,  ETc.  UNDER  NATIONAL
 CO-OPERATIVE  DEVELOPMENT  Cor-

 PORATION  ACT

 The  Minister  of  Community  Deve-
 lopment  and  Co-operation  (Shri  8.  K.
 De):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 (i)  The  National  Co-operative
 Development  Corporation
 (Amendment)  Rules,  1964,
 publisheg  in  Notification  No.
 GSR  058  dated  the  25th  July,
 1964,  under  sub-section  (3)
 of  section  22  of  the  National
 Cooperative  Development
 Corporation  Act,  1962.

 [Placed  in  Library,  See  No.  LT-
 2997/64).

 (ii)  Certified  Accounts  of  the
 National  Cooperative  Deve-
 lopment  Corporation  together
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 with  the  Audit  Report  there-
 on,  for  the  periog  from  the
 ‘14th  March,  963  to  S8ist
 March,  1963,  under  sub-sec-
 tion  (4)  of  section  77  of  the
 National  Co-operative  Deve-
 lopment  Corporation  Act,
 1962.

 (Placed  in  Library,  See  No.  LT-
 2998/64].
 STATEMENT  INDICATING  RESULTS  OF

 CENTRAL  GOVERNMENT  LOANS  FLOAT-
 ED  IN  1964-65,
 The  Minister  of  Planning  (Shri

 8.  BR,  Bhagat):  I  beg  to  lay  on  the
 Table  a  Statement  indicating  the  re-
 sults  of  Central  Government  Loans
 floated  in  1964-65.  [Placea  in  Lib-
 rary,  See  No.  LT-2999/64].
 NOTIFICATIONS  UNDER  THE  ESSENTIAL

 Commonities  Act
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  On  behalf  of  Shri
 Shah  Nawaz  Khan,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodities
 Act,  955:—

 (i)  The  Fertiliser  (Control)  Se-
 cond  Amendment  Order  1964,
 publisheg  in  Notification  No.
 ‘5.0.  933  dateg  the  6th  June,
 1964,

 (ii)  The  Fertiliser  (Control)
 Third  Amendment  Order,
 1964,  published  in  Notifica-
 tion  No.  S.O,  2077  dateq  the
 3th  June,  ‘1964.

 The  Fertiliser  (Control)
 Fourth  Amendment  Order,
 ‘1964,  publisheqg  in  Notifica-
 tion  No.  S.O,  260  dated,  the
 Ist  August,  1964,

 (iv)  The  Fertiliser  (Control)  Fifth
 Amendment  ?  Order,  1964,
 publisheq  in  Notification  No.
 8.0,  2879  dated  the  22nd
 August,  1964

 [Placed  tn  Library,  See  No.  LT-
 3000/64)

 (iii)
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 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 MODITIES  AcT

 Shri  D.  R.  Chavan:  |  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  notifications  under  sub-section
 (6)  of  section  3  of  the  Essential  Com-
 modities  Act,  955:—

 (i)  The  Rice  (Madras)  Price
 Control  (Fourth  Amendment)
 Order,  1964,  publisheg  in  No-
 tification  No,  GSR  8l8  dated
 the  30th  May,  1964,

 (ii)  The  Rice  (Andhra  Pradesh)
 Price  Control(  Fifth  Amend-
 ment)  Order,  1964,  published
 in  Notification  No,  GSR  8l9
 dateg  the  30th  May,  1964,

 (iii)  The  Inter-Zonal  Wheat  and
 Wheat  Products  (Movement
 Control)  Fourth  Amendment
 Order,  1964,  published  in  No-
 tification  No.  GSR  B41  dated
 the  6th  June,  1964,

 (iv)  The  Madhya  Pradesh  Rice
 Procurement  (Levy)  Third
 Amendment  Order,  1964,  pub-
 lisheqd  in  Notification  No.
 GSR  857  dated  the  38th  June,
 1964.

 (v)  G.S.R,  No.  98  dated  the  27th
 June,  1964,  rescinding  the
 Madras  Rice  Procurement
 (Levy)  Order,  1964,

 (vi)  G.S.R,  No,  982  dated  the  27th
 June,  1964,  rescinding  the  An-
 dhra  Pradesh  Paddy  (Move-
 ment  Control)  Order,  1964.

 (vii)  G.S.R,  No.  064  dated  the  27th
 July,  ‘1964,  rescinding  the
 Rice  (Madras)  Price  Control
 Order,  1964.

 (viii)  The  Andhra  Pradesh  Coarse
 Rice  (Maximum  Prices)  Or-
 der,  1964,  publisheg  in  Nott!-
 fication  No,  G.S.R.  098  dated
 the  3lst  July,  1964,
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 iShri  D,  R.  Chavan]
 (ix)  The  Madras  Coarse  Rice

 (Maximum  Prices)  Order,
 1964,  publisheq  in  Notification
 No.  G.S.R.  No.  099  dated
 the  3lst  July,  1964.

 (x)  G.S.R.  No.  ]0l  qated  the
 3lst  July,  1964,  rescinding  the
 Rice  (Andhra  Pradesh)  Price
 Control]  Order,  1963.
 The  Rice  (Madhya  Pradesh)
 Price  Control  (Fifth  Amend-
 ment)  Order,  1964,  published
 in  Notification  No  GSR
 02  dated  the  Ist  August,
 1964,
 The  Rice  (Punjab)  Price

 Control  (Fourth  Amendment)
 Order,  1964,  publisheg  in  No-
 tification  No,  G.S.R.  08
 dated  the  Ist  August,  1964.

 <xiii)  The  Bihar  Foodgrains  (Move-
 ment  Control)  Amendment
 Order,  1964,  published  in  No-
 tification  No.  G.S.R,  1180,
 dateg  the  8th  August,  1964.

 (xiv)  G.S.R.  No.  82  dated  the  5th
 August,  1964,

 (xv)  The  Inter-Zona]  Wheat  and
 Wheat  Products  (Movement
 Control)  Fifth  Amendment
 Order,  1964,  published  in  No-
 tification  No,  GSR,  88
 dated  the  5th  August,  1964,

 (xvi)  The  Andhra  Pradesh  Coarse
 Rice  (Maximum  Prices)
 Amendment  Order,  1964,  pub-
 lished  in  Notification  No.
 G.S.R.  86  dated  the  7th
 August,  1964.

 (xvii)  GSR  No.  59  dateg  the  I5th
 August,  1964,

 (xviii)  The  Inter-Zonal  Wheat  and
 “Wheat  Products  (Movement
 Conttol)  Sixth  Amendment
 Orier,  1964,  publisheg  in  No-
 tification  No.  G.S.R.  28  gat-
 ed  the  29th  August,  1964.

 [Placed  in  Library,  See  No.  LT-
 3000/64).

 (xi)

 (xii)
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 MOTION  RE:  FOOD  SITUATION—
 contd,

 Mr,  Speaker:  We  shall  take  up  fur-
 ther  consideration  of  the  following
 motion  moveg  by  Shri  C.  Subrama-
 niam  on  the  7th  September,  1984,
 mamely:—

 “That  the  Food  situation  in  the
 country  be  taken  into  considera-
 tion.”

 Subsequently,  I  hag  received  also
 an  amendment  from  ShriG.  5.  Musafir,
 ang  that  is  treated  as  moved.
 Some  others  also  have  been  sent  and
 I  promised  that  I  would  give  them
 time.

 Dr.  Aney  may  continue  his  speech.
 Shri  G,  5,  Musafir:
 That  for  the  original  motion,  the

 following  be  substituted,  namely: —
 “That  having  considered  the  food

 situation  in  the  country  ang  the
 steps  taken  by  Government  in  this
 connection,  this  House  approves
 of  the  policy  of  the  Government
 of  India  in  dealing  with  the  food
 situation.”
 Dr.  M.  S.  Aney  (Nagpur):  May  I

 have  your  permission  to  address  the
 House  without  standing?

 I  beg  to  move:

 I  prefaced  my  speech  yesterday
 with  a  remark  that  the  Minister  made
 a  very  short  speech  ang  did  not  give
 a  clear  indication  of  the  scope  of  the
 motion.  The  motion  is  that  the  food
 situation  in  the  country  be  taken  in-
 to  consideration.

 Along  with  the  parliamentary
 papers  a  review  of  the  food  situation
 was  also  circulated.  That  was  not
 taken  into  consideration  by  me.  I
 am  sorry  that  I  made  that  observa-
 tion.  JI  saiq  that  the  hon,  Minister
 was  not  fair  to  the  House.  I  should
 not  have  said  that.  That  was  what  I
 want  to  say  at  the  beginning.
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 Strong  and  persistent  pressure  on
 the  price  level  of  the  foodgrains  is
 the  outstanding  feature  of  the  econo-
 my  during  1963-64,  Among  the  causes
 that  led  to  this  strong  and  persistent
 pressure  on  the  price  of  the  food-
 grains  are,  according  to  him,  produc-
 tion,  marketable  surplus,  imports,
 growth  of  population  and  urbanisa-
 tion,  variation  in  consumer  prefer-
 ences  and  patterns,  increase  in  pur-
 chasing  power  ang  other  monetary
 factors,  stock-building  ang  hoarding,
 speculation  ang  other  trading  systems
 and  practices.  The  influence  of  these
 trends  is  viewed  in  the  pamphlet  cir-
 culateg  by  the  Ministry  of  Foog  and
 Agriculture.

 This  really  covers  the  entire  field
 of  the  Government’s  policy  of  the
 department  of  foog  ang  agriculture.
 Of  all  these  factors,  production  is  the
 main  factor  to  influence  the  prices.

 The  tabular  statement  of  the  index
 of  rice  production  ang  the  index  of
 wholesale  prices  of  rice  from  1957-
 58  to  1962-63,  prima  facie  establishes
 the  correlation  of  short  production
 and  rise  in  wholesale  price  of
 rice.  It  is  natural  that  it  should  be
 so  because  imports  of  rice  constitute
 according  to  the  Minister  barely  two
 per  cent  of  the  indigenous  production.
 The  most  significant  example  of  ex-
 ception  to  this  rule  has  been  supplied
 by  the  rise  in  the  index  figure  of  the
 price  from  05  to  109,  in  spite  of  the
 Tise  in  the  index  figure  of  production
 from  36°2  to  139.  The  increase  in
 production  did  not  only  lead  to  any
 decrease  in  the  index  figure  of  price
 but  an  increase  of  4  over  the  previ-
 ous  year’s  figure.

 Before  I  deal  with  the  production
 and  distribution  of  wheat,  I  would
 like  to  invite  the  attention  of  the
 hon,  Members  of  this  House  that
 jawar,  bajra  ang  maize  form  the  sta-
 Ple  foog  of  75  per  cent  of  the  popu-
 lation  of  Vidarbha,  Marathwada,  Tel-
 angana  and  certain  districts  of  Maha-
 rashtra.  Five  districts  of  Vidarbha
 were  known  and  counteg  as  surplus
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 districts  on  account  of  the  production
 of  jowar  and  pulses  in  six  districts,
 and  of  rice  in  the  district  of  Bhan-
 dara.  But  after  the  merger  of  Vidar-
 bha  district  in  Maharashtra,  which
 was  the  decision  taken  im  1956.

 Shri  Hari  Vishnu  Kamath:
 (Hoshangabad):  Maha  Vidarbh.

 3.00  hrs.

 Dr.  M.  8,  Aney:  Call  it  Maha
 Vidarbh.  After  its  merger  in  Maha-
 rashtra  and  the  creation  of  the  zonal
 system,  a  great  change  has  come  over
 in  the  supply  position  of  the  staple
 foodgraing  in  Vidarbha;  and  most  of
 the  rice  that  is  grown  in  Bhandara
 district  and  the  jowar  in  the  remain-
 ing  districts  is  sent  to  Bombay  soon
 after  the  harvest  is  gathered.  The
 merchants  come.ang  take  it.  And
 therefore  there  ig  short  supply  ०
 jowar  in  the  very  distincts  which  pro-
 duce  it.  It  is  available  at  prices  fixed
 probably  by  or  at  the  instance  of  the
 Bombay  merchants,  who  perhaps  im-
 port  it  into  Vidarbha  through  whole-
 sale  dealers  ang  shop-keepers.  The
 farmers  may  not  be  actually  suffering
 from  this.  Perhaps  he  may  be  get-
 ting  a  somewhat  better  price  also  for
 the  quantity  sold  by  him.  But  other
 people  have  to  purchase  the  jowar  at
 an  exorbitantly  high  rate  from  the
 whole-sale  shop-keepers  ag  well  as
 retail  shop-keepers,

 Bhandara,  Balaghat  ang  Chattisgarh
 were  the  main  surplus  rice  districts
 of  the  old  C.  P.  and  Berar  State.  The
 Vidarbha  districts  being  joined  to
 Maharashtra  under  the  States  Reor-
 ganisation  Act  of  ‘1956,  they  have  be-
 come  territories  outside  the  new
 Madhya  Pradesh.  Madhya  Pradesh
 State  prohibited  the  export  of  rice  to
 other  States.  The  Vidarbha  districts
 which  have  been  from  hundreds  of
 years  depending  for  their  supply  of
 rice  from  Chattisgarh  were  unable  to
 get  anything  for  their  own  consump-
 tion  from  those  districts,
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 (Dr.  M.  S.  Aney]
 Besides,  Bhandara  ang  Balaghat  and

 Durg  districts  are  coterminous.  And
 hundreds  of  persons  living  in  Bhan-
 dara,  Nagpur  and  other  parts  have
 their  farms  in  their  own  culti-
 vation  in  those  districts.  The  re-
 sult  is,  they  found  it  difficult  to
 get  the  rice  grown  in  their  own
 flelds  to  their  houses  in  Bhandara
 and  Nagpur,  etc.  It  was  being  sold  in
 Balaghat  and  Durg  very  much  cheap-
 er,  while  the  owners  living  outside
 these  districts  in  the  districts  of  Vi-
 darbha  have  to  purchase  rice  for  their
 own  consumption,  of  an  inferior  qua-
 lity,  for  more  than  three  times  the
 price  at  which  their  own  rice  in
 Madhya  Pradesh  was  being  sold.

 Shri  Hari  Vishnu  Kamath:  Lot  of
 smuggling  on  the  border.

 Dr.  M.  S.  Aney:  I  have  mentioned
 that.  You  can  imagine  the  feelings
 of  the  cultivators  in  the  region.  We
 purchase  foodgraing  supplied  to  us  by
 Maharashtra  State,  rice  from  America,
 Burma,  and  God  knows  what  other
 places  on  earth.

 This  may  explain  to  a  great  extent
 the  phenomenon  of  the  City  of  Nag-
 pur  being  the  most  costly  place  for
 living.  At  page  8  of  this  Review—
 I  have  drawn  the  attention  of  hon.
 Members  to  this—the  prices  of  indi-
 genous  wheat  in  different  States  in
 August  964  are  given.  The  prices
 are  for  what  they  call  quintal:

 Punjab  (Ambala)  Rs,  49:00
 Rajasthan  (Jaipur)  Rs.  50°00
 Delhi  Rs,  52°25
 Madhya  Pradesh  (Jabalpur)

 Rs.  59:00
 Gujarat  (Ahmedabad)  Rs.  77:25

 Ang  Maharashtra  (Nagpur)—I  am
 sorry  my.  friend  Mr.  Nath  Pai  is  not
 here—the:  figure  is  Rs.  104:00.  That
 is  the  price  at  which  it  is  being  sold.
 And  U.  P.  (Allahabad)  is  Rs.  80:40.

 Mr.  Speaker:  The  hon.  Member
 should  gsume  that  he  is  making  a
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 speech  while  standing,  though  he  has
 been  allowed  to  sit  and  speak.  Be-
 cause,  sometimes  he  begins  to  con-
 verse  with  his  neighbours.

 Dr.  L,  M.  Singhvi  (Jodhpur):  Not
 with  his  immediate  neighbour,  Sir;

 Shri  Hari  Vishnu  Kamath:  Just
 clarifying  ang  amplifying  the  points.

 Dr,  M.  Aney:  I  am  glad  you  have
 reminded  me,  Sir.

 Now,  this  variation  is  due  to  the
 zonal  system  of  gistribution  of  wheat.
 This  is  only  g  sample  of  the  wholly
 prohibitive  prices  that  prevail  in
 Nagpur  and  towns  of  Vidarbha.

 On  this  point  I  would  like  to  bring
 to  the  notice  of  the  House  another
 little  point  connected  with  it.  When
 we  urge  on  the  hon.  the  Finance  Min-
 ister  to  upgrade  the  city  of  Nagpur,
 he  wants  to  silence  us  with  the  stereo-
 typed  reply  that  its  population  is  less
 than  20  lakhs.  But  what  about  the
 purchasing  capacity  of  the  thousands
 of  clerks  who  have  to  buy  wheat  at
 Rs.  104,  while  their  brothers  at
 Kanpur,  Delhi,  Calcutta  and  Bombay
 get  it  very  cheap?  But,  for  the  city
 of  Nagpur,  Bombay  must  raise  its
 voice.  I  hope  it  will  do  it  soon  if  it
 has  not  already  gone  in  that  matter.

 I  have  remarked  more  than  once  in
 this  House  that  the  formation  of
 States  on  linguistic  basis  gradually
 corrodes  into  the  sense  of  national
 patriotism  ang  tends  to  replace  the
 State  itself  in  its  place.  In  the  Review
 in  para  33  certain  observations  are
 made  which  I  take  the  liberty  of
 quoting  below:

 “One  other  factor  is  relevant.
 Recent  experience  in  distribution
 has  brought  out  certain  unhealthy
 trends.  The  tendency  of  each
 State  to  look  after  its  own  inter-
 ests  intensifies  the  difficulties  ‘of
 ‘deficit’?  States.  A  State  may  be
 deficit  in  one  commodity  but  may
 ‘be  surplus  in  another.  We  have
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 to  view  the  whole  country  as  a
 national  market,  for  all  commodi-
 ties  inclusive  of  foodgrains.  There
 is  a  tendency  to  impose  Statewise
 barriers  which  have  introduced  8
 disintegrating  factor  in  the
 national  life.  This  has  to  be
 avoided  in  any  future  distribution
 and  price  policy
 I  endorse  the  above  remark  with

 an  addition  that  the  proper  remedy  is
 to  take  up  the  question  of  reorgani-
 sation  of  certain  States  and  form  them
 into  different  units  after  giving  due
 consideration  to  factors  which  are
 more  relevant  for  the  life  and  happi-
 ness  of  the  people  living  in  those

 “*tracts  rather  than  the  imaginary
 affinity  in  the  ferm  of  linguistic
 affinity  or  religious  brotherhood.

 I  am  conscious  of  the  serious  efforts
 that  are  being  made  by  the  Govern-
 ment  to  grapple  with  the  food  prob-
 jem  and  the  rise  in  prices.

 Here  ]  wish  to  emphasise  the  fact
 that  the  nations  which  were  really
 belligerent  in  the  Second  World  War
 —that  means,  Japan,  Germany,
 France,  England,  etc.  these  were
 belligerent  nations—and  which  suffer-
 ed  most  in  the  period  of  the  war.
 took  up,  after  the  treaty  declaring  the
 end  of  hostilities  was  signed,  first  the
 question  of  bringing  down  the  prices
 of  foog  and  other  essential  commodi-
 ties  to  the  pre-war  level.  I  have
 learnt  that  most  of  them  have  suc-
 ceeded  to  a  great  extent  and  have
 restored  the  norma]  practice.  I  am
 sorry  to  remark  that  our  Government
 was  rather  very  late  in  realising  the
 importance  of  this  particular  subject,
 ang  due  attention  was  not  paid  to  it.
 Probably  some  of  the  difficulties
 which  we  are  facing  are  due  to  proper
 attention  not  being  given  at  the
 proper  time.  |  hope  the  new  Gov-
 ernment—I  consider  the  present  Gov-
 ernment  as  a  new  Government—

 Shri  Hari  Vishnu  Kamath:  Not
 quite  new.  (Interruption).

 Dr.  M.  Aney:  I  hope  the  new
 Government—it  may  be  due  to  the
 Kamaraj  Pian  or  it  may  be  due  to
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 any  other  thing—will  succeed  in
 opening  a  new  and  bright  chapter  of
 not  only  keeping  the  people  merely
 in  peace  only,  but  in  a  state  of  pros-
 perity  and  dignity  as  well.

 This  can  be  achieved  by  accepting
 the  principle  of  responsive  co-opera-
 tion  which  the  late  Lokamanya  Tilak
 of  hallowed  memory  had  enunciated
 and  urged  the  nation  to  accept  at  the
 Amritsar  Congress  in  1918.  J  wish  the
 Government  all:  success  in  their  effort
 and  support  the  motion  and  I  wish,
 like  Shri  Masani,  that  it  should  be
 given  a  proper  ang  sufficient  time  to
 try  their  own  methods  to  fight  against
 the  evils  effects  of  the  policy  which
 had  been  pursued  for  so  many  years
 in  the  past.

 I  do  not  wish  to  take  further  time.
 I  entirely  agree  with  the  observations
 made  in  the  concluding  part  of  the
 report  or  the  officia)  review.  |  shall
 read  that  and  conclude  my  speech.

 Mr,  Speaker:  He  will  kindly  con-
 clude  now.

 Dr,  M.S.  Aney:  Yes,  Sir.  It  says:

 “Above  all,  the  solution  to  a
 shortage  can  only  be  through
 increased  availability.  It  is  not  a
 happy  state  of  affairs  that  a  coun-
 try  with  such  g  potential  as  ours
 should  continue  to  import  food
 on  a  large  scale.  While  in  the
 short  term,  it  will  not  be  possible
 to  eliminate  imports,  Govern-
 ment’s  aim  is  to  reduce  them  by
 increasing  indigenous  production.”

 And,  now,  this  is*most  important—

 All  steps  necessary  therefore
 are  being  concerted.  A  modern
 agriculture  using  the  latest

 hnology  can  definitely  help  us to  attain  this  goal.  Government
 of  India  are  presently  engaged  in
 a  review  of  the  current  policies  of
 agricultural  administration  and
 extension.”
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 I  want  them  to  move  rapidly  and  not
 go  sluggishly  and  slowly.

 “An  agricultural  revolution  can-
 not  be  brought  about  merely  by
 a  fiat  from  above.  It  has  to  be
 achieveq  by  change  at  the  very
 grassroots.  It  has  to  involve
 everyone  of  us,  in  public  life,  in
 the  farms  and  in  the  factories.
 Only  by  the  responsive  c0-opera-
 tion  of  all.concerned  can  such  8
 massive  change  be  successful.”

 People’s  co-operation  with  the  Gov-
 ernment  is.  always  conditioned  by  its
 responsiveness  to  the  urgent  demands
 of  the  public.  There  will  be  co-opera.
 tion  to  the  extent  to  which  the  Gov-
 ernment  is  able  to  meet  the  legitimate
 demands  of  the  people.  With  these
 remarks,  I  think  you  for  the  time
 given  to  me.

 Shri  A.  C.  Guha  (Barasat)  Mr.
 Speaker,  Sir,  it  has  been  the  experi-
 ence  of  the  whole  nation  that  we  are
 passing  through  a  very  acute  food
 crisis  since  Independence,  or  |  think
 since  1943,  the  foog  situation  has
 continued  to  be  difficult.  But  it  has
 been  never  so  difficult  as  it  is  now.
 The  Government  have  been  accused
 that  most  of  their  agricultura]  schemes
 have  not  been  fulfilled.  Perhaps
 there  is  some  justification  for  that
 also.  But  it  should  also  be  realised
 that  agriculture  is  the  most  difficult
 sector  for  any  Government  to  develop
 according  to  their  plans.  There  are
 Other  countries  also  which  have
 had  a  similar  experience  in  agricul-
 ture.  Russia  and  China  have  also  not
 been  able  to  fulfil  their  agricultural
 plan  targets  or  their  expectations.

 An  Hon,  Member:
 munist  countries.

 Say  the  com-

 Shri  A.  a.  Guha:  The  only  country
 in  the  world  which  can  claim  ‘to  have
 agricultural  prosperity  is  the  United
 States  of  America.  The  two  other
 countries,  Australia  and  Canada,  are
 very  sparsely  populated,  with  large
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 virgin  soil  and  small  in  population.
 But  among  all  the  big,  recognised
 countries  in  the  world,  only  the  USA
 can  claim  to  have  agricultural]  pros-
 perity.

 The  Yeport  or  review  of  the  food
 situation  has  ended  with  some  expec-
 tation  of  ‘agricultural  revolution,  and
 my  predecessor  Dr..M.  S.  Aney  has
 also  referred  to  it.  I  would  like  to
 warn  the  House  that  agricultural  re-
 volution  is  not  an  easy  thing.  Indus-
 trial  revolution  is  far  easier  than
 agricultural  revolution.  Agricultural
 covers  about  75  to  80  per  cent  of  the
 people;  it  covers  the  entire  country-
 side,  in  the  mattex  of  population,  area
 and  also  in  money  investment.  It  is
 far  more  difficult  for  any  Government
 to  revolutionise  agriculture  than  to
 have  an  industrial  revolution.  These
 are  the  factors  which  we  should  con-
 sider  while  discussing  the  ‘foog  situa-
 tion  in  the  country.

 I.  think  about  six  years  ago,
 the  Foodgrains  Inquiry  Committee
 made  certain  recommendations.  Its
 recommendations,  though  general,
 were  of  a  constructive  nature  for  in-
 creasing  our  agricultural  production.
 One  of  its  main  recommendations  was
 that  there  should  not  be  any  illusion
 of  having  self-sufficiency  in  food  in
 the  near  future.  It  recommended  a
 continuous  import  of  foodgrains  and
 creating  a  buffer  stock.  There  should
 not  be  any  mental  reservation  on  the
 part  of  the  Government  in  this  regard.

 For  some  years  we  have  been  told
 of  the  creation  of  a  buffer-stock;  fre-
 quent  visits  to  the  USA  also  were  ar-
 ranged  for  procuring  foodgrains  for  the
 creation  of  a  buffer-stock.  But  now,
 in  the  face  of  this  crisis,  we  find  that
 the  ‘buffer-stock  has  evaporated;  it
 wag  not  created.  One  of  the  recom-
 mendations  of  the  Foodgrains  Inquiry
 Committee  was  the  creation  of  the
 buffer-stock  and  it  could  have  been
 created  only  through  imports.  I
 think  the  Government  should  now
 take  the  lesson  of  this  crisig  and  that
 they  will  not  ignore  the  creation  of



 बया  Motion  re:

 buffer-stock  so  that  they  can  have  a
 strategical  hold  over  the  price  and
 supply  of  foodgrains,
 ३33.48  hrs.

 [Mr.  Deputy  SPEAKER  in  tne  Cnair]

 The  Government  have  also  been
 accused  of  failures  in  implementing
 their  agricultural  policy.  I  also  wish
 to  say  that  they  have  not  heen  able
 to  fulfil  their  expectations  fully.  But,
 at  the  same  time,  it  should  be  realised
 that  during  the  last  5  years—l949  to
 964—the  production  of  foodgrains
 has  increased  by  35  per  cent—from
 00  to  135.  Taking  the  base  year
 ag  1949,  the  production  was  00  and
 in  1963,  our  production  has  gone  up
 to  85  that  is  35  per  cent  more.
 This  increase  to  35  per  cent  in  5
 years  meang  two  and  a  hajf  per  cent
 annually.  jy  think  that  considered
 with  the  achievement  of  other  coun-
 tries,  this  is  not  a  very  mean  achieve-
 ment.  A  two  and  8  half  per  cent
 annua]  increase  in  the  production  of
 foodgrains,  I  think,  should  not  be  con-
 sidered  by  itself  a  baq  performance.
 But  jt  has  fallen  far  short  of  our  ex-
 pectation,  and  fallen  far  short  of  our
 requirements,  Apart  from  foodgrains,
 in  other  agricultural  items  also  our
 production  has  increased  far  more  ra-
 pidly  particularly  in  the  matter  of
 fibres,  cotton  and  jute.  The  total  in-
 crease  in  agricultura]  production  has
 gone  up  by  40  per  cent  in  the  last  5
 years.  Before  we  make  an  assess-
 ment  of  the  food  situation,  we  should
 analyse  first  how  the  present  situation
 has  been  brought  about,  In  1963-64
 foodgrains  production  increased  by
 about  |  million  tons  over  that  of
 1962-63.  Our  import  also  has  been  2
 million  tons  more  than  in  1962-68,  So, the  availability  ‘of  foodgraing  in  the
 country  should  be  at  least  3  million
 tons  more  than  in  1962-63.  Yet,  why
 this  crisis?

 One  factor  ig  that  though  the  pro-
 duction  has  increased  over  that  of  last
 year,  market  supply  has  gone  down  by
 about  20  per  cent.  Peasants  have
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 developed  certain  hoarding  powers
 and  they  are  not  sending  their  food-
 grains  to  the  market  as  and  wnen  we
 expect  them  to  do.  They  are  consider.
 ing  their  own  economic  gains  and  they
 supply  to  the  market  according  to
 their  own  economic  considerations.
 But  the  main  factor  in  this  is  the
 hoarding  of  the  private  trade.  |  think
 there  should  not  be  any  difference  of
 opinion  in  this  House  with  this  re-
 mark  in  the  review:

 “The  edge  of  speculation  has  to
 be  blunted.  Over  the  years,
 traders  have  not  behaved  in  a
 manner  such  as  to  infuse  confid-
 ence  and  trust.  Trade  has  been
 quick  to  exploit  every  local  scare
 city  and  in  some  cases  to  contrive-
 local  scarcities.”

 I  come  from  West  Bengal  where
 we  have  very  bitter  experience
 in  these  matters.  AS  soon  85
 prices  of  certain  commodities  are
 fixed,  they  have  a  tendency  to  disap-
 pear  from  the  market.  If  the  fixed
 maximum  price  is  lifted,  then  +  the
 commodity  starts  coming  into  the
 market,  So,  it  is  not  always  want  of
 the  goods  that  has  made  the  position
 so  difficult,  but  it  is  the’  combined
 attack  of  the  private  traders  on  the
 Government  ang  on  the  consumers.
 They  want  Government  to  yield  to
 their  dictates  and  also  the  consumers
 to  take  the  goods  on  terms  dictated
 by  them.  This  is  a  position  which  no
 Government  can  take  with  complacen.
 cy.  Government  have  been  rightly
 accuseg  that  in  this  regard,  the  Gov-
 ernment  machinery  has  so-long  failed
 to  put  the  private  traders  under  pro-
 per  control.  We  want  this  to  be  done
 and  I  think  Government  also  at  the
 higher  level  want  this  to  be  done.
 Yet,  it  hag  not  been  possible  to  do  it.
 There  is  a  suspicion  in  the  ming  of
 the  public  that  in  the  Government
 machinery,  there  is  still  a  -lurking
 soft  corner  about  private  traders.
 Maybe  certain  Ministers  may  not  agree
 with  this.  Maybe  the  top  may  be
 clean,  but  if  we  scrutinise  the  entire
 gamut  of  the  administrative  machi-
 nery,  this  accusation  cannot  be  com-
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 pletely  brushed  aside.  Government
 must  be  very  particular  about  _  this.
 If  they  initiate  g  policy,  that  should
 be  ruthlessly  given  effect  to  by  the
 administration  and  there  shoulg  not
 be  any  slackening  of  the  Government
 policy  in  the  course  of  implementa-
 tion  by  the  administrative  machinery.

 Coming  to  the  Bengal  position,  the
 price  of  rice  was  fixed  this  year  in
 consultation  with  and  I  think  at  the
 suggestion  of  the  opposition  leaders.
 They  cannot  disclaim  responsibility
 for  the  step  taken  by  the  Bengal  Gov.
 ernment  in  fixing  the  price.  The
 price  of  rice  was  fixed  even  after  the
 last  harvest.  From  that  time,  there
 was  a  tendency  of  rice  disappearing
 from  the  market  and  the  crisis  came
 Perhaps  in  May  oy  June.  The  price  of
 fish  has  also  been  fixed.  The  total
 supply  of  fish  in  the  Calcutta  marke:
 has  gone  down  to  near  about  25  per
 cent  of  the  normal.  Another  food
 item  which  is  most  essential  for  a
 Bengali  family  is  mustard  oil.  Its
 price  rose  from  Rs.  2°50  to  Rs.  3,
 Rs.  3.50  ang  Rs.  4....

 Shri  Hari  Vishnu  Kamath:  That  too
 is  adulterated.

 Shri  A.  C.  Guha:  That  is  another
 thing.  We  are  accustomed  to  that.
 We  have  developed  immunity  for  that.
 So,  the  tendency  is  that  anything
 which  the  Government  want  to  con-
 tro]  practically  disappears  from  the
 market.  For  this,  the  Government
 machinery  must  take  itg  blame.  If
 the  Government  machinery  have  act-
 ‘ed  with  real  sincerity  and  zeal,  and
 position  woulg  have  much  improved.

 This  food  crisis  has  revealed  some
 ugly  things  in  our  society.  One  is
 that  there  is  no  end  to  the  greed  in
 profiteering  and  hoarding.  When
 fellow  human  beings  are  struggling  for
 a  seer  of:  rice  or  wheat,  the  hoarders
 sit  tight  on  their  hoarded  foodgrains
 and  it  does  not  touch  their  conscience.
 This  is  one  of  the  social  factors  which
 has  been,  revealeg  and  proper  steps
 should  be  taken  in  regard  to  that.
 Another  thing  is  the  conflict  between
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 surplus  and  deficit  States,  The  review
 also  has  admitted  that  there  is  a  ten-
 dency  in  the  surplus  States  to  profit
 at  the  cost  of  the  deficit  States.  In
 this  respect,  Mr.  Gopalan  and  myself
 stand  in  the  same  category  of  deficit
 States.  Kerala  and  Bengal  are  not
 likely  to  be  surplus  or  self-sufficient
 dn  foodgrains.  But  Bengal  may  be-
 come  self-sufficient  in  foodgrains  if  it
 abandons  the  cultivation  of  jute  and
 tea,  which  give  India  about  Rs.  250
 crores  of  foreign  exchange.  I  think
 these  two  are  the  biggest  foreign  ex-
 change  earners  for  India.  Even
 after  that,  if  we  do  not  get  any
 consideration  from  the  neighbour-
 ing  States  in  regard  to  supply.
 of  foodgrains,  it  will  be  a  sorry  state

 and  it  may  not  be  im-
 proper  for  a  Bengali  to  ask,  what  is
 this  national  integration  and  the  idea
 of  our  nationhood?  This  question  has
 serious  repercussions  and  it  will  have
 to  be  tackled  by  the  Government,
 whether  on  the  food  front,  national  in-
 tegration  will  crack  or  stand  solid.
 Food  is  the  testing  ground  for  any
 social  or  ethical  theory  we  may  pro-
 mulgate.  On  this  ground  there  should
 not  be  any  slackening  of  national  in-
 tegration.

 There  is  the  policy  of  Government
 to  supply  steel  and  coal  at  equalised
 price.  Mr.  Subramaniam  hag  been
 dealing  with  steel  and  coal  till  two
 months  ago  and  he  might  be  able  to
 tell  the  House  that  there  is  a  policy
 decision  that  steel  and  coal  would  be
 supplied  all  over  India  at  almost  the
 same  rate.

 The  Minister  of  Foog  and  Agricul-
 ture  (Shri  Subramaniam):  Only  steel.

 Shri  A,  Cc.  Gaha:  As  regards  coal
 also,  there  is  railway  freight  subsidy
 and  a  subsidy  of  Rs.  2  pér  ton  for  in-
 land  coastal  shipping.  So,  coal  is
 available  at  almost  the  same  _  price
 throughout  the  country.  Foodgrains
 are  much  more  important  than  steel
 and  coal.  I  do  not  know  whether  it
 will  be  possible  for  Government  to
 initiate.a  policy  that  the  price  should
 be  more  or  less  equal,  not  rigidly
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 equal,  but  more  or  less  equality  of
 price  of  foodgrains  to  be  maintained
 all  over  India,  There  may  be  diffi-
 culties,  because  there  are  disparities
 in  the  per  capita  income  and  standard
 of  living  in  different  States.  Consi-
 dering  al]  this,  there  should  be  an  at-
 tempt  to  see  that  foodgrains  are  sup-
 plieg  to  the  deficit  States  at  more  or
 less  the  same  rate  as  thas  prevailing
 in  the  surplus  States.  For  this,
 centre’s  control  at  the  procurement
 and  supply  source  would  be  necessary.

 Sir,  on  another  point  I  should  like
 to  mention  about  the  Government's
 failure.  From  last  December  the  price
 index  has  been  rising  rather  rapidly
 and  the  Government  should  have  taken
 notice  of  that.  But,  in  this  House,  in
 December  1968,  the  Finance  Minister
 made  a  sort  of  a  policy  statement  and
 in  that  he  indicated  g  liberal  credit
 policy.  When  the  index  figure  was
 rising,  when  we  had  two  consecutive
 bad  agricultural  years,  that  was  not
 the  proper  time  to  initiate  a  liberal
 credit  policy.  Here  is  the  Report  of
 the  Reserve  Bank  of  India  on  Currency
 and  Finance.  I  think  most  of  the
 Papers  have  commented  on  this,
 whether  the  Finance  Ministry  was
 controlling  the  Reserve  Bank  or  the
 Reserve  Bank  was  really  discharging
 its  functions  in  giving  proper  advice
 to  the  Finance  Ministry  regarding
 financial  and  economic  policies  to  be
 followed.  It  mentioned  “advances
 against  seasonal  cimmodities  such  as
 Paddy,  rice  etc.,  recorded  an  increase
 larger  than  in  the  corresponding  year
 in  1962-63",  It'also  says:  “prevailing
 inflationary  conditions  in  the  eco-
 nomy”,  “unusually  rapid  pace  of  credit
 creation  by  banks”  and  so  on:  These
 are  the  policies  followed  by  the  Gov-
 ernment  or  followed  by  the  Reserve
 Bank  may  be  at  the  suggestion  of  the
 Government  which  must  take  _  major
 portion  of  the  blame  for  the  hoarding
 by  the  private  traders,

 Apart  from  this,  there  is  also  the
 Question  of  the  unaccouhted  money.  I
 do  not  know  what  steps  Government
 have  taken  or  intend  taking  about  this
 unaccounted  money,  If  they  cannot
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 take  any  effective  steps  regarding  this
 unaccounted  money,  the  whole  eco-
 Nomy  May  go  into  greater  and
 greater  difficulties.  This  hoarding  has
 been  partly  possibly  through  the  bank
 advances.  It  should  have  been  con-
 trolled  particularly  in  view  of  the
 trend  of  rising  prices  and  particularly
 in  view  of  the  two  consecutive  bad
 agricultural  years.  But  the  main
 money  source  for  this  hoarding  by
 Private  trade  is  the  unaccounted
 money  and  Government  must  tackle
 this  problem.  By  what  means,  I  do
 not  like  to  suggest  here,  but  this  is
 the  problem  and  unless  this  is  tackled
 if  there  is  any  private  trade  in  the
 country  there  will  be  hoarding  in
 everything  and  it  cannot  be  prevented,

 Sir,  people  are  now  complaining  and
 in  this  House  also  complaints  have
 been  made  about  high  prices.  I  do
 not  know  if  the  Government  hes  tried
 to  make  any  assesament  of  the  pro-
 duction  cost  of  any  agricultural  com-
 Modity.  Prices  have  been  fixed,
 sometimes,  in  a  very  amateurish  man-
 ner.  I  think  only  three  weeks  ago,  in
 Delhi,  prices  of  some  foodgraing  and
 other  commodities  have  been  fixed,
 not  on  any  proper  economic  study  but
 by  some  politicians  sitting  in  a  room.
 In  this  way  prices  cannot  be  fixed,  It
 is  a  policy  decision  of  the  Government
 and  of  this  House  that  the  farmers
 must  be  given  economic  prices.  If
 the  farmers  cannot  get  economic
 prices  they  would  not  produce.
 Therefore,  for  greater  production
 the  first  thing  necessary  is  that  the
 farmers  must  be  assured  of  economic
 Prices,  and  for  that  there  must  be  some
 rise  in  the  prices.

 The  high  prices  of  some  of  these
 commodities  are  due  to  some  of  the
 ideas  and  ideals  we  all  advocate.
 Previously  the  farmers  were  compelled to  bring  their  goods  into  the  market—
 to  place  their  products  under  a  dis-
 tress  sale.  We  have  now  said  that
 agricultural  credit  should  be  extend-
 ed.  With  that  credit  they  have  deve-
 loped  their  hoarding  power.  There-
 fore,  they  can  now  dictate  terms,  That
 is  one  of  the  concomitants  of  our  policy
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 of  giving  an  economic  price  and  credit
 facilities  to  the  farmers.  But,  at
 the  same  time,  we  should  also
 see  that  the  consumers  also
 do  not  ‘suffer.  In  the  _  report  of
 the  Plarming  Commission—I  think  it
 is  in  the  Second  Plan  Report—it  was
 stated  that  if  the  producer  gets  the
 benefit  of  the  price  paid  by  the  con-
 sumer,  then  whatever  high  price  the
 consumer  may  pay  there  would  not  be
 any  rancouring,  but  if  in  between  the
 corisumer  ang  the  producer  there  are
 so-many  other  intermediaries  to  take
 a  slice  cof  the  profit  then,  surely,  no-
 body  will  be  the  gainer,  neither  the
 consumer  nor  the  producer.  Therefore,
 it  will  be  for  the  Government  to  consi-
 der  how  to  eliminate  these  so  many
 intermediaries  particularly  for  food
 items.  These  intermediaries  take  at
 least  5  to  20  per  cent  of  the  profit
 from  the  producers  sale  price  and
 pdd  to  the  consumer’,  purchase  price.
 That  portion  should  be  eliminated  as
 tar  as  possible.  The  best  machinery
 may  be  State’s  intervention  or  cocpe-
 rative  Societies  or  larger  number  of
 fair  price  shops.

 Another  thing,  in  this  connection,  is
 that  high  price  is  also  a  factor  to  be
 paid  for  in  a  developing  economy.  We
 cannot  forget  that  we  have  pumped
 during  these  5  to  6  years  at  least
 about  Rs.  20,000  crores  into  the  country
 and  a  considerable  portion  of  that  has
 gone  into  the  pockets  of  the  working
 class.  Naturally,  their  purchasing
 power  hasincreased.  They  eat  more,
 they  eat  better  food  and  they  prefer
 finer  cereal;  now  rather  than  take
 coarse  grains.  Thes?  are  factors  which
 lead  to  greater  demand  and  higher
 price,  and  the  country  has  to  pay  this
 price  because  of  some  of  the  economic
 and  social  policies  which  we  all  hold
 dear  to  ys. bi

 Shri  Hari  Vishnu  Kamath:  What
 about  the  value  of  the  rupee?  It  has
 gone  down  to  7  paise.

 Bhrl  A.  0.  Guba:  Yes,  that  is  true.
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 When  I  have  said  that  agricultural
 credit  should  be  extended,  at  the  same
 time,  it  should  be  realised  that  that
 credit  should  go  to  the  credit-deser-
 ving  persons.  I  think  about  three
 years  back  under  the  chairmanship  of
 Shri  V.  L,  Mehta  a  committee  for  agri-
 cultural  credit  was  set  up  and  that
 committee  recommended  that  -credit-
 worthiness  should  not  be  the  criterion
 and  that  credit  should  be  given  to
 credit-deserving  persons,  What  is  the
 Position  now?  Only  those  tenants
 who  are  able  to  pledge  their  lands  are

 That  means  only
 big  tenants  get  the  benefit  of  this  agri-
 cultural  credit  and  not  the  small
 tenants  or  agricultural  labourers.
 There  should  be  a  policy  so
 that  agricultural  credit  should  be
 so  channelleg  that  it  is  useg  solely
 or  primarily  for  agricultural  produc-
 tion  and  not  for  hoarding  or  for  any
 other  purpose.  It  should  be  used  pri-
 marily  for  better  production,

 Lastly,  whatever  increase  in  agri-
 cultura]  production  has  been  there  so
 far  in  our  country,  that  hag  been  only
 by  bringing  marginal  or  sub-marginel
 lands  under  cultivation.  It  should  he a  matter  of  shame  for  us  that  even  now
 our  yield  per  acre'is  perhaps  the  low=
 est  compared  to  any  civilised  country
 in  the  world.  If  the  Government  has
 got  any  agricultural  policy,  it  should
 primarily  be  to  increase  the  yield  per
 acre.  To  de-forest  lands  or  to  take
 away  grazing  lands  and  put  them
 under  cultivation  will  ultimately  be
 disastrous  for  the  economy  of  the
 country.  The  only  thing  to  do  is  that
 We  should  try  to  increase  the  yield
 per  acre.  Unless  that  is  done
 it  will  not  be  possible  for  us
 to  solve  the  food  problem  or  other
 economic  problems.  For  that  we  re-
 quire  more  fertjlizers,  more  minor  ir-
 tigation  schemes.  The  big  irrigation
 schemes  may  be  postponed  for  some
 time.  We  have  been  hearing  of  DVC
 from  1947-48.  and  as  yet  I  do  not  know
 how  much  water  it  has  given.  Small
 irrigation  schemeg  can  do  much  more
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 quickly  in  this  respect.  Ag  for  ferti-
 lizers,  I  think  we  have  not  reached
 even  40  per  cent  of  the  Thirq  Plan
 target.  I°  hope  the  Finance  Ministry
 will  not  be  stingy  in’  sanctioning
 foreign  exchange  for  the  import  of
 fertilizers  so  that  the  per  acre  yield
 of  agricultural  products  may  go  up
 and  will  help  us  im  increasing  food
 production.  Foog  import  would  be
 more  costly  in  foreign  exchange  than
 fertilizer.  import.

 Shri  A.  K.  Gopalan:  (Kesergod):
 Mr.  Deputy-Speaker,  the  present  food
 policy  of  the  Government  is  not  mere-
 ly  bungling  but  a  deliberate  policy
 adopted  to  suit  certain  vested  interests
 in  this  country.  Because  I  cannot
 use  unparliamentary  language,  I  chara-
 cterise  the  food  policy  of  the  Govern-
 ment  as  callous  indifference  and  deli-
 berate  bungling:

 We  have  got  copies  of  Review  of
 the  Food  Situation  and  Statistical
 Statements  Relating  to  the  Food  Situa-
 tion,  in  the  country.  If  statistics  can
 feed  the  people,  then  certainly  these
 figures  are  enough.  As  far  as  the  Re-
 view  of  the  Food  Situation  ts  concern-
 ed,  certain  sentiments  are  expressed
 that  there  is  procurement  and  prices
 are  fixed.  But  what  are  the  realities?
 What  are  the  effects  of  the  measures
 taken  by  the  Government  on  the
 people?  I  do  not  want  to  go  iato
 the  details  mentioned  in  the  Review.
 Under  the  heading  “Stock-building  and
 hoarding”  it  is  stated:

 “The  only  corrective  in  the  cir-
 cumstances  can  be  the  removal  of
 incentives  to  hoarding  by  fixation
 of  maximum  prices  backed  up  by
 strong  anti-hoarding  measures....”

 There  has  been  fixation  of  maximum
 Prices  in  certain  places,  especially  in
 the  South.  But  what  has  been  the  re-
 sult  of  that  fixation  of  price?  There
 are  only  prices  ang  no  rice!  By  the
 fixation  of  price  even  that  rich  which
 was  otherwise  available  at  a  higher
 price  is  not  available  today.  That  is
 the  only  result  of  fixation  of  price.
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 Then  it  is  said:
 “The  Government  have  taken  a

 large  number  of  measures  to  arrest
 the  rising  prices  of  food-grains.
 Government  have  stepped  up  the
 imports  of  wheat  and  rice  from
 abroad  so  as  to  increase  the  sup-
 plies  in  the  market”.

 It  ig  true  that  Government  has  obtain.
 ed  wheat  from  outside  and  supplied  it
 in  the  market.  But  then,  though  they
 have  said  that  they  have  taken  “a  large,
 number  of  measures  to  arrest  the
 rising  prices  of  foodgrains”,  in  practice
 instead  of  arresting  the  rising  prices
 of  foodgrains,  they  have  arrested
 thousands  of  people  in  the  country.
 So,  the  arrest  igs  not  of  the  rising
 prices  of  foodgrains  but  of  those  per-
 sons  who  agitated  against  certain
 policies  followed  hy  the  Government
 which  in  the  opinion  of  the  people  re-
 sulted  in  the  prices  going  up.  As  far
 as  prices  are  concerned,  not  only  have
 they  not  been  arrested  but  in  fact  they
 have  gone  up  many  times.

 Then,  under  the  heading  “Fixa-
 tion  of  maximum  wholesale  and  re-
 tail  prices”  it  is  stated;

 “The  States  that  have  already
 notified  the  maximum  wholesale
 and  retail  prices  are  Madras,
 Kerala,  Mysore,  Andhra  Pradesh
 and  West  Bengal  in  respect  of  rice
 and  Rajasthan  in  respect  of  wheat”.

 I  will  later  show  the  result  of  it.  Then
 at  the  end  it  is  stated:

 “It  has  to  involve  every  one  of
 us,  in  public  life,  in  the  farms  and
 in  the  factories,  Only  by  the  res-
 ponsive  co-operation  of  all  con-
 cerned  can  such  a  massive  change
 be  successful.”

 These  sentiments  are  quite  good.
 But  what  is  the  action?  How  are
 we  expected  to  co-operate  in  food  ‘pro~
 duction?  What  ig  the  attitude  or  res-
 ponse  of  Government  to  our  co-opera-
 tion  and  what  is  done  by  the  Govern-
 ment?  I  will  show  and  prove  that
 it  is  not  as  if  there  is  no  co-operation
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 from  the  mass  of  the  people  in  the
 matter  of  either  increased  production of  foodgrains  or  against  hoarding  or
 in  proper  distribution.  The  attitude
 of  the  Government  seems  to  show
 that  they  do  not  want  the  co-operation
 of  the  people;  on  the  other  hand,  ‘they
 want  to  suppress  that  co-operation.

 On  the  question  of  prices  I  do  not
 want  to  quote  at  length  the  figures  of
 last  month.  I  will  deal  with  the  cur-
 rent  month.  In  the  Times  of  India
 there  is  a  report  from  Allahabad  dated
 September  6  which  says:

 “Prices  of  wheat,  rice  and
 pulses  have  shot  up  here  by  Rs.  7
 to  Re.-8  per  maund  during  the  past 20  days.

 Wheat,  which  was  available  at
 Rs,  30  per  maund  in  the  third
 week  of  August,  i;  now  sold  at
 Rs.  38  per  maund,  Similarly, coarse  rice  and  fine  rice  sold  at
 Rs.  35  and  Rs,  42  per  maund  have
 now  shot  up  to  Re,  42  and  Rs,  50
 respectively.  Prices  of  pulses  has
 gone  up  from  Rs.  42  to  50a
 maund.

 This  is  the  result  of  the  action  that has  been  taken  by  Government  {or
 the  last  two  months.  Then  there  is  a
 news  item  from  Amritsar  dated  Sep- tember  6:

 “Wheat  touched  2  new  high here  yesterday,  when  the  prices rose  by  Rs,  2  and  were  quoted  at
 Rs,  53  to  Rs.  54  a  quintal...... Arrivals  were  reduced  to  400  bags because  of  transport  difficulties.  .”

 Then  comes  from  Jaipur  in  Rajasthan a  news  on  September  6,  the  same date:

 “Coarse  foodgraing  are  being sold  in  Rajasthan  at  prices  higher than  that  of  wheat  fixed  by  the
 Government,

 The  priceg  of  foodgrains  have shot  up  by  Rs.  0  to  Rs.  4  per quintal  in  a  month.  Wholesale dealers  appear  to  have  decided  to
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 push  up  the  prices  ag  high  88  pos-
 sible.  The  State  Government,
 on  the  other  hand,  has  failed  to
 keep  a  check  on  the  prices”.

 I  can  quote  many  more  such  reports
 but,  for  want  of  time,  I  am  not  doing
 it.  There  is  a  report  from  Kozhikode
 in  Kerala,  which  is  a  deficit  State,
 that  rice  is  not  only  not  available  in
 the  open  market  but  even  in  the  black
 market  the  price  has  gone  up  by  Rs.
 8,  This  is  a  report  dated  3rd  Septem-
 ber.  Then  there  is  a  report  from
 Tirchur  that  they  do  not  get  rice  in
 the  open  market.  It  is  a  report  in
 Mathrubhumi,  which  further  says  that
 the  price  of  rice  has  gone  up  by  Rs.
 6.  There  is  another  report  from  Can-
 nanore  that  no  rice  is  available  in  the
 open  market;  but  it  is  available  in  the
 black  market  for  which  one  has_  to
 pay  Rs.  5  more.  I  will  not  quote
 more,

 In  the  review  the  Food  Minister  has
 stated  the  prices  have  been  fixed,  there
 had  been  some  procurement  of  wheat
 and  rice,  apart  from  imports  from
 abroad,  and  whatever  has  been  pro-
 cured  has  been  supplied  to  the  market.
 But  what  is  the  result  of  the  actions  of
 the  Government?  How  has  it  affected
 the  people?  What  is  the  condition  of
 the  people?  Here  I  would  like  to  point
 out  that  in  answer  to  Starred  Ques-
 tion  No.  54  dated  the  4th  June  964
 the  Finance  Minister,  Shri  T.  T.
 Krishnamachari,  stated:

 “,.The  position  in  all  conscience
 is  something  which  is  extremely
 serious.  Government  are  fully  con-
 cerned  about  it”.

 This  is  what  the  Finance  Minister
 stated  in  June.  We  are  now  in  Sep-
 tember  and  are  discussing  the  food
 situation  and  the  prices  of  foodgrains
 in  the  cowntry,  He  has  further  stated:

 “It  seems  to  Government  now
 that  even  if  there  is  8  marginal
 surplas,  the  present  position  will
 continue  because  the  distribution
 system  at  various  stages  will  not



 433  Motion  re:

 respond  adequately  to  the  law  of
 demand  and  supply.  Unless  we
 have  a  substantial  surplus,  the
 normal  operative  economic  laws
 will  not  function,  Therefore,  we
 have  come  to  a  critical  situation,
 and  we  are  thinking  whether  we
 should  not  take  steps  of  a  far  more
 serious  character.”

 What  are  the  steps  taken  by  Govern-
 ment  after  June  which  are  “of  a  far
 more  serious  character’?  After  this
 announcement  in  Parliament,  “steps
 of  a  far  more  serious  character”  that
 are  taken,  as  far  as  I  can  under-
 stand,  are  not  to  see  that  people  get
 rice  or  wheat  at  fixed  prices;  “steps  of
 a  far  more  serious  character”  that  are
 taken  are  not  to  see  that  the  hoarded
 Stocks  ere  brought  to  the  open  mer-
 ket  and  sold  to  the  people  at  the  prices
 fixed  by  Governme@nht;  “steps  of  a  far
 more  serious  character”  that  are  taken
 are  to  see  that  seven  people  were
 killed  in  Allahabad  in  the  firing
 against  food  agitation;  those  steps  are
 taken  to  see  that  thousands  and  thou-
 sands  of  people  are  arrested  all  over
 India  for  their  peacefy]  agitation  and
 saying’  that  the  situation  is  very  cri-
 tical  ang  they  are  not  getting  these
 things,  in  spite  of  the  measures  of  the
 Government  the  prices  of  foodgrains
 are  going  up.  This  is  what  has  been
 done  and  this  was  said  in  June.  In
 June  he  hag  further  gtated:

 “|...there  will  have  to  be  a
 rigorous  system  of  State  trading
 and  rigorous  control  over  re-
 tail  distribution”......  Ms

 é
 —not  only  “State  trading”  but  “a
 rigorous  system  of  State  trading’—

 “...,but  this  cannot  be  done  by
 the  Central  Government  because
 the  Central  .Government  has
 neither  the  agency  nor  the  com-
 petence  for  the  purpose,  with-
 out  the  collaboration  of  the
 States.”
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 Then,  he  said:—

 “Tt  will  be  necessary  for  Gov-
 ernment  to  be  clear  in  their  own
 minds  about  the  methods  they  are
 going  to  adopt  before  they  can
 ask  for  public  co-operation.”

 The  Food  Minister  has  asked  for  pub-
 lic  co-operation.  I  want  to  ask  him
 whether  the  Government  is  clear  in-
 its  mind  about  the  methods  thet  they
 ate  going  to  adopt  and  whether  the.
 method  that  they  are  going.  to  adopt  is
 the  same  method  that  is  stated  here.
 If  it  is  not  so,  certainly  there  will
 not  be  co-operation  of  the  people.

 शी  हुकम  लद  कुमार  (देवास)  :
 प्वांइट  साफ  बार्डर  -  सदन  में  कोरम
 नहीं  है  ।

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.  Now  there  ig  quorum.
 Shri  Gopalan  may  _  continue  his
 speech,

 Shri  A.  K.  Gopalan:  Then,  lastly
 what  the  Finance  Minister  said,
 is  this:—

 “I  will  request  the  Prime
 Minister  designate  to  call  the
 Chief  Ministers  and  discuss  this
 matter.  So  far  as  my  mind  is  con-
 cerned,  it  is  clear  and  there
 is  no  alternative  to  it.”

 को  रामेइबरानस्थ  (करनाल)  :  मेरा
 निवेदन  है  ।

 उपाध्यक्ष  महोदय  :  आप  बैठिए  t

 की  शमेहबरानस्थ  :  मैं  बैठा  जाता
 हैं।  मुझे  ऐसी  कोई  बात  नहीं  है  ।

 मेरा  निवेदन  है  कि  इतने  महत्वपूर्ण
 विषय  पर  लोक  सभा  में  माननीय  सदस्य
 बहस  कर  रहे  हैं  भोर  जो  मंत्री  कौर  प्रधान  मंत्री
 इस  समस्या  का  प्रबन्ध  करने  का  ढिंढोरा
 पीटते  हैं  वे  यहां  नहीं।  फिर  यह  काम  कैसे
 होगा  ?  इस  समस्या  का  समाधान  कैसे
 होगा  ?
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 Shri  A.  K.  Gopalan:  The  Finance
 Minister  said  in  June  that  the  Chief
 ‘Ministers  will  be  called  and  that  as
 far  as  he  was  concerned,  he  was  very
 sure  that  there  was  no  _  alternative
 except  State  trading  of  foodgrains
 That  is  what  he  had  said.

 What  has  happened  after  that?  The
 Chief  Ministers  had  been  called.
 Why  is  it  that  after  the  conference  of
 the  Chief  Ministerg  the  Government
 did  not  want  the  hon.  Minister  to  cx-
 press  in  Parliament  so  clearly  that
 there  was  no  alternative  to  it?  The
 Chief  Ministers  were  caileq  and  they
 had  been  told  that  this  must  be
 done,  but  it  is  not  done.  It  cannot  be
 done  as  far  as  State  trading  is
 concerned.

 श्री  हुकम  चन्द  कछवाय  :  मैं  निवेदन
 करना  चाहता  हूं  कि  प्रधान  मंत्री  जी  अपने
 स्थान  पर  बैठ  जाएं  तो  ज्यादा  शोभा  देगा  ।

 Shri  A.  K.  Gopalan:  I  am  sure  that
 as  far  as  this  point  is  concerned,  I

 can  understand  why  the  Chief  Minis-
 ters’  Conference  did  not  accept  it.  In
 all  States  in  India,  whether  it  is
 Andhra,  Tamilnad  or  Kerala,  the  big-
 ger  landlords  and  traders  make  up
 the  leadership  of  the  Congress  or  are
 the  financial  props  of  the  Party.  As
 far  as  the  State  Governments  are
 concerned,  they  are  dominated  by
 landlords  and  agents  of  the  mono-
 Poly  traders.  So,  even  if  the  Finance
 Minister  very  strongly  says  in  June
 that  the  situation  is  extremely
 serious,  there  is  no  alternative  ex-
 cept  State  trading  in  foodgrains  and
 some  steps  should  be  taken,  as  I
 have  shown,  today  after  fixing  the
 price  of  rice  in  every  place,  after  in-
 creasing  the  number  of  fair  price
 shops  and  after  procurement  the  con-
 dition  in  the  country  is  such  that  the
 people  dg'not  get  rice.  Whatever  be
 the  price’  that  is  fixed,  they  do  not
 get  it  at  that  price.  People  go  to  the
 market  and  tell  the  traders  that  this
 is  the  price  that  has  been  fixed,  The
 traders  ask  them,  “Who  fixed  the
 price?”  They  tell  them,  “The  Min-
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 ister”.  So,  they  are  told,  “Go  to  the
 Minister’s  makan;  at  my  makan  you
 will  not  get  it  at  that  price,  Here  you
 will  have  to  pay  more  and  I  fix  the
 price.”  Will  the  Ministers  and  the
 Deputy  Ministers  disguise  them-
 selves  and  go  as  ordinary  people,  not
 in  their  cars,  and  gee  the  queues  that
 are  there  in  front  of  the  fair  price
 shops  and  whether  they  ere  able  to
 get  it?  Will  they  go  to  the  individual
 shops  and  ask  them?  At  shops  where
 you  get  it  for  Rs.  8/-  or  Rs.  0  more,
 you  do  not  even  get  a  receipt  for
 that.  Whatever  prices  are  fixed  and
 whatever  action  is  taken  in  the  con-
 ditions  as  they  are  today,  the  people
 are  not  benefited  by  them.  You  may
 blame  the  traders  and  others.  Here
 is  the  Review  of  the  Food  Situation.
 Here  ‘is  what  the  Finance  Ministers
 tells  us  in  June,  1964.  Even  after  all
 these  things  what  is  happening  is
 that  the  people  are  suffering.  People
 are  suffering  as  a  result  of  this
 policy.

 As  far  as  the  fair  price  shops  are
 concerned,  you  have  to  ‘stand  in
 queues  for  5,  6  or  7  hours.  There  are
 instances  reported  in  papers  where
 people,  old  men  and  women,  fell  down
 and  fainted  and  there  were  quarrels
 among  those  who  stood  in  the  queues
 ang  they  returned  empty  handed,  You
 go  to  the  fair  price  shops  and  ask  for
 rice,  wheat  or  sugar.  They  say  that
 there  is  no  wheat,  rice  or  sugar.  What.
 ig  there?  ‘There  is  fair  price.  Only
 fair  price  is  there.  Where  there  is
 fair  price  there  is  no  rice  and  wheat
 and  where  there  is  rice  and  wheat
 hoarded  in  bags,  they  say,  “We  have
 rice  and  wheat,  not  in  kilos  but  in
 bags.  We  can  supply  you.  As  far  as
 the  fair  price  is  concerned,  we  have
 no  fair  price.  If  you  wante  fair
 price,  go  there.  If  you  want  rice  and
 wheat,  come  here  and  give  us  the
 price  that  we  ask.”

 Thig  is  the  condition  in  the  coun-
 try  but  this  Government  is  blind  and
 dead.  They  are  not  able  to  see  what
 the  reality  is.  They  are  not  able  to
 understand  what  the  position  is.
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 Instead  of  arresting  the  prices  and
 taking  steps  after  hearing  all  those
 people  who  give  suggestions  or  by
 implementing  their  own  desires  by
 which  the  peopl:  in  the  country  will
 be  benefited,  these  figures  are  given
 tere  and  this  Review  of  [he  Food
 Situation,  This  will  not  help.

 What  was  the  target  at  the  end  cf
 the  Third  Five  Year  Plan?  It  was
 00  million  tonnes.  Three  years  have
 passed  and,  according  to  reports,  the
 production  has  not  exceeded  80  million
 tonnes,  The  Second  Plan  target  was
 75  million  tonnes.  It  has  not  gone
 much  beyond  that.  What  is  the  rea-
 son?  Where  is  the  incentive  to  those
 who  are  producing?  Where  is  the
 incentive  to  the  masg  of  peasants  in
 this  country?  Thal  incentive  has  not
 been  createq  ang  whatever  incentive
 had  been  there  has  been  destroyed

 Here  is  a  Report  of  the  U.S,  Study
 Team  on  Tenurial  conditions  and  the
 Package  Programme,  The  team  went
 to  Tanjore,  West  Godavary,  Shahabad,
 Ludhiana  and  Aligarh  and  they  have
 given  a  summary  of  that  report  give
 by  this  American  team  which  was
 headed  by  Mr.  Ladejinsky,  This  re-
 port  makes  a  very  strong  criticism  of
 the  land  policy  of  the  Government  and
 of  land  reforms  and  their  implemen-
 tation:  This  report  was  submitted  in
 1963.  Have  they  considered  about  it?

 TI  have  seen  reports  in  papers  that
 some  State  Governments  have  been
 saying  that  this  report  is  not  correct.

 Shri-K.  C.  Sharma  (Sardhana):
 This  Government  is  only  three  months
 old.

 Shri  A.  K  Gopalan:  I  am  not  say-
 ing  of  this  Government;  I  am  saying
 about  the  Government,  There  is  a
 continuity.

 It  says:
 “Faulty  land  reform  laws  and

 the  ‘negative  attitude  of  Govern-
 ment  officials  at  the  State,  district,
 block  or  village  levels’  are  res-
 ponsible  for  unsatisfactory  tenu-
 rial  conditions  in  ‘package  pre-
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 gramme’  districts,  according  to  a
 survey  by  a  team  of  American
 experts.”

 They  say:  —
 “In  Tanjore,  West  Godavary,

 and  Shahabad  the  land  records  do
 not  contain  any  information  about
 tenants,  Ejection  of  ‘enants  has
 taken  place  in  the  past  and  the
 landlords  still  continue  to  change
 tenants  from  plot  to  niot  to  de¢
 feat  the  tenancy  ‘aws.  ...a
 large  number  of  cultivators  hold
 no  title  to  the  leased  lands,  pay
 extortionate  rents,  and  are  never
 certain  of  their  status.  They  are
 left  with  little  to  subsist  on  and
 much  less  to  invest.”

 As  far  as  loans  ars  concerned,  7
 says:

 “the  maximum  loan  tha:  he  can
 get  is  very  small.  There  is  ample
 evidence,  therefore,  that  the  vast
 majority  of  tenant~cultivntozs  are
 poor  investors  and  the  package
 programme  aimed  at  reaching
 every  farm  family  is  bound  to
 suffer  accordingly.”

 You  say  that  there  Is  incentive.
 Where  igs  the  incentive?  The  report
 says  that  there  is  no  incentive;  they
 are  not  getting  loans.  I  will  also  give
 the  other  report  of  a  Minister  who
 has  said  something  as  far  as  Joang  and
 other  things  are  concerned.

 Then,  it  says:—
 “There  is  g  ‘startling’  lack  of

 security  of  tenure,  Nor  have  the
 tenants  benefited  from  the  Land
 Ceiling  Act,  which  according  to
 the  team,  is  ‘a  paper  proposition’.”

 As  far  as  the  Land  Ceiling  Act  is  con-
 cerned,  it  is  not  something  that.  can
 be  impl  ted  or  not  impl  nted.
 It  is  a  paper  proposition,

 Again,  it  goes  on  saying:

 “According  to  the  team,  the  fail-
 ure  of  the  land  reform  laws  in
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 the  Punjab  jis  not  due,  ag  else-
 where  to  the  Jack  of  tools  of  en-
 forcement;  the  reason  for  the
 failure  lies  in  baq  conception  of
 the  Act.  A  land  reforms  pro-
 gramme  which  seeks  the  improve-
 ment  of  tenancy  conditions  by
 aiming  to  evict  about  5,00,000  ten-
 ants  ang  setting  them  on  new
 holdings  is  highly  illogical,  to  put
 it  mildly.”

 Sir,  I  have  no  time  to  read  all  these
 things,  It  is  a  big  report.  The  report
 says  that  the  whole  land  reform  legis-
 lation  is  not  implemented;  this  Gov-
 ernment  cannot  implement  it.  It  is
 only  a  paper  proposition.  This  is  what
 it  says.  The  Government  within  the
 last  77  years...

 4.00  bra

 Shri  0,  K.  Bhattacharyya  (Rai-
 ganj):  Does  it  mean  that  Shri  Gopa-
 lan  has  faith  in  the  Americans?

 Shri”  Namblar  =  (Tiruchirapalli):
 Even  the  Americans  have  said  so.

 Shri  S.  M.  Banerjee  (Kanpur):  You
 must  listen  to  your  master.

 Shri  A.  K.  Gopalan:  The  Govern-
 ment  is  not  able  to  have  the  record
 of  rights  within  the  last  17  years which  is  the  most  important  thing  as
 far  as  the  land  reform  legislation  is
 concerned.  Lakhs  and  lakhs  of  pea- sants  are  being  evicteq  because  there
 is  no  record  of  rights.  Is  the  Govern-
 ment  unable  to  keep  the  records  of
 tights  during  the  last  7  years?  Are
 there  no  panchayats?  Do  they  seek
 the  co-operation  of  the  people?  So, where  is  the  incentive?  How  can  you “inerease  the  food  production  in  this
 manner?

 Somebody  asked  me  about  the  Ame-
 rican  report.  No.  I  come  to  India,  I
 come  to  the  report  given  by  a  Cabinet
 Minister,  Mr.  S.  K.  Dey,  the  Minister of  Community  Development  and  Co- operation.
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 This  is  what  he  says:
 “In  his  opinion,  the  first  condi-

 tion  for  the  success  of  agriculture
 was  that  it  should  have  adequate
 incentives,  even  if  it  meant  sub-
 sidising  the  sale  of  foodgraing  for
 the  urban  population.”

 Then,  he  says:
 “He  endorsed  every  word  said

 by  Shri  B.  Misra  and  added  that
 had  he  been  a  free  man,  he  would

 “have  gone  on  Satyagrah.”
 Ig  he  had  gone  on  Satyugraha,  he
 would  also  have  been  arrested  under
 D.LR,  He  says,  “He  would  have  gone
 on  Satyagraha.”  Now  he  cannot  go
 on  Satyagraha  because  he  is  the  Min-
 ister.  Why  did  he  say  so?  Again,  he
 says:

 “He  described  his  sad  experi-
 ence  during  hig  visit  in  a  village
 in  U.P.  where  he  found  that  it  was
 not  possible  to  get  irrigation  water
 except  by  begging  or  bribing.”

 Here  the  Minister  admits  that  it  is
 only  by  begging  and  bribing  that  you
 can  get  the  irrigation  water.  Where
 is  the  incentive?  How  are  you  going
 to  increase  the  food  production?  Is
 it  by  having  legislation  only?  A
 Cabinet  Minister  himself  says  that  you
 have  to  beg  or  bribe  to  get  irrigation
 water,

 Further,  he  goes  on:

 “The  quality  of  seed  was  not
 good..  His  own  experience  with
 vegetable  seeds  confirmed  this.
 Credit  was  confined  to  a  small
 fraction  of  farmers  only,  Iron  and
 steel  and  cement  were  not  avail-
 able  in  adequate  quantities.  He
 was  convinced  that  unless  we
 could  reward  good  workers  and
 good  farmers  and  punish  the  bad
 ‘anes,  we  would  not  be  able  to
 increase  agricultural  production.”

 This  is  about  the  credit;  this  iy  about
 the  loan.  And  he  says,  he  would
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 have  even  gone  on  Satyagraha.  So
 many  legislations  are  passeg  by  the
 Government  and  even  then,  as  far  as
 the  incentive  igs  concerned,  it  is  not
 there,  I  am  not  only  quoting  the
 American  team.  I  am  quoting  what
 the  Indian  Minister  says.  My  friends
 will  think  over  this,  This  was  the  re-
 port  of  a  ‘recent  meeting  of  the  Panel
 On  Agriculture,

 Shri  C.  K.  Bhattacharyya:  What
 ‘we  are  seeing  now-a-days  is  not
 Satyagraha  but  Duragraha.

 Shri  A.  K.  Gopalan:  Then,  I  want
 to  say,  as  far  as  increase  in  production
 is  concerned,  what  has  this  Govern-
 ment  done?  As  far  as  the  fallow  land
 and  the  waste  land  is  concerned,  why
 is  it  that  even  after  7  years  this  Gov-
 ernment  hag  not  been  able  to  distri-
 ‘bute  the  fallow  land  and  the  waste
 land?  Can  this  Government  say,  as
 far  as  increase  in  food  production  is
 concerned,  not  an  inch  of  iand  is  there
 in  India  that  can  be  cultivated  which
 hag  not  been  given  to  those  who  can
 cultivate  it?  There  are  idle  hands  in
 this  country,  On  one  side  there  are
 lakhs  and  lakhs  of  idle  hands  and
 there  are  idle  lands  on  the  other.  If
 only  the  idle  hands  and  idle  lands
 would  have  been  put  together,  the
 food  production  might  have  been
 increased.

 What  are  the  other  uncultivated
 lands  excluding  the  fallow  lands?  Here
 are  the  figures  that  have  been  sup-
 Plied  to  us,  In  1950-51,  other  uncul-
 tivated  lands  excluding  fallows—
 49°5  million  acres;  in  960-6]—38°9
 million  acres.  Then,  about  the  cur-
 rent  fallows,  in  950-5l  it  is  10-7,  and
 in  960-6l  it  is  ll°4  million  acres.
 About  other  than  current  fallows,  in
 950-5l  it  is  7°4  million  acres  ang  in
 1960-61,  it  is  l!°4  million  acres.  If  the
 Government  had  been  able  to  tell  us
 that  they  will  do  everything  to  distri-
 bute  the  fallow  land  and  the  waste
 Jand  in  this  country  cither  for  food
 crop  or  for  commercial  crop,  then
 certainly  we  would  have  been’  con-
 vinced  that  this  Government  had  done
 something.  Why  is  it  that  they  have  not
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 been  distributed?  What  is  the  diffi-
 culty  in  distributing  them?  There  are
 the  lands  available.  tt  must  have
 been  foung  out  what  the  difficulties
 are,  Every  time,  when  there  is  a  cri-
 sis  in  this  country,  every  time,  when
 there  is  food  shortage  in  the  country,
 we  do  not  see  what  are  the  problems
 and  solve  them,  Every  time,  we  are
 running  to  other  countries  for  getting
 some  team  and  satisfying  the  people
 with  statistics  and  figures  and  70६
 taking  long-term  measures.  If  the
 Government  had  taken  long-term
 measures  and  distributed  the  fallow
 land  and  the  waste  land  and  made  ail
 the  land  availab'c  for  cultivation,  the
 food  production  would  have  increased,
 There  are  30  per  cent  of  agricultural
 labourers  in  the  peasant  popuiation
 who  have  no  work  at  all.  They  would
 have  certainly  taken  it  up.  That  is
 not  being  done.  How  to  increase  the
 food  production  in  the  country?  The
 Government  says  that  it  has  procured
 5—9  lakh  tons  of  rice  instead  of  4—6
 lakh  tons  in  the  previous  year.  It  is
 not  even  2  per  cent  of  the  production
 of  rice.  The  entire  trade  is  left  at  the
 mercy  of  speculators  and  hoarders  who
 have  earned  fabulous  profits  at  the
 cost  of  the  misery  of  the  people.

 Now.  I  want  only  to  quote
 Prof.  D.  R.  Gadgil,  an  eminent
 economist.  He  has  analysed  the  price policy  for  agriculture  as  follows:

 “To  confine  oneself  to  recent
 years,  the  period  of  second  Five
 Year  Plan  began  with  complcte
 de-control  on  the  part  of  the
 Government.  Subsequent  to  the
 de-control  of  1955,  9  policy  in
 relation  to  regulation  of  prices  of
 even  foodgraing  has  been  avowed
 by  the  Government,  In  view  of  the
 rise  in  these  prices  in  ‘1956-57,
 Government  appointed  a  Commit-
 tee  (Ashoka  Mehta  Committee)
 which  presented  its  report  to-
 wards  the  end  of  1957.  No  action
 was  taken  on  the  report  and  even
 the  relatively  mild  recommenda-
 tions  relating  to  socialisation  of
 trade  in  foodgraings  made  by  the
 Committee  were  not  accepted  by
 the  Government.”
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 It  is  not  because  the  Government  does
 not  know  this.  The  Food  Enquiry
 Committee  was  there,  We  dis-
 cussed  it  in  Parliament  and  the
 Committee  made  certain  recommenda-
 tions.  Why  is  it  that  the  recommen-
 dations  of  the  Food  Enquiry  Commit-
 tee  have  not  been  implemented  by  the
 Government?  Now,  the  Govermnent
 says,  “We  are  doing  everything”  and
 they  throw  the  fault  on  others  by  Say-
 ing  that  some  political  parties  want
 to  make  capital  out  of  it  and  want  to
 fish  in  the  troubled  waters.  Is  that
 the  reason  why  this  happened?  There
 are  lakhs  and  lakhs  of  people  in  this
 country  belonging  to  various  political
 parties  which  have  divergent  views
 and  many  differences,  There  was  the
 strike  of  workers  in  Ahmedabad,  the
 strike  of  workers  in  Bombay,  the
 strike  of  workers  all  over  the  country.
 Is  it  because  somebody  asked  them  to
 resort  to  this?  Why  is  it  that  the
 Minister  says,  the  worse  is  over?  I
 say,  the  worse  is  not  over,  The  worse
 has  yet  to  come  because  of  the  policies
 of  this  Government,  What  is  the  ac-
 tual  reality  in  the  country  today?
 Hear  the  opinions  of  the  Opposition;
 hear  the  opinions  of  the  people,  In-
 stead  of  doing  that,  wherever  there
 have  been  peaceful  Satyagrahas,  De-
 fence  of  India  Rules  have  been  used
 in  detaining  them.  The  other  day  the
 Home  Minister  said  that  if  there  is  a
 peaceful  agitation,  they  will  not  use
 force  against  them.  But  it  was  done.
 When  the  Government  is  not  able  to
 change  their  policies  ang  to  accept  the
 correct  policies  and  to  see  that  the
 prices  go  down,  when  there  is  no
 control  as  far  88  procurement  is  con-
 cerned,  when  there  is  no  control  as
 far  as  distribution  is  concerned,  cer-
 tainly  no  Government  whoever  it  is
 will  be  able  to  solve  this  food  pro-
 blem.  That  is  the  reason.  Instead  of
 doing  that,  they  are  using  very  strong
 action  against  them.

 The  Indian  Labour  Conference  has
 taken  certnin  decisions.  They  have
 said  that  wherever  there  are  factories
 with  300  and  more  people,  there  will
 be  fair  price  shops.  In  how  many
 factories  it  has  been  done?  There  are
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 factories  where  fabulous  profits  are:
 made  worth  crores  ang  crores  of
 rupees,  Is  it  being  done?  We  want
 to  know  this.  The  other  day,  the
 Indian  Labour  Conference  saiq  in
 Bangalore  that  as  far  as  wages  are
 concerned,  part  will  be  given  in  cash
 and  part  in  kind.  Whatever  the  Indian
 Labour  Conference  decides  and  what-
 ever  the  Government  accepts,  certain-
 ly  it  has  got  to  be  implemented  as  far
 ag  the  public  sector  is  concerned.  Why
 is  it  that  they  do  not  implemeni  it  as
 far  as  the  public  sector  is  concerned?
 If  the  public  sector  does  not  imple-
 ment  these  things,  then  naturally  the
 private  sector  people  say,  “When  you
 yourself  have  not  implemented  these
 things,  naturally,  we  also  shall  not  be
 able  to  implement  those  things.”.

 The  immediate  measures  have  been
 refererred  to  here  before.  There  is
 no  use  of  repeating  those  things  over
 and  over  again.  The  people  are  ready
 to  co-operate,  As  far  as  the  mass  of
 peasants  is  concerned,  they  are  also
 ready  to  co-operate;  but  first  you  have
 to  understand  the  loopholes  in  the
 land  reform  legislation  and  plug  them.
 When  it  is  said  by  the  experts  who
 have  gone  and  seen  these  things  that
 the  land  reform  legislation  has  been
 faulty,  then  that  shoulg  be  understood
 and  proper  steps  taken  in  that  regard.
 But  what  do  we  find?  Shri  Shriman
 Narayan,  a  Member  of  the  Planning
 Commission  has  said  that  there  will
 be  a  moratorium  for  ten  years  on
 land  reforms,  That  means  that  how-
 ever  faulty  the  land  reform  legis!a-
 tion  may  be,  it  should  not  be  changed?
 at  all,  and  the  loopholes  should  not
 be  understood  and  plugged.  If  there
 ig  a  moratorium  for  ten  years,  will
 that  help  us?  Has  the  present  land
 reform  legislation  helped  us  to  solve
 the  food  problem?  No.  Why  is  that
 so?  That  must  be  understood  first.

 So  far  as  hoarding  ig  concerned,  the
 hoarded  stocks  must  be  brought  out.
 We  find  from  the  newspapers  that
 every  morning  and  evening,  Ministers
 go  on  making  statements  that  ‘We  are
 going  to  bring  out  the  hoarded  things’.
 If  after  one  week  you  go  and  search,
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 will  you  at  all  get  anything?  If  you
 say  that  ‘We  shall  teach  a  lesson  to  the
 hoarders’,  the  hoarders  say  ‘We  shall
 teach  a  lesson  to  the'Minister,  if  he
 comes  to  take  out  our  hoarded  stock.’
 And  that  was  the  result  of  what  hap-
 pened  in  Delhi.  Every  day,  the  news-
 papers  carried  statements  by  the  Min-
 ister  to  the  effect  that  he  would  teach
 a  lesson  to  the  hoarders.  But  instead,
 it  was  the  hoarders  that  taught  a  les-
 son,  They  said  ‘You  are  coming  to
 teach  us  a  lesson?  We  have  taught,
 you  the  lesson  now,  for  everything  is
 o.k.  ang  there  is  no  hoarding’.  So,
 how  can  we  get  at  the  hoarded  food-
 grains?  There  is  no  other  way  for
 this  except  to  have  State  trading
 in  foodgraing  and  also  nationalisation
 of  banks.

 As  far  as  bank  balances  and  credit
 advances  are  concerned,  it  is  said  that
 there  are  some  restrictions.  But  what
 has  been  the  actual  situation?  Instead
 of  one  man  getting  it,  four  or  five
 People  in  the  family  get  it,  and  what-
 ever  restrictions  are  there  are  given
 the  go-by.  Unless  there  is’  nationali-
 sation  of  banks  or  unless  it  is  said  that
 no  credit  will  be  given  to  anybody for  purchase  of  feodgrains,  nothing will  be  possible.

 I  had  many  other  things  to  say,  but
 since  my  time  is  up,  I  would  like  to
 conclude  by  saying  that  it  is  this
 policy  of  the  Government  for  the  last
 seventeen  yeurs,  that  has  been  res-
 Pponsible  for  the  mass  starvation  in
 this  country,  for  the  misery  of  the
 people  and  for  the  suffering  of  the
 people.  This  has  been  said  not  only
 by  us  but  also  by  others.  Even  in  the
 report  of  the  persons  who  came  from
 outside  we  find  that  they  have  stated
 that  if  the  present  position  of  the
 Package  programme  continues,  things will  not  :mprove.  There  have  been
 reports  also  by  so  many  people  on  the
 various  panels  on  agriculture.  In
 Spite  of  all  these  reports,  we  find  that
 because  certuin  policies  happen  to  be
 against  the  vested  interests,  they  are
 not  implemented,  and  that  is  the  main
 Teason  for  the  present  situation.  His-
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 tory  can  never  forget  the  present  Gov.
 ernment  because  instead  of  tackling.
 the  problem  and  reducing  the  prices,
 they  have  fixed  the  priccs  at  the  pre=
 sent  level  and  said  that  tMey  are  all
 right,  When  every  day  the  prices  are-
 going  up,  if  you  tell  the  people  one
 day  that  you  have  fixed  the  prices,
 and  the  prices  are  all  right,  then  sure~
 ly  the  people  will  only  laugh  at  you.
 So,  in  spite  of  the  fact  that  the  prices.
 are  fixed,  the  real  position  is  that  peo«
 ple  are  not  getting  the  foodgrainm
 Therefore,  the  whole  system  must  be-
 overhauled,

 But  I  feel  that  this  Government  will
 not  be  able  to  effect  such  an  vverhaul-
 ing.  For,  the  State  Governments  are
 under  the  control  of  the  monopoly
 traders,  and  they  will  not  agree  to  any
 such  overhauling.  Instead  of  effect-
 ing  any  such  overhauling,  what  they
 do  is  that  they  suppress  the  agitation
 of  the  people  who  want  to  see  that
 the  hoarders  and  profiteers  co-operate
 with  the  Government  by  bringing  out
 their  hoarded  stocks,  I  want  to  ask
 of  this  Government  one  thing,  Will
 they  allow  us  to  find  out  the  hoarded
 stocks,  to  bring  out  the  hoarded  stocks
 and  distribute  them  to  the  people  ac-
 cording  to  the  prices  fixed  by  Govern~
 ment?  If  we  do  so,  then  will  they
 not  exteng  the  arm  of  the  law  and
 catch  hold  of  us?  If  Government  are
 not  able  to  find  out  the  hoarded
 stocks,  and  if  the  people's  committees
 are  able  to  find  out  the  hoarded  stoclts,
 seize  them  and  distribute  them  to  the:
 people,  will  Government  allow  it  at
 least?  No,  the  Government  would  not
 allow  that.  So,  we  find  a  situation
 where  neither  Government  woulg  do
 it  themselves  nor  would  they  allow
 the  people  to  do  it.  Instead,  what
 they  do  ig  that  whenever  the  people
 start  an  agitation,  they  slandcr  the
 opposition  parties  and  say  that  the
 parties  are  exploiting  the  situation..

 The  condition  in  the  country  is  be-
 coming  worse  and  worse.  As  the  hon.
 Minister  of  Food  and  Agriculture  has.
 said,  the  worse  ig  not  over.  The  worse:
 is  coming,  and  the  worst  things  wilt
 come  if  this  policy  continues.
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 st  स०  Mo  मिश्र  (बेगूसराय  )  :
 उपाध्यक्ष  महोदय,  डाक्टर,  वैद्य  कौर  हकीम,
 सभी  लोग  यह  कहते  हैं  कि जब  किसी  इन्सान
 के  शरीर  में  कोई  रोग  जाए,  तो  उस  को  यह
 समझता  चाहिये  कि  अपने  शरीर  को  रखने
 के  उसके  जो  तरीके  हैं,  उन  में  कोई  ग़लती
 हुई  है,  और  उस  से  उस  इन्सान  को  एक
 तरह  का  सबक  लेना  चाहिये  |  अभी  हमारे

 देश  में  जो  मुसीबत  आई  है--भ्रमित  की
 कमी  की  मुसीबत,  महंगाई  का  संकट--,
 उसकी  तरफ  हम  को  इसी  रूप  में  देखना
 चाहिये  ।  मैं  तो  कहूंगा  कि  इसी  दृष्टि  से
 मैं  इस  संकट  का  स्वागत  करता  हूं।  राज
 से  दो  साल  पहले  जब  बबंर  चीनियों  ने  हमारे
 मुल्क  पर  हमला  किया,  तो  संसार  में  हमारा
 सिर  नीचा  हुआ  था,  हम  दुनिया  में  बहुत
 लज्जित  हुए  थे,  लेकिन  वह  ठोकर  भी  एक
 दृष्टि  से  हमारे  देश  के  लिये  लाभदायक
 सिद्ध  हुई,  क्‍योंकि  उस  ने  हमारे  देश  को
 सोये  से  जगा  दिया  ।

 श्री  काशी रास  गुप्त  (प्रकार  )  :  क्‍या
 माननीय  सदस्य  अपनी  पार्टी  की  सरकार
 की  असफलताओं  का  स्वागत  करते  हैं  ?

 हम  Ho  प्र०  मिश्र  :  नगर  कोई  चीज़
 हम  को  सोए  से  जगा  दे,  हम  को  ग़लत  रास्ते
 से  ठीक  रास्ते  पर  ले  आए,  तो  हम  उस
 का  स्वागत  करते  हैं।  अगर  हमारे  शरीर
 में  कोई  रोग  जाता  है,  तो  हम  को  समझना
 चाहिये  कि  हमारे  रहने  के  तरीके  में  कोई  गलती
 थी  v  आज  देश  पर  जो  मुसीबत  झाई  है,
 उसके  बारे  में  हम  को  सोचना  चाहिये  कि
 कहीं  पर  कोई  ग़लती  थी  ,  जिस  की  वजह  से
 यह  संकट  कराया  है।  मुझे  इस  बात  की  खुशी
 है  कि  हमारी  सरकार,  हमारे  देश  के  लोग
 और  थ  संसद्‌  ब  समझने  लगे  हैं  कि  हमारे
 कोन  से  गलत  तरीके  थे,  जिन  की  वजह  से
 यह  मुसीबत  भाई  है।  यह  एक  चेतावनी
 है,  ख़तरे  की  घंटी  है  tv
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 मैं  जानता  हूं  कि  इस  सदन  में  पौर
 बाहर  भी  हमारे  कुछ  दोस्त  हैं,  जो  ऐसे
 संकटों  की  इन्तजार  में  र!ते  हैं  -  वे  कौन
 लोग  हैं?  सभी  विरोधियों  को  तो  मैं  नहीं
 कहता,  लेकिन  कुछ  ऐसे  विरोधी  हैं,  जिन  के
 नाम  पड़  गये  हैं  पीकिगवादी  कम्यूनिस्ट  और
 मास्को वादी  कम्यूनिस्ट  ।  मैं  नहीं  जानता
 कि  कया  उन  में  कोई  भारत वादी
 कम्यूनिस्ट  भी  हे  ।

 एक  साहनी  सदस्य :  कोई  नहीं  |

 शी  mo  प्र०  सिश :  उनका  काम  क्‍या
 है  ?  उन  की  स्थिति  गांवों  के  उन  बैद्य
 कौर  डाक्टर  की  तरह  है.  जिन  की  प्रैक्टिस

 थक
 Shri  Nambiar;  We  are  not  discus-

 sing  the  Communist  Party  here.  It
 is  the  food  problem  that  we  are  dis-
 cussing.

 Shri  M.  P.  Mishra:  It  includes  the
 food  problem  also.

 जिन  वैद्यों  कौर  डाक्टरों  की  प्रेक्टिस
 चलती  नहीं  है,  जिनको  कुछ  भ्राता  नहीं  है,
 वे  महामारी  के  इन्तज़ार  में  रहते  हैं,  क्योंकि
 उस  समय  उनकी  भी  पूछ  होती  है  v  इन
 कम्यूनिस्टों  के  बारे  में  यह  कहा  जा  सकता
 है  कि  जब  किसानों  के  खेतों  में  फसल  लह-
 लहाती  है,  जब  किसान  खुशहाल  होते  हैं,
 तो  उनका  कलेजा  बैठ  जाता  है,  वे  मुरझा
 जाते  हैं  ।

 भी  रामसेवक  यादव  (बाराबंकी)  :
 क्या  बिहार  में  फसलें  लहलहा  रही  हैं  ?

 Shri  Nambiar:  Are  we  having  a
 thesis  on  communism  now?  What  is
 it  that  the  hon.  Member  is  discussing?

 wit  Ho  Mo  fret:  क्‍या  श्री  रामसेवक
 यादव  उस  पार्टी  के  पीछ  जा  रहे  हैं  ?

 वैसे  डाक्टरों  कौर  वैद्यों  की  तरह  ये
 लोग  चाहते  हैं  कि  देश  में  मुसीबत  ए,
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 देश  में  गड़बड़ी  हो,  क्योंकि  ये  समझते  हैं  कि
 अगर  देश  में  गड़बड़ी  होगी,  भुखमरी  होगी,
 महामारी  होगी,  तो  उस  अन्धेरे  की  सवारी
 पर  चढ़  कर  इन  को  लाल  भवानी  क्रांति
 आयेगी  ।  लेकिन  वह  जाने  वाली  नहीं  है,
 'पीकिंग वादी  ब्रोकर  मास्को वादी  दोनों  प्रकार
 के  कम्युनिस्ट  यह  समझ  लें  tv  मैं  तो  उन  दोनों
 जे  कोई  फर्फ  नहीं  समझता  ६

 खेती  के  मंत्री  महोदय  ने  हमारे  पास
 जो  सूचनायें  भेजी  हैं,  उनमें  सभी  बातें  दी
 हुई  हैं  1  उन्होंने  यह  बताया  है  कि  किन  कारणों
 से  यह  संकट  पैदा  हुआ  है।  लेंकिन  मैं  समझता
 हूं  कि  उनको  एक  बात  पर  ज़ोर  देना  चाहिए

 तथा।  इस  संकट  का  कारण  यह  था  कि  पिछले
 पन्दरह  वर्षों  में  हमारी  योजना  की  नीति  में
 कुछ  प्र सन्तुलन  था,  कुछ  इम्बैलेंसिज़  थे  ।
 अपने  दिलों  को  ढारस  देने  के  लिए  भ्रमर  यह
 कहा  जाए  कि  बनिये  के  कारण  यह  संकट
 आया  है,  तो  यह  गलत  बात  है  ।  बनियों
 के  चलते  यह  संकट  नहीं  धाया  है  -  यह  संकट
 आया  है  हमारी  क्लासिक  योजनाकारों  में  कुछ
 ऐसे  एम्बलेंसिस  से,  असन्तुलन  से  |  सरकार  मे
 भी  इस  बात  को  कई  शायरों  मे ंकबूल  किया  है  1
 यह  न  समझा  जाए  कि  हमारी  जो  योजना  है
 उसका  मैं  समर्थन  नहीं  करता  हूं।  जवाहरलाल
 जी  ने  देश  को  बहुत  से  दान  दिये  हैं,  बहुत  सी  देनें
 दी  हैं  ।  उन  दानों  में  से  एक  दान  है,  सब  से
 जड़ा  दान  है,  प्रायोजित  भ्रमण  नीति  की  व्यवस्था  ।
 “उसमें  गलती  हो  सकती  है  |  हमारा  एक
 'नया  देश  है,  हमें  नया  भ्रनुभव  प्राप्त  हो  रहा
 है  t  प्रायोजित  अर्थ  नीति  को  हम  प्रजा-
 संघीय  तरीके  से  भ्रमण  में  लाना  चाहते  हैं  t
 तानाशाही  तरीके  से  हम  योजना  को  चलाना
 नहीं  चाहते  हैं।  वह  एक  दूसरी  ही  बात  है  V
 अली  हमारे  कम्युनिस्ट  दोस्त  जब  चीन  में  भुख-
 भरी  होती  है  क्‍या  वहां  पर  हड़तालों  का
 सहारा  लेते  हैं,  सत्याग्रह  तक  का  नाम  लेते  हैं  ?
 हां  पर  ये  कुछ  कर  नहीं  सकते  हैं  ny  फोन  में
 ब्लोग  भूखों  मरते  हैं  ।  वहां  पर  भी  कीमतें
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 ऊंची  जाती  हैं  ।  राज  दस  में  क्‍या  कीमतें
 हैं  भ्र नाज  की  भोर  हिन्दुस्तान  में  क्‍या  कीमतें
 हैं,  क्या  इसका  अन्दाज़ा  लगाया  गया  है  ?
 लोगों  की  जरूरत  की  जो  चीजें  हैं,  उनकी  चीन
 में  क्या  कीमत  हैं  क्या  इसका  भी  पता  लगाने
 की  इन  लोगों  ने  कोशिश  की  है  ?

 Shri  Namblar:  We  are  not  in  Rua-
 sia,  nor  in  ‘China.  We  are  in  India.

 Shri  M.  P.  Mishra:  You  are  partly
 in  China  and  Russia.

 Shri  Nambiar;  We  are  Indians  first.

 st  Ho  No  fan  :  प्रजातंत्रीय  तरीके
 से  जब  प्रायोजित  भ्रम  नीति  चलाई  जायेगी
 तो  उसमें  यह  हो  सकता  है  कि

 शी  काशी  राम  गुप्त  :  भूखों  मरना
 पड़ेगा  ?

 श्री  म०  प्र  ०  मिथ  :  हम  को  हमेशा
 प्रयोग  और  गलती,  ट्रायल  एंड  एरर  के  रास्ते
 से  चलना  होगा  और  कहीं  अगर  कोई  गलती
 होती  है  तो  उसको  ठीक  करना  होगा,  कहीं
 कोई  झगर  बूटी  रह  जाती  है  तो  उसको
 दूर  करना  होगा

 wat  कुछ  दिनों  की  बात  है  कि  हमारे
 नए  प्रधान  मंत्री  जी  ने  वक्तव्य  दिया  था
 जिसमें  उन्होंने  कहा  था  कि  जो  योजनायें
 भी  चालू  हैं,  उन्हें  ही  पहले  पूरा  किया
 जाए,  बहुत  प्रतीक  पूंजी  वाली  कई  योजनाएं
 कभी  चालू  त  की  जायें  7  केवल  उन्हीं  योज-
 नामों  को  चालू  किया  जाए  जिनसे  जल्दी  से
 जल्दी  बीज  लोगों  को  मिलते  हैं,  जल्दी
 से  जल्दी  जिनसे  लोगों  को  फायदा  पहुंचता
 है  a  प्रधान  मंत्री  जी  के  इस  वक्तव्य  पर
 हमारे  एक  कम्युनिस्ट  नेता  पता  नहीं  पेकिंग
 या  मास्को  के  बहुत  नाराज़  हुए,  बहुत  गुस्सा
 उन्होंने  जाहिर  किया  ।  श्री  भूपेश  गुप्ता  जी
 तथा  कम्युनिस्ट  पार्टी  के  दूसरे  लोगों  ने
 पंडित  जवाहरलाल  नेहरू  जी  का  नाम  ले
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 [भी  भ०  To  मिश्र]
 कर  कहा  कि  उनकी  नीतियां  बदली  जा  रही
 हैं  ।  ये  लोग  हमेशा  यह  नारा  लगाते  जाए
 जाए  हैं  हाउस  में  और  बाहर  भी
 कि  बड़े  बड़े  जो  उद्योग  हैं,  जो  हेवी  इंडस्ट्रीज
 हैं  कौर  जिनमें  बहुत  सा  रुपया  लगता  है
 और  जिनसे  नतीजे  बहुत  देरी  से  निकलते  हैं,
 उनमें  रुपया  लगाझो,  योजना  को  जैसा  बनियों  |
 मैं  समझता  हूं  कि  पिछली  दो  योजनाओं  में
 हमने  करीब  करीब  वही  गलती  की  है  कि
 हमने  भारी  उद्योगों  में  अधिक  रुपया  लगाया
 है,  उनकी  शोर  भ्र धिक  बयान  दिया  है  ।
 जरूरत  इस  बात  की  थे  कि

 ह । 6  काशी  राम  गीत  :  चक्‍कर  में  भा
 ही  गये  ।

 शी  स०  प्र०  मिज :  कभी  कभी  भा  जाते
 हैं  ।  भूलें  हम  से  भी  हो  जाती  हैं  ।  जरूरत
 इस  बात की  थी  कि  तीसरी  शौर  चोथी
 योजनायें  में  इस  देना  में  खेती  को  पहली
 जगह  दी  जाती।  हमारी  सरकार  पिछले
 पांच  बरसों  से  यह  कहती  भी  भा  रही  है
 और  यह  कागजों  पर  भी  है,  उसको  बह  स्वीकार
 भी  करती  झा  रही  है  कि  लेती  को  प्राथमिकता
 मिलनी  चाहिये।  लेकिन  दरअसल  में  यह
 बात  भी  तक  नहीं  हुई  है।  जब  मैं  खेती
 को  प्राथमिकता  देने  की  बात  क(  ता  हूं  तो इसका
 ्य  यह  नहीं  है  कि  भौद्योग/करण  न  हो  t
 औद्योगीकरण  इस  देश  के  लिए  जरूरी  है,
 इंडस्ट्रियनाइजेशन  भी  एक  बड़ा  आवश्यक
 काम  है,  लेकिन  सरकार  का  पहला  काम  यह
 होना  चा  ये  कि  खेती  को  एक  उद्योग  बना
 दिया.  जाए।  दुनिया  में  ऐसे  देश  भी  हैं
 जहां  पर  कि  इस्पात  शोर  लोहे  के  कारखाने
 नहीं  हैं  प्रौढ़  जिन्होंने  सिर्फ  डेरी,  सिर्फ  दूध,
 मक्खन  शादी  का  उद्योग  चला  कर  के  सारी
 दुनियां  में  प्र पने  लिए  ऊंची  जगह  हासिल
 कर  ली  है।  उनके  पास  समृद्धि  है।  न्यूजीलैंड,
 डैनमार्क  इरादी  ऐसे  ही  देश  हैं  जो  झाधुमिक
 दुनियां  में  भागे  बढ़े  हुए  हैं।  हमारे  देश  में
 भो  जरूरत  इस  बात  की  है  कि  खेती  को  सब  से
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 बड़ा  उद्योग  बनाया  जाए,  उसका  भ्राघुनिकी-
 करण  किया  जाए।  आधुनिकीकरण  का  अर्थ
 यह  नहीं  है  कि  ट्रैक्टरों  से सभी  चेत  जोते
 जायें।  देश  में  -आदमी  काफी  हैं।  मेरा
 कहने  का  मतलब  यह  है  कि  खेती  नए  ढंग
 से  हो  कौर  उसको  पहली  जगह  दी  जाए।

 प्रधान  मंत्री  के  वक्तव्य  की  भोर  मैंने
 झ्र भी  इशारा  किया  है।  उसको  ले  कर  हमारे
 कम्युनिस्ट  सदस्यों  ने  चिल्लाना  शुरू  कर
 दिया  है,  वे  घबरा  गये  हैं।  जो  बात  प्रधान
 मंत्री  जी  ने  कही  बह  आखिर  क्‍या  थी।
 उन्होंने  यही  तो  कहा  कि  जिन  भारी  उद्योगों
 पर  बहुत  सा  रुपया  लगता  है,  बसे  शौर  नए
 उद्योग  भ्र भी  चालू  न  किये  जाएं  क्‍योंकि  उनसे
 नतीजे  देर  से  निकलते  हैं।  इस  बवतब्य
 की  जो  इम्लिकेशंज  हैं  वे  साफ  हैं।  भ्रमर
 नतीजे  देर  से  निकलेंगे  कौर  रुपया  भ्र धिक
 लगेगा  तो  हमें  नोट  छापने  पड़ेंगे  जिस  से
 नतीज  के  तौर  पर  दाम  बढ़  सकते  हैं।  देश
 की  जो  हालत  है  उसको  देखते  हुए  ऐसा  मालूम
 पड़ता  है  कि  बढ़ी  हुई  कीमतों  के  साथ  इस
 देश  को  कुछ  दिन  भौर  रहना  होगा।  यह  जो
 राज  अन्न  का  संकट  है,  यह  जो  अनाज  की
 कमी  है,  यह  खत्म  हो  जाएगी,  यह  संकट:
 चला  जाएगा।  जब  बड़े  रुपये  जिन  उद्योगों
 में  लगते  हैं,  भारी  उद्योगों  में  लगते  हैं  तो  देश
 को  नतीजों  के  लिए  इंतजार  करना  पड़ता
 है  भोर  कंज्यूमर  गुड्स  में  कमी  जाती  है।
 चीन  कौर  रूस  में  राज  जूते  भी  लोगों  को.

 श्री  हकम  ष्बम्द  कछवाय  :  आपको  तो
 यहां  पर  जूते  भ्रच्छे  मिलते  हैं।

 ह.  Ho  प्र०  मिथ् :  रूस  इतनी  तरक्की
 कर  चुका  है  लेकिन  वहां  जूते  भी  यहां  से
 जाते  हैं।  रूस  स्पेस  एक्सप्लोरेशन  के  मामले
 में  तथा  कुछ  कौर  उद्योगों  के  मामले  में  अमरीका.
 को  भी  पीछे  छोड़  गया  है  लेकिन  «फिर  भी
 उसी  रुस  के  सर्वेसर्वा  श्री  थुश्चेव  भिक्षा,
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 पाव  ले  कर  पूंजीवादी  देश,  अमरीका  के
 सामने  अनाज  के  लिए  थड़े  हैं।

 पिछड़े  हुए  देशों  में  खेती  का  जो  सवाल
 है,  यह  सब  से  बढ़ा  सवाल  है।  रूस  45  बरस
 के  बाद  भी,  प्रौद्योगिक  क्रान्ति  के  बाद  भी,
 स्टालिन  के  नक्शे  के  नीचे,  श्॑श्चेव  के  नेतृत्व
 के  अन्दर  अन्न  समस्‍या  को  हल  नहीं  कर  सका
 है।  हम  हिन्दुस्तानियों  को भी  सौ  बार  सोचना
 चाहिये  कि  हम  खेती  में  कोई  ऐसी  गलती
 न  करें  कि  उस  जगह  पर  हम  पहुंच  जायें  जिस
 जगह  पर  भर  देश  पहुंचे  हैं।  भौद्योगीकरण
 जरूरी  है,  सभी  इससे  सहमत  हैं।  भ्रसनन्‍्तुलन
 जो  पैदा  हो  गया  है  वह  भी  दूर  होना  चाहिये।
 हैवी  इंडस्ट्रीज  में  कोई  कमी  न  की  जाए  तो
 क्या  नतीजे  निकलेंगे?  भ्र भी  हमने  देखा
 है  कि  थोड़ी  सी  कीमतें  बढ़ी  हैं  अनाज  की  तो
 भारत  बन्द,  बंगाल  बन्द,  बिहार  बन्द,  आन्दोलन
 चला  दिया  गया  है।  इस  “बन्द”  का  क्‍या
 मतलब  है?  क्‍या  ये  भारत  को  पेकिंग  या
 मास्को  की  जेल  में  या  कम्युनिस्ट  पार्टी  की
 जेल  में  बन्द  कर  देना  चाहते  हैं?  देश  को
 कहां  पर  ये  बन्द  करना  चाह्ते हैं?  इनका
 जो....

 Shri  8.  M,  Banerjee:  On  a  point  of
 order.  I  take  serious  objection  to
 this  remark.  It  is  not  the  Communist
 Party  which  staged  the  strike
 (Interruptions).  While  speaking  on  a
 particular  motion  before  the  House
 regarding  the  food  situation,  he  is
 making  sweeping  remarks  about  the
 ‘Bengal  bandh’,  ‘Bombay  bandh’  and
 so  on  and  is  imputing  all  sorts  of
 motives  to  the  Communist  Party.
 Perhaps  the  hon.  Member's  knowledge
 is  very  limited

 Shri  M,  P.  Mishra:  He  is  only  re-
 plying  to  my  point.  There  is  no  point of  order.  I  am  not  yielding.

 Shri  §.  M.  Banerjee:  Let  him  not
 impute  motives  like  this.  The  strike
 was  conducted  not  by  the  Communist
 Party  but  by  the  entire  working  people
 including  the  peasants,  and  this  hon.
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 Member  had  no  face  to  show.  But  he
 is  talking  aloud  now.

 Mr,  Deputy-Speaker:  Order,  order.
 You  have  not  raised.  any  point  of
 order.  Opinions  may  differ.

 Shri  M.  P.  Mishra;  Please  sit  down.
 Shri  8,  M.  Banerjee:  I  take  excep-

 tion  to  this.  I  thought  that  insanity
 was  a  disqualification  to  be  in  the
 House.  But

 +
 ter  hearing  the  hon.

 Member,  I  do  not  think  it  is.
 Mr.  Deputy-Speaker:  There  is  no

 point  of  order.

 sit  Ho  No  मीटर  :  जो  बात  मैं  कह  रहा
 हूं,  उससे  इनको  बहुत  दुख  हुआ  है।  इनकी
 नीति  क्‍या  है,  उसको  बाप  देखें।  राज  तो
 ये  जवाहरलाल  नेहरू  का  नाम  ले  कर,  उनकी
 दुहाई  दे  कर  कहें  कि  उनकी  नीति  में  जरा  भी
 परिवर्तन  न  करो।  उनकी  बेसिक,  उनकी
 बुनियादी  नीति  में  कोई  परिवर्तन  नहीं  होना
 चाहिये,  हम  उसके  साथ  हैं।  लेकिन  कम्यु-
 लिस्टों  को  बात  मानकर  चलने  से  भ्रमर  कोई
 खराब  बात  हो  जाती  है,  बुरी  स्थिति  देश  में
 पैदा  हो  जाती  है  जैसी  राज  हुई  है,  तो  यही
 लोग  उसका  नाजायज  फांदा  उठायेंगे  कौर
 देश  में  भ्रराजकता  लाने  की  कोशिश  करेंगे  t
 ये  वे  लोग  हैं  जो  किसी  जमाने  में
 कहा  करते  थे  कि  चांद  जहां  बैठता  है,
 उससे  भी  ऊंची  जगह  स्टालिन  की  है,  सूरज
 का  जहां  स्थान  है  उससे  भी  ऊंचे  पर  स्टालिन
 का  सिंहासन  है।  लेकिन  उनको  अपने  उसी
 देवता  की,  स्टालिन  की,  कब्र  उखाड़ने  में
 कोई  देर  नहीं  लगी।  यहां  पर  भी  जब  कोई
 खराब  स्थिति  पैदा  हो  जाएगी  तो  क्‍या  इनको
 शान्ति घाट  पर  जा  कर  स्यामा  करने  में,
 तबर  पढ़ने  में,  जवाहरलाल  नेहरू  के  नाम  पर
 देर  लगेगी  ?  इनके  फेरों  में,  कम्युनिस्टों  के
 चंगुल  में  हमारी  पार्टी  कौर  हमारी  सरकार
 नहीं  श्मा  सकती  है।  मुझे  दुख  के  साथ  कहना
 पड़ता  है  कि  कम्युनिस्ट  देशद्रोही  हैं,  देश
 आरोहियों  की  यह  पार्टी  है।  सदन  के  सामने
 राज  चीनी  फौजों  की  सिक्किम के  बार्डर  पर
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 श्री म०  प्र०  मिश्र]
 तैयारी  के  सम्बन्ध  में  सवाल  पाया  था.
 (इंदरप्शंज  )
 Mr.  Deputy-Speaker:  Take  it  in

 a  sporting  spirit.
 at  सरजू  पाण्डेय  (रिसड़ा)  :

 से  बड़े  देशद्रोही  हैं।
 शी  Ho  To.  fart:  ara  भी  हमारी

 सरहद  पर  चीनी  सेना  खड़ी  है...

 भाप  सब

 Shri  Nambiar:  On  a  point  of  order.

 Mr.  Deputy-Speaker:  He  wants  to
 raise  a  point  of  order,

 Shri  Nambiar;  My  point  of  order
 is  this.  When  the  Chinese  committed
 aggression  on  this  country,  the  Com-
 munist  Party  condemned  the  aggres-
 sion  and  it  igs  on  record,  and  we  re-
 peatedly  stated  that,  and  this  Member
 is  distorting  and  stating  a  falsehood.
 He  says  Communists  are  traitors,  This
 is  what  he  said.  He  should  withdraw.
 He  cannot  be  allowed  to  say  that.

 Mr.  Deputy-Speaker:  I  do  not  think
 he  said  that.

 Shri  Nambiar:  I  got  the  transla-
 tion  on  this  microphone.

 Mr,  Deputy-Speaker:  Have  you  said
 that  they  are  traitors?

 Shri  Nambiar:
 must  withdraw.

 If  he  has  said,  he

 श्री  म०  To  fart:  जब  हिन्दुस्तान  पर
 चीनियों  ने  प्राक् रमण  किया  था,  तो  यह  बात
 रेकाड  में  है  कि  सरकार  ने  नम्बियार  साहब
 को  जल  में  ब#नद  कर  दिया  था,  इसलिये
 कि  वह  देश  की  सुरक्षा  के  लिये  खतरा  माने
 गये  थे।

 Shri  Nambiar:  He  is  on  a  diffe-
 rent  point.  He  said  they  were  traitors.
 He  must  withdraw  that  word.  He
 cannot  say  so.  It  is  there  on  record.

 Mr.  Deputy-Speaker:  He  should  not
 call  anybody  traitor.  Please  withdraw
 that  word.
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 शी  म०  No  fart:  मैं  निवेदन  करना
 चाहता  हूं  कि  भ्रमर  एक  शब्द  भी  कहीं
 इन  के  लिये  कहा  जाता  है  तो  ये  लोग  घबरा
 जाते  हैं।

 Shri  Nambiar:  He  is  not  obeying
 the  Chair.

 Mr.  Deputy-Speaker:  Order,  order.
 He  should  not  call  anybody  a  traitor.

 Shri  Radhelal  Vyas  (Ujjain):  Are
 we  not  competent  or  entitled  to  call
 a  man  traitor  if  he  is  really  a  traitor?

 Shri  Nambiar;  Yes,  but  you  should
 prove  it.

 Shri  Radhela]  Vyas:  Suppose  there
 are  traitors  in  the  country.  Can  we
 be  asked  not  to  call  them  traitors?

 Shri  Mohammag’_  Elias  (Howrah):
 We  also  call  you  traitor.  You  are  be-
 traying  the  country.

 Mr,  Deputy-Speaker:  Order,  order.
 He  has  to  close  now.

 Shri  Nambiar:  Has  he  withdrawn?
 The  Chair  has  ordered  him  to  with-
 draw  on  my  point  of  order.

 Mr,  Deputy-Speaker:  You  please
 withdraw  that  word.  I  want  you  to
 withdraw  that  word  “traitor”.

 Shri  M.  P.  Mishra:  I  have  not
 called  any  Member  traitor,  If  any
 Member  feels  that  I  have  called  him
 traitor,  I  withdraw  it.

 Mr.  Deputy-Speaker:
 up.

 Shri  M.  P.  Mishra;  A  lot  of  my
 time  has  beer  consumed  by  interrup-
 tions.

 Your  time  is

 हमारे  विरोधियों  ने  भी  अपने  संशोधनों
 में  यह  कहा  है  कि  किसानों को  ऐसा  मूल्य
 मिलना  चाहिये,  उन्हें  अनाज  के  लिये  ऐसा
 दाम  मिलना  चाहिये  कि  खेती  उन  के  लिये
 लाभदायक  चीज  हो  सके।  यह  एक  बहुत
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 we  बात  है।  खेती  के  मंत्री  ने  भी  इसे
 कमल  किया  है  कि  खेती  राज  तक  प्राकर्षक
 चीज़  नहीं  बन  सकी।  राज  गांवों  की
 हालत  क्‍या  है?  राज  वहां  पर  पढ़े  लिखे
 लोग,  ऐसे  लोग  जिन  के  100,  50  सीधे
 जमीन  है,  00-50  रु०  महीने  की  नौकरी
 ढूंढना  चाहते  हैं।  वे  खेती  नहीं  करना  चाहते।
 जब  तक  खेती  को  हम  वैसा  धन्धा  न  बना  सकें
 कि  उस  में  जाने  के  लिये  पड़ें  लिखे  लोग
 कालेज  के  ग्रेजुएट  शौर  एम०  ए०  पास  लोग
 आकृष्ट  हो  सकें,  तब  तक  खेती  इस  देश  में
 नहीं  बढ़.  सकती  है।  इसलिये  हमें  इस  बात
 को  सोचना  होगा  कि  क्‍या  बात  है  कि  राज  लोग
 गांवों  को  छोड़  कर  शहरों  की  तरफ  भागे
 चले  झा  रहे  हैं।  सरकार  ने  इस  बात  को  कबूल
 किया  है  झकझोर  विरोधी  भी  मानते  हैं  कौर  मैं
 भी  कहता  हूं  कि  खेती  को  एक  ऐसा  धन्धा
 बनाना  चाहिये  जिस  से  लोग  उस  की  तरफ
 जायें।  ब  जो  नीति  सरकार  ने  अपनाई  है
 कि  खेतिहर  को  दाम  वाजिब  मिलें,  उस  के  साथ
 साथ  खेती  को  सरकार  की  सहायता  की  जरूरत
 है।  वह  एक  ऐसा  उद्योग  है  जिस  में  कम
 पैसा  लगाने  से  ज्यादा  पैदावार  होती  है।
 इस  में  इन्वेस्टमेंट  कम  कौर  पैदावार  ज्यादा
 होती  है।  भगर  इस  में  कुछ  भ्र ौर  ज्यादा
 इनवेस्ट  किया  जाये  तो  इस  देश  के  इन्दर
 खेती  एक  स्टे  क्लास  इंडस्ट्री  हो  सकती  है
 शौर  उस  में  काफी  लोग  शा  सकते  हैं।

 सिर्फ  एक  बात  कौर  मैं  सरकार  से
 भर  इस  सदन  से  कहना  चाहता  हूं  कि  भूमि
 सुधार  का  जो  नारा  है  उस  को  भ्राखिर  कहीं
 पर  जाकर  बन्द  करना  होगा।  भूमि  सुधार
 हम  करेंगे,  सीलिंग  जमीन  पर  लगे।  सभी
 हाज्पों  ने  इसे  कबूल  किया  है  कौर  सीलिंग
 कह  दी  जाये।  सालिग  लागू  की  जाये,
 इस  में  किसी  को  उन  नहीं  है,  कौर  भी  जो
 सुधार  करने  हों  श्राप  उहे  कर  लें।  लेकिन
 यह  जो  तलवार  है,  उसे  सदा  किसान  के
 गले  पर  लटकाये  रहना  कि  हम  भूमि  सुधार
 करेंगे,  हम  भूमि  सुधार  करेंगे,  इस  में  कुछ
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 बदलाव  होना  चाहिये।  उस  के  लिये  मौका
 होना  चाहिये  कि  एक  बोधे  खेत  में  जहां  पांच
 मन  अन्न  होता  है  वहां  5  मन  होने  लगे  |
 लेकिनसैप्राज  देहातों  में  एक  इनसिकयोरिटी
 पैदा  हो  गई  है।  जिस  के  पास  राज  दस  बोधे
 बेत  है,  पांच  बीते  खेत  है  वह  भी  घबरा  रहा
 है  कि  यह  पांच  पीछे  भी  रहेंगे  या  छीन  लिये
 जायेंगे।  राज  सब”  जगह  क्लेक्टिव  फार्मिग
 की  [वात  हो  रही  है।  सारे  कम्यूनिस्ट  देशों
 ने  देख  लिया  कि  कलेक्टर  ज़ामिन  का  नतीजा
 क्या  हुआ  कि  उस  से  अनाज  की  पैदावार
 में  कमी  हो  गई।  पोलैंड  में  कलेक्टर
 को  तोड़  दिया  गया  ध्रौर  किसानों  को  रियायत
 दी  गई।  इस  लिये  मैं  निवेदन  करना  चाहता
 हूँ  कि  इस  देश  में  भले  ही  किसान  के  पास
 20  एकड़  जमात  रहें  या  उस  से  कम  रहे

 लेकिन  उस  के  बीस  एकड़,  पन्द्रह  एकड़
 या  0  एकड़  जमीन  उस  के  पास  रहे॥।
 पेज  'प्रोप्रायटर्स  का  यह  देश  होना  चाहिये|॥
 रोज  उस  के  ऊपर  तलवार  लटकती  रहे  कि
 जमीन  कब  छीन  ली  जायेगी  इस  का  कोई  निश्चय
 नहीं  है,  यह  गलत  है।  यह  चीज  भी  पैदावार
 को  रोकती  है  t  एक  वक्तव्य  में  श्री  श्रीमन् नारायण
 जी  ने  कहा  कि  कहीं  पर  तो  भूमि  सुधार
 को  मोरेटोरियम  द  देना  चाहिये  शौर  किसानों
 को  विश्वास  दिलाना  चाहिये  कि  तुम्हारे
 पांस  जो  दस  बीघे  जमीन  है  बह  तुम्हारी  रहेगी
 और  तुम  ही  इस  को  जोतो गे।  इस  पर  हम
 को  विचार  करना  चाहिये।

 आखिर  में  मैं  इतना  ही  निवेदन  करना
 चा.  ता  हूं  कि  यह  कम्यूनिस्ट  भाई  पापुलेशन
 कंट्रोल.  .  .

 उपाध्यक्ष  महोदय  :  कम्यूनिस्ट  लोगों  को
 छोड़  दीजिये  |  (Interruptions).

 क्रि  Ho  प्र०  मिश्र  :  यह  लोग  भी  मरे
 य.  के  पुराने  पुरोहितों  की  तरह  हैं  ।  भ्रम
 भी  पुरोहित  लोग  जिस  तरह  से  मनु  महाराज
 की  किताब  लेकर  क.ते  हैं  कि  इस  तरह  से
 शादी  होनी  चाय,  इस  तरह  से  य८  होना
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 पुत्र  म०  To  मित्र]
 चाहिये,  उसी  तरह  से  कम्युनिस्ट  पुरोहित
 खोज  डेढ़  सौ  वर्ष  मरहले  काल  मार्क्स  ने  जो
 किताब  लिखी  थी  और  बतलाया  था  कि
 माल्थास  की  जो  थ्योरी  हैं  कि  पापुलेशन  कोई
 अआब्लेम  नहीं  है  यही  बात  रटे  जा  रहे  हैं  ।  मैं  तो
 कहता  हूं  कि  इस  देश  की  बढ़ती  हुई  भ्राबादी
 देश  के  लिए  वैसे  ही  खतरा  है  जितना  कड़ा
 खतरा  चीन  का  है  या  कम्यूनिस्टों  का  है।
 इस  लिये मैं  क  ना  साहता हूं  कि  इस  की  भोर  से
 झा वादी  रोकने  की  तरफ  भी  पूरा
 ध्यान  नहीं  विया  गया  है,  इस
 पर  भी  उसे  ध्यान  देना  चाहिये  ।  कम्यूनिस्ट
 लोग  कुछ  भी  कहें,  हमारे  कृष्ण  मेनन  साहब
 पापुलेशन  कंट्रोल  का  चाहे  जितना  मजाक
 उड़ायें  यदि  भ्राबादी  इसी  प्रकार  से  बढ़ती
 गयी  तो  सब  खत्म  हो  जायेगा  ।

 आ्राखीर  में  मैं  निवेदन  करूंगा  कि  मुझे
 दुःख  तो  उन  विरोधी  दल  के  भाइयों  के  बारे  में
 है  जिन्होंने  संयुक्त  सोशलिस्ट  पार्टी  बनाई
 है  |  हो  सकता  है  कि  कुछ  दिनों  में  यह  संयुक्त
 समाजवादी  पार्टी  नियुक्त  समाज/वादी  पार्टी
 बन  जाये  ।  हमारे  कम्युनिस्ट  भाइयों  के  पीछे
 लग  कर  वे  भी  देश  में  भ्र राज कता  कौर  शांति
 चंदा  करते  हैं  य.  बड़े  दुख  की  बात  है  1  माफ
 करेंगे  मेरे  मित्र  कामत  साहब,  मुनाफाखोर  बनिये
 या  जमाखोर  बनिये  जो  होडिग  करने  हैं  उन  को
 दम  एन्टी  सोशल  एलिमेंट  क  ते  हैं।  लेकिन  इस
 वक्‍त  जो  लोग  सामाजिक  अराजकता  पैदा
 करने  की  कोशिश  करते  हैं,  वे  भी  देश  के  वैसे
 ही  दुश्मन  हैं  जैसे  कि जमाखोर  और  मुनाफाखोर
 बनिये  हैं  कौर  उने  को  भी  एन्टी  सोशल
 एलिमेंट  मानना  चाहिये  ।

 ह 16  रामसेवक  यादव  :  उपाध्यक्ष  महोदय,
 खाद्य  संकट  के  ऊपर  कल  से  बीस  हो  रही  है  |
 पिछले,  झठार र  सालों  से  शायद  ही  कोई  वर्ष
 ऐसा  गया  हो  जब  इस  सदन  में  खाद्य  संकट
 और  मूल्य  के  बारे  में  चर्चा  न  हुई  हो,  ऐसा  लगता
 है  जैसे  यद  सरकार  ब्रोकर  खाद्य  समस्या  तथा
 मंहगाई  जुड़वां  बहनें  हों  a यह  सरकार  कौर

 SEPTEMBER  8,  3964  Food  Situation  46°

 खाद्य  संकट,  अन्न  संकट  दोनों  एक  साथ  जुड़े
 हुए  हैं।  मगर  खाद्य  संकट  7ल  होता  है  तो  उस
 का  लाजिमी  नतीजा  होगा  कि  य्  सरकार
 जाती  है  भौर  बिना.  इस  सरकार  के  हे  हुए
 खाद्य  संकट  का  सामना  कर  पाना  प्र सम्भव
 है  1  मैं  इस  खाद्य  संकट  के  सम्बन्ध  में  कुछ  बालें
 इस  चीज  को  सामने  रख  कर  कहूंगा.  ।  बे  इस
 प्रकार  हैं:

 l.  मंत्री,  नौकरशाही  भर  नगर  सेठ  के
 त्रिकोण  ने  भ्रष्ट  स्थिति  को  खराब  किया  है  ।
 झगर  इसे  ठीक  न  किया  गया  तो  प्रश्न
 समस्या  हल  होना  सम्भव  नहीं  ।

 2.  सरकारी  फिजूलखर्ची  का  असर
 करों  शौर  नोटों  के  चलन  पर  पड़ा  है,  जिन  से
 दाम  बढ़े  हैं  t

 3.  हजार  रुपए  प्रति  मास  की  सीमा
 वैयक्तिक  खर्चे  पर  न  लगा  कर  करीब  32
 अरब  रुपए  का  सालाना  नुकसान  होता  है  जो
 अन्यथा  पैदावार  बढ़ाने  के  लिए  पूंजी  की  तरह
 लगाया  जा  सकता  है  ।

 4.  करीब  5  अरब  रुपयों  का  अनाज
 विदेशों  से  पिछले  सालों  में  मंगा  कर  अनाज  की
 देशी  पैदावार  बढ़ाने  का  काम  रोका  है।

 5.  रायात-निर्यात  नीति  के  बिगड़  जाने
 से  कौर  विदेशी  विनिमय  की  घातक  भूख
 के  कारण  चीनी,  दाल,  फल  इत्यादि  भोजन
 को  बा  र  भेजा  जा  र  गहे  जिससे  दाम  बढ़  रहे
 हैं,  पेट  कट  रा  है  और  जहां  सरकार  देश  को
 करीब  डेढ़  रुपए  किलो  चीनी  बेच  रही  ह्  वहां
 परदेश  को  आठ  आने  से  भी  कम  ।

 6.  अनाज  के  सम्बन्ध  में  सट्टा  नीति  और
 कर्जा  नीति  बिगड़ी  होने  के  कारण  तथा  चालू
 मुनाफे  की  दर  ऊंची  होने  के  कारण  सारा
 आर्थिक  शौर  भोजन  जीवन  अस्तव्यस्त  हो
 गया  है  t
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 7.  अनाज  के  दो  दामों,  खुला  कौर  सस्ता,
 के  कारण  भुखमरी  शौर  मुनाफाखोरी  बढ़ी  है,

 भ्रष्टाचार  भी  ।

 अगर  इस  कारणों  पर  सरकार  ने  ध्यान
 न  दिया  तो  झन  समस्या  हल  नहीं  होगी।  इसी
 तरह  से  फिर  सदन  में  चर्चा  हो  जाएगी,  मंत्री
 महोदय  का  जवाब  हो  जाएगा  कौर  बैल  के  ह...
 पर  सवार  भाए  हुए  हमारे  माननीय  सदस्य  द्दाथ
 उठा  कर  समर्थन  कर  देंगे  कौर  मामला  वहीं
 'पर  खत्म  हो  जाएगा।

 राज  सारे  देश  में  अन्न  की  कमी  है  Y
 केवल  शहरों  में  ही  अन्न  का  प्रभाव  नहीं  है  बल्कि
 सारे  भारत  वह  के  सभी  देहातों  में  प्रश्न  का
 अभाव  हू  t  कहीं  पर  भ्रमण  नहीं  पहुंच  रहा  है  ।
 सस्ते  गल्ले  की  दुकानों  पर  राज  लोग  जाते
 हैं,  कतारें  बांध  खड़े  रहते  हैं,  लेकिन  उन  को
 अन्न  नहीं  मिलता  ।  इस  स्थिति  पर  सरकार
 राज  तक  काबू  नहीं  पा  सकी  है।  जब  इस  चीज
 की  चर्चा  होती  है  तो  सरकार  की  तरफ  से
 कुछ  सदस्यों  तथा  मंत्रियों  द्वारा  यह  बड़ा
 “मासूमियत  के  साथ  कह  दिया  जाता  है  कि  यह
 झन  का  मामला  है,  इसे  राजनीतिक  प्रश्न  नहीं
 बनाना  चाहिए  ।  कल  जो  हमारे  माननीय
 सदस्य  श्री  मेहताब  साहब  बोले  तथा  न्य
 सदस्य  उधर  से  बोले,  उन्होंने  साफ  यही  कहा
 कि  यह  अन्न  का  मामला  है  इतने  राजनीति  से
 ऊपर  रख  कर  बात  करो  तभी  हम  झन  संकट
 का  सामना  करके  इसको  दूर  कर  सकेंगे  |

 इस  विषय  में  पहला  तो  मेरा  निवेदन
 यह  है  कि  भ्राखिर  राजनीति  है  किस  लिए  ?
 कया  राजनीति  का  मतलब  भ्रष्टाचार  चलाना
 है  ?  क्या  राजनीति  का  मतलब  भ्र नाज  के  दाम
 बयान  है  ?  क्‍या  राजनीति  का  मतलब
 मुनाफाखोरों  को  पालना  है?  यह  राजनीति
 नहीं  है  ।  र/जनीति  का  अर्थ  है  बरच्छा  शासन
 चलाना,  शझ्च्छी  सरकार  चलाना  कौर  लोगों
 को  सस्ते  दामों  पर  भोजन  की  व्यवस्था  करना  |

 श्री  हवा  ना०  तिवारी  (गोपालगंज)  :
 और  अपने  फायदे  के  लिए  आन्दोलन  चलाना  ?
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 क्रि  रामसेवक  -  मैं उस  पर  भी
 आता  हूं  ।

 झगर  राजनीति  का  प्रश्न  खाद्य  समस्या  को
 बनाया  जा  रहा  है  तो  इसके  लिए  मेरा  सीधा
 चार्ज  है  सत्तारूढ़  दल  पर  ।  पिछले  27  सालों
 से  जब  से  यह  सरकार  शादी  है  योजनाएं  बन
 रही  हैं  बाढ़  रोकने  के  लिए,  भ्र धिक  भिन्न
 उपजाने  के  लिए  ।  इस  काम  में  एक  मंत्री  के
 बाद  दूसरा  मंत्री  सफल  होता  है  तो  वहू  फिर
 गवर्नर  कौर  राष्ट्रपति  बना  दिया  जाता  है
 कौर  उसको  तरक्की  मिलती  जाती  है  :  मंत्रियों
 के  खिलाफ  भ्रष्टाचार  के  आरोप  लगाए  जाते
 हैं,  मंत्रियों  के खिलाफ  भ्र दाल तों  में  स्ट्रक्चर
 पास  होते  हैं,  लेकिन  वे  भागे  पिलाकर  केन्द्रीय
 मंत्रिमंडल  में  बैठ  जाया  करते  हैं  ।  ये  सारी
 चीजें  चलती  जा  रही  हैं  लेकिन  झन  की
 समस्या  पौर  दूसरी  समस्या प्र ों  का  हल  नहीं
 होता  ।  इसका  कारण  यह  है  कि  सत्तारूढ़
 दल  ने  इसको  केवल  शुद्ध  राजनीतिक  प्रश्न
 बना  डाला  है।  उनको  इसके  लिए  शोट  चाहिए
 भ्र ौर  इसके  लिए  वह  कोई  पाप  कर  सकते  हैं
 और  बही  मैं  भ्रामक  सामने  रखना  चाहता  हूं  ।

 मैं  श्राप  से  निवेदन  करूं  कि  इस  देश  में
 50  लाख  बड़े  लोग  हैं  कौर  इन  पचास  लाख

 बड़े  लोगों  के  पिछलग्गू  डेड  करोड़  लोग  हैं  शौर
 जो  इस  देश  के  वे  किसान  जिनके  पास  50  या
 60  एकड़  से  भ्र धिक  भूमि  है,  उनकी  मौजूदा
 सत्तारूढ़  दल  को  चिन्ता  है  V  बाकी  देश  के  जो
 तीस  पैंतीस'  करोड़  लोग  जो  कम  जमीन  वाले
 या  बगैर  जमीन  वाले  हैं,  उनकी  सरकार  को
 कोई  चिन्ता  नहीं  है  ।  जिस  प्रकार  हिटलर  ने
 गैस  चैम्बर  में  पचास  साठ  लाख  यहूदियों  को
 मार  दिया  था,  उसी  तर दु  यद  सरकार  अपनी
 नीतियों  के  कारण  इस  देश  के  तीस  पैंतीस
 करोड़  लोगों  को  बिना  खाने  के  मार  रही  है

 एक  माननीय  सदस्य:  प्रखर  तीस  पैंतीस
 करोड़  को  मार  देगी  तो  उसे  वोट  कौन  देगा  ?

 गयी  रामसेवक  यादव  :  ये  तीस  पैंतीस
 करोड़  लोग  तो  भूख  हैं,  गरीब  हैं।  लेकिन  जिन
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 [at  रामसेवक  यादव]
 लोगों  को  मैं  ने  पहलू  भ्रामक  सामन  रखा  है
 उनकी  झा वाज  है,  उनके  संगठन  हैं,  कौर
 उनके  कारण  सरकार  को  वोट  मिलते  हैं  ।
 झोर  इसीलिए  मौजूदा  सरकार  को  इन्हीं  लोगों
 की  चिन्ता  है  शौर  सारी  नीतियां  इसी  तरह
 चल  रही  हैं  1  तो  मैं  कहना  चाटता  हूं  कि  राज
 मौजूदा  सरकार  ने  खाद्य  स्थिति  को  राजनीतिक
 प्रश्न  बनाया  हा  है  ।

 बाण  देश  में  प्राय  दस  लाख  लोग  कम
 खाए  मर  रहे  हैं  शौर  हजारों  लोग  बिना
 खाए  मर  रहे हैं  |  प्रौढ़  प्रखर  कहा  जाए  कि  बिना
 खाए  कोई  नहीं  मर  रहा,  तो  मैं  पूछना  चाहूंगा'
 कि  क्‍या  कारण  है  कि  यूरोप  में  ६जार  पीछे
 मृत्यु  संख्या  8  या  08  तो  हिन्दुस्तान  में  प्रति
 हजार  पीछे  मृत्यु  संख्या  9  भौर  20  क्यों  है
 इसका  साफ  कारण  यह  है  कि  यहां  लोग  कम
 खाने  के  कारण  या  बिना  खाने  के  कारण  ज्यादा
 मर  रह  हैं।  इनको  सरकार  भूख  से  मरों  में
 नहीं  गिनती  ।  कल  यहां  कटा  गया  कि  भोजन
 के  बिना  कोई  नहीं  मरा  ।  उनका  मतलब  यह
 था  कि  इसलिए  कोई  नहीं  मरा  कि  उसे  अन्न
 नहीं  मिला  ।  लेकिन  जिन  को  कम  भोजन  मिलता
 है  कौर  जिन  को  मिला  हुआ  भोजन  मिलता  है
 है  व  भी  भोजन  के  कारण  मरते  हैं,  उसे  क्‍यों
 नहीं  गिना  जाता  ।  और  भगर  वह  समझते
 हैं  कि लोग  बिना  खाए  नहीं  मरते,  तो  मैं  चाहूंगा
 कि  इस  विषय  पर  चर्चा  हो  जाए  कि  भुखमरी
 किसे  कहते  हैं  ।

 शी  दिव  नारायण  (बांसी):  उसकी
 परिभाषा  हमें  बताइए  ।

 श्री  रामसेवक  यादव  :  मैं  चाहूंगा  कि
 माननीय  सदस्य  मेरे  साथ  गोरखपुर,  देवरिया,
 बस्ती  में  चलें  और  कहें  लोगों  से  कि  यहां  प्रश्न.
 की  कमी  नहीं  है  |  मैं  उनके  साथ  चलने  को
 तैयार  हूं  ।

 तो  मैं  कश्ती हूं  (कि  इस  देश  में  खाद्य
 समस्या  विषम  हो  गयी  है।  बाटर  से  जो.
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 थीं.  एल०-480  कें  भ्रन्तर्गत  गिला  मंगाया  जाता
 है,  उसमें  भी  राजनीति  हैं।  उस  गल्ले  कीः
 अदायगी  का  एक  अच्छा  खासा  भाग  रुपयों  में
 हिन्दुस्तान  में  अमरीकी  राजदूत  के  पास  रहता
 है।  उनको  छूट  है  कि  वे  इस  धन  से  चाहे जो  भी
 राजनीतिक  खेल  खेलें  ।.

 हमारे  पार्टिल.सा टब  भ्रमरी का  भ्रमण  क ेलिए
 हाथ  फैलाने  गए  और  मंत्री  भी  गये  भर  अन्न
 था  गया  ।  वह  अन्न  दिया  गया  सस्ते  गल्ले  की'
 दुकानों  में  बिकने  के  लिए  |  लेकिन  जो  ऐसी
 दुकानें  होती  हैं  उनके  लिए  लाइसेंस  दिया  जाता
 है,  परमिट  दिया.  जाता  है  भौर  ये  लाइसेंस
 अ्रधिकारी  लोग  उन  लोगों  को  देते  हैं  जिन  के
 लिए  कांग्रस  के  एम०  पी०  या  एम०  एल०  To-
 या  अन्य  कांग्रेसी  नेतायों  की सिफारिश  होती  है  ॥
 तो  इससे  दो  नुकसान  होते  हैं  -  कौर  सरकार
 को  इससे  यही  दो  फायदे  होते  हैं  ।  एक  तो
 यह  कि  उनको  हर  गांव  में  एक  एजेंट  मिल  जाता
 है  कौर  दूसरा  यह  कि  जिन  लोगों  को  ये  परमिट.
 मिलते  &  चलती  के  या  गल्ले  के  वे  झाबा  कोटा
 दुकान  में  रखते  हैं  कौर  आधा  काले  बाजार  में
 बेच  देते  हैं  श्लोक  जब  इन  की.शिकायत  की  जाती
 है  तो  सत्तारूढ़  दल  के  इन  के  पीछे  होने  से  उस
 की  सुनवाया  नहीं  होती  t  sere  इस  स्त्री  ति  पर
 काबू  न  किया  गया  तो  यह  समस्या  हल  नहीं
 होगी  1  तो  मैं  फिर  पूछना  चाहता  हूं  कि इस  चीज
 को  राजनीतिक  प्रश्न  कौन  बनाता  है  -  इस
 को  सत्तारूढ़  दल.  के  लोग  राजनीतिक  प्रश्न
 बनाते  हैं  7

 एक  और  मिसाल  मैं  आपको  देना  चाहता
 हूं  ।  यह  समाचार  एक  अखबार  में  निकला  था

 20  अगस्त  सन्‌  964  को  इस  भ्रखबार  का!
 नाम  है  “वीर  प्रजनन  ।  इस  समाचार  का
 शीर्षक  है  “जाली  नाम  पर  झन  के  सट्  का
 स्केंडल-  एक  बड़े  कांग्रेसी  घड़ियाल  का  हाथ-
 नन्दा  द्वारा  जांच  का  आदेश”  ।  यहां  दिल्ली  में
 मार्च  के  महीने  में  बन्दा  जी  के  नाक  के  नीचे:
 जिन्होंने  भ्रष्टाचार  को  दूर  करने  का  निश्चय:
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 किया  है--खली  के  नाम  पर,  बिनौले  के  नाम
 पर,  भूसे  के  नाम  पर  चना,  मटर,  तिलहन
 बाहर  सट्टे  क ेनाम  पर  भेजा  जाता  रहा  in  मार्च
 में  व्यापार  मंडल  की  भोर  से  इस  की  शिकायत
 की  गयी  ।  पहले  काफी  समय  तक  उस  मामले
 को  टाला  गया  लेकिन  भ्रन्ततोगत्वा  ननदजी
 ने  उस  मामले  की  जांच  का  आदेश  दे  दिया,
 लेकिन  इसी  बीच  जो  सट्टे  का  काम  था  वह  बन्द
 कर  दिया  गया,  कौर  जो  इस  काम  को  करते  थे
 वे  नहीं  पकड़े  गए  क्‍योंकि  उनके  ऊपर  कांग्रेस
 के  एक  बड़े  नेता  का  हाथ  था  जो  कि  झा गरे
 के  हैं  प्रौढ़  इस  सदन  के  एक  बड़े  सदस्य  हैं।  यह
 काम  उनके  कुछ  अभ्रजीजदार  करते  थे  इसलिए
 ये  चीज़ें  चलती  रहीं  ।  प्रखर  जरूरत  होगी  तो
 उनका  नाम  भी  बता  दूंगा  ।

 Motion  re:

 मैं  मापकों  एक  कौर  मिसाल  देना  चाहता
 हूं  यह  बताने  के  लिए  कि  इस  प्रश्न  को  कौन
 राजनीतिक  प्रश्न  बना  रहा  है  1

 राजस्थान  एक  अभाव  का  इलाक़ा  है  शौर
 वहां  के  लोगों  का  मुख्य  भोजन  मक्का  है  ।
 माननीय  माथुर  साहब  जो  हमारे  मित्र  हैं  वह
 शायद  इस  चीज़  को  मानेंगे  कि  मक्का  और
 बाजरा  वहां  के  लोगों  का  मुख्य  भोजन  है  ।
 एक  बार  कुछ  बड़े  सेठ  लोग,  नगरसेठ
 लोग  वहां  के  मुख्य  मंत्री  के  पास  भाये  भौर
 कन्  कि  हम  कुछ  दान  देना  चाहते  हैं,  कुछ
 सरकार  की  सहायता  करना  चाहते  हैं  ।  भ्रमर
 हमारे  इस  मक्का  को  बाहर  भेजने  की  स्वीकृति
 दे  दी  जाय  तो  कोई  हज  नहीं  ।  मुख्य  मंत्री  ने
 उनके  विचार  का  स्वागत  किया  और  हुआ  यह
 कि  एक  नाम  की  कोई  एक  सहकार  समिति  बनी
 कौर  उस  के  नाम  पर  हुआ  यह  कि  एक  क्विंटल
 पर  एक  रुपये  की  दर  से  कलक्टर  ने  पैसा
 लिया  और  25  हजार  रुपया  बैंक  में  जमा
 कराया  गया,  बाक़ी  न  जाने  कहां  गया  ?  अ्रनाज
 का  परमिट  बाहर  भेजने  के  लिए  गया  या
 अहमदाबाद  कपड़े  में माड़ी  बनाने  के  लिए  भेज
 दिया  गया  ।  जब  राजस्थान  विधान  सभा  के
 एक  सदस्य  ने  एतराज़  किया  और  उस  सम्बन्ध
 में  प्रश्न  किया  लो  साफ-साफ  झब्  मंत्री  महोदय
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 उसे  स्वीकारते  हैं।  जब  उन  से  सवाल  किया  गया
 कि  किस  कानून  के  मुताबिक  ज्यादा  रुपया  लिया
 गया  कौर  उस  रुपये  का  क्या  हिसाव  किया  गया.
 शोर  बहू  कौन  सी  सहकारी  समिति  थी  शौर
 बहू  कौन  सा  कोआपरेटिव  बैंक  था  पौर  किस
 कानून  के  मुताबिक  यह  किया  गया  तो  उनका
 उत्तर  यह  है:--

 “माननीय  भ्रध्यक्ष  महोदय,  हमारे  जनसंघ
 के  नेता  ने  कहा  हैँ  कि मक्‍की  के  ऊपर  भ्र ौर  चावल
 के  ऊपर,  न  मालूम  कितने  हजार  रुपये  बताये
 कि  इतने  हजार  रुपये  का  क्या  हुआ  ?  मैं  समझत
 हूं  कि  व  स्वयं  दिल  के  अन्दर  जानते  हैं।  उनको
 जानकारी  है  कि  इस  रुपये  का  कया  हुआ  ।
 लेकिन  श्राप  स्टेटमेंट  देते  समय  इतना  ही  कह
 कर  रह  गएं  कि  वह  रुपया  इकट्ठा  किया  गया.
 वह  कहां  गया,  मुख्य  मंत्री  जी  जवाब  दें,  ऐसा
 भाप  ने  कहा  ।  वह  रुपया  कहीं  नहीं  गया  ।  वह
 रुपया  गया  है  इस  काम  के  लिए  कि  जो  रास-
 पास  के  गांव  के  लड़के  वहां  कराते  हैं,  वहां  के
 व्यापारी  जाये,  उन्होंने  कहा  कि  हमारे  पास
 स्टाक  पहले  का  पड़ा  हुआ  है,  हम  इस  को  बाहर
 भेजना  चाहते  हैं,  प्राय  किसी  प्रच्छे  काम  में
 पैसा  लगवाना  चाहते  हैं  तो  हमसे  कहो  ।  तो
 मैं  न ेकहा  कि  इस  काम  के  लिए  कांग्रेस  को
 पैसा  या  चन्दा  नहीं  चाहिए  ।  प्रेस-पास  के
 गांवों  के  लड़कों  के लिए  एक  छात्रावास  लोग-
 बाग  अपना  चन्दा  इकट्ठा  कर  के  बना  रहे  हैं  ।,
 उस  में  भाप  ने  बहुत  दिनों  से चावल  इकट्ठा
 किया  है  श्र  एक  क्विन्टल  पर  एक  रुपया  कम
 मिला  तो  इनको  दे  दो  तो  अच्छा  रहेगा,  होस्टल
 में  मदद  मिलेगी  ।  तो  जो  पैसा  उन्होंने  दिया  था
 वह  उस  होस्टल  की  इमारत  में  लगा  है  -  उसी
 प्रकार  से  जो  मेज  का  पैसा  है  वह  पैसा  भी  वहीं
 लगा  है  |

 राजस्थान  के  मुख्य  मंत्री  ने  इसको
 स्वीकार  किया  है  ।  यह  राजनीतिक  समस्या
 है  क्या  ?  यह  जो  सकल  चलाते  हैं  उसमें  भी
 सत्तारूढ़  दल  के  इन्दर  जो  एक  पार्टी  होती  है,
 कुछ  ख़ास  खास  लोग  होते  हैं  जिनको  कि
 मल माना  पैसा  खर्चे  करते  का  अधिकार
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 467  Motion  re:

 tt  राम  सेवक  यादव]
 मिलता  है  भ्र पनी  राजनीतिक  सत्ता  जमाने
 के  लिए  रुपये  का  एक  साधन  उन  को  मिल
 जाता  है  ।  मैं  जानना  चाहूंगा  कि  प्राचीन
 कौन  बना  रहा  है  इस  को  राजनीतिक  प्रश्न  ?

 इसे  विरोधी  पक्ष  के  लोग  राजनीतिक  प्रश्न
 बना  रहे  हैं  ध्रुवा  सत्तारूढ़  दल  के  लोग
 अना  रहे  हैं  ?  इस  तरह  की  कई  मिसालें  मैं
 दे  सकता  हूं  ।

 कल  माननीय  पटेल  साहब  खाद्य  समस्या
 पर  बोल  रहे  थे  ।  उन्होंने  इस  खाद्य  संकट
 को  एक  विचित्र  रूप  से  इस  देश  के  सामने
 प्रस्तुत  किया  ।  सत्तारूढ़  दल  के  मैम्बर
 कौर  मंत्री  लोग  जब  शहरों  में  भाषण  देंगे  तो
 बह  कहेंगे  कि  प्रश्न  के  दाम  बढ़ा  रहे  हैं  किसान,
 कौर  जब  वे  किसानों  के  बीच  में  जायेगें  तो
 कहेंगे  कि  शहर  के  लोग  कपड़ा,  नमक,  चीनी
 कौर  तेल  शादी  वस्तुओं  के  दाम  बढ़ा  रहे  हैं
 और  एक  इस  तरह  से  शहर  कौर  देहात  के
 बीच  चंद  खड़ा  किया  जाता  है  ।  कल  हमारे
 थे  मित्र  कह  रहे  थे  कि  किसान  को  उस  की
 धन्न  ककी  उपज  के  ज्यादा  दाम  मिलने  चाहिएं

 /कौर  वह  इसको  इस  तरह  से  बतला  रहे  थे
 मानों  विरोधी  पक्ष  के  लोग  चाहते  हों  कि
 किसानों  को  उनकी  उपज  के  कम  दाम  मिले  1
 मैं  बतलाता  चाहता  हूं  कि  किसान  को  कभी
 दाम  ज्यादा  नहीं  मिलते  हैं  क्योंकि  जब  फसल
 कटती  है  तो  99  फ़ीसदी  किसान  गिरे  हुए
 दाम  पर  भ्र पनी  उपज  को  बंच  देते  हैं  ।  हटा-
 किस्मत  कौर  आढ़तिये  किसानों  से  उस  समय
 कम  दाम  पर  भ्र नाज  का  स्टाक  अपने  पास  रख
 लेते  हैं  प्रौढ़  फसल  खाने  के  दो,  तीन  महीने
 बाद  से  हम  देखते  हैं  कि  हमेशा  राज  के  भाव
 बढ़  जाया  करते  हैं  क्योंकि  वे  लोग  हालैंड  स्टाक
 को  भारी  मुनाफ़  पर  बेचते  हैं  ।  दरअसल
 यह  भारी  मुनाफा  और  लूट  यह  नगर सेठ,
 जखीरेबाज़  करते  हैं,  धनी  लोग  ' नाजायज़
 मुनाफ़ा  वसूल  करते  हैं  कौर  मजा  यह  है  कि
 झगड़ा  पैदा  होता  है  उपभोक्ता  शौर  पैदा
 करने  वाले  में  ।  दरअसल  देखा  जाय  तो
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 दोषी  न  तो  पैदा  करने  बाला  है  कौर  न  ही
 उपभोक्ता  है  लेकिन  सरकार  इस  सम्बन्ध  में
 चलती  कुछ  हस  तरह  से  रखती  है  कि  उपभोक्ता
 धौर  पैदा  करने  वाले  में  संघर्ष  उत्पन्न  हो
 जाता  हैं  कौर  यह  संघर्ष  पैदा  करने  के  सिए
 जिम्मेदार  यह  हमारे  सत्तारूढ़  दल  के  मित्र
 लोग  ही  हैं  ।  खाद्य  संकट,  महंगाई  कौर
 अनाज  की  चोरबाज़ारी  के  लिए  वस्तुतः
 कौन  जिम्मेदार  है  इस  का  पता  नहीं  लगाते  ।
 राज  सरकार  के  जो  बड़े-बड़े  भ्रमणकारी  हैं
 वे  इस  सरकार  को  सीख  दिया  करते  हैं  कि
 अन्न  के  दाम  इसलिए  बढ़  गये  हैं  क्योंकि  किसान
 लोगों  ने  गांवों  में  भ्र पने  पास  भ्रनाज  रोक
 रखा  है  भौर  बाज़ार  में  उसे  नहीं  भाने  देते  ।
 किसान  बाज़ार  में  अपनी  उपज  नहीं  लाते  ।
 दरहक़ीकत  बात  कुछ  भौर  ही  है  ।  बाज़ार  में
 00  में  से  99  फ़ीसदी  किसान  भ्रपनी  उपज

 स्वयं  नहीं  लाते  हैं  बल्कि  बाज़ार  में  वे  स्टाकिस्ट्स
 आढ़तिये  कौर  पूंजीपति  बनिये  लाते  हैं  जो  कि
 फसल  के  मौक़  पर  किसानों  से  कम  दामों  पर
 भ्र नाज  खरीद  कर  भर  लेते  हैं  ।  सरकारी
 अधिकारियों  को  भ्र पनी  सरकार  को  सर्दी
 सलाह  देना  चाहिए  कौर  मैं  जानता  हूं  कि इसका
 सरकार  को  स्वयं  भी  अच्छी  तरह  पता  है  कि
 राज  कहां  छिपा  पड़ा  हुआ  है  ।  झगर  उन
 जमाखोरों  के  जखीरों  को  रेड  किया  जय,
 उनके  स्टोरों  शादी  की  तलाशी  ली  जाय  तो
 सरकार  को  भारी  मात्रा  में  अनाज  मिल
 सकता  है  भ्राख़िर  क्या  कारण  है  कि  भ्र नाज
 आदि  भ्रावश्यक  वस्तुओं  के  जो  मुनासिब  दाम
 हैं,  कम  दाम  हैं,  जिसमें  कि  लोग  मरें  नहीं  कौर
 उनकी  जेबें  भी  गवारा  करें,  उन  कम  दामों
 पर  तो  गहूं,  चावल,  चीनी  शादी  नहीं  मिलती
 है  लेकिन  अगर  कोई  उनके  लिए  ज्यादा  दाम
 देना  चाहे,  चाहे  कितना  ही  बड़ा  भोज  करना
 चाहे  तो  उस  के  लिए  गेहूं,  चावल,  घाटा  शौर
 चीनी  शादी  की  कमी  नहीं  रहती  है  कौर
 उसे  जितनी  मात्रा  वह  चाहे  मिल  सकती  है  ?
 लेकिन  इस  सरकार  के  कान  में  जूं  भी  नहीँ
 रेंगती  भौर  यह  बिल्कुल  हेल्पलेस  की  तरह  से
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 दीखती  है  मानो  उसके  वश  की  कोई  बात  नहीं
 रही  v  राज  मुझे  अफसोस  के  साथ  कहना
 पड़ता  है  कि  यह  एक  सरकार  और  उसके
 बड़े-बड़े  सरकारी  भ्रमणकारी  पूंजीपतियों  के
 हाथों  में  खेल  रहे  हैं  कौर  गरीब  जनता  बिलख
 रही  है  श्री  नंदा  न ेजमाखोरी  भौर  मुनाफा-
 खोरी  को  ख़त्म  करने  के  लिए  एक  वातावरण
 उत्पन्न  किया  था  लेकिन-  अरब  प्रधान  मंत्री
 शास्त्री  जी  जखीरे बाज़ों  को  चेतावनी  देते  हैं
 कि  में  सचेत  हो  जायें  वरना  एक  निश्चित
 अवधि  बीत  जाने  के  बाद  उनके  जखीरों  पर
 सरकार  हमला  करके  उनको  जब्त  कर
 लेगी  प्रधान  मंत्री  का  इस  तरह  से  पूंजी-
 सतियों  शौर  जमाखोरों  को  सचेत  करना  और
 उनको  समय  देना,  मालूम  ऐसा  होता  है  कि
 मानों  वे  प्रधान  मंत्री  उनकी  पहरेदारी  करने
 के  लिए  बनाये  गये  हैं  कौर  जैसे  इस  देश  के
 40-42  करोड़  इंसानों  का  पेट  भरना  उनका
 काम  नहीं  है  ।  प्रधान  मंत्री  तो  बस  जो  मुट्ठी
 भर  करोड़पति  लोग,  जिन्होंने  कि  प्रश्न  जमा  कर
 रखा  है,  उनको  सचेत  करना  चाहते  हैं  tv  मैं
 सरकार  से  जानना  चाहूंगा  कि  जैसा  भ्रश्बारों
 में  निकला  था  कि  एक,  दो  जखीरेबाज़  पकड़े
 गये,  तो  कितनों  पर  मुकदमे  चलाये  गये;
 कितनों  का  झब्  जब्त  हुआ  शौर  कितनों  को
 क्या  क्या  सज़ाएं  दी  गई,  इस  तरह  की  कोई
 इत्तिला  दी  जाय  श्रगर  सारे  देश  में  जमाखोरों
 कौर  मुनाफाखोरों  के  विरुद्ध  अभियान  शुरू
 कर  दिया  जाय  और  उन  को  दंडित  कराया
 जाय  तो  यह  गल्ले  की  समस्या  किसी  हद  तक
 हल  हो  सकती  है  ।

 मैं  एक  छोटा  सा  निवेदन  करूँ  ny  दो
 समस्याएं  हैं,  झल  के  दाम  की  समस्या  और
 प्रश्न  की  कमी  की  समस्या  |  पी०  एल०  480
 के  मातहत  विदेशों  से  जो  हमें  खाद्यान्न  की
 मदद  मिलती  है  उसके  लिए  हम  उन  देशों  के
 प्रभारी  हैं  ।  लेकिन  साथ  ही  मैं  उन  देशों  से
 यह  कहना  चाहता  हूं  कि  कब  तक  तुम  इस
 तरीके  से  हमारे  ऊपर  दया  दिखाते  रहोगे
 झोर  हमें  अनाज  की  भीख  देते  रहोगे  ?  अगर
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 तुम  हमारी  मदद  ही  करना  चाहते  हो  तो
 हमें  छोटी-छोटी  मशीनें  पानी  देने  की  दीजिये,
 छोटे-छोटे  उन्नत  किस्म  के  प्रौजार  ल्षेत्री  करने
 के  लिए  दीजिये  ।  प्रखर  यह  सरकार  इस  तरह
 से  विदेशों  के  सामने  भीख  के  लिए,  झोली
 फैलाने  के  बदले  बेती  की  पैदावार  को  प्रपने
 यहां  बढ़ाने  के  लिए  आवश्यक  चीज़ों  प्लोर
 यंत्रों  इरादी  को  जुटाती  तो  देश  की  सारी
 समस्या  हल  हो  जाती  ।  खाद्य  समस्या  को
 हल  करने  का  यह  तरीका  नहीं  है  जोकि,  हमारे
 मंत्री  लोगों  द्वारा  बनता  जा  रहा  है  जैसे  कि
 पाटिल  साहब  अमरीका  गये  तो  भतीज  के  लिए
 झपना  दामन  फैला  दिया  धौर  उन्होंने  भिखारी
 पर  दया  कर  के  मुट्ठी  भर  डाल  दिया  |

 शमी  हनुमन्तेया  (बंगलोर  नगर)  :  हाथ
 नहीं  जोड़ा,  था,  पैसा  दिया  था  t

 श्री  रामसेवक  यादव  :  पैसा  होने  पर  भी
 हाथ  जोड़ना  पड़ता  है  यह  शायद  माननीय
 सदस्य  नहीं  जानते  हैं  ।

 श्री  To  Mo  चौधरी  (महिला)  :
 यह  केसे  भाप  को  मालूम  हो  गया  कि  वहां  से
 अनाज  हाथ  जोड़  कर  लिया  गया  ?

 शी  रामसेवक  यादव  :  मैं  माननीय  सदस्य
 का  संशोधन  माने  लेता  हूं  कि  हाथ  फैला  कर
 लिया  गया  ।

 सरकार  का  ध्यान  बुनियादी  समस्या  की
 झोर  कि  किस  तरह  से  श्रपने  देश  में  स्वयं
 भ्र धिक  भ्र नाज  पैदा  किया  जाय  कौर  राज  जो
 काफ़ी  मात्रा  में  अनाज  छिपा  पड़ा  है  उसको
 बाहर  निकाला  जाय,  इस  जोर  न  जाकर  बस
 इधर-उधर  से  अन्न  मंगाने  की  प्रो  ही
 रहता  है

 मैं  श्राप  से  निवेदन  करूं  कि  इस  देश  में
 समाजवाद  की  चर्चा  बहुत  चलती  है  ।  सरकार
 ने  पिछले  i8  साल  से  इस  समाजवाद  पो
 सैंदूर  को  प्र पने  माथे  में  लगा  रखा  है,  लेकिन
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 (at  राम  सेवक  यादव]
 मैं  श्राप  को  बतला  दूं  कि  महज़  समाजवाद
 का  सैंदूर  लगाने  भर  से  काम  नहीं  चलने
 वाला  है  in  इस  समाजवाद  को  देख  कर  तो
 अमरीका  का  कट्टर  पूंजीवाद  भी  लजा  जाता
 है  और  उस  को  भी  हया  कराती  है।  किसानों
 को  मदद  देने  की  बात  कही  गई  है,  भ्र धिक
 भल  उपायो  के  हेतु  बहुत  सी  उनको  सहूलियतें
 देने  की  बातें  की  जाती  हैं  लेकिन  में  जानना
 चाहूंगा  कि  दरअसल  इस  देश  के  किसानों  को
 अधिक  अन्न  उपजाने  के  लिए  सरकार  की
 झोर  से  कौन-कौन  सी  सुविधाएं  ब  प्रोत्साहन
 दिये  गये  हैं।  कहने  को  भ्रमरी का  एक  पूंजीवादी
 देश  है  श्लोक  हमारा  भारत  देश  एक  समाजवादी
 देश  है  लेकिन  हम  देखते  हैं  कि  उन  के  वहां
 अधिक  अन्न  उपजाया  जाता  है  ।  दाम  गिरे
 नहीं,  किसान  की  हालत  न  बिगड़े,  तो  उस  के
 लिए  सरकार  क्‍या  करती  है  ?  उनको
 सरकार  कहती  है  कि  50,  60  या  i00
 एकड़  ज़मीन  जो  भी  उन  के  हिसाब  से  बैठती
 हो  उस  पर  कोई  किसान  या  खेती  करने  वाला
 व्यक्ति  खेती  न  करे  और  झगर  वह  खेती  नहीं
 करता  तो  सरकार  उस  का  लगान  माफ़  कर
 देती  है,  इतना  ही  नहीं  i8  डालर  फी  एकड़
 की  उन  को  सबसिडी  देती  है।  जब  फ़सल
 कराती  है,  तो  वह  उस  के  दाम  निश्चित  करती
 है  ।  निश्चित  दाम  में  जो  कम  से  कम  कीमत
 है,  अमर  उस  से  नीचे  दाम  जायेगा,  तो  सरकार
 खरीदेगी  शौर  नगर  उस  से  ऊपर  चला  जायेगा,
 तो  किसान  को  छूट  है  कि  वह  बढ़े  हुए  दाम  पर
 बेचे  ।  यह  एक  पूंजीवादी  देश  की  व्यवस्था
 है  ।  इस  समाजवादी  सरकार  के  काम  को
 देख  कर  तो  भ्रमरीका  की  पूंजीवादी  सरकार
 को  भी  लज्जा  आयेगी  ।  यहां  के  किसानों  को
 कोई  प्रोत्साहन  नहीं  दिया  गया  है  v

 ra

 मैं  माननीय  मंत्री  जी  से  यह  कहना  चाहूंगा
 कि  बहू  भ्र सहाय  न  बनें  ।  वह  अपने  जवाब  में
 यह  न  कहें  कि  यह  राज्य  सरकारों  का  काम
 है  -  खुशकिस्मती  से  या  बदकिस्मती  से  सभी
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 राज्यों  में  उन  की  ही  पार्टी  की--कांग्रेस  दल
 की--सरकार  है  ।

 Shri  Nambiar;  Except  Kerala
 which  has  toppled  down  now;  it  has
 gone,
 15.00  hrs.

 श्री  रामसेवक  यादव  .  मैं  माननीय
 सदस्य  का  संशोधन  स्वीकार  करता  हूं  ।
 अगर  यह  खुशख़बरी  इस  सरकार  पर  भी
 लागू  हो,  तो  अच्छा  है  ।

 मैं  माननीय  मंत्री  जी  को  सुझाव  देना
 चाहता  हूं  कि  मगर  वह  चाहते  हैं  कि  देश  को
 अन्न-संकट  से  छुटकारा  मिले,  भ्रमर  वह  चाहते
 हैं  कि  देश  में  भ्र धिक  झल्  उपजे,  तो  उन  को
 किसानों  के  लिए  कुछ  काम  करने  होंगे,  कानून
 में  कुछ  परिवर्तन  करने  होंगे  ।  सब  से  ज़रूरी
 बात  यह  है  कि  जब  तक  भूमि-सुधार  कानून
 को  केवल  उस  के  बाहरी  रूप  में  नहीं,  बल्कि
 उस  की  मंशा  कौर  उस  के  दिलो-जान  को
 दृष्टि  में  रखते  हुए  कार्यान्वित  नहीं  किया
 जायेगा,  तब  तक  यह  काम  नहीं  होने  वाला  है  v

 इस  देश  की  सब  से  बड़ी  बीमारी,  इस
 देश  की  ग़रीबी  का  सब  से  बड़ा  कारण,  यह  है
 कि  हमारे  यहां  श्रम  की  इज्ज़त  नहीं  है।  राज
 हिन्दुस्तान  में  भ्र धि कतर  बड़े  किसान  ऐसे
 हैं,  जो  खेती  करना  पाप  समझते  हैं,
 जो  धर्म  की  दृष्टि  स ेहल  छूना  भी  पाप  समझते
 हैं  कौर  राज  एसे  ही  लोगों  के  हाथों  में  हिन्दु-
 स्तान  की  हज़ारों  सैकड़ों  एकड़  ज़मीन  है  t
 जो  लोग  रात-दिन  हल  चलाते  हैं,  प्रिया
 शरीर  मिट्टी  करते  हैं  और  गेहूं  तथा  जौ  के  पौधे
 की  पहचान  जानते  हैं,  राज  उन  के  हाथों  में
 ज़मीन  नहीं  है।  भ्र ौर  एसे  गण्यमान्य  लोग  भी
 हैं,  जिन  को  गेहूं  कौर  जौ  के  पौधे  की  पहचान
 नहीं  है,  लेकिन  उन  के  पास  हज़ारों,  सैकड़ों
 एकड़  जमीन  है  ।  जब  तक  श्रम  की  इज्जत
 नहीं  होगी,  जब  तक  इस  तरह  का  कानून  नहीं
 बनेगा  कि  जो  खेती  करता  है,  भ्र सली  मानों  में
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 वही  किसान  कहलायेगा,  तब  तक  सरकार
 चाहे  जितने  भी  भूमि-सुधार  के  कानून  बनाये,
 बे  सब  बेकार  हैं  ।

 सभी  राज्यों  में  सालिग  का  कानून  बनाया
 गया  है  ny  मंत्री  महोदय  जवाब  देते  समय
 इस  ग्राह्य  के  आ्रांकड़े  दें  कि  सालिग  के  कानून
 के  तहत  कितने  भूमिहीनों  को  किस-किस
 राज्य  में  कितनी  ज़मीन  मिली  ।  मैं  संख्या-सुर
 वाली  बात  नहीं  कहता  हूं  क्‍योंकि  वह  भी
 इस  देश  में  एक  बड़ी  समस्या  है  ny  राज
 स्टैटिस्टिक्स  का,  आंकड़ों  का,  जाल  बिछा
 हुआ  है,  जिस  के  बाहर  यह  सरकार  निकल
 नहीं  पा  रही  है।  लेकिन  भ्रगर  वस्तु  स्थिति
 को  देखा  जाये,  ठीक  प्रांकड़े  देखे  जायें,  तो
 कहीं  किसी  को  कोई  जमीन  नहीं  मिली  है  ।

 सिंचाई  के  साधन  बढ़े  बताये  जाते  हैं,
 लेकिन  इस  तरह  के  कोई  प्रां कड़े  सरकार  के
 पास  नहीं  हैं  कि सिचाई  के  जो  साधन  बढ़े,
 सरकार  ने  जो  साधन  दिये,  उन  के  फलस्वरूप
 कितनी  उपज  बढ़  गई  v  मिसाल  के  तौर  पर
 मैं  बताना  चाहता  हूं  कि  उड़ीसा  में,  जहां
 नहरों  का  जाल  बिछ  गया  था,  सरकार  ये
 आंकड़े  नहीं  देती  कि  वहां  सिचाई  से  कितना
 अन्न  बड़  गया।  दावा  में  सरताज  की  पैदावार
 नहीं  बड़ी  है  1  सिंचाई  के  साधन  प्रिये  और
 सिंचाई  का  कर  बढ़  गया,  जिस  से  किसान  की
 हालत  खराब  हो  गई  कौर  शरीर  उस  की  हालत
 ख़राब  हो,  तो  वह  कर  कहां  से  दे  ?  राज
 नतीजा  यह  है  कि  हज़ारों  किसान  जेल  में  सड़
 रहे  हैं--जेलों  में  भ्र नाज  पैदा  कर  रहे  हैं
 यह  सरकार  की  दुर्नीति  कौर  गलत  नीति  का
 परिणाम  है  ।

 सरकार  स्वयं  अन्न  का  व्यापार  प्र पने
 हाथ  में  ले,  मैं  इस  का  स्वागत  करता  हूं
 मुझे  इस  से  कोई  शिकायत  नहीं  है  ।  लेकिन
 कल  माननीय  सदस्य,  डा०  मेहताब  ने  कहा  कि
 अगर  सरकार  भ्रमण  का  व्यापार  भ्र पने  हाथों  में
 से  ले,  तो  पंत्र  अरब  या  न  जाने  कितने  रुपये
 का  सरकार  को  फ़ायदा  होगा  ।  मुझे  इस  से
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 डर  लगा  ।  मैं  निवेदन  करूंगा  कि  सरकार
 व्यापार  चलाए  या  पूंजीपति  व्यापार  चलायें,
 लेकिन  भ्रमर  खाने  वाले  को  सस्ते  भाव  पर
 अनाज  न  मिला,  तो  हम  को  भौर  इस  देश  की
 ग़रीब  जनता  को  इस  झगड़े  से  कोई  मतलब
 नहीं  है  कि  सरकार  यह  व्यापार  चला  रही  है
 या  निजी  लोग  चला  रहे  हैं  ।

 अगर  सरकार  भ्रमण  का  व्यापार  झपने
 हाथ  में  लेना  चाहती  है,  तो  मैं  उसका  स्वागत
 करता  हूं,  लेकिन  उस  के  पीछे  यह  उद्देश्य
 होता  चाहिए  कि  झूठ  भाने  फ़ी  सेर  या  किलो,
 या  सस्ती  दुकानों  पर  जो  भाव  हो,  कौर  इन
 दोनों  में  से  जो  कम  हो,  उस  पर  हर  एक
 झादमी  को  प्रदान  मिलि  ।  कल  किसान  से
 बड़ी  मुहब्बत  दिखाई  गई  थी  कि  उस  की  उपज
 के  दाम  निश्चित  होने  चाहिएं  ।  जहां  तक
 किसानों  को  सीधी  सुविधायें  देने  का  प्रश्न  है,
 वे  तो  उन  को  नहीं  मिल  रही  हैं--वे  तो  बड़े
 लोगों  को  मिल  रही  हैं  ।  लेकिन  परोक्ष  में
 सरकार  उन  को  सुविधा  दे  सकती  है।  सिंचाई
 का  दर  घट  जाये,  अलाभकर  जोत  की  लगान
 समाप्त  हो  जाये  और  किसानों  को  लोहा  और
 सीमेंट  सस्ते  दाम  पर  मिले  ।  इस  के  साथ-साथ
 भ्र नाज  के  भ्रलावा  जो  ज़िन्दगी  की  ज़रूरी  चीजें
 हैं,  जिन  को  किसान  भी  खरीदते  हैं  कौर  सभी
 लोग  खरीदते  हैं,  उन  के  दामों  को  भी  गिराया
 जाये,  उन  में  संतुलन  कायम  किया  जाये  ।
 अनाज  के  भाव  इस  प्रकार  निश्चित  किये
 जायें  कि  दो  फ़सलों  के  बीच  में  एक  कराने  से
 अधिक  फ़क  न  हो  ।  इस  के  साथ  साथ  कल-
 कारखानों  में  बनने  वाली  जिन्दगी  की  ज़रूरी
 चीज़ों,  जैसे  कपड़ा,  चीनी,  मिट्टी  का  तेल,
 सीमेंट  ग्रोवर  लोहा  शादी,  के  दामों  को  इस
 प्रकार  तय  किया  जाये  कि  वे  लागत-खर्च  के
 ढ  गुने  से  ज्यादा  न  हों  कौर  सरकार  का  कर
 तथा  निजी  सेठों  का  मुनाफ़ा  सब  इसी  दायरे
 में  रहें  a  इस  के  अतिरिक्त  कारखानों  में  बनी
 चीज़ों  के  दामों  भर  प्रश्न  के  दामों  में  संतुलन
 होना  चाहिए  1  राज  कोई  संतुलन  महीं  है  t
 राज  सरकार  में  प्र संतुलन  है,  सरकार  की



 Motion  re:

 [श्री  राम  सेवक  यादव]
 नीतियों  में  संतुलन  है,  हर  जगह  भ्र संतुलन
 है  ।  जब  तक  इन  नीतियों  का  अवलम्बन
 नहीं  होगा,  तब  तक  यह  खाद्य  समस्या
 नहीं  होगी  ।

 राज  गांव-गांव  में  भ्  का  संकट  है,
 भोजन  की  कमी  है  ।.झभाज  यह  चाहिए  कि
 हर  हज़ार,  डेढ़  हज़ार  की  आबादी  पर  एक
 सस्ते  गल्ले  की  दुकान  खुले,  लेकिन  ऐसा
 नहीं  किया  गंया  है  ।

 भी  शहि रंजन  (पपरी)  :  खुली  हुई  हैं,
 दो  हज़ार  पर  ny

 aft  रामसेवक  यादव:  स्टार  “खुली”  का
 मतलब  “बन्द”  है,  तो  मैं  माननीय  सदस्य  की
 बात  को  मानता  हूं  ।  कहीं  नहीं  हैं  कौर  जहां
 खुली  हैं,  वहां  पर  झन  नहीं  है  1  इस  बारे  में
 तात्कालिक  कदम  उठाये  जाने  चाहिए।

 सरकार  की  प्रो  से  कहा  जाता  है
 कि  विरोधी  दल  हम  को  सहयोग
 दें  मैं  पूछता  चाहता  हूं  कि  किस  काम  में
 सहयोग  दें  ।  क्‍या  इस  काम  में  सहयोग  दें
 कि  खली  के  नाम  पर  मटर  चला  जाये,  तो
 उस  को  शौर  भिजवाने  रहें  ?  क्या  इस  काम
 में  सहयोग  दें  कि  ज़खोराबाज़ों  की  तलाशी
 लेने  से  पहले  उन  को  चरागाह  कर  दें  कि  उन  की
 तलाशी  होने  वाली  है,  वे  ख़बरदार  हो  जायें  ?
 झगर  सरकार  हमारा  सहयोग  चाहती  है,  तो
 उस  की  शोर  से  जो  नोट  बेतहाशा  बढ़ाये  गये
 हैं,  उन  को  कहीं  जला  देना  चाहिए  ।  हम
 उसके  साथ  हैं  ।  सरकार  बिड़ला  सेठ  के  यहां
 जले,  ज़ख्रीराबाज़ों  के  यहां  चले,  हम  उसके
 साथ  हैं  ।  लेकिन  जब  विरोधी  लोग  यह
 कहते  हैं  कि  चीज़ों  के  दाम  बढ़  गये  हैं  कौर
 उन  दुकानों  को  घेरते  हैं,  जहां  गल्ला  है  भौर
 जहां  ज्यादा  मूल्य  पर  चीज़  बिकती  है,  तो
 सरकार  विधियों  को  जेल  में  ढूंढ़ती  है  tv
 सरकार  इस  तरह  का  सहयोग  हम  से  मांगती  है।
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 मैं  निवेदन  करूंगा  कि  भ्रमर  सरकार
 चाहती  है  कि  भ्रधिक  भ्रमण  पैदा  किया  जाये
 कौर  चीज़ों  क॑  दाम  तय  हों,  तो  हम  सहर्ष  उस
 को  सहयोग  देने  के  लिए  तैयार  हैं  ।  लेकिन
 अगर  सरकार  अधिक  प्रश्न  उपजाने  के  नाम  पर,
 सहयोग  के  नाम  पर,  डेढ़  दो  करोड़  लोगों  की
 सहायता  करना  चाहती  है,  तो  विरोधी  उसको
 सहयोग  नहीं  देंगे,  भले  ही  उन  को  जेल  में
 ढूंसा  जाये  शौर  भले  ही  उन  पर  गोली  चलाई
 जाये  ।  इन  बातों  से  उन  पर  कोई  असर
 नहीं  होने  वाला  है  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  25
 सितम्बर  से  इसी  सवाल को  ले  कर  एक
 सत्याग्रह  होने  वाला  है  ।  कौन  लोग  जायेंगे
 जल  में  ?  भूखे  लोग  जेलों  में  जायेंगे  कौर
 सरकार  उन  को  पड़ेंगी  ।  लेकिन  बरच्छा
 हो  कि  वह  उस  स्थिति  को  न  जाने  दे  ।  वह
 जगह  जगह  भ्रमण  की  व्यवस्था  करे,  सस्ते  दामों
 पर  भिन्न  के  वितरण  के.  व्यवस्था  कर  भ्र ौर
 तेज़ी  से  दमन  क॑  कोड़ा,  कानून  का  कोड़ा
 जखीराब्राज़ों,  मुनाफाखोरों  शौर  चीज़ों  में
 मिलावट  करने  पर  चलाये  |

 मैं  फिर  दोहराता  हूं  कि  यह  सरकार
 प्रश्न-समस्या  को  कौर  मूल्यों  की  समस्या  को
 हल  करने  में  सर्वथा  सफल  रही  है  शौर
 इस  को  बने  रहने  का  नैतिक,  कानूनी  या
 ईमानदारी  की  दृष्टि  से  कोई  अधिकार
 नहीं  है  -  प्यार  हया  होती  तो  माननीय  सदस्य
 खड़ें  हो  जाते  ।  इनके  ऊपर  जब  चोट  पड़ती
 तो  इनको  होश  करा  जाता  ।  ये  भ्रमित  भ्रजीब
 तरके  देने  लग  गये  हैं।  बेहयाई  की  हद  हो  गई  है।
 चीन  ने  हमला  किया,  हमारी  ज़मीन  हम  से  छीन
 ली  तो  क्‍या  कहते  हैं  ?  कहते  हैं  कि  हमें  होश
 झाई  है।  देहात  की  एक  गंदी  कहावत  है  जिसको
 मैं  यहां  कहना  नहीं  चाहता  हूं  ।  कहते  हैं  कि
 साया  हो  गया  है  ।  पेड़  उग  गया  तो  कहते  हैं
 कि  साया  हो  गया  ।  चीन  ने  हमला  किया,  भूमि
 छीन  ली,  तब  इनको  होश  आया  |  अन्न  का

 संकट  पाया,  तब  इनको  होश  भाया  |  जब
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 हज़ारों  की  तादाद  में  लोग  मरने  शुरू  हो  जायेंगे,
 तब  इनको  कौर  ज्यादा  होश  जायेगा  ।  मैं
 कहूंगा  कि  बेतुकी  बात  कहना  झगर  सरकार
 के  लोग  और  सरकारी  दल  के  लोग  बन्द  कर  दें
 तो  भ्रधिक  प्रिया  होगा  ny

 इन  शब्दों  के  साथ  जितनी  भी  कड़ी
 निन्‍दा  हो  सकती  है,  मैं  सरकारी  नीति  की
 निन्दा  करता  हूं  ।

 कमी  द्वारका  दास  मंत्री  (भीर):  सरकार
 की  भोर  से  जो  लतिका  वितरित  की  गई  है,
 उस  में  कहीं  भी  यह  नहीं  बताया  गया  है  कि
 भिन्न  धान्य  का  प्रश्न  बहुत  भासान  है  ।  बल्कि
 उस  में  साफ  तरीके  से  यह  कहा  गया  है  कि
 झन  मान्य  की  परिस्थिति  गम्भीर  है  और
 उसके  जो  मूल्य  हैं,  वे  बढ़ते  जा  रहे  हैं।  इन
 दो  चीज़ों  के  बारे  में  सरकार  कदम  उठा  रही
 है  और  इनको  सुलझाने  का  प्रयत्न  कर  रही  है  ।
 अन्न  धान्य  से  हर  किसी  व्यक्ति  का  सम्बन्ध
 है  भ्र ौर  ऐसे  प्राण  को  कम  से  कम  राजनीतिक
 स्वरूप  नहीं  दिया  जाना  चाहिये  ।  कुछ  मित्रों
 मे  कहा  है  कि  हम  इस  प्रश्न  को  सुलझाने  के
 लिए  तैयार  है  भोर  इस  को  राजनीति  से  परे
 रखना  चाहते  हैं  ।  किन्तु  इसके  साथ  उन्होंने
 कुछ  शर्तें  भी  जोड़  दी  हैं।  कुछ  ने  सरकार  से
 कहा  है  कि  हम  इस  मामले  में  उसकी  क्‍या
 सहायता  कर  सकते  हैं  ।  किस  प्रकार  से
 सहायता  हो  सकती  है,  यह  बिल्कुल  साफ  फ्लोर
 सीधी  सी  चीज़  है  |  राज  जो  परिस्थिति  है,
 जो  भवन  धान्य  की  कमी  है,  उसको  कैसे  सुलशाया
 जाये,  इस  सब  बन्ध  में  भाप  जो  भी  सहकार  दे
 सकते  हैं,  दें  भ्र/र  उसको  सरकार  सहर्ष  स्वीकार
 करेगी,  उसका  सूर्य  स्वागत  करेगी  ।  जो
 मूल्य  बढ़ते  ज।  रहे  हैं  उनको  किस  तरह  से
 नीचे  लाया  जाये  ताकि  औसत  आदमी  को
 ज्यादा  ऊंचे  बे  मालूम  न  दें,  इस  सम्बन्ध  में
 भी  बाप  जो  भी  सुझाव  दे  सकते  हैं,  जो  कुछ
 भी  कर  सकते  हैं  करें  कौर  मैं  समझता  हूं  कि
 सरकार  किसी.  भी  अच्छे  तथा  उपयोगी  सुझाव
 को  ठुकरायेगा।  नहीं  ।  लोकशाही  सरकार
 हमारी  है  कौर  वह  जो  भी  अच्छे  सुझाव  राज
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 तक  भाते  रहे  हैं,  उनको  कबूल  करती  रही  है,
 उनके  अनुसार  काम  करती  रही  है।  कब  भी
 वह  आपके  द्वारा  जो  उपयोगी  सुझाव  दिये
 जायेंगे  उसको  स्वीकार  करेगी,  उन  पर  भ्रमण
 करने  की  कोशिश  करेगी  t

 राज  प्रदान  की  कमी  है  कौर  इस  कमी
 को  पूरा  करने  के  लिए  सरकार  प्रगति  शोर
 से  बाहर  से  अनाज  मंगा  रही  है।  मगर
 बाहर  से  भ्र नाज  न  मंगाया  जाए  तो  जाहिर
 है  कि  मूल्य  और  बढ़  जायेंगे  भौर  लोगों  को
 अनाज  नहीं  मिल  सकेगा  1  बहुत  से  माननीय
 सदस्य  यह  कहेंगे,  कि  पी०  एल०  480  के
 अन्तर्गत  जो  अनाज  हम  मंगा  रहे  हैं  उसको
 मंगाना  जल्दी  से  जल्दी  बन्द  कर  देंगे  ।  परन्तु
 राज  जैसी  प्रावस्था  है  उसको  देखते  हुए  हमें
 अनाज  बाहर  से  मंगाने  के  भ्र लावा  कौर  कोई
 चारा  नहीं  है  |  भ्रमर  हम  भी  पी०  एल०
 480  के  तहत  अनाज  नहीं  मंगाते  हैं  कौर
 कोई  दूसरा  देश  इस  मामले  में  हमारी
 सहायता  करने  को  तैयार  हो,  मदद  करने
 को  तैयार  हो,  तो  अवश्य  हमें  उसके  पास  जाने
 में  भी  कोई  एतराज़  नहीं  होगा,  हम  उसके
 पास  जाने  के  लिए  भी  तैयार  हैं।  यह  मानवता
 का  प्रश्न  है।  हर  एक  व्यक्ति  को  भ्रमणी
 तरह  से  जीवन  व्यतीत  करने  का  परिसर
 मिलना  चाहिये,  किसी  के  भूखों  मरने  की
 नौबत  नहीं  रानी  चाहिये  ।  ऐसी  झबिया
 में  जहां  से  भी  हमको  अनाज  मिल  सकता  है
 हमें  अवश्य  लेना  होगा  पी०.  एल०  480
 को  भाप  छोड़  दीजिये  ।  जो  भो  देश  इस
 काम  में  भागे  कराये,  उससे  सहायता  लेने  को  हमें
 तैयार  रहना  चाहिये  ।  यह  प्राप्यक  हो
 चुका  है  ।

 होडिड  ग्रैंड  जो  हैं,  संग्रहीत  अनाज  जो
 है,  उसको  भी  बाहर  लाने  की  कोशिश  हमारी
 तरफ  से  होनी  चाहिये  ।  इसका  भी  कोई  उपाय
 किया  जाना  चाहिये  ।  भ्रमण  का  संग्रह  करने
 की  प्रवृत्ति  मगर  बढ़ती  है  तो  इससे  देश  को
 हानि  ही  होती  है  ।  इस  मामले  में  विरोध
 नहीं  हो  सकता  है  ।  प्रश्न  यह  है  कि  अनाज
 का  संग्रह  क्‍यों  भौर  कहां  हुआ  है  ?  मैं  समझता
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 हूं  कि  जिन  माननीय  सदस्यों  के  पास  इसकी
 “लिस्ट  है,  जो  यह  जानते  हैं  कि  फलां  फलां
 आदमी  ने  बोर्ड  कर  रखा  है,  उनको  उन
 लिस्टों  को  प्रान्तीय  सरकारों  के  पास  या
 केन्द्रीय  सरकार  के  पास  अवश्य  भेज  देना
 चाहिये  ।  अगर  फिर  भी  प्रान्तीय  सरकार
 या  केन्द्रीय  सरकार  कोई  एक्शन  न  ले  तो
 अवश्य  उनको  हक  हासिल  है  कि  वे  सरकार
 'पर  प्रक्षेप  करें  ।  विधायक  होने के  नाते
 हमसे  सहकार  की  अपेक्षा  की  जाती  है  ।

 “इस  वास्ते  मैं  कहना  चाहता  हूं  कि  अगर
 किसी  के  पास  कोई  फेहरिस्त  हो  तो  उसको

 उसे  प्रान्तीय  सरकार  के  पास,  केन्द्रीय  सरकार
 के  पास  भेज  देना  चाहिये  शौर  होडिड  ग्रेन

 को  बाहर  लाने  में  सरकार  की  मदद  करनी
 चाहिये  ।

 स्टेट  ट्रेडिंग  की  बात  की  गई  है  ।  मैं
 नहीं  समझता  हूं  कि  विरोधी  दलों  का  कोई
 भी  सदस्य  इसका  विरोधी  हो  सकता  है  ।
 'इसका  कोई  विरोध  नहीं  कर  सकता  है  ।
 सकी  मांग  एक  जमाने  से  कुछ  विरोधी  दल
 के  लोग  करते  शा  रहे  हैं  ।  सरकार ने  अब
 एक  अच्छा  कदम  उठाया  है  उनको  अरब
 “इसका  स्वागत  करना  चाहिये  न  कि  विरोध  ।
 अगर  विरोध  किया  जाता  है  तो  आशंका
 होती  है,  बू  कराती  है  कि  इस  तरह  के  प्रश्नों
 'को  भी  एक  राजन  तिक  स्वरूप  विरोधी  दल
 “वाले  देना  चाहते  हैं  कौर  अपनी  पार्टी  के लिए
 कुछ  हासिल  कर  लेना  चाहते  हैं,  भ्र पता
 अस्तित्व  बनाये  रखने  के  लिये  इससे
 फायदा  उठाना  चाहते  है  ।  प्रश्न  का
 एक  प्रश्न  ऐसा  है  जिसको  राजनीतिक  शक्ल
 नहीं  दी  जाने!  चाहिये  ।  कौर  कई  प्रश्न
 हैं,  जिनको  जनता  के  सामने  रख  कर  श्राप
 फायदा.  उठा  सकते  हैं  ।  उन  प्रश्नों  को  लेकर
 बाप  जनता  के  पास  अवश्य  जा  सकते  हैं  ।
 एक  माननीय  सदस्य  ने  कहा  है  कि  भुखमरी
 ज्यादा  प्रखर  होती  है  तो सरकार  का  खयाल
 है  कि  वह  ज्यादा  दिन  तक  टिकी  रहेगी  v
 न्य  वात  कैसे  कही  जा  सकती  है,  मेरी  समझ
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 में  तो  नहीं  प्राया  है  ।  भुखमरी  नगर  भ्र धधक
 होगी  तो  भ्रान्ति  देश  में  फैलेगी  कौर  अशान्ति
 का  फैलना  किसी  भी  सरकार  के  लिए  घातक
 हो  सकता  है  v  ware  भ्रान्ति  फैलती  है  तो
 लोग  कांग्रेस  दल  को  चुन  कर  नहीं  भेजेंगे
 बल्कि  ऐसे  लोगों  को  चुन  कर  भेजेंगे  जो  कि
 उनके  प्रश्नों  को,  उनकी  समस्याओं  को  हल
 कर  सकें  ।  तब  बाप  भ्रगर  लोगों  में  विश्वास
 पैदा  कर  सकते  हैं  तो  भ्र वश्य  पैदा  करने  की
 कोशिश  करें  ।  लेकिन  राज  की  अवस्था  तो
 ऐसी  है  कि  लोग  झा पकी शोर  विश्वास  की
 दृष्टि  से  नहीं  देखते  हैं  ॥  इसका  सबूत  यह  है
 कि  कांग्रेस  बार  बार  जीत  कर  केन्द्र  में  और
 प्रान्तों  में  भी  श्री  चुकी  है।  तीन  इलेक्शन
 में  वह  जीती  हूँ  ware  बाप  शान्तिपूर्वक,
 भ्रच्छे  ढंग  से  तथा  वास्तविक  रूप  में  इन  प्रश्नों
 पर  विचार  करें  तो  अवश्य  लोग  ग्रा पके  प्रति
 विश्वास  की  भावना  से  देखेंगे  भौर  कहेंगे  कि
 श्राप  उनके  प्रश्नों  को  सुलझा  रहे  हैं  राज  लोग
 अज्ञानी  नहीं  हैं  ।  वे  जानते  हैं  कि  आपका
 मंशा  क्‍या  है  ।  यही  कारण  है  कि  जब  भी
 भाप  किसी  प्रश्न  को  लेकर  जनता  के  सामने
 जाते  हैं  तो जनता  आपका  साथ  नहीं  देती  है  ।

 हमारी  सरकार  को  भी  कुछ  चीजें  करनी
 चाहियें  कौर  तेजी  से  करनी  चाहियें  ।  श्रंगार
 तेज़ी  से  उनको  नहीं  किया  गया  तो  जाहिर
 है  कि  उत्पादन  हमारे  देश  का  बढ़  नहीं  सकेगा  ।
 हमारे  यहां  खेती  नेचर  पर  डिपेंड  करती  हैं  ।
 जब  नेचर  साथ  नहीं  देती  हैं  तो  जो  स्थिति
 है  वह  गम्भीर  हैं  जाती  है,  भ्र गाज  की  कमी
 ज्यादा  हो  जाती  है।  भारतवर्ष  में  ही  इस
 तरह  की  स्थिति  पैदा  नहीं  होती  है  बल्कि
 चीन  पौर  रूस  जिनको  कि  प्रोग्रेसिव  मुल्क
 कहा  जाता  है,  वहां  भी  यही  अवस्था  पैदा
 हो  जाती  है।  लेकिन  इसका  मतलब  यह  नहीं
 है  कि  हम  हाथ  पर  हाथ  धर  कर  बैठ  जायें
 हमें  देखना  होगा  कि  कहां  तक  अच्छे  ढंग  से
 हम  इस  समस्या  को  काबू  में  ला  सकते  हैं  ।
 मैं  इसके  सम्बन्ध  में  यह  कहूंगा  कि  काश्तकार
 जो  है,  किसान  जो  है,  जो  उत्पादन  करता  है,
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 उसके  उत्पादन  के  लिये  उसे  श्रच्छ  ढंग  से
 कीमत  मिलनी  चाहिये  ।  राज  कारखानों
 के  लोगों  पर  कीमतों  की  पाबन्दियां  होते
 हुए  भी  हम  उस  को  कीमतें  बढ़ाने  की  भ्रनुमति
 देते  हैं  किन्तु  खेती  के माल  पर,  अनाज  पर  यह
 व्यवस्था  लागू  नहीं  होती  ।  हमारी  सरकार
 को  इस  तरफ  ध्यान  देने  की  झ्रावश्यकता  है  v
 अगर  मैं  अपने  प्रदेश  की  बात  कहूं  तो  महाराष्ट्र
 में झ्राज  खेती  करने  वालों  से  ज्वार  43  हु
 प्रति  क्विन्टल  के  हिसाब  से  गोडाउन  पर  ली
 जाती  है|  काश्तकार  के  लाने  का  खर्च  ध्रौर
 बुलाई  तक  सारे  काम  के  बाद  उसे  43  ह०
 प्रति  क्विन्टल  के  हिंसा बसे  मिलता
 गवर्नमेंट  इसी  हिसाब  से  उसे  प्रोखोर  करती
 है  |  लेकिन  भाज  जब  वह  ज्वार  बाजार  में
 खरीदने  जाता  है  तो  उसे,  60  या  65  Bo  प्रति
 क्विन्टल  में  खरीदना  पड़ता  है।  यह  सोचने
 की  बात  है  |  इस  सम्बन्ध  में  मैं  सरकार
 से  निवेदन  करूंगा  कि  उन  लोगों  की  कीमतों
 को  जल्दी  से  जल्दी  भ्रम  ढंग छे  पर  तय  कर  दिया
 जाना  चाहिये  ।  राज  जो  कीमतें  तय  की
 जाती  हैं  बट  राज  उनको  किसी  भी  तरीके
 से  काश्त  करने  के  लिये  प्रोत्साहित  करने  वाली
 नहीं  हैं  -  रिपोर्ट  में  कहा  गया  है  कि  कमेटी
 हेम  कायम  कर  रहे  हैं  ।  लेकिन  कमेटी
 कायम  करने  से  तो  यह  मसला  जल्द  दूर  होने
 वाला  नहीं  है  t  मैं  तो  कहूंगा  कि  कमेटी
 अपना  निर्णय  लेती  रहे  लेकिन  कमेटी  के
 निर्णय  के  पहले  झगर  5  रु०  प्रति  क्विन्टल
 भी  काश्तकार  को  मिल  सकता  हो  तो  आप
 उसे  अवश्य  घोषित  कर  दें  ताकि  यह  जो
 अन्न  का  मसला  है  उस  में  काश्तकार  को
 कुछ  प्रोत्साहन  मिल  सके  ।  झगर  उसको
 अपने  अनाज  की  कीमत  ज्यादा  भाने  की
 आशा  होगी  तो  वह  ज्यादा  मेहनत  करेगा
 और  पैदावार  को  भी  ज्यादा  बढ़ायेगा  ।

 जो  काश्तकार  भ्र नाज  उगाता  है  उस  को
 एकरेज  पर  सब्सिडी  दी  जाये  या  जितना
 ज्यादा  उत्पादन  वह  लाकर  दे  उस  प्र  उसे
 कुछ  सब्सिडी  दी  जाये  ।  जब  तक  बाप  ऐसी
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 सब्सिडी  नहीं  देंगे  तब  तक  वह  ज्यादा  प्रदान
 पैदा  नहीं  कर  सकेगा  |  आज  भरन  को  छोड़
 कर  काश्तकार  केश  क्रिप्स  पैदा  करता  है
 अपने  खेत  में  जिसमें  कि  ज्यादा  मुनाफा
 होता  है  जैसे  कि  कपास  है,  गन्ना  है,  जूट
 है।  इसकी  पैदावार  के  एकरेज  में  उसे  हजारों
 रुपये  मिलते  हैं  भ्र ौर  अनाज  में  नहीं  मिलते
 हैं  ।  ऐसी  अवस्था  में  झगर  हमें  प्रदान  के
 उत्पादन  को  प्रोत्साहित  करना  है  तो  उसके
 लिये  हमें  कदम  उठाने  पड़ेंगे  ।  जब  तक  नम
 उनको  सब्सिडी  नहीं  देगें  या  ऐसी  कीमतें
 निर्धारित  नहीं  करेंग  जो  उनके  लिये  लाभ-
 दायक  हों,  उस  वक्‍त  तक  वे  इस  तरफ  नहीं
 झायेंग  राज  चूंकि  हम  कैश  क्राप्स  पर  कोई
 बन्धन  नहीं  लगाते  हैं  इस  लिये  काश्तकार
 इस  तरफ  ज्यादा  भ्राकृष्ट  हो  रहे  हैं  ।  इसी
 प्रकार  से  अगर  हमको  काश्तकारों  की  मदद
 प्रश्न  की समस्या  को  सुलझाने  में  लेनी  है  तो
 जब  तक  इस  प्रकार  की  कोई  योजना  सामने
 नहीं  रखी  जायेगी  तब  तक  यह  प्रश्न  हल
 होने  वाला  नहीं  है  t

 इसके  बाद  वितरण  व्यवस्था  का  प्रश्न
 सामने  जाता  है।  उसका  भी  एक  प्रलग  ढंग
 हो  गया  है  |  जब  मैंने  झांकी  देखे  तो  पता
 चला  कि  पंजाब  में  जो  चीज़  50  २०  प्रति
 क्विन्टल  है  वही  गुजरात  में  77  स०  प्रति
 क्विन्टल  है  कौर  महाराष्ट्र  में  04  रु०
 प्रति  क्विन्टल  है  मैं  यह  कहूंगा  कि  नागपुर
 में  जो  गहूं  04  8+  प्रति  क्विम्टल है वही चीज है  वही  चीज
 मैं  जिस  कांस्टिटुएन्सी  से  जाता  हूं  अर्थात्
 भीर  में  १५  प्रशस्त  से  2  सितम्बर  तक  30
 so  प्रति  क्विन्टल  तक  रही  v  इसलिये
 यह  जो  वितरण  व्यवस्था  है  उसमें  मुझे  थोड़ा
 दोष  .नज़र  भ्राता  है।  यह  जो  पांवड़े  हैं  वे
 कम  से  कम  सारे  भारतवर्ष  में  ऐक  सा  होने
 चाहियें।  राज  मैं  देखता  हूं  कि  गेहूं  i0040
 प्रति  क्विन्टल  से  ज्यादा  महाराष्ट्र  में  है  ।
 झगर  भाप  सर्वसाधारण  के  जीवन  को  देखेंगे
 तो  ऐसे  बड़े  मूल्यों  पर  अनाज  लेकर  बहु  दिय
 प्रकार  प्रिया  प्रवीण  कर  सकेंगे  शौर  जीवन
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 प्रो  द्वारका  दास  मंत्री]
 निर्वाह  कर  सकेंगे।  यह  सोचने  की  चीज़
 है  1

 आज  जो  जोनल  सिस्टम  है  उसके  कारण
 हम  यह  देख  रहे  हैं  कि  व्यवस्थित  तरीके  से
 काम  नहीं  हो  रहा  है।  एक  लिहाज  से  तो  वह
 भ्र सफल  हो  गया  है  t  मैं  तो  कहेगा  कि  जोनल
 सिस्टम  को  आप  बिल्कुल  उड़ा  दीजिये  ।
 जिस  प्रान्त  में  प्राप्ति  भेजना  चाहता  है
 उसे  भेजने  दीजिये  ।  जब  श्राप  गल्‍ले  की
 स्टेट  ट्रेडिंग  करने  जा  रहे  हैं  तो  यह  तो  बड़
 उन्नयन  की  बात  रहेगी  |  प्रखर  कप  इसकी
 नहीं  हटायेंगे  तो  कहा  जायेगा  कि  पंजाब  में
 किसान  को  भ्नच्छे  तरीके  से  गल्‍ले  की  कीमत
 नहीं  जाती  है  कौर  म  राष्ट्र  में  कंज्यूमर्स
 को  उचित  मूल्य  पर  अनाज  नहीं  मिलेगा  ।
 यह  जो  व्यवस्था  है  यदि  इसको  खत्म  करना
 है  तो  जोनल  सिस्टम  को  तो  प  ले  खत्म
 करना  चाहिये  ।  मंत्री  महोदय  ने  बतलाया  है
 अपनी  रिपोर्ट  में  कि  जनवरी  से  स्टेट
 ट्रेडिंग  होने  वाला  है,  लेकिन  उस  के  तो  ग्राम
 दो  तीन  महीने  बाकी  हैं  ।  यह  दो  तीन  महीने
 का  समय  बड़ा  मुश्किल  का  है  ।  महाराष्ट्र
 में  यह  दो  तीन  महीने  बीतने  बहुत  मुश्किलो
 चुके  हैं  ।  हमारे  विरोधी  दल  के
 दोस्त  यह  कहते  हैं  कि  होडेंड  रेन्स  पर
 छापे  मारे  जायें  ।  मैं  चैलेंज  करके  करता  हूं
 कि  महाराष्ट्र  सरकार  ने  ऐसे  होडेंड  रेन्स
 को  बा  र  लाने  के  लिये  डी०  आई०  कार
 तक  को  लागू  किया  है  t  वह  राज  इसके  लिये
 कोई  भी  कदम  उठाने  के  लिये  तैयार  है,
 लेकिन  राज  वहां  पर  अनाज  नहीं  है।  भौर
 चूंकि  अनाज  नहीं  है  इस  कारण  मूल्य  बढ़ते
 जा  रहे  हैं  हां  पर  वितरण  की  व्यवस्था
 अधिकांश'  रूफ  में  कोआपरेटिव  सोसायटीज
 के  हाथ  में  है  जो  कि  डिस्ट्रिक्ट में  हैं,  मार्केटिंग
 सोसाइटीज  के  हाथ  में  हैं।  प्राइवेट  लोगों
 के  हाथ  में,  व्यापारियों  के  हाथ  में,  बहुत  कम
 हैं।  किन्तु  बहा  पर  अनाज  राज  नहीं  है  ।
 राज  गाज  की  काफी  बड़ी  समस्या  वहां
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 पर  है  राज  वहां  पर  कंज्यूमर्स  को
 महराष्ट्र  सरकार  बहुत  थोड़ा  गल्ला  दे  रही
 है  इस  वास्ते  वह  अनाज  के  मामले  में  बहुत
 बदनाम  हो  रही  है  पिछले  दो  तीन  महीनों
 में  महाराष्ट्र  सरकार  ने  यहां  के  मंत्रिमंडल  पर
 प्रशर  लाने  की कोशिश  की  है  1  इसलिये
 कहना  चाहता  हूं  कि  उनको  ज्यादा  से  ज्यादा
 अनाज  दिया  जाये  ।  एक  लाख  टन,  जैसा
 कि  कहा  गया  है,  वर्षों  दिया  गया  है,  मगर
 इससे  काम  नहीं  चल  पाया  है  t  बाद  में  कहा
 गया  कि  १५००  टन  और  दिया  गया  है
 किन्तु  इससे  भी  काम  चल  नहीं  रहा  है.-।
 एसी  परिस्थिति  में  बहा  की  स्थिति  को  ठीक
 ढंग  से  सुलझाने  की  कोशिश  की  जाये  और
 बां  ज्यादा  से  ज्यादा  अनाज  भेजा  जाये  Ww

 काश्तकारों  को  अनाज  के  मामले  में
 फर्टिलाइजर  और  इन्सेक्टिसाइडिस  जैसी
 चीजें  जो  हैं  उनको  कुछ  मात्रा  में  फ्री  दे  दिया
 जाये  तो  भी  अच्छा  रहेगा  और  उसके  पाने
 पर  बे  उत्पादन  को  बढ़ाने  की  कोशिश  करेंगे  5
 इसी  तरह  से  इरिगेशन  रेट्स  शौर  पावर
 रेट्स  जो  हैं  वे  भी  राज  की  भ्र वस् था  में  ज्यादा
 मालूम  पड़ते  हैं  7  मेरी  तजबीज  है  कि  उनको
 भी  कम  किया  जाये  ।  हमारे  यहां  काश्तकारों
 को  नये  ढंग  से  खेती  कराने  के  लिये  जितना
 ज्ञान  और  जितना  प्रोत्साहन  दिया  जा  सके
 उतना  दिया  जाना  चाहिये

 भी  याज्ञनिक  (अहमदाबाद)  :  उपाध्यक्ष
 महोदय,  कई  महीनों  से  सारे  देश  में  अन्न  की
 महंगाई  के  विरोध  में  भ्रानदोलन  चल  रहा  है
 पहले  34  जुलाई  के  रोज  केरल  बन्द  हुआ,

 5  भ्रमित  के  रोज  गुजरात  बन्द  का  नारा
 लगाया  गया  ध्रौर  काफी  गुजरात  बन्द  भी  हो
 गया,  १२  अगस्त  के  रोज  महाराष्ट्र  बन्द  हो
 गया  बम्बई  समेत,  १८  भ्रमित  के  रोज
 उत्तर  प्रदेश  बन्द  हो  गया  भ्रौर  २०  भ्रमित  के
 रोज  गोझा  बन्द  हौ  गया  ।  यह  सब  जो
 हड़तालें  हुईं  उस  की  एक  ही  वजह  थी  कि
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 महंगाई  बढ़  रही  थी  ।  महंगाई  कम  करने
 के  लिये  सरकार  की  तरफ  से  बहुत  बात  कहीं
 जाती  थी,  कई  कदम  उठाये  जाते  थे,  मगर  हम
 देखते  रहे  कि  एक  तरफ  कमेटी  बंठती  हैं,
 राष्ट्रीय  विकास  कमेटी  बैठती  है,  पुराने  मंत्री
 जाते  हैं,  नये  मंत्री  जाते  हैं,

 5.30  hrs,

 [Dr.  Sarosint  MauisHi  in  the  Chair]
 कई  सलाह  मश्विरे  होते  रहे,  चारों  झोर
 सारे  भारत  में  जो  बड़े  बड़े  मुनाफाखोर  हैं
 जोर  बड़े  बड़े  गल्‍ले  वाले  हैं  उन  को  हुकूमत  की
 तरफ  से  मंत्री  लोगों  की  तरफ  से  चेतावनी
 दी  जाती  रही,  धमकी  दी  जाती  रही  कि
 तुम  अपनों  रीति  रस्म  बदल  दो  नहीं  तो  फिर
 सरकार  को  श्लोक  कड़ा  कदम  उठाना  पड़गा  ।
 इस  चेतावनी  के  बावजूद  ग्राम  तक  जो  अ्रन्न
 जनता  के  लिए  जरूरी  है  उस  का  दाम  बढ़ता
 रहा  है,  कौर  फिर  चेतावनी  दी  जाती  है  और
 उसके  बाद  फिर  दाम  बढ़ता  रहता  है  i  इस
 विषय  में  बातें  होती  रहीं,  कई  निवेदन  होते
 रहे,  कई  मोर्चे  चलते  रहे,  कई  प्रस्ताव  होते
 रहे,  बड़े  बड़े  राज्यों  के  मंत्रियों  के  सामने  बड़े
 निवदन  होते  रहे  कौर  कुछ  उस  का  फल  नहीं
 कराया  तो  फिर  सारे  देश  के  बड़े  बड़े  पक्षों  के
 जो  कार्यकर्त्ता  थे  उन्होंने  निश्चय  कर  लिया  कि
 एक  दिन  सारे  राज्य  में  हड़ताल  करो,  और
 मैं  अदब  के  साथ  कहना  चाहता  हूं  कि  क्योंकि
 अगस्त  के  महीने  में  देश  में  चारों  ज़ोर  हड़तालें
 हुईं  इसी  वजह  से  आज  हमारे  झ  मंत्री  जी  ने
 राज  यह  सदन  खुलते  ही  पहले  भ्रमण  के  बारे  में
 प्रस्ताव  रख  दिया  है,  नहीं  तो  वह  ऐसा  नहीं
 करते  यह  मैं  जानता  हूं  ।

 कौन  से  अनाज  की  महंगाई  है  यह  बराबर
 समझ  लेना  चाहिए  ।  सरकार  अनाज  क्ास्ट्रे-
 लिया,  अमरीका,  बर्मा  भारी  से  मंगाती  है  t
 वह  अनाज  निश्चित  भाव  पर  बिकता  है
 यह  ह्म  जानते  हैं,  हालांकि  उस  के  वितरण  में
 बहुत  गोलमाल  है  ny  सस्ते  शन  की  दुकानों  से
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 बहुत  काला  बाज़ार  होता  है,  मगर  उस  का  भाव
 निश्चित  है,  शहर  में  ज्यादा  है,  देहातों  में
 बहुत  कम  है।  मगर  देखत  के  लोग  भी  हमारे
 साथ  इस  लड़ाई  में  होते  तो  मैं  समझता  हूं
 कि  देश  में  धौर  भी  ज्यादा  पुकार  उठती  |
 मगर  राज  जो  कम  बात  करते  हैं  कौर  सारे
 देश  में  जो  महंगाई  को  चर्चा  होती  है  बह
 विदेशी  अनाज  की  चर्चा  नहीं  होती  है,  जो
 देश  में  गिला  पैदा  होता  है,  उसकी  चर्चा  होती
 है  उनमें  भी  ज्यादा  प्रमुख  गेहूं  ग्रोवर  चावल
 हैं,  कौर  उनके  साथ  मोटे  अ्रनाज  भी  हैं  ।  हम
 इस  समय  गेहूं  शौर  चावल  की  बात  करेंगे  t

 ag  ate  चावल  महंगा  क्‍यों  होता  है  t
 इस  के  बारे  में  हुकूमत  अच्छी  तरह  से  जानती
 है शौर  मैं  समझता  हूं  कि सरकार  और  विरोध
 पक्ष  के  बीच  इस  बारे  में  कोई  मतभेद  नहीं  है  ।
 श्री  कृष्णामाचारी  ने  अपने  बजट  भाषण  में
 कहा  था,  और  हमारे  नये  प्रधान  मंत्री  ने  भी
 कहा  था,  कि  राज  देश  में  जो  महंगाई  बढ़ती
 जाती  है  उसकी  हमें  बड़ी  चिन्ता  है  1  महंगाई
 यों  होती  है इसका  विवरण  भी  साफ  तौर  से
 श्री  टी  टी०  कृष्णमाचारी  ने  भ्र पनी  बजट
 स्पीच  में  कर  दिया  है  1  उन्होंने  कहा  कि
 इसका  कारण  देश  में  काला  दाम  का  होना  है
 घ्रौर  बैंकों  से  ज्यादा  करजा  मिलना  है  t  ये
 बढ़े  बड़े  गल्ले  वाले  झ्र  का  बहुत  बड़ा  भंडार
 जमा  करते  हैं।  काला  बाज़ार  में  नफा  थोरी
 को  श्री  कृष्णमाचारी  ने  प्रपने  बयान  में  साफ
 तौर  पर  माना  है।  तो  हम  समझते  थे  कि  जब
 हुकूमत  महंगाई  के  कारण  को  समझती  है,
 तो  उसको  दूर  करने  के  लिए  कदम  उठायेगी  t
 लेकिन  क्या  कदम  उठाया  शीराज़  तक  ?  पतले
 काले  नामे  की  बात  लो  ।  सरकार  ने  काले
 नामों  पर  छापा  कहां  मारा  ।  उसे  और  कोई
 नहीं  मिला  सिनेमा  के  स्टार  मिल  गये  1  मालूम
 होता  है  कि  हिन्दुस्तान  में  जो  बड़  से  बड़ा
 मुनाफा  करने  वाले  हैं  वे  सिनेमा  स्टार  हों  हैं  t
 हम  वह  नहीं  कहते  कि  इन  लोगों  पर  छापा
 क्यों  सारा  मैया;  लेकिन  जो  बड़े  बड़े  पूंजीपति
 शौर  मुनाफाखोर  ये  उनकों  क्‍यों  छोड़  दिया



 487  Motion  re:

 [रे,  याज्ञिक]
 गया  इसकी  ह्म  को  शिकायत  है।  मैं  .कहता
 हूँ  कि  अगर  काले  नामे  पर  छापा  मारना  है
 तो  ठीक  से  मारो  ।  उनको  मद्रास  में  केवल
 वैजयन्ती  माला  का  घर  मिला,  गोयनका  का
 घर  नहीं  मिला,  किसी  दूसरे  पूंजीपति  का  घर
 नहीं  मिला  ।  उनको  सिफ  सिनेमा  तारक
 ही  मिल  गये  ।

 श्री  कृष्णमाचारी  ने  कहा  था  कि  काले
 नामे  को  निकालने  के  लिए  ६म  ने  बड़ी  तरकीब
 बनायी  है  ।  बड  दिखायेंगे  तो  :म  उसको
 देखेंगे,  लेकिन  राज  जो  देश  में  कोई  कहता  है
 300  करोड़  और  कोई  कहता  है  3000
 करोड़  जो  काला  पैसा  है  वही  सारे  देश  की
 हुकूमत  को  चला  र.  है  an  मैं  दावे  के  साथ
 कहता  हूं  कि  राज  गवर्नमेंट  के  पास  जो
 विदेशी  अनाज  है  वद  देश  की  ज़रूरत  का
 तीन  या  चार  या  पांच  पर  सेंट  से  भ्र धिक
 नहीं  है  ।  लेकिन  जो  हिन्दुस्तान  की  ज़रूरत
 का  ज्यादातर  अनाज.  है  उसकी  खरीदी  शौर
 बिक्री  कौन  करता  है  ?  य  भारत  के  बड़े
 पूंजीपति  लोग  करते  हैं,  थोक  व्यापारी  लोग
 करते  हैं  कौर  थोक  व्यापारियों  के  पीछ  कौन  है  ?

 बड़े  -बड़ें  पूंजीपति  ।

 हम  सोचते  थे  कि  जब  श्री  कृष्णमाचारी
 ने  झपने  बजट  भाषण  में  कहा  है  कि  भिन्न  के
 अनुचित  संग्रह  पर  भ्रंकुश  रखना  चाहिए,  .
 सो  सरकार  भ्र वश्य  प्रकाश  रखेगी  ।  लेकिन
 इसके  ऊपर  राज  तक  कोई  सच्चा  अंकुश  या
 नियमन  नहीं  रखा  गया  ।

 एक  बात  और  कहना  चाहता  हूं।  सरकार
 ले  पहले  तो  जोन  बना  दिये  ।  जोन  बनाने
 की  वजह  थी  ।  पंजाब  में  ज्यादा  गेहूं  होता
 था,  गुजरात  में  कम  होता  था  |  प्रखर  जोन
 न  हों  तो  उसका  परिणाम  यह  होगा  कि  पंजाब
 में  उसी  भाव  से  गेहूं  बिकेगा  जिस  भाव  पर
 कि  केरल  में  या  बंगाल  में  बिकेगा  ।  पंजाब  के
 लोग  चाहते  थे  कि  उनको  कुछ  फायदा  होना
 जाहि!  ।  इसलिए  उनके  लिए  जोन  बनाये
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 गये,  लेकिन  जो  ज्यादा  गेहूं  इन  जोनों  में  था
 उसे  भारत  के  अरन्य  राज्यों  में  थोड़े  ज्यादा
 दाम  पर  बेचना  चाहिए  था  और  उसका  उन
 राज्यों  को  निर्यात  होना  चाहिए  था।  जब  ज़ोन
 बनाया  तो  सरकार  का  उसके  साथ-साथ  यह
 फर्ज  था  कि  कोई  अपना  तंत्र  स्थापित  करती
 कि  जो  ज्यादा  गेहूं  पंजाब  में  हो  या  जो  ज्यादा
 चावल  मध्य  प्रदेश  में  हो उसको  खरीद  ले  कौर
 गुजरात  या  महाराष्ट्र,  जहां  ज़रूरत  हो,  वहां
 उसको  दे  ।  और  ठीक  दाम  से  दे  ।  आज  कया
 होता  है  कि  पंजाब  में  बैलों  को  गेहूं  खिलाया
 जाता  हूँ  ऐसा  सुनने  में  भाता  है  |

 एक  सान तोय  सदस्य  :  नहीं  खायेंगे  तो
 खेती  कैसे  करेंगे  ?

 ह, ड  मालिक  :  ठीक  है  ।  तो  पंजाब  में
 बैलों  को  गेहूं  खिलाते  हैं  प्रौढ़  सारे  भारत  में
 गेहूं  की  तंगी  है  भौर  गेहूं  बहुत  ज्यादा  दाम
 पर  बिकता  है  ।  इस  स्थिति  का  कारण
 क्या  है  ?  जोन  तो  ठीक  हैं,  लेकिन  इस  महंगाई
 का  कारण  यह  है  कि  हन  जोन्स  से  दूसरे
 राज्यों  में  जो  ज़रूरत  से  ज्यादा  गल्‍ला  है  उसको
 लाने  का  प्रबन्ध  सरकार  ने  भपने  हाथ  में
 नहीं  लिया  है  ।  व्यापारी  लावेगा  तो  उनमें
 कम्पीटीशन  होगा  और  जनता  को  दाम
 ज्यादा  देना  पड़ेगा  |  सरकार  को  बीच  में
 जाना  चाहिए,  पर  सरकार  बीच  में  नहीं
 भाती  और  नहीं  खरीदती  ।  इसका  नतीजा
 यह  हुमा  कि  दाम  अन्धाधुन्ध  बढ़  गया  ।
 बड़े-बड़े  संग्रहकर्ताओं  को  मौका  मिल  गया  ।
 राज  प्रहमदाबाद  में  बीस  रुपया  कच्चा  मन  से
 कम  बरच्छा  गेहूं  नहीं  मिलता  ।  यही  हालत
 धौर  चीज़ों  की  हो  रही  है  ।

 जब  चारों  शोर  शोर  मचा  तो  सरकार
 ने  राष्ट्रीय  विकास  काउंसिल  की  बैठक  बुलाई,
 कौर  विकास  काउंसिल  की  बैठक  में  यह
 बात  होती  थी  कि  ज़ोन  निकालो,  कौर
 उसके  साथ-साथ  दूसरी  बात  थी  कि  सरकार
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 की  तरफ  से  अनाज  की  खरीदी  के  लिए  एक
 कारपोरेशन  खड़ा  किया  जाये  ।  ये  दोनों
 बातें  हमारे  कानों  में  बायीं।  हम  ने  कहा  कि
 ठीक  है,  ज्ञान  निकालने  की  बात  ठीक  है,
 मगर  जोन  निकालने  के  साथ-साथ  सरकार
 को  इन्तिज़ाम  करना  चाहिए  कि  जो  अनाज
 जहां  ज्यादा  है  वहां  से  उन  राज्यों  को  भेजा
 जाये  जहां  उसकी  ज़रूरत  है  ।  जून-जुलाई
 के  महीने  में  यह  नई  हुकूमत  स्थापित  हुई  थी  ।
 जवाहरलाल  जी  का  अवसान  हो  गया,  कौर  मैं
 दावे  के  साथ  कहता  हुं  कि  जवाहरलाल  जी
 का  भ्रवसान  होने  के  बाद  से  हिन्दुस्तान  के  जो
 पूंजीपति  हैं  जोर  जो  भ्ररबपति  हैं  उनके
 दिमागों  में  चरबी  चढ़  गयी  ।  उस  के  दिल  में
 एक  नई  आवाज़  झाई  है,  एक  नया  ख़्याल
 पाया  है  कि  क्‍यों  न  हम  ही  हुकूमत  की  राजगद्दी
 पर  बैठ  जायें  ।  बड़े-बड़े  पूंजीपतियों  के  दिलों
 में  इस  तरह  का  ख़याल  पैदा  हो  चला  है  कि
 क्यों  न  हम  लोग  सरकार  पर  कब्जा  कर  लें  V
 कांग्रेस  की  कोई  ज़रूरत  नहीं  है।  यह  ख्याल
 यहां  दिल्‍ली  में  जो  बड़े-बड़े  पूंजीपति  कौर
 व्यापारियों  का  तंत्र  चलता  है  जिसका  कि
 नाम  फेडरेशन  खौफ  चेम्बर्स  खौफ  कोर्स  ऐंड
 इंडस्ट्री  है  वहां  ऊपर  से  कागज़ी  तौर  पर
 प्रस्ताव  तो  देश  को  भ्रात्मनिर्भर  कौर  यहां  की
 जनता  को  खुशहाल  बनाने  के  वास्ते  पास  होते
 हैं  लेकिन  दरअसल  उन  के  भगन्दर  समझौता
 यह  होता  है  कि  जहां  जहां  उन्हें  दाम  देने  हैं
 कामगारों  को  और  किसानों  को,  तो  कम  दाम
 उन्हें  थे  देंगे  लेकिन  जहां  लेना  है,  जहां  भी
 लेना  होगा  खरीदने  वाले  से  तो  उससे  वे  ज्यादा
 पैसा  लेंगे  यह  बराबर  पक्‍का  समझौता  हो  गया
 है  ।  यह  जो  देश  के  कुछ  बड़े-बड़े  पूंजीपति
 और  धनी-मानी  लोग  हैं  इन्होंने  मदोन्मत्त
 होकर  सारे  भारत  के  किसानों,  मजदूरों  ौर
 मध्यम  वर्ग  की  जनता  जोकि  नौकरी  पेशा
 है  उन  सब  को  भ्रपने  पंजे  के  नीचे  दबाये  रखने
 की  साजिश  बनाई  है।  यह  लोग  सब  लोगों
 को  भूखा  मार  कर  कौर  भ्र पना  पेट  ठसाठस
 भर  कर  अपने  स्वार्थ  भर  विलास  भोग  में
 दूर  होने  लगे  हैं।  भाज  हिन्दुस्तान  में  भ्र मीर

 BHADRA  1,  886  (SAKA)  Food  Situation  490

 are  गरीबों  की  लड़ाई  चल  रही  है।  जहां  तक
 कांग्रेस  का  सवाल  है  हालांकि  वह  समाजवाद
 में  विश्वास  करती  है  लेकिन  कांग्रेस  पर  पूंजी-
 पतियों  का  प्रभाव  है  कौर.  यही  कारण  है  कि
 अगर  कहीं  पर  इन  पूंजीपतियों  का  जनता
 द्वारा  विरोध  होता  भी  है,  कोई  आन्दोलन
 जनता  उनके  विरुद्ध  करती  भी  है  तो  गंजी-
 पतियों  द्वारा  सरकार  के  ऊपर  दबाव  पड़ता  है
 कौर  इस  कांग्रेस  सरकार  द्वारा  बजाय  इस  के
 कि  वह  उस  जनता  के  आन्दोलन को  प्रोत्साहन
 दे,  उस  पर  अंकुश  रखा  जाता  है  भ्र ौर  उसको
 हुकूमत  द्वारा  कुचलने  का  काम  किया  जाता
 है

 कभी  एक  सवाल  फिर  भरा  गया  |  कभी
 नीति  का  स्पष्टीकरण  हमारे  भ्रमण  मंत्री  जी  ने
 किया  t  वह  किताब  हमारे  सामने  है।  उस
 किताब  में  &  क्या  लिखते  हैं  ?  लेकिन  किताब
 देखने  के  पहले  मैं  यह  कहना  चाहता  हूं  कि
 राज  हमारी  हुकूमत  पूंजीपतियों  को  कुचलने
 के  बजाय,  उन  के  ऊपर  भप्रंकुश  डालने  के  बजाय
 उन  की  तरफ़  सिर  झुका  रही  है  भौर  उन  के
 हाथों  में  खेल  रही  है  ।

 जब  जून,  जुलाई  में  सब  लोग  इकट्ठे
 हुए,  सारे  देश  के  मुख्य  मंत्री  एकत्र  हुए  तो
 स्टेट  ट्रिग  कारपोरेशन  जोकि  केन्द्रीय  सरकार
 खोलने  जा  रही  थी  उसको  प्रारम्भ
 करने  की  बात  बन्द  हो  गयी।  दूसरी
 बात  हम  ने  यह  देखी  कि  थोक  व्यापार  के
 लिए  लाइसेंस  ईश्यू  करने  का  जो  विचार
 प्रकट  किया  गया  था  वह  भी  ताक  में  रख
 दिया  गया  ।  उसके  विरुद्ध  बड़े-बड़े
 व्यापारी  लोगों  ने  दंगा  मचाया  और  कहा  कि
 हम  को  यह  मान्य  नहीं  है  तो  हुकूमत  ने  फिर
 उन  बड़े-बड़े  व्यापारियों  के  प्रागे  झपना
 सिर  झुका  लिया  और  बात  तबदील  कर
 दी  ।  उन्होंने  कहा  कि  हम  हडताल  पर  जायेंगे,
 हम  किसान  का  अनाज  नहीं  लेंगे  तो  फिर
 सरकार  ने  उन  के  सामने  भ्रामक  सिर  झुका
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 [श्री,  याशिकी]
 दिया  ।  तीसरी  बार  हम  ने  गट  देखा  कि
 सरकार  ने  छिपे  हुए  गल्ले  को  बाहर  निकालने
 के  लिए  जमाखोरों  और  राज  के  बड़े-बड़े
 व्यापारियों  के  गुलामों  पर  छापा  मारने  का!
 काम  शुरू  क्रिया  1  हमारे  नंदा  जी  की  पुलिस
 ने  बरच्छा  काम  शुरू  किया  था  मगर  फिर  हम  मे
 देखा  कि  शास्त्री  जी  ने  उन  को  5  दिन  का
 प्रेस  का  टाइम  दे  दिया  ।  इधर  मैं  ने  नहीं
 सुता  है  कि  किसी  जगह  छापे  पड़  रहे  हैं  tv
 मरहले  जिन  जगहों  पर  छापे  पड़े  भी  उन  का  क्‍या
 हुआ  ?  उन  जमाखोरों  को  क्‍या  सज़ा  दी  गई  ?
 क्या  उन  का  वह  बरामद  किया  गया  सामान
 सरकार  द्वारा  ज़ब्त  किया  गया,  कुछ  पता
 नहीं  है  ?  झब भ्गर  हमारे  प्रश्न  मंत्री  जी
 सचमुच  सारे  देश  के  बाज़ार  पर  अंकुश  रखना
 चाहते  हैं  तो  वे  मिसाल  की  तौर  पर  हमें
 बतलायें  कि  कितनों  का  गल्ला  बात  किया,
 क्रि तनों  को  सज़ा  हुई  ?  लेकिन  हम  जानते
 हैं  कि  माल  जब्त  करने  या  उसको  सज़ा  देने
 की  कोई  बात  नहीं  हुई  है  ।  हम  तो  यह  भी
 जानते  हैं  कि  जो  छापे  डालते  थे  वह  बन्द  कर
 दिये  गये  हैं।  एक  तरह  से  मैं  समझता  हूं  कि
 हमारी  सरकार  ने  पूंजीपतियों  के  सामने
 सिर  झुका  लिया  है,  भात्मसमपंण  कर  दिया  है  V

 ot  फ़ौजदारी  कानून  में  कुछ  तबदीली
 हो  रही  है  प्रौढ़  वह  इस  हेतु  की  जा  रही  है
 जिससे  रिश्वत  लेने  वाले  ग्र धि कारियों  को
 सख्ती  के  साथ  डील  किया  जा  सके  कौर
 रिश्वतखोरी  को  देश  से  ख़त्म  कर  दिया  जाय  ।
 सारा  देश  आप  के  साथ  इस  बात  में  शामिल
 है  कि  संग्रहक्षोरी  कौर  मुनाफ़ाख़ोरी  गुनाह
 है  शौर  ऐसे  लोगों  को  सख्त  से  सख्त  सज़ा  दी
 जाय  |  लेकिन  हम  देखते  हैं  कि  खाली  जबानी.
 जमाखर्च  ही  होता  है  कौर  दरअसल  होस
 और  ब्लैकसार्केट्स  को  पकड़  कर  दंडित  नहीं
 किया  जा  रहा  है  ।

 स्वर्गीय  श्री  जवाहरलाल  नेहरू  ने  वर्षों
 पहले  कहा  था  कि  जरगर  हिन्दुस्तान  में  कोई

 SEPTEMBER  8,  964  Food  Situation  492

 ब्लैकसार्केटिंग  करता  हुआ  पाया  जायेगा  तो
 उसको  फांसी  के  तख्ते  पर  लटका  दिया  जायगा
 लेकिन  हम  ने  देखा  कि  इन  पिछले  i5  वर्षों
 में  किसी  भी  ब्लैकमार्केटर  को  फांसी  तो  क्‍या
 सख्त  कैद  की  सज़ा  भी  नहीं  सुनाई  गई  ।
 अगर  राज  बाप  रिश्वतखोरी  को  खत्म
 करने  के  लिए  फौजदारी  कानून  में  कुछ  तबदीली
 करना  चाहते  हैं  तो  उस  में  यह  बात  भी  शामिल
 क्रीजिये  कि  इतनी  मात्रा  से  भ्र धिक  जमा
 करना  गुनाह  समझा  जायगा,  इतना  काला
 बाज़ार  करना  गुनाह  है,  काला  धन  रखना,
 काले  नोटों  के  बंडल  रखना  गुनाह  है  ।  भाप
 कानून  में  यह  प्रोवाइड  करते  हैं  कि  ऐसे  लोगों
 को  7या  0  साल  की  कैद  होगी  ऐसे  लोगों
 की  सम्पत्ति  ज़ब्त  कर  ली  जायेगी।  इस  कांग्रस
 सरकार  के  लिए  यह  समय  का  तकाज़ा  है  कि
 बहू  जनहित  में  एसे  समाज द्रोही  तत्वों  का
 सख्ती  के  साथ  दमन  करे  ।  सरकार  सक्रिय
 रूप  से  मुनाफाखोरों  कौर  चोरबाज़ारी  करने
 बालों  को  पकड़वा  कर  सख्त  सज़ा  दिलवाये  |

 अभी  मसानी  साहब  ने  कहा  कि  हुकूमत
 को  कोई  नया  ख्याल  जाता  है,  दूसरा  ख्याल
 भ्राता  है,  उस  से  मेरा  मतलब  नहीं  लेकिन  मैं
 यह  जानता  हूं  कि  इस  मुनाफाखोरी  से  राज
 देश  हैरान  हो  रहा  है,  परेशान  हो  रहा  है
 सरकार  को  जनता  की  इस  बारे  में  जो  उम्र
 भावना  है  उस  को  बरादर  करना  चाहिए  ज़ोर
 हुकूमत  के  लिए  यह  उचित  था  कि  वह  इस
 मौके  पर  कोई  नया  फौज़दारी  का  नियम
 बनाती  जिससे  कि  यह  जो  मुनाफाखोर  कौर
 संप्रहबोर  लोग  हैं  उन  को  अनिवार्य  रूप  से
 सेहत  सज़ा  देने  की  व्यवस्था  की  जाती  t

 कभी  नई  फसल  जाती  है  तो  हमारे
 अन्न  मंत्री  कहते  हैं  कि  नया  कारपोरेशन
 बनेगा  ।  यड़  जो  नया  कारपोरेशन  पहली
 जनवरी  से  उन्होंने  बनाने  का  विचार  प्रकट
 किया  हे  तो  क्‍या  इस  का  भी  कोई  उन्होंने
 मूरतें  निकलवाया  है  कि  वह  पहली  जनवरी
 से  पहले  शुरू  नहीं  हो  सकता  है  ?  भ्रमर  इस
 काम  को  राज्यों  की  मार्फत  करना  है  तो
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 इस  काम  को  हमारे  केन्द्रीय  मंत्री  अपने  हाथ
 'से  क्‍यों  नहीं  करते  हैं  ?  यड़  स्टेट  ट्रेडिंग
 'कारपोरेशन  जो  जून-जुलाई  में  शुरू  करने
 का  विचार  था  और  जिसे  बाद  में  छोड़  दिया
 गया  तो  उसे  पहली  सितम्बर  से  भी  हम  कर
 -सकते  थे  ।  दो  प्रक्तृूबर  को  महात्मा  गांधी
 नकी  जन्मतिथि  है!  उस  दिन  भी  यह  कारपोरेशन
 का  कार्य  सरकार  शुरू  कर  सकती  है  in  मैं
 जानना  चाहूंगा  कि  वह  इस  के  लिए  पहली
 जनवरी  का  यों  इंतज़ार  कर  रही  है  ?  दरअसल
 मालूम  यह  देता  है  कि  कांग्रस  सरकार
 का  काला  बाज़ार  करने  वालों  को  काफ़ी
 'मौक़ा  देने  का  मकसद  ररा  है  V  जब  यह
 'पूंजीपति  लोग  सरकार  के  भ्रन्दर  प्रांतों  लाल,
 पीली  करते  हैं  तो  यह  सरकार  कांपने  लग
 जाती  है  शौर  बीच  हट  जाती  है  यह  मेल  इस
 कांग्रेसी  सरकार  पर  सीधा  इल्ज़ाम  है  t
 सरकार  को  य  साफ़  तौर  पर  समझ  लेता
 चाहिए  कि  एक  दफ़ा  प्रगर  बढ़  वाकई  इस
 देश  में  समाजवाद  लाना  चाहती  है  तो  उसे
 पूंजीपतियों  का  मुकाबला  करना  ही  होगा  ।
 कांग्रस  गवर्नमेंट  को  इस  का  क़तई  भर  भ्राखिरी
 फैसला  करना  ही  होगा  कि  इस  देश  में

 'पूंजीपतियों  का  राज्य  बनेगा  या  जनता  का
 राज्य  कायम  होगा  ।  प्रभी  भी  समय  है  कि
 सरकार  सचेत  हो  जाये  और  इन  पूंजीपतियों

 'पर  अंकुश  रखे  नगर  उसने  एसा  नहीं
 'किया  तो  इस  देश  पर  पूंजीपतियों  का  सर्वत्र
 दबदबा  रहेगा  कौर  दरअसल  इस  देश  पर

 'पूंजीपतियों  का  राज्य  होगा.  कौर  भ्रमर
 अभाग्य वश  वैसा  हुआ  तो  वह  साम्राज्य  नहीं
 होगा  बल्कि  वह  फासिज्म  का  राज्य  होगा  ।

 राज  हम  देखते  हैं  कि  पीड़ित  जमता
 यदि  लंग  करा  कर  और  भ्र पना  रोष  व  भ्र सन्तोष
 प्रकट  करने  के  लिए  कोई  आन्दोलन  चलाती
 है,  मसला  हड़ताल  इरादी  का  प्रायोजन  करती
 है,  कुछ  भी  करती  है  तो  उस  को  जेल  में  डाल
 विया  जाता  है,  उस  के  ऊपर  गोली  चलाते  हैं,
 लाठी  बर्षा  की  जाती  है  शौर  हमारे  गुजरात
 में  जनता  के  ऊपर  शासन  द्वारा  घोड़े  भी
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 चलवाये  गये  ।  मेरा  कहना  यह  है  कि  प्यार
 इस  देश  में  वाकई  पूंजीपतियों  का  खुल्लमखुल्ला
 राज्य  हो  गया  तो  इस  से  भी  बदतर  कार्यवाही
 की  जायेगी  ।

 किसानों  के  बारे  में  बात  की  जाती  है,
 लेकिन  पूंजीपतियों  का  साम्राज्य  साफ़  शहरों
 में  नहीं  है--देहातों  में  भी  उन  का  साम्राज्य
 पूरी  तरह  से  है  मूंगफली,  कपास  कौर  सब
 बड़े  प्रदान  पहले  से  थोड़  दामों  पर  खरीदे
 जाते  हैं  कौर  मुनाफ़ा  कमाने  के  लिए  उन  को
 होड  किया  जाता  है  tT  कारपोरेशन  बनाते
 वक्त  सरकार  को  यह  निश्चय  करना  होगा
 कि  प्रसाद  खरीदने  का  भ्रधिकार  केवल
 सरकार  को  होगा  कौर  भारतवर्ष  में  कोई
 अनाज  नहीं  खरीद  सकेगा  ।  झगर  यह  नियम
 नहीं  बताया  जायेगा,  तो  कारपोरेशन  बाज़ार
 में  बैठगी,  लेकिन  उप  को  कुछ  नहीं  मिलेगा,
 क्योंकि  बड़े-बड़े  ग़ल्ले  वालों  ने  भ्र पना  हिसाव
 कर  लिया  है  कौर  साहूकारों  ने  पैसा  दे  दिया
 है।  इस  नियम  के  न  होने  पर  सरकार  के  हाथ
 में  ज्यादा  माल  नहीं  जाने  वाला  है।  वालेन्टरी
 प्रोक्यूरमेंट  से  कुछ  होने  वाला  नहीं  है  ।

 अन्न  मंत्री  कहते  हैं  कि  सारे  भारतवर्ष
 में  इतनी  खरीद  और  वितरण  करना  बड़ा
 मुश्किल  काम  है  |  मैं  कहना  चाहता  हूं  कि
 झगर  सारे  भारतवर्ष  में  यह  काम  नहीं  किया
 जा  सकता  है,  तो  दो  चार  राज्यों  में  यह  काम
 शुरू  कर  दिया  जाये  ।  लड़ाई  के  जमाने  में
 अंग्रेज  सरकार  मे  यह  काम  किया  था,  हालांकि
 बह  तो  परदेशी  सरकार  थी  t  स्टार  कारपो-
 रोशन  कायम  करना  है,  तो  एसा  कारपोरेशन
 बनाया  जाये,  जिस  के  सिवा  भारतीया  में
 कोई भी  अनाज  की  खरीद  न  कर  सके  1
 झगर  सारे  भारतवर्ष  में  यह  काम  न  किया  जा
 सके,  तो  कुछ  राज्यों  में  ही  किया  जाये।

 यह  ठोस  कदम  उठाने  के  बजाये  जिस
 ढंग  से,  जिस  आहिस्ता  ढंग  से  सरकार  ब  तक
 चलती  रही  है,  भागे  भी  उसी  ढंग  से  चलती
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 [श्री  याज्ञनिक]
 रही,  तो  मैं  यकीन  दिलाता  हूं  कि  पढ़ले  तो
 कुछ  राज्य  बन्द  हो  गये  थे,  अरब  भारत-बन्द
 से  भी  आगे  लड़ाई  बढ़गी  कौर  उस  में  जो  कोई
 भी  जाति  होगी,  जो  भी  दंगा  फ़साद  होगा,
 उस  की  तमाम  ज़िम्मेदारी  सरकार  पर  होगी  ।

 Shri  P,  0.  ‘Boroosh:  (Sibsagar):
 Madam  Chairman,  after  hearing  the
 pungent  and  attacking  speech  of  the
 hon.  Member  opposite,  I  have  been
 called  upon  to  take  part  in  this  debate.
 I  am  sorry  to  say  that  I  will  not  be
 able  to  keep  the  tempo  which  he  has
 introduced  in  this  House.  Mine  will
 be  an  innocent  expression  of  thought
 and  maybe  a  few  humble  suggestions.

 There  are  two  problems  which  are
 eating  the  very  vitals  of  our  socicty
 and  creating  a  disconcerting  featu:e
 in  the  country  right  from  Kashmir  to
 Kanya  Kumari.  One  is  the  probiem
 of  soaring  prices  of  essential  commo-
 dities,  every-day  necessities  of  life
 and  the  other  is  the  scarcity  of  food-
 grains.  So  far  ag  the  soaring  prices
 are  concerned,  they  can  be  attributed
 to  two  causes:  one  is  the  lavish  ex-
 penditure  on  our  non-productive  plans
 and  projects  and  the  other  is  the
 deficit  financing.  These  are  the  two
 causes  due  to  which,  I  think,  the
 prices  have  been  soaring  high  and
 we  have  not  been  able  to  manage
 them.

 So  far  as  the  scarcity  of  foodgrains
 is  concerned,  there  is  a  shortfall]  in
 production  and  there  ig  the  increase
 in  population.  These  are  the  four
 things  we  have  to  tackle  now.

 So  far  as  the  lavish  expenditure  on
 unproductive  projects  is  concerned,  I
 may  say  that  our  country  is  an  un-
 der-developed  country  ang  naturally,
 besides  food  and  clothing,  we  will
 have  to  provide  for  our  shelter.  for
 our  health  and  also  for  our  education.
 Naturally,  we  have  to  spend  some-
 thing  over  these  things.  But  there
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 should  be  a  limit  and,  I  think,  we
 have  got  the  experience  that  we  should
 not  be  so  lavish  in  our  expenditure
 on  non-productive  projects,

 So  far  as  the  deficit  financing  is
 concerned,  again  ours  is  a  develup-
 ing  economy.  Here  also,  we  cannot
 avoid  absolutely  the  deficit  financing.
 Naturally,  there  will  have  to  be  some
 deficit  financing  but  not  to  the  ex-
 tent  that  is  provided  in  our  plans.

 Then,  regarding  shortfall  in  pro-
 duction,  it  has  been  many  times  heard
 that  we  have  not  been  able  to  reach
 even  the  96l-62  production  target
 which  was  80  million  tons.  Former-
 ly,  our  Third  Plan  target  was  20  mil-
 lion  tons  and  then  it  was  revised  to
 00  tons  and  it  has  been  now  said
 that  we  wil]  be  having  92  million  tons.
 It  is  doubtful  whether  we  will  be  able
 to  reach  that  target  also.  So,  that  is
 the  shortfall.

 Then,  with  regard  to  rise  in  popu-
 lation,  the  population  in  our  country
 is  increasing  to  the  extent  of  50  to  60
 lakhs  every  year

 Shri  Chandrabhan  Singh  (Bilas-
 pur):  One  crore  every  year,  not  50  to
 60  lakhs.

 Shri  ्,  C.  Borooah:  I  accept  ३.
 My  information  is  that  it  is  about
 50  to  60  lakhs.  Then,  in  addition  to
 this,  you  have  to  add  the  number
 of  refugees  who  have  not  only
 come  from  Pakistan  but  as  a
 matter  of  fact  the  refugees  from
 our  neighbouring  countries,  rather
 from  all  over  the  world.  There  are
 the  Burmese  refugees;  there  are  refu-
 gees  from  Ceylon;  refugees  from  Por-
 tuguese  Settlements;  refugees  from
 South  Aferica;  refugees  from  Mozam-
 bique;  refugees  from  British  Guiana,
 Madagascar  and  so  on.  These  are
 the  refugees  we  have  to  feed.  Then,
 there  ig  also  illegal  infiltration  in  the
 country.  The  number  of  mouths  have
 increased  and  there  is  shortfall  in
 production.
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 However,  we  are  gratified  to  see
 that  the  Government  has  risen  to  the
 occasion  and  they  have  taken  steps  by
 which  we  have  been  able  to  check  the
 deteriorating  state  of  affairs.  Our
 mew  Food  Minister  who  has  taken
 charge  of  this  portfolio  recently  is  do-
 ing  very  well  and  he  is  making  hectic
 efforts  to  get  food  from  all  over  the
 world.  He  was  very  successful  in  his
 previous  portfolio  and  I  hope  he  will
 be  more  successful  in  this  portfolio
 also  and  that  will  add  another  feather
 to  his  cap.  We  will  be  failing  in  our
 duty  if  we  do  not  express  a  word  of
 praise  to  U.K,  and  U.S.A.  U.S.A.  has
 given  us  millions  and  millions  of  tons
 ‘by  their  own  ship.  U.K.  has  also
 diverted  their  foodgrains  ships  towards
 our  ports.  These  are  very  good  and
 friendly  gestures  and  we  should  cx-
 press  our  gratitude  or  a  word  of  praise
 for  these  countries.  But  we  should
 not  rely  on  the  import  of  foodgrains
 for  all  time  to  come.  It  is  no  good.
 We  must  see  that  we  must  have  suffi-
 cient  food  production  in  our  country.
 The  reason  why  we  have  not  been
 able  to  reach  the  target  is  that  agri-
 culture  is  not  receiving  its  due  posi-
 tion  at  the  Government  level.  It  38
 not  getting  that  much  importance
 which  other  portfolios  are  getting.
 Whenever  there  is  a  formation  of
 Government,  everybody  wants  to  L2
 a  Chief  Minister  or  a  Finance  Minis-
 ter.  But,  unfortnately,  nobody  wants
 to  be  an  Agriculture  Minister.

 Agriculture  has  not  got  aq  status
 today,  and,  therefore,  ultimately,  the
 agricultural  portfolio  goes  to  an  un-
 willing  hand,  and  naturally,  there  is
 not  enough  attention  given  to  it.  In
 this  way,  agriculture  is  not  getting  its
 due  importance.  It  must  get  its  due
 importance.  For  this  purpose,  I  would
 like  to  suggest  that  at  the  State  level,
 the  Chief  Ministers,  or  their  No.  2’s  in
 the  Cabinet  should  take  over  the  ag-
 ricultural  portfolio  because  that
 would  give  q  status  to  the  portfolio.
 Let  it  be  made  known  that  agricul-
 ture  also  has  got  a  special  status,  and
 ence  it  gets  the  proper  status  at  the
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 State  level,  then  the  officers  of  the
 food  and  agriculture  departments  will.
 also  get  the  proper  status.
 6.00  hours

 At  the  district  level,  the  deputy
 commissioner  or  deputy  magistrates
 or  whoever  may  be  in  charge  should
 be  specially  held  responsible  for  the
 implementation  of  the  agricultural
 programmes  in  the  district.  If  neces-
 sary,  there  should  be  a  curtailment  in
 their  other  duties,  and  they  should  de-
 vote  more  and  more  time  to  the  im-
 plementation  of  the  agricultural  pro-
 grammes.

 At  the  block  level,  the  block  deve-
 lopment  officer  should  be  an  agricul-
 turist;  he  must  be  an  agricultural  gra-
 duate  or  an  expert  in  agriculture.  If
 any  officer  is  not  one,  he  should  be
 trained.  Wherever  there  are  new  ap-
 pointments  made,  it  should  be  seen
 that  such  officers  are  only  agricultural
 graduates  or  experts  in  agriculture.
 They  should  be  made  particularly  res-
 ponsible  for  the  implementation  of  the
 agricultural  production  programmes
 in  their  blocks.

 _A  suggestion  has  been  made  that
 there  should  be  separate  village  level
 workers  only  for  agricultural  pro-
 grammes.  I  welcome  that  suggestion:
 That  is  a  very  good  thing  indeed.
 Everybody  is  saying  that  food  and
 agricultura]  matters  should  be  kept
 out  of  the  party  politics:  My  hon.
 friend  from  the  Opposition,  Shri  H.  N.
 Mukerjee  actually  was  pleading  that
 it  should  be  so  ang  that  these  prob-
 lems  should  be  kept  above  party
 politics.  But  I  should  like  to  point
 out  that  when  he  was  speaking  ou
 the  PL  480  imports,  there  was  some
 trace  of  bitterness  ang  s0me  bit  of.
 politics  introduced  into  the  matter.  [
 would  like  to  request  him  to  take  the
 lead  in  this  matter  and  set  an  exampie
 himself,  so  that  other  parties  can  also
 follow  that  example  and  see  that  food
 and  agriculture  are  kept  above  party
 politics.

 The  solution  to  our  food  problem
 Hes  only  in  greater  production  and
 better  distribution.  There  are  two
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 ‘ways  by  which  we  shall  be  able  to  get
 -over  the  present  difficulty.  So  far  as
 increase  in  production  is  concerned,
 if  look  at  the  plan  programmes  we
 do  not  find  much  defect  there;  in  fact
 Rs.  280  crores  were  provided  in  the

 ‘Third  Plan  for  agriculture.  When  we
 discussed  the  Mid-Term  appraisal  of
 the  Third  Plan,  we  found  that  there
 was  enough  material  to  show  that  we
 were  doing  enough  for  agriculture.
 But  why  is  it  that  we  have  not  been
 able  to  reach  the  targets?  One
 reason,  according  to  me,  is  that  the
 machinery  for  implementation  or  the
 administrative  machinery  is  not  com-
 ing  up  to  the  mark,  and  consequently,
 we  have  not  been  able  to  fully
 achieve  our  food  targets.

 So  far  as  production of  food  ig  con-
 -cerned,  the  other  party  is  the  culti-
 vator

 An  Hon.  Member:  There  are  two
 parties.

 Shri  P  C.  Borooah:  Yes,  there  are
 two  parties,  for  the  production  of
 food  one  is  the  Government,  and  the
 -other  is  the  cultivator,  or  the  agricul-
 turist.  Only  a  combination  of  Gov-
 ernment  and  the  agriculturist  would
 be  able  to  produce  food.

 So  far  as  the  agriculturist  is  con-
 cerned,  he  should  be  made  to  realise
 that  there  are  tremendous  advanta-
 ges  offered  to  him  by  science  and  tech-
 nology,  which  he  should  exploit;  for
 his  own  benefit  as  well  as  for  the
 country’s  benefit:  we  should  make
 him  realise  this.

 There  are  progressive  farmers  in
 our  villages,  and  they  should  be  en-
 couraged  to  share  their  experience
 with  the  weaker  sections  of  the  agri-
 culturists;  they  should  be  encouraged
 to  work  with  the  weaker  sections  of
 the  agriculturists  30  that  their  own  ex-
 perience  can  be  of  use  to  the  others
 in  their  own  work.

 Further,  the  agriculturist  should  be
 assured  also  of  a  remunerative  fair
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 price  for  his  produce  before  every
 sowing  season  for  each  crop.  That  is
 an  important  thing.  Once  he  knows
 that  he  will  get  such-and-such  a  price
 for  his  produce,  naturally  he  will  be
 encouraged  to  produce  more.

 Another  big  impetus  that  I  would
 suggest  is  this.  The  land  revenue
 which  the  agriculturist  pays  should  be
 exempted  jn  those  08998  where  the  ag-
 riculturist  can  produce  more  crop  than
 the  average  in  the  locality,  so  that
 this  would  serve  as  a  sort  of  incentive
 or  prize  for  greater  production.

 Further,  some  tentative  proportions
 should  be  fixed  to  lay  down  the  ex-
 tent  of  cultivated  area  of  foodgrains
 and  that  of  the  cultivated  area  for  cash
 crops.

 Pesticides  should  be  given  free.  So
 far  as  fertilisers  are  concerned  they
 should  be  subsidised.  Yesterday,  my
 hon.  friend  Shri  Mahatab  was  saying
 that  the  price  of  fertilisers  here  was
 perhaps  the  highest  in  the  world,  ex-
 cept  perhaps  in  Spain.  Fertilisers
 should  be  subsidised.  Then,  State
 trading  should  also  be  introduced  in
 foodgrains.  Whenever  and  wherever
 it  is  wanted,  fair  price  shops  should
 be  opened.

 Then,  there  should  be  fixation  of
 prices  at  the  production  level,  at  the
 wholesale  level  and  the  consumer
 level.

 I  would  also  suggest  that  banks
 should  be  restrained  from  giving  ac-
 commodation  for  foodgrains  stocks.

 Lastly,  I  would  suggest  that  the
 zonal  system  should  be  done  away
 with.  There  should  be  no  zonal  sy-
 stem  and  real  integration  should  be
 allowed  to  have  its  full  play.  If
 there  is  any  hardship  in  one  area,  the
 people  in  the  other  areas  should  share
 it  and  know  that  such  and  such  a
 hardship  is  there  in  such-and-such  an
 area  and  they  have  also  got  to  share
 it.  National  integration  will  come
 about  as  a  result  of  it.  So,  I  want  that



 40r  Motion  re.

 the  zonal  system  should  be  done  away with.

 Mr.  Chairman:  The  hon.  Member
 should  kindly  conclude  now.

 Shri  P.  C.  Borooah:  My  time  is  up.
 Further,  I  also  want  to  go  away  be-
 cause  [  shall  be  just  leaving  for
 Calcutta.  So,  I  shall  conclude  by
 thanking  you  for  giving  me  this  chance
 to  speak.

 श्री  दे०  शि०  पाटिल  (यवतमाल)  :
 खाद्य  स्थिति  का  कितना  महत्व  है  यह  बात
 खाद्य  मंत्री  जी  ने  देश  में  खाद्य  स्थिति  पर  चर्चा
 करने  के  लिए  इस  अवसर  को  दे  कर  सिद्ध
 कर  दी  है।  अस्र  समस्या  किसी  एक  पार्टी
 की  समस्या  नहीं  है,  किसी  एक  पार्टी  की  यह
 बात  नहीं  हो  सकती  है।  यह  तो  एक  राष्ट्रीय
 समस्या  है।  इसलिए  राज  की  परिस्थिति
 में,  प्रश्न  की  परिस्थति  में  सुधार  करने  के
 लिए  क्या  क्‍या  उपाय  होने  चाहिये  यह  हम
 को  सोचना  होगा।  उपयोगी  सुझाव  हम  सब
 को  इसके  बारे  में  देने  चाहियें।  यही  कारण
 है  कि  इस  महत्वपूर्ण  विषय  पर  आज  यहां
 इस  सदन  में  चर्चा  की  जा  रही  है।

 खाद्य  स्थिति  गम्भीर  होने  का  मुख्य  कारण
 यह  है  कि  देश  में  खाद्य  पदार्थों  का  उत्पादन
 उस  गति  से  नहीं  बढ़  रहा  है  जिस  गति  से
 जनसंख्या  में  वृद्धि  हो  रही  है।  भारत
 का  खाद्य  उत्पादन  80  या  82  मिलियन  टन
 है  और  50  लाख  टन  डिफिसिट  है।  इस
 रास्ते  उत्पादन  बढ़ाना  जरूरी  काम  है।
 उत्पादन  जब  तक  नहीं  बढ़ता  है  तब  तक
 पी0एल0  480  के  ग्रन्तगगंत  धान्य  आयात
 करना  जरूरी  है।  इसलिये  राज  की  प्ररिस्थिति
 जो है भन्न की,  वह  संकटमय  नहीं  है
 ऐसी  बात  नहीं।  लेकिन  यह  एक  समस्या
 बन  गई  है।  जब  यह  समस्या  बन  गई  है
 तब  एक  मनोवैज्ञानिक  वातावरण  देश  में
 पैदा  होना  चाहिये,  और  यही  उद्देश्य  इस  प्रस्ताव
 के  लाने  का  है।
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 जहां  तक  तात्कालिक  समस्या  का  प्रश्न
 है,  जहां  जहां  डेफिसिट  है,  जहां  जहां  प्रनाज
 की  कमी  है  वहां  राशनिंग  लागू  कर  के  देश  में
 एक  विश्वास  का  वातावरण  बनाया  जाना
 चाहिये।  भ्रमण  मंत्री  की  खूबी  यह  दोनों
 चाहिये  कि  अगर  कोई  भी  स्टेट  एक  हजार
 टन  की  डिमांड  करे  तो  वहां  उन्हें  दो  हजार
 टन  भेजने  के  लिये  तैयार  रहना  चाहिये
 भर  इस  प्रकार  से  एक  स्वस्थ  मनोवैज्ञानिक
 वातावरण  बनाने  की  जरूरत  है।  सरकार
 ने  इस  के  लिये  कई  सुझाव  रख  कर  प्रो
 सूझ  बूझ  और  दूरदर्शिता  से  इस  समस्या  को
 हल  करने  के  लिये  भनेक  उपाय  खोज  कर  उन
 पर  अमल  किया  है।  हमारी  जो  राजनीतिक
 पार्टियां  हैं  उन  से  मेरी  अपील  है  कि  हड़तालों
 से  या  और  एसी  चीजों  से  खाद्य  स्थिति  में
 कोई  सुधार  नहीं  हो  सकता।  इस  प्रश्न  के
 सुधार  के  बारे  में  जो  सरकार  के  सुझाव  हैं
 उन  को  संशोधन  देकर  वह  देश  में  एसा  वातावरण
 पैदा  करें  जिस  से  कि  परिस्थिति  सुधर  सके  ।

 ध्रनाज  के  भावों  पर  नियंत्रण  करने
 के  बारे  में  कई  कदम  उठाये  गये  हैं  लेकिन  अ्रनाज
 के  भाव  पर  नियंत्रण  रखने  के  लिये  सरकार
 के  पास  पर्याप्त  मात्ना  में  ध्रनाज  का  स्टाक
 होना  चाहिये।  अनाज  के  सुरक्षित  भंडार
 बनाने  के  भ्र लावा  इस  के  लिये  कोई  कौर
 चारा  नहीं  है।  बेईमान  स्थिति  में  यह
 भंडार  तभी  बन  सकता  है  जब  विदेशों  से
 पर्याप्त  मात्रा  में  आयात  की  व्यवस्था  हो  सके  ।
 मंत्री  महोदय  ने  जो  वक्तव्य  दिया  है  उस  से
 पता  चलता  है  कि  मीका  शौर  दूसरे
 राष्ट्रों  से  वे  काफी  भ्र नाज  लेने  की  कोशिश
 कर  रहे  हैं।  वितरण  के  बारे  में  राज  की  जो
 व्यवस्था  है  वह  काफी  बर्छी  है,  एसा  मैं
 नहीं  मानता  हुं।  देहात  में  जो  किसान  हैं
 उनके  पास  भी  राज  अनाज  नहीं  है।  90
 परसेन्ट  किसान  ऐसे  हैं  जो  बीप  ग्रेन  शाप्स
 से  अनाज  लेते  हैं  कौर  अपना  पेट  भरते  हैं।
 शहरों  प्रौढ़  देहात  के  लोगों  में  वितरण  के
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 बारे  में  भेद  मालूम  होता  है।  मैं  इस  बारे
 में  कहना  चाहता  हूं  कि  एसा  भेद  नहीं  होना
 चाहिये  ।

 खाद्यान्न  के  सम्बन्ध  में  एक  राष्ट्रीय
 नीति  होनी  चाहिये।  राष्ट्रीय  एक्ट  की  दृष्टि
 से  भी  खाद्यान्न  के  सम्बन्ध  में  एक  राष्ट्रीय  नीति
 के  निर्माण  की  आवश्यकता  है।  यदि  दिल्ली
 में  गेहूं  230  मन  है  तो  इलहाबाद  में  32  80
 मन  है  कौर  नागपुर  में  40  रु0  मन  है।
 राज  देश  के  भ्रलग  भ्र लग  नगरों  में  खाद्यान्न  के
 मूल्यों  में  इतना  भ्र धिक  अन्तर  क्‍यों  है  यह
 एक  शंका  कौर  चर्चा  का  विषय  बन  सकता  है।
 मा  में  जो  गेहूं  के  नौ  क्षेत्र  बनाये  गये  हैं
 उनका  अच्छा  परिणाम  नहीं  हुमा  क्‍योंकि
 ज्यादती  वाले  राज्यों  से  कमी  वाले  राज्यों  में
 पर्याप्त  मात्रा  में  गिला  नहीं  पहुंच  रहा  है।
 इस  का  परिणाम  यह  सभा  कि  भ्र नाज  के  भाव
 बढ़  गये।  गेहूं  के  क्षेत्रों  के  बारे  में  जो  रिव्यू
 साफ  दि  फूड  सिचुएशन,  सेप्टेमबर,  i964
 है  उस  में  जो  फिगर  हैं  वे  मैं  बतलाता  हूं  1
 उस  में  पेज  8  पर  है:

 Wheat  prices  in  different  States  in
 August—

 Punjab  Rs,  49  per  quintal
 Rajasthan  Rs,  50  per  quintal,
 Delhi  Rs,  52  per  quintal.
 Gujarat  Rs.  77  per  quintal.
 Maharashtra  Rs,  04  per  quintal,

 झगर  हस  तरह  से  देखा  जाये  तो  पंजाब
 में  गेहूं  का भाव  49  रु0  पर  क्विन्टल  था  कौर
 महाराष्ट्र  में  04  0  पर  क्विन्टल  था  अगस्त
 964  में  1  इस  लिये  मैं  कहना  चाहता  हुं

 कि  जब  एक  स्टेट  में  इतना  ज्यादा  भाव
 रहना  है  भौर  दूसरे  में  इतना  कम  रहता  है
 तो  नियंत्रण!  भाव  पर  करना  है  वह  नहीं
 ही  सकता।
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 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  वितरण  में  देहातों  और  शहरों  में  जो
 डिस्क्रिमिनेशन  किया  जाता  है  वह  गलत  है  ।
 फेअ्रप्राइस  शाप्स  के  बारे  में  बतलाया  गया
 है  कि  80,000  फेप्नरप्राइस  शॉप्स  हैं  ।
 भारत  में  देहातों  की  संख्या  नगर  देखी  जाये
 तो  5  लाख  हैं  ।  यानी  सात  या  आठ  गांव
 के  पीछ  एक  फेग्ररप्राइस  शाप  है  ae  शहरों
 में  भ्रमर  देखा  जाये  तो  ६र  एक  वार्ड  में  चीप
 ग्रेन  शाप  रहती  है।  इसके  भ्र लावा  इस  रिपोर्ट
 के  पेज  i0  पर  लिखा  गया  है  कि  महाराष्ट्र
 में  एक  बम्बई  श&र  है  भभोर  भी  शहर  हैं  साथ
 में  देहात  भी  हैं  ।  लेकिन  मैं  नहीं  समझता
 कि  सेंट्रल  गवर्नमेंट  खाली  एक  बम्बई  शदर
 को  ही  डायरेक्टरी  माल  सप्लाई  क्‍यों  करती
 है  V

 (Mr.  Deputy  SPEAKER  in  the  Chair]

 इसमें  दिया  हुआ  है
 “Bombay  City,  where  the  re-

 quirements  of  fair  price  shops
 are  met  directly  by  the  Govern-
 ment  of  India”.

 यानी  बम्बई  की  जनता  जो  है  उनकी  सुविधा
 के  लिये  वहां  पर  जो  चीप  ग्रेन  शाप्स  हैं
 उनके  लिये  अनाज  सप्लाई  करने  की  जिम्मे-
 दारी  सेंट्रल  गवर्नमेंट  लेती  है  कौर  बाकी  जो
 शहर  हैं,  कौर  देहात  हें,  बहा.  की  जनता  के
 लिये  राज्य  सरकार  जिम्मेदार  है  -  उसके
 बारे  में  सप्लाई  करने  की  व्यवस्था  केन्द्रीय
 सरकार  नहीं  करती  ।  नतीजा  यह  होता  है
 कि  म  राष्ट्र  गवर्नमेंट  ने बहुत  दिनों  से  -  लाख
 टन  की  डिमान्ड  की  है  लेकिन  उसको  सप्लाई
 नहीं  हुआ

 सदस्य  महंगाई  की  बात  करते  हैं  लेकिन
 ऐसे  देहात  हैं  जहां  पर  जो  किसान  कौर  मजदूर
 हैं  उनको  चाहे  जितना  पैसा  वे  दें,  अनाज  नहीं
 मिल  पाता  है  |  कई  फिर  प्राइस  शासन
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 ora  भनाज  नहीं  है  1  बड़े  बड़े  ऐसे  देहात
 हैं  जहां  पर  भ्र नाज  के  स्टार्ट्स  नहीं  हैं
 अर  ज्यादा  से  ज्य,दा  पैसा  देने  के  बाद  भी
 पहां  अनाज  नहीं  मिलता  है  ।  इसलिये
 भेरी  गवर्नमेंट  से  रिक्वेस्ट  है  कि  जो  महाराष्ट्र
 की  जनता  है  प्यार  वह  बम्बई  बन्द  प्रान्दोलन
 करती  है  तो  देहातों  में  उसका  असर  बुरा
 होगा  ।  इसलिए  यह  जो  डिस्क्रिमिनेशन  है
 इसको  दूर  करना  चाहिये  ।  यद  मैं  इसलिये
 कह  रहूं  कि  जब  यह  बात  दे'त  में  पहुंचती
 है  तो  इसका  बहुत  बुरा  असर  वहां  पर  होता

 है  ।  लोग  हमसे  कर  ते  हैं  कि  बम्बई  में  रहने
 वालों  को  श्राप  अनाज  देते  हैं  तो  हमें  क्‍यों
 नहीं  देते  ।  इसलिये  मेरा  कहना  है  कि  इस
 डिस्क्रिमिनेशन  को  दूर  करना  चाहिये  कौर
 गेहूं  के  जो  क्षेत्र  हैं  उन  पर  पुनर्विचार  होना
 चाहिये  ।

 दूसरा  विचार  मैं  यह  रखना  चाहता  हूं  कि
 डस  के  बारे  में  एक  दीर्घकालीन  नीति  होनी
 चाहिये  ।  स्वतन्त्रता  के  सतरह  वर्षों  के  बाद
 सरकार  अनुभव  करने  लगी  है  कि  खाद्य  समस्या
 को  हल  करने  के  लिये  दी घं कालीन  नीति
 भ्र पना नी  चाहिये  और  उसके  बारे  में  विचार
 करके  डिपार्टमेंट  ने  एक  लम्बा  प्रोग्राम  तैयार

 किया  है  |  मैं  उसका  स्वागत  करता  हूं  t
 अरब  तक  सरकार  ने  भयो  गटक  विकास  पर  ही
 अपना  ध्यान  केन्द्रित  किया  था  ।  कृषि  भी
 एक  उद्योग  है  इसके  लिये  कुछ  खास  प्रवर्तन
 करना  चाहिये,  ऐसा  राज  तक  विशेष  रूप  से
 नहीं  सोचा  गया.  था  ।  जब  तक  खाद्य  समस्या
 हल  नहीं  होती  तब  तक  भ्रामक  विकास  और
 गरीबी  दूर  करना  संभव  नहीं  हो  सकता  v
 श्री  भ्रशोक  मेहता  की  प्रत्यक्षता  में,  जो  कि
 राज  प्लैनिंग  कमीशन  के  उपाध्यक्ष  हैं,
 एक  खाद्यान्न  जांच  समिति  बनी  थी  ।  उसने
 भी  कुछ  सुझाव  दिये  थे  और  कहा  था  कि
 इस  सम्बन्ध  में  'दीघेकालीन  नीति  अपनाई
 जानी  चाहिये।  सन्‌  959N  फोर्ड  फाउन्डेशन
 के  द्वारा  जो  कमेटी  नियुक्त  की  गई  थी  खेती
 की  उपज के  बारे  में,  उस  ने  भी  प्रगति  रिपोर्ट
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 में  कहा  था  कि  यह  एक  लांग  टर्म  पालिसी  होनी
 चाहिये  ।  इसके  बाद  मिड  र्म  एप्रेजल  ग्राफ
 दि  थर्ड  फाइव इशर  प्लैन  जो  है  उस  में
 जो  रिकमेन्डेशन्स  हैं  उन  में  काफी  सुझाव
 दिये  गये  हैं।  फिर  नेशनल  डेवलपमेंट  कांफरेंस
 जो  हुई  है  उसमें  भी  काफी  सुझाव  दिये  गये
 थे  भौर  कहा  गया  था  कि  :

 ‘highest  priority  should  be  given
 to  agriculture’

 ऐसा  कहा  गया  था  कि  :

 “The  Council  stressed  the  need
 for  specia]  measures  to  increase
 the  production  of  foodgrains.
 Concentrated  efforts  shoulg  be
 made  to  secure  rapid  increase  in
 production.  Special  attention
 should  be  given  to  extension  work
 at  the  level  of  the  village.”

 एग्रीकल्चरल  फुड  बोर्ड  बनाया  ।
 उन्होंने  भी  दौरा  किया  ध्रौर  दौरा  करने
 के  बाद  यही  राय  दी  ।  कांग्रेस  के  भ्रधिवेशन
 में  भी  यही  बताया  गया  था  कि  लेती  की  उपज
 बढ़ाए  बिना  भारत  का  सही  विकास  नहीं
 हो  सकता  और  जो  रिजोल्यूशन  पास  किया
 गया  था  कृषि  श्री  व्यवस्था  के  बारे  में  उसमें
 कहा  गया  था  कि  भारत  को  अपनी  बढ़ती
 हुई  आबादी  के  भोजन  के  लिए  विदेशीप्सहायता
 पर  निर्भर  करना  होगा  जब  तक  कि  उसका
 अपना  कृषि  उत्पादन  नहीं  बढ़ेगा  ।

 मैं  प्रा पका  ध्यान  इस  बात  की  प्रो
 दिलाना  चाहता  हूं  कि  जब  बजट  अधिवेशन
 प्रारम्भ  हुआ  ध्रौर  राष्ट्रपति  ने  दोनों  सदनों
 के  सदस्यों  के  सामने  झपना  भ्रभिभाषण
 दिया  तो  उसमें  भी  उन्होंने  इसी  बात  पर  जोर
 दिया  था  शौर  कहा  था  कि  हमारे  सामने
 सब  से  मुख्य  काम  यह  है  कि  खेती  की  पैदावार
 को  बराबर  बढ़ाया  जाए  ।  तो  कहने  का
 मतलब  यह  है  कि  राष्ट्रपति  तक  ने  इस  चीज
 पर  जोर  दिया  ।  हमारे  वर्तमान  अन्न  मंत्री
 ने  भी  इस  बात  पर  जोर  दया  है।
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 [श्री]  दे  शि०  पाटिल]
 सरकार  की  फसलों  के  भावों  के  बारे

 में  ठीक  नीति  नहीं  रही  ।  भावों  को  नीचे
 गिरने  से  बंचाने  के लिए  तो  उसकी  नीति  रही
 लेकिन  किसान  को  भ्रपने  उत्पादन  का  उचित
 दाम  मिले  इसके  लिए  कोई  ठीक  नीति  नहीं
 थी  कौर  उसका  यह  परिणाम  है  कि  उत्पादन
 नहीं  बढ़ा  ।  ड्राप  देखें  कि  काटन  कौर जूट
 का  दाम  सरकार  की  भ्रोर  से  निश्चित  कर  दिया
 गया  तो  उसका  उत्पादन  बढ़  गया  ।  शुगर
 के  बारे  में  भी  यही  हा  झगर  यही  नीति
 खाया  के  बारे  में  ग्र पना यी  जाय  तो  उसका
 उत्पादन  भी  बढ़  जाएगा  |

 मिनिमम  प्राइस  सपोर्ट  पालिसी  पहले
 भी  थी  और  राज  भी  है  लेकिन  उसका  किसानों
 को  राज  तक  कोई  फायदा  नहीं  हुआ  ।  भ्र नाज
 का  उत्पादन  बढ़ाने  के  लिए  जो  उपाय  बताए
 गये  हैं  उन  में  एक  उत्पादक  मूल्य  निश्चित
 करने  का  है।  मैं  उसका  स्वागत  करता  हूं
 किसान  को  झपने  परिश्रम  का  उचित  मूल्य
 मिलेगा  तभी  बर  उत्पादन  बढ़ाने  की  कोशिश
 करेगा  ।  भाव  निर्धारित  करते  समय  इन
 सभी  बातों  पर  ध्यान  रखना  चाहिए  जो
 खाद्य  सामग्री  के  मुख्य  ढांचे  के  अनुकूल  हो  ।
 केवल  यही  काफी  नहीं  है  कि  किसान  को
 रेम्यूनरेटिक  प्राइस  दी  जाए,  बल्कि  उसको
 एक  जनरस  प्राइस  दी  जाए।  जब  तक  उसकी
 उत्पादन  की  क्षमता  अच्छी  न  हो  जाए  तब
 तक  उसको  यह  प्राइस  दी  जाय  और  बाद  में
 रीजनेबिल  प्राइस  दें  ।

 कब  लोगों  के  मन  में  यह  शंका  है  कि
 अगर  प्रोड्यूसर  को  बरच्छा  दाम  दिया  जाएगा
 जो  कंज्यूमर  को  ज्यादा  दाम  देना  पड़ेगा  ।
 मेरा  सुझाव  यह  है  कि  कज्यमर  प्राइस  को
 उस  दाम  से  नहीं  मिलाना  चाहिए  जो  कि
 प्रोड्यूसर  को  दिया  जाता  है  सरकार  को
 कंज्यूमर  प्राइस  ते  करने  में  कुछ  सब्सिडी
 देनी  चाहिए  ।  उदाहरण  के  लिए  यदि  गेहूं
 का  दाम  उत्पादक  को  80  रुपया  प्रति  क्विन्टल
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 दिया  जाता  है  तो  कंज्यूमर  को  60  रुपया
 प्रति  क्विन्टल  दिया  जाएं  कौर  20  रुपये
 की  सरकार  सबसिडी  दे  ।

 दूसरी  बात  मैं  क्रेडिट  के  बारे  में  कहना
 चाहता  हूं  ।  हमसे  कृषि  को  कभी  उद्योग
 नहीं  माना  ।  गवर्नमेंट  की  झोर  से  जो  लोन
 दिया  जाता  है  उसका  90  पर  सेंट  बड़े  उद्योगों
 को  दिया  जाता  है  और  कृषि  को  केवल  दस
 प्रति  शत  मिलता  है  |  खेती  के  लिए  अधिक
 कीट  के  बारे  में  प्रावीजन  होना  चाहिए  ny
 किसानों  को  ज्यादा  से  ज्यादा  सुभीता  मिलना
 चाहिए  t

 एग्रीकल्चरल  प्राइस  कमीशन  बनाना
 ते  किया  गया  है।  इसमें  किसानों  का  प्रति-
 निधि  भी  लाना  चाहिए  |  ज़ोर  भी  चल  हैं
 लेकिन  उनके  बारे  में  बोलने  का  मेरे  पास
 समय  नहीं  है  t  केवल  मैं  फुड  ग्रेन  ट्रेंडिग
 कारपोरेशन के  बारे  में  यह  सुझाव  देना  चाहता
 हूं  कि  सरकार  को  किसान  से  माल  लेने,
 उसे  स्टाक  करने  कौर  उसको  बचने  का  काम
 सब  इस  कारपोरेशन  के  हाथ  में  दे  देना  चाहिए  t
 इस  काम  को  कारपोरेशन  चाहे  तो  कोऑपरेटिव
 सोसाइटीज  के  मारफत  करे  t

 एक  बात  यहां  कही  जाती  है  कि  किसान
 के  पास  भ्रनाज  का  स्टाक  है,  यह  गलत  है  |
 कुछ  एसे  किसान  होंगे  जिनके  पास  स्टाक
 होगा  ।  लेकिन  वें  किसान  नहीं  हैं  वे  व्यापारी
 हैं  7  यह  समझना  गलत  है  कि  किसाने  के  पास
 स्टाक है.  ।  झ  समस्या  एक  राष्ट्रय  समस्या
 है  कौर  इसको  राष्ट्रीय समस्या  मान  कर  इस
 पर  जिन्ना  है  होना  चाहिए  ।  झपने  समय  दिया
 उसके  लिए  धन्यवाद  |

 श्री  बहांपाल  सिंह  (कैराना)  :  उपाध्यक्ष
 महोदय,  मैं  बहुत  देर  से  बहस  सुन  रहा  हूं  ।
 मुझे  इस  बात  का  पूरा  विश्वास  है  कि  माननीय
 सुब्रह्मण्यम  साहब  जो  काम  करेंगे  नेकनियती
 के  साथ  करेंगे  शौर  उनकी  काबलियत  ौर
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 देशभक्ति  पर  भी  मुझे  विश्वास  है,  लेकिन
 जिस  जाल  में  वह  फंसे  हुए  हैं,  कांग्रेस  की  जो
 पालिसी  है,  वह  इतनी  गलत  है,  कि  हजार
 कोशिशों  के  बावजूद  वह  कुछ  कर  सकेंगे
 इसमें  मुझे  शक  है  t

 सरकारी  राँकड़  हमारे  सामने  हैं  ।
 सरकार  की  एक  किताब  भी  हमारे  सामने
 है  ।  इसमें  कहा  है  कि  सन्‌  1961-62,  %
 2-8  मिलियन  टन  चावल  की  पैदावार

 बढ़ी  लेकिन  चावल  की  कीमत  बढ़ती  चली
 जा  रही  है  7  उसके  बाद  कहते  हैं  कि  गेहूं  की
 पैदावार  सन्‌  96I-62  में  i62-7  से
 बढ़  कर  78  हो  गई  लेकिन  इसके  साथ-साथ
 कीमतें  भी  बढ़ीं  ।  सरकार  राज  तक  यह
 बतलाने  में  बिल्कुल  भ्र समर्थ  रही  है  कि  इस
 इतने  बड़े  देश  में  ये  बढ़ती  हुई  कीमतें  कैसे
 रोकी  जा  सकती  हैं  t

 कभी  तक  जो  सरकार  के  पास  पांच
 लाख  टन  का  स्टाक  है  उसी  को  सरकार  रिलीज
 करने  के  लिये  तैयार  नहीं  है  अगर  राज
 भुखमरी  के  वक्‍त  भी  सरकार  उस  पांच  लाख
 टन  भ्र नाज  को  जो  कि  इस  वक्‍त  सरकार  ने
 रोक  रखा  है  रिलीज  न  करेगी,  तो  कौन  सा
 वह  वक्‍त  करायेगा  कि  हिन्दुस्तान  की  जनता
 खुशी  के  साथ  रह  सकेगी  शौर  चैन  की  सांस
 ले  सकेगी  ।

 दिल्ली  के  रहने  वाले  उस  दिक्कत  को
 नहीं  समझते,  खास  तौर  पर  पालियामेंट  हाउस
 के  आस  पास  रहने  वाले  उस  दिक्कत  को
 नहीं  समझते  जो  कि  उत्तर  प्रदेश  में  लोगों  को
 हो  रही  है  उस  इलाके  का  प्रदाता  यहां
 के  लोगों  को  नहीं  हो  सकता  जो  कि  एक  महीने
 से  पानी  में  डूबा  पड़ा  है  कौर  वहां  घाटा  दाल
 कोई  चीज  नहीं  मिलती  ।  लोग  उसकों  में
 जाकर  थौड़ी  बहुत  मजदूरी  करते  हैं  भौर  जो
 मजदूरी  से  मिल  जाता  है  उससे  एक  वक्‍त
 पेट  भर  लेते  हैं  ।  राज  भी  सरकार  को
 एग्रीकल्चर  का  उतनी  ध्यान  नहीं  है  जितना
 होना  चाहिए  ।  राज  भी  एग्रीकल्चर  को
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 फर्स्ट  प्राय रिटी  नहीं  दी  जाती  ।  राज  भी
 हेवी  इलेक्ट्रिकल्स  को  और  स्टील  को  फर्स्ट
 प्राय रिटी  दी  जाती  है  ny  जिंन  मुल्कों,  चीन
 शौर  लै,  के  समाजवाद  का  यहां  ढिंढोरा।
 पीटा  जाता  है,  उनमें  भी  राज  एग्रीकल्चर  की
 प्राथमिकता  दी  जाती  है।  सरकार  समाजवाद
 का  'हिलकोरा  तो  पीटती  है,  लेकिन  उस  पर
 कमल  नहीं  करती  ।  मैं  पूछता  हूं  कि  बाप'
 कब  तक  जनता  को  राधे  पेट  भूखा  रख  कर
 काम  लेते  रहेंगे  ।  मैंने  पिछले  साल  भी
 दर्ज  किया  था  कि  जरगर  खेती  की  तरफ  ध्यान
 न  दिया  गया  तो  गेहूं  40  रुपये  मन  बिकेगा,
 पर  मेरी  बात  पर  ध्यान  नहीं  दिया  गया,.
 धौर  उसी  का  नतीजा  है  कि  राज  पंजाब  का
 गेहूं  बम्बई  में  70  रुपये  मन  बिक  रहा  है  ।
 टाटा  नहीं  मिलता  ।  मैं  बहुत  मामूली  उम्र
 का  आदमी  है,  मेरी  उम्र  कुछ  ज्यादा  नहीं  है,
 लेकिन  मैं  अपनी  याद  की  बात  कहता  हूं  कि
 जिस  भाव  हम  घी  खरीदते  थे  उस  भाव  से
 हम  गेहूं  का  भ्राटा  खरीदते  हैं  ।  इस  तरह  यह
 देश  कैसे  बागे  ल  सकता  है  भाप  बाहर  से
 गल्ला  मंगाते  हैं  लेकिन  उसके  मार्ग  में  प्रा पकी
 जहाजी  इन्तिज़ाम  की  खराबी  बाधक  हो
 रही  हे  t  इस  वक्‍त  सब  से  बड़ी  जरूरत  यह.
 है  कि  श्राप  22.  गोदियां  बनायें  ny  aa
 मुश्किल  से  6या  7  गोदी  बनाई  हैं  ।
 इनसे  काम  नहीं  चल  सकता  है  |  जब  तक
 श्राप  22  गोलियां  नहीं  बनाते  तब  तक  यह  काम
 नहीं  चल  सकता  ।

 दूसरी  बात  मैं  झांसे  यह  कहना  चाहता  हूं
 कि  जो  किसान  देश्य  में  गल्‍ला  पैदा  करता  है
 उसका  समाज  में  कोई  स्टेटस  नहीं  है  t

 राज  हालत  यह  है  कि  अगर  कोई  किसान
 किसी  एस०  डी०  एम०  से  मिलने  जाता  है
 तो  उसको  इंतजार  में  4,  4  घंटे  बैठे  र.ना
 पड़ता  है  कौर  इस  तरह  सारा  समय  उसका
 बर्बाद  हो  जाता  है  1  सब  से  बड़ी  बुनियादी
 ग़लती  जो  कि  सरकार  ने  की  है  वर  यह
 है  कि  उस  ने  हैंवी  कैप्टिल-इंसपेटिव  इंडस्ट्रीज
 को  फर्स्ट  प्रायरिंटी  दी  है।  फर्स्ट  प्रायरिटी



 Sir  Motion  re:

 दी  यदा पाल  वह]
 सरकार  को  एग्रीकल्चर  को  देनी  चाहिए
 लेकिन  उस  ने  ऐसा  न  करके  सेकंड  प्रायरिटी
 कंज्यूमस  एंड  लाइट  इंडस्ट्रीज  को  दी  है  कौर
 थ्  प्रापर्टी  उस  ने  एग्रीकल्चर  को  दी  है  ny
 -एग्रीकल्चर  को  सरकार  को  फर्स्ट  प्राएरटी
 देनी  चाहिए  थी  ।  जैसा  कि  सरकार  ने
 खुद  यह  माना  है  और  मैं  भी  इस  बात  से
 समझ  हूं  —

 “An  agricultural  revolution  can-
 not  be  brought  about  merely  by  a
 fiat  from  above.  It  has  to  be  achiev-
 eq  by  change  at  the  very  grassroots.
 It  has  to  involve  every  one  of  us  in
 public  life,  in  the  farms  and  in  the
 factories.  Only  by  the  responsive  co-
 operation  of  all  concerned  can  such

 .a  massive  change  be  successful.
 Without  this  it  cannot  be  successful.

 मैं  पूछना  चा”ता  हूं  कि  हस  पार्लियामेंट
 में  कितने  मैम्बसे  ऐसे  हैं  जिनको  कि  य*  पता
 है  कि  गेहूं  क ेबोने  का  मौसम  कौन  सा  है पौर
 काटने  का  कौन  सा  है  ?  राज  भी  हम  देखते
 हैं  कि  हमारे  देश  के  लगभग  4  करोड़  किसान
 व  मज़दूर  ऐसे  हैं  जोकि  बे  पड़े  हैं  लेकिन
 उनके  लिए  एक  पटवारी,  डिस्ट्रिक्ट  मजिस्ट्रेट
 से  लेकर  एम०  पी०  तक  को  यह  ख्याल
 नहीं  है  कि  यह  ग़रीब  4  करोड़  मुसीबत ज़दा
 लोग  भी  इसी  इंडियन  नेशन  का  एक  अंग  हैं,
 इसी  देश  के  प्रेम  हैं।  उनको  पस्ती  की  हालत
 से  निकालने  के  लिए  बुनियादी  तौर  से  श्राप
 को  चेंज  लाना  होगा  ।  यह  मामला  इतना
 खराब  हो  चुका  है  कि  इसके  लिए  मैं  श्राप  से
 ज  करता  हूं  कि  दमें  मामूल  चूल  परिवर्तन
 लाना  होगा  ।  वैसे  मैं  यह  साफ़  कर  देना
 चा.  ता  हूं  कि  मुझे  श्री  सुब्रह्मण्यम  के  ऊपर  पूरा
 भरोसा  है,  उन  की  देशभक्ति  के  ऊर,  उनकी
 सिसियारिटी  के  ऊपर,  काबलियत  के  ऊपर
 शूरा  भरोसा  है  लेकिन  जिस  जाल  में  वह  फंसे
 हुए  हैं  वह  इतना  मज़बूत  धौर  विकट  है  कि
 उसनें  रहकर  वह  देश  हित  नहीं  कर  सकते
 जब  तक  जमीन  के  छोटे,  छोटे  दुकड़े  कर  के
 “उन  जमीनों  का  मालिक  काश्तकारों  को  न
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 बनाया  जायेगा,  जब  तक  यह  नहीं  करा
 जायेगा  कि  अपना  खेत  बोने  से  तुम  खुद
 जिम्मेदार  हो  शौर  वह तुम् हुरी  मिलकियत
 है  तब  तक  यह  खाद्य  समस्या  हल  होने  वाली
 नहीं  है  ।  यह  कोआपरेटिव  बेसिस  पर  खेती
 करने  के  ढोंग  को  जड़  से  खत्म  कर  दीजिये  ।
 जब  तक  काश्तकार  को  इतनी  सहूलियत  नहीं
 दी  जायगी  कि  वह  ज़मीन  के  छोटे  छोटे  टुकड़े
 कर  के,  उस के  भ्रन्दर  खेती  करके  वह  पैदावार
 करे  और  वह  उस  के  ऊपर  मिलकियत  रखे
 तब  तक  कोई  मसला  खेती  का  हल  नहीं  हो
 सकता  है  ।

 यह  ठीक  है  कि  श्राप  काबिल  हैं  ।  डाक्टर
 सुब्रह्मण्यम  ऊंचे  दर्जे  के  देशभक्त  हैं  लेकिन
 जिस  जाल  में  वे  फंसे  हुए  हैं  व!  ग़लत  है  ।
 कहते  हैं  कि  तानसेन  के  यहां  एक  शख्स  गाना
 सीखने  के  लिए  गय।  ।  उस  ने  कहा  कि  मैं
 श्राप  से  संगीत  विद्या  सीखना  चाहता  हूं,  उस  में
 मुझे  कितना  समय  लगेगा  ?  इस  पर  संगीत
 विद्या  सिखाने  वाले  प्राचार्य  तानसेन  ने  कहा
 कि  हस  %7  साल  लगेंगे  ।  गान  विद्या
 एक  बहुत  बड़ी  विद्या  है।  इस  पर  उस  सीखने
 के  इच्छुक  व्यक्ति  ने  कटा  कि  मुझे  थोड़ा  बहुत
 संगीत  पहले  से  जाता  है,  थोड़ा  सारे  गामा,
 पा घानी,  कुछ,  कुछ  प्राता  है  तो  यह  सुनते  पर
 तानसेन  ने  जवाब  दिया  कि  उस  हालत  में  तो  तुम्हें

 34  साल  लग  जायेंगे  क्योंकि  जो  तुम  ने  ग़लत
 गान  की_  विद्या  सीखी  हुई  है  उसे  भुलाने  में
 47  साल  लगेंगे  नौ  तब  सही  गान  विद्या

 मुझ  से  सीखने  में 17  साल  भौर  लगेंगे  ।
 ठीक  यही  बात  हमारे  मंत्री  महोदय  पर  भी
 लागू  होती  है  1  मैं  इस  से  इंकार  नहीं  करता
 कि  श्री  सुब्रह्मण्यम  बहुत  काबिल  और  देशभक्त
 व्यक्ति  हैं  लेकिन  दिक्कत  यह  है  कि  राज  वह
 जिस  जाल  में  फंसे  हुए  हैं  वह  एक  ग़लत  जाल  है
 कौर  उस  में  से उनको  बा&र  निकलना  पड़ेगा  v
 उस  जाल के  भ्रन्दर  रहते  हुए  वे  तरक्की  नहीं
 कर  सकते  हैं।  इस  जाल  को  काट  कर  उन्हें
 फेंकना  होगा  तभी  यह  खाद्यान्न  की  समस्या
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 वे  सफलतापूर्वक  हल  कर  सकेंगे  ।  हमारे
 देश  के  लिए  खाद्यान्न  के  मामले  में  प्रात्मनिर्भर
 बनना  कोई  बड़ी  बात  नहीं  ।क्या  44  करोड़
 इंसान  अपने  श्राप  पेट  भरने  लायक  भ्र नाज
 पैदा  नहीं  कर  सकते  ?  44  करोड़  इंसान
 तो  इतनी  पैदाबार  कर  सकते  हैं  कि  वह  दस
 देशों  के  लिए  काफ़ी  हो  ।  एक  छोटा  सा
 मुल्क  पाकिस्तान  हमारे  सामने  है।  हमारा  ही
 बच्चा  है  t  हम  में  से  ही  व'  पैदा  हुआ  हे
 वही  पाकिस्तान  राज  हम  को  28  लाख  मन
 चावल  दे  सकता  है।  एक  छोटा  सा  मुल्क  हमें
 28  लाख  मन  चावल  दे  सकता  है  लेकिन

 यह  क्‍या  मजाक  है  कि  भारत  जैसा  विशाल
 देश  अपनी  ज़रूरत  के  लायक  चावल  कौर  गेहूं
 राज  पैदा  नहीं  कर  सकता  है  ?  जब  हम
 अपनी  सरकार  से  पूछते  हैं  कि  यह  इतना  बड़ा
 देश  है  लेकिन  इस  के  पास  प्र पने  खाने  क ेलायक
 अन्न  नहीं  पैदा  हो  पाता  है  भ्र ौर  भाज  भारत  में
 अनेक  स्थानों  पर  40  रुपये  मन  गेहूं  बिक
 रहे.  तो  वह  जवाब  देती  है  कि  हम  भ्र पने
 देश  के  डिफेंस  के  वास्ते  इंतजाम  कर  रहे  थे  भौर
 जब  हम  सरकार  से  पूछते  हैं  कि  यह  38,000
 मुरब्बा  मील  का  इल  का  जीन  के  हवाले  क्‍यों
 कर  दिया  गया  तो  फिर  सरकार  कहती  है  कि
 हम  पैदावार  बढ़ा  रहे  थे  हम  डेवलपमेंट  कर
 रहे  थे  और  जब  मैं  कहता  हूं  कि  लाखों  भादमी
 भूखे  क्‍यों  पड़े  हैं  तो यह  सरकार  कहती  है  कि
 हम  डिफैंस  में  लगे  हुए  थे  ।  नतीजा  हुमा
 कि  देश  दोनों  हालतों  में  कंगाल  हो  गया  है  t
 किसी  भी  देश  में  भाप  चल  कर  देख  लें,  कहीं  भी
 इस  तरीक़े  से  भिखारियों  की  सी  लम्बी  लम्बी
 लाइने  लगी  हुई  भाप  नहीं  पायेंगे  लेकिन  यहां
 हालत  यह  है  कि  भाटे  के  लिए  लाइन  है,  तेल
 के  लिए  लाइन  है,  चीनी  के  लिए  लाइन  है
 कौर  यहां  का  इंसाम  राज  एक  भिखारी  की
 तरह  से  लाइन  में  हर  चीज़  के  लिए  लड़ा
 होकर  झोली  पसार  र.]  है  |  इसी  इंसान  के
 लिए  वेद  भगवान  ने  यह  कहा  है  —

 “प्रहमिन्द्रो  न  पराजिग्ये  वेदांत  पुरुष
 महान्ति,

 परस्तार  ॥ आदित्य  वर्ण  तमाम
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 इस्लाम  में  भी  इंसान  के  लिए  भ्र शरफ़ उल-
 मुलाकात  कहा  गया  है  जबकि  बाइबिल  में
 इंसान  के  लिए  यह  कहा  गया  है  —

 “गौड  मेड  हिम  भास्कर  हिज  ड्रोन  इमेज"
 यह  इंसान  राज  लाइन  में  खड़े  खड़े  ठंडा  हो
 गया  है।  झगर  सरकार  स्टेट  ट्रेडिंग  करना
 चाहती  है  तो  करे  लेकिन  यह  गारन्टी  दी  जाये
 कि  भारत  के  नागरिकों  को  भिखारियों  की
 तरह  लाइनों  में  खड़ा  नहीं  होना  पड़ेगा  ।
 घर,  घर  राशन  पहुंचेगा  ।  हर  एक  नागरिक
 के  पास  घर  में  प्रसाद  पहुंचेगा,  हर  एक
 नागरिक  को  ी  पहुंचेगा,  चीनी  व  तेल
 पहुंचेगा  ।  क्या  बाप  को  व  श्राप  के  देश  को
 यह  शोभा  देता  है  कि  यहां  का  नागरिक
 10,  0  घंटे  क्यू  में  खड़ा  रहे  ?  इस  तरह

 लाइन  में  खड़ा  रहे  मानों  उसने  कोई  संगीन
 कसूर  व  जुर्म  किया  हो,  जैसे  कोई  क़त्ल  या
 डकैती  की  हो  ?  यहां  के'  नागरिक  भिखारी
 की  तरह  लाइन  में  खड़े  हाथ  पसारें  इस  से  बढ़
 कर  देश  के  लिए  शर्म  की  दौर  कोई  बात  नहीं
 हो  सकती  है  t

 मैं  ही  सोचता  हूं  कि  झगर  मैं  भारत
 का  एक  स्वतंत्र  नागरिक  होने  के  बजाय  वहां
 की  किसी  जेल  में  बंद  होता  तो  बड़ा  भ्रण्छा
 रहता  क्‍योंकि  जेल  के  एक  कैदी  को  एक  सप्ताह
 में  6  किलो  राशन  मिलता  है  जबकि  कानून
 का  पालन  करने  बाले.  उत्तर  प्रदेश  के  नागरिक
 को  एक  सप्ताह  में  केवल  दो  किलो  राशन
 ही  मिलता  है  t  राज  जेल  के  भीतर  जीवन
 यापन  की  स्थिति  जेल  के  बाहर  की  स्थिति
 की  भ्र पे क्षा  इतनी  भ्रच्छी  है  कि  मैं  जेल  में  रहना
 पसन्द  करूंगा  ।  राज  हालत  यह  हो  चली  है
 कि  बाहर  की  बढ़ती  हुई  कठिनाइयों  के  कारण
 लोगों  को  जेल  जाने  की  इच्छा  होती  है  ताकि
 उन्हें  कम  से  कम  प्रतिदिन  भरपेट  भोजन  तो
 मिल  सके  ।  ऐसी  7ग़लत  का  कायम  रहना
 हमारे  सारे  देश  के  लिए  शर्म  की  बात  है  ।
 दरअसल  हमारे  वहां  समाज  की  कमी  नहीं
 काफ़ी  मात्रा  में  अनाज  जमाखोरों  धौर  मुनाफा
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 [जो  यशपाल  सिह]
 चोरों  ने  छिपा  कर  रखा  हुआ  है।  सरकार  ने
 उस  छिपे  हुए  अनाज  को  बाहर  निकालने  का
 कोई  सक्रिय  प्रयत्न  नहीं  किया  है  -  सरकार
 को  ऐसे  समाजद्रोही  कौर  देशद्रोही  लोगों  के
 साथ  सख्ती  के  साथ  पेश  जाना  चाहिए  ।
 हमारी  बीता  माता  ने  बह  स्पष्ट  निर्देश
 दिया  है  :--

 “भुंजते  ते,  तु,  भ्रमण  पाया:,
 ये  फ्चन्ति  भ्लात्मकारणात्‌  v

 अर्थात्  जो  पापी  लोग  अपने  शरीर  के
 पोषण  के  लिए  ही  पकाते  हैं  बे  तो  पाप  को  ही
 खाते  हैं  ।  महात्मा  गांधी  ने  भारत  भूमि  को
 स्वर्यादपि  गरीयसी  रत्नगर्भा  भूमि  कहा  है  ।
 विश्व  बैद्य  बापू  ने  कहा  था  कि  भारत  भूमि
 तो  सोना  उगलने  वाली  भूमि  है  ।  इस  देश  में
 किसी  भी  चीज़  की  कमी  नहीं  है।  यह  खेद का
 विषय  है  कि  सरकारने  झूठे  समाजवाद  का
 ढोंग  भर  कर  जनता  की  आंखों  में  धूल  झोंकी  है
 ौर इस हस  देश  को  भूखा  मार  रहे  हैं  ।  आखिर
 आप  भुवनेश्वर  कांग्रेस  में  क्या  करने  गये  थे  ?
 क्या  बही  समाजवाद  लाने  का  आपने  वहां  पर
 ae  लिया  था  ?  राज  उत्तर  प्रदेश  में  तीन
 लाख  मुलाजिम  ऐसे  हैं  जिनको  कि  पांच  रुपया
 माहवार  में  खरीदा  जाता  है  ।  पुलिस  के
 चौकीदार  हैं  ।  तीन  लाख  पश्चिमी  एसे  हैं
 जिनको कि  केवल  5  रुपया  महीना  मिलता  qd
 इस  बसर  पर  यहां  माननीय  ह.....! ल  जी  नहीं  हैं
 बरना  मैं  उन  से  दो,  चार  सवाल  ज़रूर  पूछता
 जोकि  कहते  हैं  कि  देश  में  कर प्लन  घटा  है  ।
 दरअसल  बह  करप्शन  केवल  कागज़  पर  ही
 घटा है.  है।  क्या  वे  छपने  सीने  पर  हाथ  रख  कर
 बाक़ी  कह  सकते  हैं  कि  करप्शन  भ्रसलियत
 में  घटा  है  ?

 में  एक  छोटा  सी  मिसाल  झ  करता  हूं।
 उत्तर  प्रदेश  के  इन्दर  तम्बाकू  के  ऊपर
 78  रुपया  फी  सल  टैक्स  है।  एक  मन  तम्बाक्‌

 के  ऊपर  75  स्पा  टैक्स  है  जबकि  यू  पी०
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 केन्द्र  तम्बाकू  का  भाव  केवल  45  रुपया
 मन  ही  है  oe  फर्ज  कीजिये  कि  अगर
 किसी  किसान  के  घर  में  i00  मन  तम्बाकू
 पैदा  हुआ  तो  इंस्पैक्टर  से  मिली  भगत  होने
 के  कारण  केवल  5  सन  का  हिसाब  लिखा
 गया  बाक़ी  95  मन  उस  ने  ब्लैक  से  बेचा  ।
 इस  तरह  के  गैरवाजिब  प्रतिबंध  लगा  कर
 करप्शन  करना  तो  खुद  सरकार  ने  सिखलाया
 है  ।  इंसपैक्टर्स  खूब  करंप्शन  करते  हैं  भौर
 किसानों  को  नाजायज़  तौर  पर  तबाह  बेचने
 का  रास्ता  बतलाते  हैं  कौर  करप्शन  खूब
 पनपता  है  |  इस  तरह  के  करप्शंन  शौर
 भ्रष्टाचार  के  चलते  रहते  देश  का  कैसे  सुधार
 हो  सकता  है  ?  हम  विरोधी  सदस्य  सरकार
 के  वास्तविक  बर ख्वाह  हैं  जबकि  हम  क  ते  हैं
 कि  बह  इस  भ्रष्टाचार  के  जाल  को  सख्ती
 के  साथ  तोड़  कर  फेंक  दें  ।  हमें  जो  विरोधी
 शब्द  की  संज्ञा  दी  गई  है  तो  यह  दरअसल
 विरोधी  शब्द  इंगलेंड  का  दिया  हुआ  है,  यह
 पश्चिम  का  दिया  हुआ  है  |  यह  हमारी
 संस्कृति  की  देन  नहीं  है।  दरभसल  हम  तो
 बाप  के  हितैषी  हैं।  विदुर  नीति  में  य:  बात
 लिखी  हुई  है  :--

 “पुरुष:  बहनों  राजन्‌  सकते  प्रिय  वादन:
 अप्रिय  तु  पर्याय  वक्ता  श्रोता  च  दुर्लभ:  ।”

 हम  तो  बह  डाक्टर  हैं  जो  कि  बाप  को  सही
 दवा  तजवीज  करते  हैं  भले  ही  वह  कलाप  को
 कड़वी  क्‍यों  न  लगे  लेकिन  वक्‍त  पायेगा  जब
 बाप  को  हमारी  यह  दवा  अच्छी  मालूम
 पड़ेगी।  आपको को  इस  से  सेहत  होती।
 बाप  तंदरुस्त  होंगे,  श्राप  की  बीमारी  दूर
 होगी।  ४४  करोड़  इंसान  अपने  लिए  खाने
 का  दृतजाम  न  कर  सकें,  अपने  डिफेंस  का  इंत-
 जाम  न  कर  सकें,  ४४  करोड़  इंसान  अपने
 रहन  सहन  का  इंतजाम  न  कर  सकें,  इस  से
 ज्यादा  देश  के  लिए  कौर  सरकार  के  लिए
 जिल्लत  की  बात  शौर  क्या  हो  सकती  है  ?
 सरकार  के  लिए  इस  से  ज्यादा  शर्म  की  दौर
 बात  क्या  हो  सकती  है  ?  भाप  आखिर  भुवन-
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 एयर  में  क्या  करने  मये  थे  ?  कह  समाजवाद
 का  लक्ष्य  और  नारा  क्या  आप  ने  इसीलिए
 लगाया  था  कि  देश  में  भुखमरी  फैन?

 “यह  समाजवाद  की  राहें  इसीलिए  बनी  हैं  क्या  ।

 कि  इन  पर  देश  की  जनता  बिलख  बिलख  के
 मरे  ?

 कमीं  ने  कया  इसी  कारण  अनाज  उकला  था।

 कि  नस्ले  झादम आ  हव्वा  तटीय  तड़प  के
 मरे  ?

 मिलें  इसीलिए  रेशम  के  ढेर  बनती  हैं
 कि  दुहराने  वतन  तार-तार  को  तरसें ?

 माली  ने  क्‍या  इसीलिये  चमन  को  ख्‌  से  सींचा
 था

 कि  उस  की  अपनी  निगाहें  बहार  को  तरसें  ?”

 क्या  भाप  इसी  समाजवाद  को  लाने  भुवनेश्वर
 गये  थे  ?  क्‍या  भाप  इसीलिए  वहां  पर  बड़े
 थे  कि  इंसान  हैवान  की  झील  में  खड़ा  हो  ?
 इंसान  एक  फकीर  की  मानिन्द  अपनी  दौल्ती
 फैलाये  यू  में  छड़ा  होकर  प्रगति  मान  व  मर्यादा
 को  हमेशा  के  लिए  बेचता  रहे?

 मेरे  साथ  दिल्‍ली  के  प्रकार  मंत्री  महोदय
 चल  कर  देखें  कि  क्‍या  हालत  बन  रही  है?
 लोग  प्राटा,  चीनी,  गेहूं  और  चावल  के  लिए
 किस  तरह  से  घंटों  लाइन  में  खड़े  रहते  हैं
 और  अक्सर  निराश  होकर  उन  को  लौटना
 पड़ता  है।  मालूम  यह  देता  है  कि सरकार  को
 यह  देख  कर  मज़ा  भाता  है  कि  यहां  के  नागरिक
 एक,  एक  चीज़  के  लिए  घंटों  एक,  एक  (जार
 की  लाइन  लगाये  खड़े  रहें।

 माननीय  श्री  सुब्रह्मण्यम  साहब  राज
 शाम  के  पांच  जज  के  करीब  मेरे  साथ  चांदनी
 चौक  चलें।  मैं  ग्रुप  को  सरकार  की  काली
 करता  बताता  हूं  ।  वहां  पर  एक  यूरिनल
 के  सामने  पचास  पचास  आदमी  डे
 होते  हैं।  एक  आदमी  दूसरे  की  खुशामद
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 करता  है,  साथ  जोड़ता  हूं,  पैर  पकड़ता  है
 कि  मेरी  गाड़ी  निकली  जा  रही  है,  मुझे
 मौका  दे  दीजिए  कि  मैं  इस  पेशाबघर  को  दस्ते-
 माल कर  लूं।  क्‍या  सरकार  के  लिए  यह  ज़रूरी
 है  कि  बह  देश  के  नागरिकों  मजदूरों,  किसानों
 धौर  दुकानदारों  को  भीख  मांगते  हुए  देखे  ?
 मुझे  याद  हूं  कि  बापू  ने  कहा  था  कि  बेट
 गवर्नमेंट  इस  बैस्ट  विच  गर्ल्स  लिस्ट।”

 ,लेकिन  आज  सरकार  एफ  गसास  पानी  पर
 कंट्रोल  करना  चाहती  है,  एक  छोटे  से  पैसेज
 पर  कंट्रोल  करना  चाहती  है।

 प्राण-कल  शाम  के  बक्स  बसों  की  क्‍या
 हालत  हैं?  छः:  छ:  फुट  के  जवान  तो
 घंटों  खड़े  हुए हैं  कि  बस  जायेगी,  उस  पर  बैठ
 कर जायेंगे  ।  लेकिन  टिकट  नहीं  मिली।
 टिकट  मिल  गई,  तो  जगह  नहीं  मिली।
 जग:  मिल  गई  तो  धक्का  दे  कर  नीचे  डाल
 दिया।  मार्के-बहनें  तो  बस  की  प्रतीक्षा  में
 खड़ी  हैं  भ्रोर  जस्सी  रस्सी  /जार  की  कारों
 पर  बैठ  कर  कौन  निकलते  हैं?  वे  दायमुल-
 मरीज,  जो  रात  भर  बलगम  उमसते  हैं,
 जिन्होंने  जिन्दगी  भर  रिश्वत  ली  हूँ,  जो
 बिल्कुल  बीमार  हैं  कौर  धरती-माता  को  शुदा
 करते  हैं।  जो  देश  के  लिए  लड़ते  हैं,  जो  देश
 के  लिए  गल्ला  पैदा  करते  हैं,  जो  देश  की
 पैदावार  में  इज़ाफ़ा  करते  हैं,  वे  तो  छः  छः
 घंटे  इन्तजार  करते  हैं,  लेकिन  बस  नहीं  जाती  ।
 अगर  बसों  का  ठीक  इन्तजाम  करने  के  लिए
 माननीय  बन्दा  साहब  या  ट्र स्पोर्ट  मिनिस्टर
 साहब  ह.  बसे  भ्र ौर  दिल्‍ली  में  छोड़  दें,  तो  कोई
 चीन  या  पाकिस्तान  का  मुकाबला  नहीं  करना
 पड़ता  बह  मामूली  सी  बात  हँ।  झगर
 बह  काम  सरकार  से  नहीं  होता  होते  कब  किसी
 बनिये  के  बेटे  को  कंट्रैक्ट  दे  कर  देख  लें।
 झगर  शाम  को  एक  सवारी  भी  लड़ी  रह  जाये,
 लो  हम  पार्लियामेंट  में  बोलना  छोड़  देंगे।
 लेकिन  सरकार  तो  यह  चाहती  &  कि  देश  की
 जनता  एक  एक  गिलास  पानी  के  लिए,  एक
 एक  सेर  आटे  के  लिए  शौर  एक  एक  सेर
 जीनी  के  लिए  घंटों  खड़ी  रहे।  क्‍या  यह  बात
 देश  को  शौर  सरकार  को  शोभा  देती  हूं  ?
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 [श्री।  यशपाल  सिंह]
 थोड़ी  सी  वारेन  एक्सचेंज  के  नाम  पर

 विदेशों  को  चीनी  साढ़े  उन्नीस  रुपये  मन  के
 हिसाब  से  भेजी  जाये,  जब  कि  हमारे  देश
 की  जनता  सत्तर  रुपये  मन  के  हिसाब  से
 चीनी  खरीदे,  हिन्दुस्तान  का  मुनाफाखोर
 प्रस् सी  शझ्लौर  नव्ये  रुपये  मन  के  हिसाब  से

 'भीगी  बेचे,  क्या  सरकार  को  यह  बात  शोभा
 देती  ८  ?  झगर  सरकार  चाहे  तो  राज  झपने
 भ्र माल  बदल  सकती  है।  मगर  सरकार
 नहीं  बदलेगी,  तो  जनता  सरकार  को  बदल
 देगा  ।  राज  जनता  ऐसी  सरकार  को  बर्दाश्त
 नहीं  कर  सकती,  है,  क्योंकि  उस  में  बेदारी
 था  चुकी  हूँ  1  राज  जो  सरकार  को  हटाने
 के  लिए  नारे  लगाता  है,  वह  श्रेयस्कर  है,  वह
 ऐश  का  ति  करता  हे,  क्योंकि  इस  नाजुक
 प्रौर  कम ओर  सरकार  को  बने  र_ने  का  हक
 हासिल  नहीं  हे  t

 कई  लोग  कहते  हैं  कि  खाद्य  समस्या  को
 राजनैतिक  मसला  न  बनाया  जाये  ।  मैं  पूछता
 हूँ  कि  झगर  रोटी-कपड़े  का  मसला  राजनैतिक

 “असला  नहीं  है,  तो  फिर  कौन  सा  मसला
 राजनैतिक  है  गांधीजी  ने  वादा  किया  या  कि
 देश  में  हर  एक  के  लिए  रोटी-कपड़े  का  इन्तज़ाम
 होगा,  मकान  का  इन्तजाम  होगा,  राहत  का
 इन्तज़ाम  होगा,  इलाज  कौर  इंसाफ़
 का  इन्तज़ाम  होगा  v  हसी  के  लिए  तो  महात्मा
 गांधी  लड़े  थे  और  राज  सरकार  कहती  है  कि
 रोटी  के  मसले  को  सियासी  मसला  न  बनाया
 जाये।  मगर  रोटी  का  मसला  राजनैतिक  मसला
 नहीं  है,  तो  संसार  का  कोई  मसला  राजनैतिक
 मसला  नहीं  हो  सकता  है  हम  ने  झपने  कांउटी-
 ट्यूशन  में  यह  वादा  किया  था  कि  हम  लोगों  को
 न्यूट्रिशन  फूड  देंगे,  हम  भपने  ४४  करोड़  इनसनों
 को  भरपूर  खाना  देंगे  7  राज  जहां  एक  इन्सान
 को  तीन  हज़ार  कैलोरी  की  ज़रूरत  है,  वहां
 हिन्दुस्तान  के  नागरिकों  को  १२००  कैलोरीज
 हीं  मिलती  हैं।तो  क्या  देश  जिन्दा  रह
 सकता  है?  हरगिज़  नहीं  रह  सकता  है  ।
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 सरकार  से  मेरा  निवेदन  है  कि  वह  भ्र पने
 इस  रुख  को  बदल  दे,  इस  हालत  को  बदल  दे  1
 राज  गल्ला  बहुत  है,  गेहूं,  चावल,  रुपया  बहुत  हूं  ,
 लेकिन  मुनाफाखोरों  के  हाथ  में  है  ।  भाज
 सरकार  खुद  मुनाफाखोरी  कर  रही  है।  सरकार
 ने  किसान  से  चार  रुपये गई  ज़मीन  खरीद  कर
 ढाई  सौ  रुपये  गज  पर  बेची  है।  इसी  लिए
 सरकार  मुनाफाखोरों  को  नहीं  रोक  सकती
 है  ।  मगर  सरकार  खुद  मुनाफाखोरी  को  ख़त्म
 कर  देगी,  तो  दूसरे  मुनाफाखोर  भी  रुक
 जायेंगे  ।  लेकिन  चूंकि  सरकार  प्राफ़िटीयरज  को
 शह  दे  रही  है,  चूंकि  कांग्रेस  पार्टी  उन  से  चन्दा
 लेती  है,  इस  लिए  वह  उन  के  सामन  नहीं
 बोलती  है  ।

 इसी  सरकार  के  शासन  में  २५०  स्वर्णकार
 खुदकशी  कर  के  मर  गए,  लेकिन  एक  भी
 गोल्ड-स्मगलर  को  दिल्ली  के  बाज़ार  में  खड़ा
 कर  के  कोड़े  नहीं  लगाए  गए,  एक  भी  गोल्ड
 स्मगलर  को  गोली  से  नहीं  उड़ाया  गया  ।  इस
 सरकार  की  ग़लत  पालिसी  की  वजह  से  250
 शरीब  सुनार  खुदकुश  कर  के  मर  गए।
 यह  पाप  इस  सरकार  के  सिर  पर  है  V  झगर
 सरकार  चाहेगी,  तो  वह  इन  हालात  को  बदल
 देगी  ।  मंत्री  महोदय  पर  मेरा  बड़ा  विश्वास  है,
 उन  जैसे  लोगों  पर  मेरा  बड़ा  भरोसा  है  कि  वे
 नेकनीयती  से  काम  करेंगे  ।  सही  मानों  में
 समाजवाद  लाने  के  लिए  कदम  उठाना  चाहिए।
 गीता  माता  का  हुक्म  है,  “भुंजते  ते  त्वच  पापा
 ये  पचन्त्यात्मकारणात्‌”  be  सही  मानों  में
 समाजवाद  यह  है  कि  वह  पाप  करता  है,  जो
 अपने  लिए  रोटी  पकाता  है,  कौर  भ्रष्टा  मींडता
 है  जिस  का  पड़ोसी  भूखा  पड़ा  हुआ  है  tv  सही
 मानों  में  यह  समाजवाद  है  ।

 सरकार  से  मेरा  निवेदन  है  कि  वह  इस
 हालात  को  बदल  दे  t  खाद्य  का  मसला  हिन्दुस्तान
 से  ही  हल  हो  सकता  है।  २६  अरब  रुपया  विदेशों
 को  प्रदान  के  लिए  दिया  गया  है  ।  झगर  एक
 अरब  रुपया  किसानों  को  ८  लों  की  जोड़ी,  ट्रैक्टर
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 कौर  ट्यूबवेल  के  लिए  दिया  जाता,  तो  यहां  पर
 पटना  के  पहाड़ों  जैसे  ढेर  लग  जातें  |  सरकार
 झपने  रुख  को  बदले,  वर्ना  पब्लिक  हस  को  बदल
 देगी  1

 भी  शिव  नारायण  :  माननीय  उपाध्यक्ष
 महोदय,  मैं  बाप  का  भ्रनुग्रहीत  हूं  कि  भा; ने
 मुझ  बोलने  का  भ्र वसर  दिया  ।  राज  जब,देश
 के  सामने  एक  संकट  व्याप्त है  मैं  भ्रापोड्ञीशन
 से  कहना  चाहता  हूं  कि  वह  ज़रा  ठंड  दिल  से
 सुने  ।  मैं  उन  से  कम  नहीं  हूं  ।  मैं  उस  ग़रीब
 इलाके  से  जाता  हूं,  जहां  हाहाकार  मचा  हुआ
 है  मैं  अपनी  कांस्टीट्युएन्सी  से लोट  कर  भाया
 हूं,  जहां  पर  छ:  हज़ार  की  आबादी  में  साठ
 कार्ड  दस्यु  किये  गए  हैं।  गवर्नमेंट  इन  बातों  को
 सुने  ।  झ्राटा  मौजूद  है,  लेकिन  वितरण  में  एवं
 है  ।  जब  तक  मशीनरी  को  ठीक  नहीं  किया
 जायेगा,  तब  तक  चाहे  श्री  सुब्रह्मण्यम  साहब
 हों  कौर  चाहे  कोई  धौर  फूड  मिनिस्टर  हों,
 सरकार  स्थिति  को  कंट्रोल  नहीं  कर  सकती
 है।

 रफ़ी  साहब  का  एग्ज़ाम्पल  हमारे  सामने
 मौजूद  है  ।  मद्रास  में  फूड  का  शार्टेज  हुआ,  तो
 यहां  से  वायरलैस  भाया  ।  उस  के  जवाब  में
 रफ़ी  साब  ने  टलीग्राम  दिया  कि  “हंडी  बेगरज
 हिट  पार  प्रो सी डिग”  ।  उस  के  बाद
 दूसरे  दिन  मार्केट  में  गेहूं  बिकने  लगा  1  मैं  श्री
 यशपाल  सिंह  से  सहमत  हूं  कि  इस  देश  में
 अन्न  की  कमी  नहीं  है,  चावल  झौर  गेहूं  की कमी
 नहीं  है  ।  कमी  है  एडमिनिस्ट्रेशन  में  ।  सरकार
 के  पचास  परसेंट  भ्रफ़रान  गड़बड़  हैं  7  ठीक
 नहीं  हैं  1  मैं  न ेख़लीलाबाद  में  एक  लेटर  पकड़ा,
 जिस  में  एस०  डी०  एम०  ने  फूड  के  बारे  में
 लिखा  था,  लेकिन  उस  लैटर  की  कम्प्लाययेंस
 नहीं  हुई  ।  मैं  ने उस  लैटर  की  नकल  चीफ़
 मिनिस्टर  को  दी  ।  झ्र भी  तक  मेरे  पास  जवाब
 नहीं  पाया  है।  इस  मैल प्रैक्टिस  को  कौन  करता
 है?  सरकारी  भ्रमणकारी  करते  हैं  ।  प्यार
 गवर्नमेंट  इस  को  ठीक  नहीं  करेगी,  तो  उस  की
 गाड़ी  चलने  वाली  नहीं  है  t
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 फ्रेंच  रेवोल्यूशन.  जैसे  हालात  हमारे
 सामने  हैं।  भुखमरी  इतनी  बढ़ी  हुई  है,  जिसका
 कोई  जवाब  नहीं  हैँ  ।  जहां  भी  जायें,  वहां
 परेशानी  है  i  मेरा  सब  से  पहला  सजस्टियन
 यह  है  कि  गल्ले  का  फ्री  मूबमेंट  कर  दिया
 जाये  ।  तब  सरकार  को  अनाज  नहीं  मंगाना
 पड़ेगा  |  खोल  सिस्टम  को  सलाम  कह
 दिया  जाये,  भ्रमर  देश  की  जनता  को  खिलाना
 है।  मैं  न ेबजट  के  मौके  पर  भी  कहा  था  प्रौर
 राज  रिपीट  करता  हूं  कि  सब  से  पहले  मूवमेंट
 को  फ्री  कर  दिया  जाये  ।  मैं  चावल  के  उस
 इलाके  से  जाता  हूं,  जहां  ऐसा  बढ़िया  चावल
 पैदा  होता  है,  ओ  कि  झगर  यहां  पकाया  जाये,
 तो  हाउस  के  बाहर  तक  उस  की  खुशबू  जाती
 है  tv  नेपाल  के  बार्डर  पर  बस्ती  जिले  में  वह
 चावल  पैदा  होता  है  |  लेकिन  राज  वहां  पर
 यह  हाल  है  कि  नदी  के  हस  पार  से  उस  पार
 ले  जाना  मुश्किल  है  |  हमारे  प्रदान  को
 चाहिए  कि  वह  कंट्रोल  को  सलाम  कह  दें  t
 रफ़ी  साहब  ने  कंट्रोल  तोड़ा  था  कौर  कहीं
 कोई  भूखा'  नहीं  मरा  था  t  सरकार  को
 कंट्रोल  तोड़  देना  चाहिए  और  बार्डर  पर
 ऐसा  इन्तज़ाम  कर  देना  चाहिए  कि  जो
 पाकिस्तान  या  नेपाल  को  प्रनाज  ले  जाये,
 तो  उस  को  चौराहे  पर  गोली  मार  दी  जाये  ।
 इस  से  देश  का  कल्याण  हो  जायेगा,  प्रश्न-संकट
 हल  हो  जायेगा  |  भ्रमर  सरकार  ने  मूवमेंट
 को  फ्री  नहीं  किया,  तो  वह  कनन्न-संकट  को  दूर
 नहीं  कर  सकेगी  ।  सरकार  अमरीका,  रहा
 और  दूसरे  मुल्कों  से  प्रश्न  मंगाना  बन्द  कर  दे  ।
 विरोधी  दल  के  जो  भाई  चिल्लाते  हैं,  तव  उन  का
 भी  मुंह  बन्द  हो  जायेगा  ।  राज  हम  लोग
 दूसरों  पर  प्रायश्चित  हो  गये  हैं  ।

 हमारे  देश  में  गांवों  की  हालत  बड़ी
 झवतर  है  a  सरकार  ने  जो  सारा  इन्तजाम.
 किया  है,  वह  शहरों  के  दस  परसेंट  लोगों  के
 लिए  किया  है,  जब  कि  गांवों  में  नब्ज  परसेंट
 लोग  भूखों  मर  रहे  हैं।  मैं  तो उस  ग़रीब  तबके
 को  खि्रजेन्ट  करता  हूं,  जो  कि  इस  देश  की
 जनसंख्या  का  पच्चीस  परसेंट  है,  जिस  में
 मजदूर  हैं,  गरीब  हैं,  हरिजन  हैं,  जिन  को  दोनों
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 पी  शिव  नारायण]
 वक्‍त  खाना  नहीं  मिलता  है  ।  वे  लोग  परेशान
 हैं।  न  उन  के  पास  खेत  हैं,  न  स्वयंसिद्ध  हैं  ।
 राज  गांव  टोटली  नैग्लैक्टिड  हैं  -  यह  हुकूमत
 किस  की  बदौलत  है  ?  गरीब  किसानों  की
 बदौलत  है।  कोई  भी  सफ़ेदपोश  हम  को  बोट
 नहीं  करते  हैं।  व  जन संधियों  और  स्वतंत्र
 पार्टी  बालों  को  वोट  करते  हैं।  करीब  किसान
 हूँ।  कांग्रेस  को  वोट  करते  हैं  ।  वे  लोग  राज
 भूखों  मर  रहे  हैं  |  मैं  कहना  चाहता  हूं  कि
 सरकार  हस  स्थिति  को  देखे  और  सम्हाले  ।
 मैं  फूड  मिनिस्टर  की  तारीफ़  करता  हूं,  क्योंकि
 उन्होंने  कहा  है,  “श्राइदर  भाई  बिल  ब्रेक  दि
 प्राफ़िटीयर्ज़  आर  दि  प्राफ़िटियर्ज़  बिल  ब्रेक
 मि”।  इसके  लिए  मैं  उनको  बधाई  देता  हूं
 और  कहना  चाहता  हूं  कि  वह  हस  पर  डटे
 रहें,  हम  उनके  साथ  हैं  ।  सारा  कांग्रेस  दल
 और  सारे  पार्लीमैंट  के  मैम्बर  उनके  साथ  हैं  t
 art  हसको  हटायें,  हम  श्रापके  पीछे  हैं  ।
 हमारे  नौजवान  फूड  मिनिस्टर  ने  हिम्मत
 की  है।  हम  साथ  देने  को  तैयार  हैं।  भरो-
 जीशन  वाले  कुछ  भी  करने  के  लिए  तैयार  नहीं
 हैं  7  वे  न  फूड  मिनिस्टर  की  और  न  ही  होम
 मिनिस्टर  की  तारीफ  करने  के  लिए  तैयार
 हैं।  उनको  भी  इनकी  मदद  करनी  चाहिये  ।
 हमारे  होम  मिनिस्टर  ने  हजारों  झ्रादमियों
 को  जेलों  में  बन्द  किया  है,  हम  ने  बन्द  किमा  है  |
 हमारे  प्राइम  मिनिस्टर  साहब  ने  कहा  है  कि
 कुछ  को  पंद्रह  दिन  के  लिए  रिलीज़  कर  दो  t
 उनको  भी  मौका  दो  ।  उन  को  हमने  मौका
 दिया  है।  हम  हिटलर  नहीं  हैं,  हमारी  हुकूमत
 हिटलर  हुकूमत  नहीं  है।  स्टालिन  की  हुकूमत
 यहां  नहीं  है  ।  गांधीवादी  हुकूमत  यहां  पर  है  ।
 हम  डेमोक्रेटिक  सेट  अप  में  हैं  भौर  इसको
 चलाना  चाहते  हैं  1  डंडे  का  सहारा  हम  नहीं
 लेना  चाहते  हैं  ।  इस  को  हम  ने  बन्द  कर
 दिया  है।  कम्युनिस्टों  को  जब  हम ने  जेलों  में
 बन्द  किया  तो  बहुत  से  प्रश्न  किये  मये  i  कुछ
 को  प्रधान  मंत्री  जी  ने  छोड़  भी  दिया  कौर
 छोड़ने  के  बाद  एक  को  कहा  कि  तुम  अच्छे
 हो  न।  बह  मैम्बर  इस  वक्‍त  यहां  पर  नहीं  हैं  a
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 हम  हत्यारे  नहीं  हें  ।  हम  डिक्टेट रज शिप
 नहीं  चाहते  हैं।  हमारे  होम  मिनिस्टर  साहब
 जो  शब  भ्रा  गये  हैं  उन्होंने  दस  पांच  को  करूर
 बन्द  किया  है  ।  रिलीज़  भी  उन्होंने  लोगों
 को  किया  है।  उन  से  मैं  कहना  चाहता  हूं

 कि  सारी  जिम्मेवारी उनकी  है।  फू  मिनिस्टर
 से  भी  ज्यादा  जिम्मेदारी  उनकी  है  ।  इन
 डकैतों  को  उनको  बन्द  करना  चाहिये  ।  जो
 रकम  उन्होंने  छिपा  कर  रख  छोडी  है,  जो
 रुपया  पैसा  इन्होंने  छिपा  रखा  है,
 बह  बाहर  जाना  चाहिये  ।  अगर  श्राप  उसको
 बाहर  नहीं  लाते  हैं  तो  मैं  कहना  चाहता
 हूं  कि  श्राप  सरवाइब  नहीं  कर  सकते  हैं।
 हमारे  होम  मिनिस्टर  साहब ने  प्रतिज्ञा  की  है
 कि  दो  बरस  के  अन्दर  अन्दर  बहू  करप्शन
 को  खत्म  कर  देंगे  v  इस  काम  में
 विरोधी  दलों  को  उनसे  सहयोग  करना
 चाहिये  ।  लेकिन  सहयोग  करने  की  बात  तो
 दूर,  उलटी  बह  उनकी  टांग  खींचते  हैं  ।  एक
 मिनिस्टर  ने  हिम्मत  की  है  भर  कहा  है  कि  हम
 इसको  वाइप  आउट  करेंगे  तो  मैं  समझता  हूं
 कि  सारी  भ्र पोजीशन  को  उनसे  सहयोग  करना
 चाहिये  ।  लेकिन  ऐसा  मालूम  होता  है  कि
 सिवाय  गाली  देने  के  उनके  पास  कुछ  भी  नहीं
 है,  सिवाय  टांस  खींचने  के  उनका  कोई  काम
 ही  नहीं  है  ब्लैक  मनी  जितना  भी  है  वह
 बाहर  शाना  चाहिए  ।  महंगाई  क्‍यों  है  ?
 महंगाई  इसलिए  है.  कि  ब्लैक  मनी  बढ़ा
 हुआ  है  ।

 एक  माननीय  सदस्य  ते  बड़ी  हमदर्दी
 जो  एक्ट्रेस  हैं,  उनके  प्रति  दिखाई  है  कौर
 कबा  है  कि  वहां  क्यों  छापे  मार  रहे  हो,
 सिनेमा  वालों  के  यहां  क्‍यों  छापे  मार  रहे  हो  ।
 पता  नहीं  उनके  प्रति  इनको  हतनी  ६  मर्दानी
 क्‍यों  हो  गई  है  1  मैं  कहना  नहीं  चाहता  था
 लेकिन  कहना  पड़ता  है  कि  इसको  भी  देखा  जाए
 कि  बड़े  बड़े  प्राकारों  में  कया  कुछ  छपता  है  1
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 एक  अखबार  है  “भ्राब्जवर”  जो  कि  आपकी
 नाक  के  नीचे  छपता  है।  बहुत  ही  बेहूदा  बातें
 बहू  लिखता  है  ।  ऐसी  ऐसी  बातें  वह  लिखता
 है  कि  शर्म  से  सिर  झुक  जाता  है  ।  उसमें
 बहुत  ही  शर्मनाक  बातें  छपती  हैं।  प्रापक  बारे  में
 भो  शौर  हमारे  बारे  भी  गंदी  बातें
 उसमें  छातों  हें  ।  यह  हन्‌ुटालरेबल  हू
 बहुत  ही  शर्म  की  बात  है  (इंटरचेंज)  यह
 हंसी  की  बात  नहीं  है।  धाप  भी  उसको
 पढ़ते हैं  धौर  हम  भी.  पढ़त ेहैं  ।  आपके
 बारे  में  भी  भर  हमारे  बारे  में  भी  वह
 बहुत  गन्दी  बातें  लिखता  है  ।  मैं  प्रार्थना
 करता  हूं  कि  उसके  खिलाफ  भी  ऐक्शन  होता
 चाहिये  ।

 मैं  कहूंगा  कि  बाप  कीमतें  फिक्स  कर
 दीजिये  ।  अलाउद्दीन  की  बात  हमने  इतिहास

 में  पढ़ी  है  ।  उसके  ज़माने  में  भ्रमर  कोई  बनिया
 कम  तोलता  था  तो  जितना  वह  कम  तोलता
 था,  उतना  उसका  मांस  काट  लिया  जाता
 था  राज  हमारी  वैसी  हुकूमत  नहीं  है  ।
 लेकिन  मगर  कोई  ऐसा  करता  है  तो  उसके
 खिलाफ  सख्त  कारंवाई  होनी  चाहिये  ।  मैं
 मांग  करता  हूं  कि  श्राप  प्राइस  फिक्स  कर  दें
 जनवरी,  965  से  जनवरी,  967  तक
 कौर  कह  दें  कि  एक  प्राइस  रहेगी,  एक  बाज़ार
 भाव  रहेगा,  सब  लोग  सन्तुष्ट  हो  जायेंगे
 कौर  प्रखर  किसी  के  खिलाफ  कोई  शिकायत
 जाये  कि  बहू  ज्यादा  कीमत  चाज  करता  है
 तो  उसके  खिलाफ  कप  ऐक्शन  लें  ।

 हमारे  होम  मिनिस्टर  साहब  के  नीचे
 पुलिस  विभाग  है।  उसमें  भी  बहुत  ज्यादतियां
 होती  हैं  ।  मैं  प्रगर  रिपोर्ट  लिखाने  जाता  हूं
 तो  मुझे  ही  उल्टा  पीटा  जाता  है  t  ये  जो
 ज्यादतियां  हैं  ये  भी  खत्म  होनी  चाहिये  v
 अपोज़ीशन  वाले  यह  न  समझ  लें  कि  उनको
 बढा  दिया  जाएगा  ।  उनको  भी  नहीं
 बच्छा  जाता  है,  हमको  भी  नहीं  बख्शा  जाता
 है,  किसी  को  बला  नहीं  जाता  है  श्राप
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 भी  शहर  पहने  हुए  हैं,  मैं  भी  शहर  27

 हुआ  हूं  ।  किसी को  नहीं  कस्वा  जाता  है।  हमारे
 सामने  एक  मिसाल  है  ।  हस  हाउस  के  जो
 सैक्रटरी  रिटायर  हुए  हैं,  हम  जानते  हैं  कि
 उनकी  कितनी  तारीफ  हुई  है।  हमारे  पास
 ईमानदार  भ्रफसर  हैं,  ईमानदार  कांग्रेस
 वाले  भी  हैं,  प्रपोजीईशन  वाले  सी  हैं,  b
 यहां  भी  हैं,  भौर  बाहर  भी  हैं
 सभी  को  चोर  न  कहा  जाय  ।  कुछ  लोग
 ईमानदार  भी  हैं  मेरे  एक  दोस्त  यूरोप  से
 लौट  कर  शाये  हैं  कौर  उन्होंने  कहा  है  कि
 वहां  पर  हिन्दुस्तानियों  की  बहुत  बदनामी  है
 झौर  कहा  जाता  है  कि  सारा  मुल्क  कुरप्ट
 है।  इनडायरेकट  वें  में  मैं  कहता  हूं  कि  कैपिट-

 लिबास  जो  है,  उसको  भ्रपने  बाप  से
 यह  पूछना  चाहिये  कि  वह  क्‍यों  कैपिटलिस्ट्स
 है,  जो एम०  पी०  है  उसको  प्र पने  बाप  से  पूछना
 चाहिए  कि  वह  क्यों  एम०  पी०  है,  जो  प्रोफेसर
 है,  उनको  झपने  प्राय  से  पूछना  चाहिये  कि  वह
 क्यों  प्रोफेसर  हैं,  जो  बड़ा  भादमी  है,  बह  क्‍यों
 बढ़ा  आदमी  है,  भौर  उसका  कया  कांस्य  है।

 मैं  कहूंगा  कि  देश  में  अन्न  की  कमी  नहीं
 है  ।  प्राय  दाम  फिक्स  कर  दीजिये  ।  बाप
 किसान  को  पानी  दीजिये  ।  वहां  पर  राज

 ट्यूब कल  का  पानी  कोई  लेता  नहीं  है  ।  हमारे
 यहां  पर  ट्यूबवैल  बन्द  हो  गया  है  दो  बरस
 से,  किसान  पानी  नहीं  लेता  है  क्योंकि  दास
 उसके  अधिक  हो  गये  हैं  -  नालियों  का  टीक
 प्रबन्ध  नहीं  है  ।  न  विलेज  लेवल  बकर
 और  न  ही  डिवलेपमैंट  डिपार्टमेंट  कोई
 परवाह  करता  है  |  यह  जो  डिवेलपमेंट
 डिपार्टमेंट  है  यह  तो  बेकार  का  डिपार्टमेंट
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 [श्री  शिव  नारायण]
 है,  फिजूल  का  डिपार्टमेंट  है  इसको  ड्राप  तोड़
 दीजिये  शौर  एक  करोड़  रुपया  बचा  लीजिये  ।
 यह  भ्रननिसैसेरेली  खर्च  हो  रहा  है  ।  देखने
 बाला  कोई  नहीं  है  ।

 मैं  आपको  एक  किस्सा  बतलाता  हूं  ।
 एक  रोज  मैं  खलीलाबाह़  से  बस्ती  जा  रहा  था  ।
 रास्ते  में  बस  स्टेशन  से  दो  पैसेंजर  उतरे।
 बहा  पर  दो  औरतों  ने  कंडक्टर  के  सामने
 हाथ  जोड़  कि  उनको  बिठा  लिया  जाए  ।
 लेकिन  उसने  नहीं  बिठाया  ।  चरागे  जाकर
 मैंने  उससे  कम्प्लेंट  बुक  मांगी  कौर  उसने
 कहा  कि  उसके  पास  नहीं  है  1
 मैंने  झपना  पैड  निकाला  कौर  उस  पर  शिकायत
 लिखी  कौर  भगत  बगल  में  बैठे  प्राणियों  से
 दस्तखत  करवाये  कौर  भेज  दी  ।  इस  तरह
 की  जो  धांधलियां  हैं  उनको  आपके  भ्रमर
 बैक  करने  के  लिए  तैयार  नहीं  होते  हैं  ।
 गोली  श्राप  न  मारो  लेकिन  चैकिंग  तो  बाप
 करो,  उसकी  व्यवस्था  तो  भ्र वश्य  बाप  करो  |
 हमारे  फूड  मिनिस्टर  साहब  एग्रीकल्चर
 मिनिस्टर  भी  हैं।  उनसे  मैं  एक  बात  कहना
 चाहता  हूं।  उनको  देखना  होगा  कि  एग्रीकल्चर
 का  डेवलपमेंट  किस  तरह  से  हो  सकता  है  t
 मैं  किसान  का  बेटा  हूं,  मैं  हल  चलाता  हूं,
 खेती  करता  हूं।  दस  दिन  के  बाद  हम  भ्रापको
 काफी  चावल  दे  देंगे  ।  हमारे  विरोधी
 दल  वाले  हौवा  बांध  हुए  हैं,  हौवा  खड़ा
 किए  हुए  हैं,  छड़ी  घुमाते  फिरते  हैं  प्रौढ़  कहते
 फिरते  हैं  कि  25  सितम्बर  को  हम  स्ट्राइक

 कर  देंगे,  यह  कर  देंगे,  वह  कर  दगे  ।  हल्ला
 करना  भाप  बन्द  कर  दीजिये  धौर  भगवान
 ने  चाहा  तो  तब  तक  हम  धन  धान्य  से  देश  को
 भर  देंगे  ।  कमी  नहीं  है  ।  फसल  तैयार  है
 घबराने  की  कोई  बात  नहीं  है  t  हल्ला  करने
 से  काम  नहीं  बल  सकता  है,  समस्‍यायें  हल
 नहीं  हो  सकती  हैं,  यह  अन्न  की  समस्या  हल
 नहीं  हो  सकती  है  हमें  हल  ढूंढना  होगा  ।
 हमें  सिंचाई  की  व्यवस्था  करनी  चाहिये  ।
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 मैं  प्लानिंग  कमीशन  से  खास  तौर  से  कहना
 चाहता  हूं  कि  जैसा  प्रधान  मंत्री  जी  ने  कहा  है
 स्माल  स्केल  इंडस्ट्री  को  कौर  स्माल  इरिगेशन
 को  प्रोत्साहन  मिले,  वह  मिलना  चाहिये  ।
 यह  राज  तक  नहीं  मिला  है  V  गांवों  में  चक-

 बन्दी  हो  गई  है  शरीर  एक  हजार  रुपया
 हमें  ड्राप  दे  दें  तो एक  चक  हमें  म  एक  कुआं
 लगवा  सकते  हैं  कौर  दो  हजार  दे  दें  तो  दो
 थक  मिल  कर  कुछ  लगवा  सकते  हैं  ।  इससे
 फसल  भ्रच्छी  होगी  कौर  काफी  अन्न  पैदा
 करके  हम  आपको  दे  सकेंगे  ।  भागने  गन्ने
 के  बारे  में  कहा  है  कि  वह  केश  क्राप  है  t
 आज तो  गेहूं  प्रौढ़  चावल  भी  कैश  क्राप  हो  गई  हैं
 बाप  क्‍यों  राज  भी  लगान  रुपये  में  वसूल  करते  हैं
 कहें  दो  आप  किसान  से  कि  उसकी  पैदावार
 का  छठा  हिस्सा  श्राप  फसल  की  शक्ल  में
 लेंगे।  भ्रमर  भापने  ऐसा  किया  तो  देश  में
 फूड  शार्टेज  नहीं  होगा  ।  सारी  पूर्ति हो जाए*)।
 जितने  भ्र्न्न  की  आपको  ज,रूरत  है,  वह
 आपको  मिल  जाएगा।  पंजाब  क्रांति,  मद्रास
 इरादी  उसको  पूरा  कर  रेंगे।  ये  प्रेक्टिकल  वेज
 हैं,  प्रॉबलम  को  साल्व  करने  के।  गालियां
 देने  से  प्रॉबलम  साल्व  नहीं  होते  हैं।  भाष
 किसान  को  कहें  कि  वह  आपको  गल्ला  दे
 प्रौढ़  उसके  बदले  भाप  उसको  धोती  दें,  गल्ला
 ले  कर  उसको  भाप  चीनी  दें।  मिनिस्टर
 के  हाथ  में  प्र ला उद्दीन  का  चराग  तो  है  नहीं
 कि  प्राय  से  भाप  सब  कुछ  हो  जाएगा,  या  बटन
 दबा  दिया  जाएगा  तो  उजाला  हो  जाएगा।
 छोटी  छोटी  इरीगेशन  स्कीम्स  का  श्राप
 प्रबन्ध  कीजिये।  आपका  जो  प्रॉबलम  है
 बहुत  लासानी  से  हल  हो  जाएगा।

 कर  बहियां  बल  भापनी  तजो  पराई  भास  V
 दूसरों  का  भरोसा  छोड़  कर  झपने  बल  पर  हम
 भरोसा  करें।  हमारे  देश  पर  चीन  के  हमला
 किया  था,  हिन्दुस्तान  एक  हो  गया,  सारा  देश
 एक  हो  गया  था।  प्रधान  मंत्री  जी  स्वर्गवास
 हो  गए  तो  हिन्दुस्तान  ने,  विरोधी  दल  वालों
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 सभी'  कांग्रेस  को समर्थन  दिया  और  कहा  कि
 “हुम एक  हो  जानो  |  हम  एक  हुए  कौर  हम  ने

 एक  प्रधान  मंत्री  सर्वसम्मति  से  चुना  ।  इसका
 श्रेय  आपको  भी  है  कौर  सारे  संसार  को  भी

 है।  उससे  हमें  सेक  सीखना  चाहिये,  मेल
 पैदा  करना  हिय

 श्री  राम  सेवक  यादव  :  कांग्रेस  को  समर्थन
 दिया  ?

 शनी  शिव  नारायण:  वह  तरीका  नहीं
 है  जिसका  नमूना  भाप  पेश  कर  रहे  हैं।  एक
 एस०  से  डबल  एस०  हो  गया  कौर  वहां
 से  भाप  यहां  श्मा  गये।  हमको  पाप  उपदेश
 देते  हैं।

 शी  राम  सेवक  यावर  :  हमारे  साथ  श्राप
 भी  शामिल  हो  जाएं  तो  अच्छा  है।

 शी  ०  मू  जि बेदी  (मंदसौर):  तीन
 एस०.  हो  जायेंगे।

 थनी  दिव  नारायण:  हम  एमपी
 दिल्ली  में  रहते  हैं।  उनको  भी  शिकायत
 है,  हमें  भी  शिकायत  है।  उनको  चीनी  नहीं
 मिलती  है,  हमें  नहीं  मिलती  है,  ठीक  समय
 पर  उनको  पानी  नहीं  मिलता  है,  हमें  भी  नहीं
 मिलता  है।  इन  पर  जो  बीतती  है  उसको  ये
 ठीक  तरह  से  नहीं  कहते  हैं,  कांग्रेस  वाले  साफ
 साफ  कह  देते  हैं,  मुंह  पर  कह  देते  हैं  ।  यही
 भलाई  का  रास्ता  है।  हम  बाप  एक  साथ
 बैठे,  सारा  हिन्दुस्तान  हमारे  साथ  है।
 ये  कहते  हैं  कि  मैं  तुरंत  नहीं  करता

 हूं।  मैं  प्रगति  कांस्टिट्यूएंसी  में  गया  हूं।
 मैंने  वहां  पर  हिन्दुओं  से  कहा  है,  मुसलमानों
 से  कहा  भौर  उन्होंने  मेरी  प्रशंसा  की  है,  कि हमारा
 एम०पी०  हमारी  मुसीबत  के  दिन  कराया  है।
 वहां  से  मैं  लौट  कर  पाया  हूं  t  मैं  बांसी  गया

 हैं,  खलीलाबाद  गया  हूं  t  मैंने  कलेक्टर  से,
 तहसीलदार  से  शौर  पब्लिक  से  वहां  बात  की

 है।  उनसे  कहा  कि  उन  को  हर  तरह  की
 मदद  दो।  लेकिन  सरकार  से  मैं  कहना  चाहता
 हूं  बजाय  गेहूं  के  भ्रमर  उन  को  टाटा  दिया
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 जाये  तो  ब्लैकमार्कटिंग  नहीं  हो  सकती  क्योंकि
 वह  रक्खा  नहीं  जा  सकता  प्रखर  गेहूं  के
 बजाय  लोगों  को  टाटा  सप्लाई  किया  जाये
 तो  मुनाफाखोरी  या  ब्लैकमार्केटिग  नहीं  हो

 “सकती  ।  हस  से  लोगों  को  खाता  मिल  जायेगा
 राज  यह  गेहूं  गांवों  में  ठीक  से  नहीं  पहुंच  रहा
 है।

 मैं  राज  इस  फूड  प्राब्लेम  पर  बहस  के
 समय  सरकार  से  कहना  चाहता  हूं  कि  वह
 गरीबों  की  मदद  करे  जिन  के  लिये  हमने
 नारा  लगाया  था  कि:

 “गरीबों  को  मिले  रोटी  तो  मेरी  जान
 सस्ती  हं

 om

 मैं  पुन:  सरकार से  प्रार्थना  करता  हूं  कि  गरीबों
 की  मदद  कीजिये  तभी  देश  का  कल्याण  होगा
 यह  राष्ट्र  सुरक्षित  रहेगा,  कांग्रेस  जिन्दा  रहेगी  |

 17.00  hrs.

 इन  शब्दों  के  साथ  मैं  फूड  मिनिस्टर
 साहब  को  बधाई  देता  हूं  प्रौढ़  होम  मिनिस्टर
 साहब  से  कहता  हूं  कि  जरा  ड्राप  मशीनरी
 को  टाहटेस  झप  कीजिये  जिस  में  कि  रोजमर्रा
 का  चलें  देश  को  मिल  सके  धौर  इस  देश
 का  शौर  का  भी  कल्याण  हो  सके।  मैं  गोल्ड
 कंट्रोल  की  ज्वायंट  सलेक्ट  कमेटी  का  मेम्बर
 था।  वहां  पर  मैंने  देखा  कि  हिन्दुस्तान  के
 बड़े  बड़े  सुनार  कराये  लेकिन  एक  ने  भी  कोई
 क्लू  नहीं  दिया  कि  स्टर्लिग  कहां  से  होता
 हैं  1  यह  देशद्रोह  है।  प्यार  हम  इसे  देशद्रोह
 नहीं  कहेंगे  तो  किसे  कहेंगे  ?  भ्रामाशाह  ने
 राणा  प्रवास  को  अपना  खजाना  खोल  दिया  था
 कि  यह  सोना  रक्खा  हुमा  ८  ले  लो।  मैं  सरकार
 से  कहना  चाहता  हूं  कि  देश  के  प्रकार  भ्र थाह
 सोना  ईं,  यहां  पर  शरमन  की  कोई  कमी  नहीं
 हैं  -  लेकिन  गवर्नमेंट  भ्र पने  फर्ज  में  पीछे  न
 रहें,  बह  जागे  बढ़े  ।

 इन  शब्दों  के  साथ  मैं  पुन:  इस  सरकार  को
 बधाई  देता  हूं।
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 BUSINESS  ADVISORY  COMMITTEE  Mr.  Deputy  Speaker:  The  House
 stands  adjourneg  til)  AM.  tomor-
 row, EWENTY-NinTE.  (REPORT  77.08  hrs.
 The  Lok  Sabha  then  adjourned  sill Shri  Rane  (Buldana):  Sir,  I  beg  to  Eleven  of  the  Clock  on  Wednesday.

 present  the  Twenty-ninth  Report  of  september  9,  1964]  Bhadra  18,  88
 the  Business  Advisory  Commitee.  (Saka).
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